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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 8, 1987/Chaitra 18, 1909
(SAKA)

The Lok Sabha met at Eleven of the
Clock

(MR. SPEAKER in the Chair)

{English)

Welcome to the Parliameatary Delegation
from the Republic of Korea

MR. SPEAKER : Hon'ble Members, at
the outset, I have to make an announce-
meot.

On my own behalf and on bchalf of
the Hon'ble Members of the House, 1
have great pleasure in  welcoming His
Excellency Mr. Joong-Dong Kwon, MP,
former Minister of Labour and Head of
Delegation of the Korean-Indian
Parllamentarians’ Friendship Association
and the Hon'ble Members of the
Parliamentary Delegation from the
Republic of Korea who are on a visit to
India as our honoured gues's.

The other Hon'ble Members of the
Delegation are :—

(1) Mr. Suk-Bong Han
(2) Mr. Hong-Rae Cho

(3) Mr. Yong-Ann Choi

The Delegation arrived Delhi on 7
April, 1987 night. They are now seated
in the Special Box. We wish them 8
happy and fruitful stay in our country.
Through them we convey our grectings
and best wishes to the President, Prime
Minister, the National Assembly, the
Government and the friendly people of the
Republic of Korea.

2

PROP. MADHU DANDAVATE
(Rajapur) : Rarely, this is something un-
animous.

MR. SPEAKER : There are so many
other things also. It is not the exception.

But if all is unanimous cvery time,
then there will be no fun.

Mr. Krishna Rao.

m—y  P————

ORAL ANSWERS TO QUESTIONS
{Englizh)
Credit Camps

*572. SHRI V. KRISHNA RAO : Wil
the Minister of FINANCE be pleased to
state :

(a) the total number of credit camps
held in the country during the last three
yearts ;

(b) the total number of these camps
held in the State of Karnataka ;

(c) the total numer of loanees in Karna-
taka ;

(d) total money distributed in Karna-
taka ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e).

A Statement is given below.
Statement

The Credit Camps are organised as a
part of overall measures taken by banks
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to bring about accelerated credit assis-
tance to weaker sections, The present data
reporting system of banks does not yield
jinformation in respect of the number
of credit camps held in various parts of
the country, amount disbursed and bene-
ficiaries involved since no central moni-
toring of credit camps is being done.
However, in the State of Karnataka as at
the end of December 1985 the total out-
standing advances of all public sector
banks to weaker sections were Rs. 429
crores in 14.83 lakhs borrowal accounts.

SHRI V. KRISHNA RAO : Mr.
Speaker, Sir, let me ava:l of this oppor-
tunity to congratulate our yowsthful and
dedicited Prime Minister Shri Rajiv
Gandbhi.

(Interruptfons)
MR. SPEAKER : Is it unparliamentry ?

AN HON. MEMBER : that is per-
missible.

SHRI V. KRISHNA RAO : And may
1 coogratulate our hard working Minister
of Staute for Finance Shri Janardhana
Poojiry also, for their commendable
service to the poorer sections of our
society who had the such finacial loans
from the banks. Shri: Poojiry has created
a revolution in the history of bank ser-
vices by organising credit camps.

(Interruptions)

SHRIS. JAIPAL REDDY : What is
this ?

MR. SPEAKER : You say it other-
wise !

SHRI V. KRISHNA RAO : The
who'e countrv should be grateful to him
becausc he hus followed the path of the
late lamenied leader Shrimati Indira
Gandhi.

MR. SPEAKER : Please put the gques-
tion now.

SHRI V. KRISHNA RAO : The hon.
Minister in his statement......
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SHRI S. JAIPAL REDDY : He is
rcading a congratulatory statement.

SHR! M. RAGHUMA REDDY : He
is making use of the Question Hour
to copgratulate the Finance Minister.

(Interruptions)

MR. SPEAKER : Mr. Rao, I do not

approve of preading of these statements
here.

SHRI V. KRISHNA RAO : The
Minister in his statoment has said

MR. SPEAKER : Hec is getting over-
burdened.

SHRI S. JAIPAL REDDY : K is high
time that the Primec Minister is beware of
the sycophants.

(Unterruptions)

SHRI SURESH KURUP : Congra-
tulations can be in the congress Pariia-
mentary Party.

SHRI V. KRISHNA RAO : May 1|
know from the bon. Minister......
(Interruptions) When 1 am pulting the
question, why arc you getting angry ?

MR. SPEAKER : Order, order. Ploase
put the question. This epidemic 13 all
round the House, Not only from one
side.

SHRI V. KRISHNA RAO : 1 want t0
kaow whether there are any burdiess
from the bank officers and State
Governments.

MR. SPEAKER : 1 again rem:nd the
hon. Members, and | have tme and
again warned that this reading of the
supplemantaries is not a happy thing.

(Interruptions)

MR. SPEAKER : 1 do not allow both
citber from this s:de or that side. From
cither side, it is deplorable. I do not like
it. It covers all the Housc as a whole.

Shri Ananda Pathak the other day was
reading out. 1 did not allow jt,
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SHRI JANARDHANA POOJARY :
What is the specific guestion the hon.
Member has asked ?

MR. SPEAKER: He could not make it.

You say that you accept the congra-
tulations. Now, pext supplementary.

SHRI V. KRISHNA RAO : Has the
first one been answered ?

MR. SPEAKER
accepted.

Congratulations

SHRI V. KRISHNA RAO: Unneces-
sarily they are disturbirg. What are the
details with regard to disbursement of
loans to wonker sections of our society
during the Seventh Five Yeur Plun 7 Bar-
lier I have asked a definite question to
which I have not got the answer. 1 asked :
Are there hurdles from Statc Goverments
or bunk officers regarding conducting of
loan melas 7

SHRI JANARDHANA POOJARY :1
answer the first supplementary. There were
burdles from ceitain State Governments.
They said that they would not cooperate
with the crodit cimps  Also some of the
bank umon Jleaders have objected for
holding credit camps.

The second patt is about the amount
of moncy that has been given, In 1983-84,
so f.r as weaker scctions are concerned,
we have been able to give only 7.8 per
cent of the total advunces i.e. Rs. 2824
crores. During the short span of (wo
yeurs we have been able to cross the
target and rcach the figure of Rs. 5474
crores. The amounts to 10.8 per cent of
the total advances.

SHRI H.N. NANJE GOWDA : 1 do
not know why our friends do not realise
because to provide employment to 20,000
people, if it is imdustrial scctor like steel
p'an wo have to invest between Rs. 3000
crores 10 Ra. 5000 crores whereas if you
invest Rs. 10 croces and that is loan and
not even grant, you e¢an provide employ-
mest to 20,000 people. There are  three
practical dificuities which require same

CHAITRA 18, 1909 (S4K4)
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policy decision. I am happy that Prime
Minister is here and I expect an answer
to this. Number on difficulty is that there
are some private banks, for exaraple, in
Karnataka there are Vyasa Bank and
Karn itaka Bank, which will never coope-
rate in these loun melas. They will only
go after the aflluent pcople. They will
never even look to the poor people. The
Reserve Bank of India’s directive is that
for opening of new branches no licence
will be given to the nationalised bank if
there is already a bank within a radious
10 kins. Either the Government should
nationalise thzse banks or tell the Reserve
Bank to give licence to the nationalised
banks even through there is a branch of
the private bank there. The Gramin
Banks are not reaching the targeted pro-
gress. In fact, compared to the commer-
cial banks it is not even 30 per cent.
Either Gramin banks be taken over by the
lead banks or they must be assisted pro-
perly so that they could come to the
target.

SHRI JANARDHANA POOJARY
So far as the participation of private
banks in the implementation of the pro-
grammes for the weaker sections is con-
cerned, we have made it very clear to the
private banks that if they arc not to
cooperate in the implementation of the
programmes meant for the weaker sections,
they will not be allowed to open new
branches. There is no proposal with the
Government to nationalise private banks.

So far as the second part of the ques-
tion is concerned, the commitment of the
Government is to help the weaker sections
and in doing that we will pot tolerate
any opposition from any quarter. This
Gramin Bank is a low cost structure. We
have given targeted groups to these
Regional Rural Banks and these Regionatl
Rural Banks are functioning in rural
areas. As | have stated, it is a low éost
structure and we will see that theses
Regional Rural Banks are also given
sufficient funds.

SHRI H.N. NANJE GOWDA : Sir, in
those aroas where private banks are there,
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they are not giving any licence for opening
new branches of the nationalised banks.

SHRI JANARDHANA POOJARY :
We will convey the feelings of the hon.
Member to the Reserve Baok, Sir.

DR. V. VENKATESH : Sir, I come
from a very very backward districts, that
is Kolar......(Interruptions).

MR. SPEAKER : Take it forward now.

DR. V. VENKATESH : Really the
Minister concerned is spending lot of
money not to be distributed to the poor
people but he is spend:ng more money on
party cadre......\ Interruptions).

MR. SPEAKER : Oader, order..... .

(Interruptions)

DR. V. VENKATESH : Whereas My
district is faciog acute housing problem
...... (Interruptions).

MR. SPEAKER : Sit down. Don't
shout. Let him answer. He will answer.
You should not take that into your
hands.

DR. V. VENKATESH Through
DCC’s office and through the party
workers he is disbursing the money.
Therefore, 1 want to ask a straight ques-
tion from the Minisier whether he is
really going to do something for the
welfare of the weaker sections, particularly
the Scheduled Castes and Scheduled Tribes
people. In my constituency they have got
no housing facilities at all. Therefore, I
would like to know whether the Govern-
ment is going to give funds exclusively for
the construction of houses, to the weaker
sections in my constituency as this is one
of the basic needs before going to the 2ist
century.

MR. SPEAKER : It is not concerning
housing. I do not think so. He will
reply. I thionk it is too far.

SHRI JANARDHANA POOJARY :
Sir, it is true that some of the districts in
Kz}mauka are affocted by the droaght.
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Even 1 had gone to some of the districts
where the hon. Chief Minister had not
gone and we have given assistance from
the banks to the affected people. Not only
mpees one Or two crores but ranging
between Rs. five crores to Rs. ten crores
we have been able to give from the
banks...... (Interruptions).

DR. V. VENKATESH : He bad gone
when the Chief Minister was bedridden.

MR. SPEAKER : Might be. As your
presence is optional, so, his presence is
also optiona!l there.

SHRI JANARDHANA POOJARY :
Sir, not only I went, even the hon. Prime
Minister had gone to his district and even
the Prime Minister made eaquiries about
the sufferings of the people......

(Inserruptions).

DR. V. VENKATESH : Sir. the Chief
Minister was bed-ridden at that time.

MR. SPEAKER Does not matter.
That is not binding.

SHRI JANARDHANA POQOJARY:
Sir, about the applications to be collected,
all the parties bave collected applications
and they have submitted them to the
banks.

MR. SPEAKER : We have discussed
this question carlier also. This has already
been answered......

(Interruptions)

MR. SPEAKER : Please sit down. 1
think that is already answered. I
remember.

THE PRIME MINISTER (SHRI
RAJIV GANDHI): Sir, the hon. Member
commented on the lack of housing
facilities in his constituency. I would like
to remind him that this is a probme
basically for the State Government and it
is not a problem for the banks to solve
with loans. We are assisting from the
Centre but assistance is not coming from
bhis own State Government, and I wouid
request him to raise the matter with his
Chief Minister......(Interruptions).
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MR, SPEAKER : Not allowed......
(Interruptions)**®

MR. SPEAKER : Mr. Venkatesh, you
are not allowed.

SHRI V. SOBHANADREESWARA
RAO : Sir, I would like to know whether
it has come to the notice of the Govern-
ment that during the Credit Camps that
are held as well as In tune with the
guidelines given by the Government of
India, when certain  weaker sections’
people have been sclected as bepeficiarics
undcr Gramodaya Schemes, though the
sanctions were given to them, the
nationalised banks’ Branch Managers are
pot giving the loans at all for sumple
reasons that it is not feasible and like
that. In spite of District Industries
Centre Managers, bank’s representative
and Collector’s representative being there
and deciding about the schemes, the
Praoch Munagers of the Banks are not
willing to give loans. 1 would like to
know whether such instances have come
to the notice of the Government and if
s0, whether the Government will issue
strict instructions that the banks should
cert.inly help the weaker sections’ people
under Gramodaya Scheme or those people
who are selicted in the Credit Camips.

SHR1I JANARDHANA POOJARY :
This name ‘Gramodaya scheme’ 13 given
by the State Government to the Central
Government scheme. Ubnfortunately, this
is being done. 1 had to ask 1w the
credit camp what is this Gramodaya
Scheme 7 Different name is given in the
Statc in Andhra Pradesh for this edu-
cated uncmployment scheme. Wherever
deficiencies are found we have rectified. If
specific 1nstances ure brought to our notice
by the hon. Member, definitely we will
rectify it. We have alrcady given instruc-
tion that this should be expedited and
nobody will be spared if there is any

delay.

SHRI GS. BASAVARAJIU: In
Karnataka  State loan melas are
conducted by Shri Janardbhana Poojary. He
has been very popular and this has been
very successful, unfortunately the senior
officers of the banks......
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MR. SPEAKER : What is the question
now ?

SHRI G.8. BASAVARAJU : They
meke anti-propaganda ie. against the
loan melas.

MR. SPEAKER : Do not worry.

SHRI G.S. BASAVARAJU : They are
also not co-operating with the loan melas.

MR. SPEAKER : What is the question?

SHRI G.S. BASAVARAJU : At the
instance of ** not co-operating.

(Interruptions)

SHRI S. JAIPAL REDDY: This should
oot go on record.

MR. SPEAKER : What is wrong
about it 7

(Interruptions)

SHRI G.S. BASAVARAJU: In
Karnataka State the beneficiaries are the
down trodden  people, harijans aod
backward people. In order to eradicate

(Interruptions)

MR. SPEAKER: You can contradict it.
(Interruptions)

SHRI G.S. BASAVARAJU : May 1
know from the hon. Prime Minister
whether such loan melas would be ex-
tended all over the country ?

MR. SPEAKER : If there is anything
derogatory, it will not go on record.

(Interruptions) .

MR. SPEAKER : Nothing derogatory
will go on record.

SHRI G.S. BASAVARAJU : I would
Lhke to know from tho hon. Prime
Minister, wiill such loan melas be conm-
ducted all over the country 7 This was
the statement made by the Uniom
Minister.

MR. SPEAKER : Next Question.

**Not recorded.
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Bank Loan to Agriculture Sector in Orissa

*573. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a) the advances made by the publc
sector banks to the agriculture sector in the
eountry during last three yoars State-wise ;

(b) wheihcr Government propose to
direct the public sector banks in Orissa to
enhance advances to the agriculture sector
in view of the backwardness of that State ;
and

(c) if so, the amount of loan proposed
to be extended to the agriculture sector in
Orissa during 1987-88 ?

APRIL 8, 103)
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THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) State-
wise information on outstanding agricul-
tural advange of public sector banks as at
the end of December 1983, December
1984 and December 1985 is set out in the
staternent given below.

{b) and (c). Bach public sector b.nk
has been asked ‘0 easure that the share of
direct agricuitural advances in its total
advances should not be less than sixteen
per cemt for the couatry as a whole. This
target is not broken up state-wise,
However, in the Siate of Orissa. The per-
centage share of direct agricul tural
advances of public sector banks consis
derably more than the corresponding All
India figures.

Statement

State-wise outstanding Agricultnral Advances by Public Sector Banks during the
Last Three Years

.

Sl States As at the end of December
ne- —1_983 1984 1985
1 2 3 4 5
1. Andhbra Pradesh 807.45 992.29 1183.13
2. Arunacheal Pradesh 0.37 0.45 5.53
3. Assam 28.57 42.24 63.15
4. Bibar 590.86 345,95 401.28
5. Gujarat 339.90 406.38 471.60
6. Haryana 254.65 299.39 330.25
7. Himachal Pradesh 32.32 3s.12 41.40
8. Jammu & Kashmir 13.74 19.36 22,18
9. Karnataka 465.56 611.32 770.54
10. Keraha 242.50 29943 355.83
11. Madhys Pradesh 307.51 382.27 450.58
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1 2 3 4 5
12. Maharashtra 589.76 699.41 823.16
13. Manipur 01.92 02.00 98.27
14. Meghalaya 03.47 03.05 06.33
15. Mizoram 0.02 0.42 0.70
16. Nagaland 3.07 5.89 7.97
17. Urissa 15321 182.93 223.53
18. Punjab 51199 606.09 671.26
19. Rujasthan 252.02 339.11 389.54
20. Sikkim 0.41 0.98 2.22
21. Tamil Nadu $36:99 680.63 868.5¢
22. VUttar Pradesh 729.84 827.18 983.60
23. Tripure 5.76 7.40 11.89
24. West Bengal 208.20 264.60 356.37
25. Andaman & Nicobar Islands 0.80 0.96 01.37
26. Chandigarh 141.11 174.53 185.98
27. Dadra & Nagar Haveli 0.11 0.14 0.17
28. Delhi 59.28 78.02 107.48
29. Goa, Daman & Diu 15.75 17.77 20.56
30. Lakshalweep 0.05 0.08 0.30
31. Pondicherry 17.13 16.34 18.44

6014.34 7344.05 8793.45

All 1ndia
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SHRI LAKSHMAN MALLICK : I
have gone through the statement of the
hon. Minister. May 1 know from the
hon. Minister the total deposit of money
of various public sector banks in Orissa

at present ?

MR. SPEAKER : He wants for Orissa
only. Have you got that figure separa-
tely ? If not, please send that to him.

SHRI JANARDHANA POOJARY :1
have got deposit ratio. If the hon.
Member wants deposits, 1 do not have it.

SHRI LAKSHMAN MALLICK : I
want credit deposits in Orissa at piesent.

SHRI JANARDHANA POOJARY :
The credit deposit in Orissa is 92.5% as
against all India figure of 65.5%.

I bhave got total deposits in Orissa
now. It is Rs. 1072.74 crores.

SHRI LAKSHMAN MALLICK : |
bave gonc through the statement of the
hon. Minister. It is stated that the per-
centage share of the agricultural advance
from the public sector b.oks is cons:-
derably more than the All India figure
It may be true because Orissa is a back-
ward State.

Those branches have not been opened
in identified growth area. Ailso the mar-
ginal and small farmers are not getting
adeguate facilities even from the regional
rura! banks. The condition of the regio-
nal rural bapks is not uppreciabie and
they are running into loss. The Govern-
ment of Orissa recommended opening of
bank branches in the identified growth
area centres. May 1 know from the hon.
Minister what are the recommendations
of the State Government and how the
licences are issued for opening branches
in growth ceotres 1n 1986-87 and 1987-88 7

SHRI JANARDHANA POOJARY :
So far as the share of Orissa in direct
agricultural loan is concerned, 1 may
submit that it is 21.72% as against the
all-India figure of 13.71%. So, Orissa
has got more than what is given to cther

APRIL 8, 1987

Oral Answers 18

States. So far as the branch licences
are concorned, this question relates to
direct agricultural lending and not regard-
ing the opening of the branches. So, I
require notice for this.

SHRI SOMNATH RATH : Sir, the
NABARD is not financing the coopera-
tive banks in OQrissa to give loan to the
agriculturists and the Central Banks are
not advancing loan on the plea that the
required percentage of credit hus not been
coliected in the Siate. In fact some
Centr.] banks have collected the credit
aad also some cooperative Centra! Banks
are scheine-wise eligible. Under these
circumstances, the agriculturists 1o Orissa
are pot able to get any loan. 1 would
like to know from the hoa. Minister what
siteps are going to be taken to see that the
agriculturists «n Orissa get the loan in
proper time.

SHIRI JANARDHANA POOJARY :
Sir, it is the duty of the primary co-
operar.ve socicties as also the Siate level
cooperative banks to observe the norms
and in fuct it is the duty of the b:nks also
to recover them. If they fall then it will
be very difficult for NABARD to give
loans. 1 will :xamine the case which has
been brought to my notice by the hon.
Member and 1 will write to him.

SHRI AMAL DATTA : Sit, the ques-
tion and the answeis given Jdo not tally,
The question is : what advances have been
made by the public sector banks to the
agriculture sector in the country during
the last three years, state-wise ? The
answer is Statewise information out-
standing agricultural advances of public
sector banks as at the end of December
1983, December 1984 and December 198$
is set out in the Apnexure. Sir, there is
a gieat deil of difference betwceen the
two. One is the uadvance mide and the
other is the advance which has been made
but not reccived back. I am sure that the
bon. Minister understands th:s. Probably
he has not looked at the guestion when he
looked at the answer. They don't tally.
Kindly inform the House about this after
some time when you can get all the data
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as to what in fact the advances are being
made Statewise and out of this what is the
outstanding. That is one thing. You
can do it in future. Now, you don’t have
the figures. If you have got, kindly tell
us.

Then, In regard to (b) part of the
question, it is stated in the statement that
in 1983-84, outstanding amount is Rs.
6,000 crores, for 1984-85, it is Rs. 7,300
crores, and for 1985-86, it is Rs. 8,700
crores. So, there is a progressive increase
of outstandings. Does it mean that some
of them or much of them are bad debt ?
How much of the agricultural loan should
be repaid in the course of the year or the
season ? How much of these is in fact in
bad debt ? That can only be seen as to
for how long it has becn outstandirg.
You may define it. So, applying that
definition what is the amount of b.d
dobt ?

MR. SPEAKER : It cannot be & cata-
loguc of questions.

SHIRI JANARDHANA POOJARY
The correc: answer hus been given. The
terminology used in the bunking sector is
like that. The outstanding amount that
18 loaned is bewng given. That is the
term:nology used in the baonking sector
and there is ambiguity so fur as the termi-
nology is concerned. Now, this is the
amount thst is outstanding as on that

date.

SHRI AMAL DATTA : That is not the
question.

SHRI JANARDHANA POOJARY

That 15 the current terminology thatis
used.

SHRI AMAL DATTA : What termino-
logy ?

SHR' JANARDHANA POOJARY :
Sir, the amount that is...
(Interruptions)

MR. SPEAKER : Let him finish now.
You should not interrupt while hc is
speaking. Let him answer first.

( Interruptions)
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SHRI JANARDHANA POOJARY :
That figure bas been clearly given in the
Anpnexure to the answer, that is, Rs.
8,793.45 crores at the end of December
1985. That is the latest available figure
that is given. So far as bad debts are
concerned, our banking law and also the
customs prevalent so far prohibit us from
giving the correct figure of bad and
doubtful debts, and we are prohibited
from giving that figure to the Parliament
and it has also been discussed.

SHR1 SHANTARAM NAIK : Sir,
about the loans by the public sector
banks, the weaker section of the commu-
nity 8 highly relying upon the Joan
melas which are highly acceptable and
welcome to the people.  But recently,*®
said that loan melas are a stunt and he
has challenged all the officers of the
b :nks not to suffer the onslaught. Have
you taken any action against’® making a
public statement...

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
under the Consutution, their conduct can-
not be discussed hcre.

(Interruptions)

SHRI SHANTARAM NAIK :In a
public function this statement has been
made by**. In a public funciion which
he hos addressed, he made a statement
that the loan melas have been a stunt.

(Interruptions)

MR. SPEAKER :You know, I will
not allow any allegation against him.

SHRI SHANTARAM NAIK : I am
not casting any aspersions. But in a
public function he was saying that the
Government policy is a stunt. Thus he
has criticised the Government policy in a
public function. (Interruptions).*

In a public address he has said it
actually. Ttis in a public address that**®
he has said like this. He was addressing
some function...

(Interruptions)

"ot récorded.
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MR. SPEAKER : Why are you :'111 the
time saying this ? I am looking into it.

SHRI SHANTARAM NAIK : Sir,
please understand me. In a public func-
tion** was matking o statement on a
Government policy stating that the loan
mela is a stunt.

MR. SPEAKER : But this question is
not relating to the main question also.

SHRI SHANTARAM NAIK : Sir, it is
public scctor loaning. Loan melas are
conducted by the pub'ic sector banks.

MR. SPEAKER : It is not loan mela.
Overruled.

SHRI SHANTARAM NAIK : Part (a)
of the question relates to bank loans.

MR. SPEAKFR : Shii Raj Kumar Rai
—Question No. 574.

SHRI SHANTARAM NAIK : Sir, is
any"® free to make any siatement like
that, I don’t know.

Ban on Coaversion of Noa-C onvertable
Debentures

*574. SHRI RAJ KUMAR RAIT : Will
the Minister of FINANCE be pleased to
state

(a) whether the decision of Government
to ban conversi n of non-convertible
debentures has adversely uffected  the
chances «f raising funds from the stock
market ; and

(b) if so, the alternative means of
raising funds ?

THE MINISTER OF STATE OF THE
MINISTRY OfF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE  MINISTRY OF
FINANCE (SHRI BRAUMA DUTT):
(a) No, Sir.

(b) The corporate sector can raise
funds throvgh a variety of instruments—
the issue of equ:ty shares, preference
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shares, cumulative convertible preference
shares and convertible debentures, as also
from non-convertible debentures,

SHRI RAJ KUMAR RAIl : 1 would
like to know from the Minister what led
the Government 1o ban non-convertible
debentures. Is this a recent or long-
stand:ng pol.cy decision 7

SHRI BRAHMA DUTT : Sir, there
were some doubts, conjectures and specu-
lations about this. Therefure, a decision
wis taken on 10th June that conveision
of non-.converiblc debentures as a non-
converiible portion or partially coavertible
debenturts should henceforth not be per-
mitted. These doubts were as a result of
the speculations being made in certain
cases and to set at rcst these Joub!s, this
decis:on wuas taken.

SHRI RAJ KUMAR RAI! : There are
reports that this ban affected the share
market. Shares of prominent companies
l.ke ACC have crumbled. What s the
reaction of the Government towards 1t ?

Second'y, has this ban been imposed to
lelp public sector companies to raise funds
through bonds 2 I would lLike to know
this from the Munister.

SHRI BRAIIMA DUTT : It is a diffe-
rent question. Public sector bunds are
quite popular. It does not have any
impuct on public sector bonds, they ary
quite popular. It has no impact on cap;-
tal market or public scctor bonds.

SHRI RAJ KUMAR RAI : My second
Supplement.ry was that we h.ve come to
know and there aie reports in the news-
papers also, and there is also & murmur-
ing in the public that this has affected
the share market. Prominent companies
hke ACC have crumbled. What is the
reaction of the Government towards th.s ?
This is 1eg rding A.C.C. and Rchance.
You may tike to say about A.C.C.

PROF. MADHU DANDAVATE :
Fairfax wili ook after that,

SHRI BRAHMA DUTT : 1 would like
to inform the hon. Member that we cup

**Not recorded.
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watch the trend from the approvals given
by the Controller of capital Issues.
During the year from 1st April, 1986 to
28th February, 1987, the Controller of
Capital lssues has sanctiobned raising of
capital through Jebentures for an amount
of Rs. 2,464 croics as against Rs. 1,28]
croges during the coriesponding period of
the previous year. Thus clearly indicates
that this Jdecision has po udverse effect on
the capital market.

SHRI ANANDA GAJAPATHI RAJU :
This conversion of non-convertible deben-
tures is an instrument which is uscd by
capital stock-markets when the stock
exch: nges are having p:oblems and the
prices are fluctuating up and down.
Therefore, there 15 a need to go in for
more instruments, convert.ble nstruments,
When this is a case, when there is a ques-
t:on of raising more money to finance the
Scventh Plan etc., why is it that the
Government has foreclosed ils option of
not allowing non-convertible dcbentures
to be convertible ?

SitRI  BRAHMA DUTT : I huve
answered this, namely, to put at r¢st the
speculative part of it and certain mis-
givings. But we have opened the other
avenues. The meuns of raising funds by
the curpotaie sector ase the issue of
equity shares, convertible debentures and
cumulative convertible prefercoces shires
for which guidelines have already been
issued. We have taken sufficient care to
see that the capital market is not short of

funds.
Afforestation In Degraded Forest Land

+
*575. SHRI C. JANGA REDDY :

DR. AK.PATEL :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whetber under the Forest (Coopser-
vation) Act, 1980, State Governments have
10 get prior peimission from the Unmion
Government for using the degraded forest
iand for afforestation schemes ;
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(b) if so, the rationale thereof ; and

(¢) the guidelincs issued to the States
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT
AND FORESTS (SHR1 Z.R. ANSARID) :
(@) to (c). Aforestation of degraded
forests does not require prior approval of
Government of 1udia. The approval of
Government of lodia is required if degra-
ded forest lands are to be placed at the
d:sposal of individuais or privaile {insti-
tutions. The guidelines issued 10 the State
Governments provide that :

(i) lease of forest areas to private
paites for raising  plantations
of bamboo or other tiee species
required as industrial raw material
would also have larger implica-
tions and may create environ-
mental  problcms. Such cases,
therefore  will also require prior
approval of the Central Govern-
ment under Forest (Conservation)
Act, 1980 ; and

(ii) The use of forcst lands for
afloresiation purposes even by
individuals, institutions etc, under
different schemes will attract the
piovisions of the Farest (Conser-
vation) Act, 1980 and hence
would require prior =approval of
the Central Government in each
case.

{Translation)

SHRI C. JANGA REDDY : Why is the
prior approval of the Government
required if private persons want to utilise
forest lands for the purpose of affores-
tation ?

RAO BIRENDRA SINGH : In regard
to forest land, it has been stated as to

what are the objections.

SHRI C. JANGA REDDY: If a person
wants t0 grow trees in his own land, then
what are the objections in that ?
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{English)]

SHRI P. KOLANDAIVELU : This is
with regard to the forest land.

{Translation)

MR. SPEAKER : The question is not
concerned with private land.

{English)

SHRI C. JANGA REDDY : The use
of forest land for afforestation purposes.

[Transiation)

If forest land is given on lease to
private private persons then why should
it be necessary to get the approval of the
Government ? If 1«hey want to grow (rees,
let them do so.

MR. SPEAKER Who has stopped
them ? You can p'ay ‘Kabaddi’ in your
own 1and. No one c.n stop you.

SHRI C, JANGA REDDY : Since
1980 till tod .te how muany pr.vate insti-
tutions have been g:ven permission and

bhow much iand has been given to each of
them ?

SHRI Z.R. ANSARI : Sir, I thiok that
our hon. Member......

MR. SPEAKER : You muy discuss the
matter with him 10 you room.

SHRI Z.R. ANSARI: The hon.
Member hus forgo.ten his own question.
It concerns forest lund. In regard to forest
land being given to iniwviduals and pri-
vate pariies, our policy after the
enactment of the Forest (Conservation)
Act of 1980 is that forest land will be
granted to them oply after proposals
from the states come and w.thout the
States sending their proposals, clearance
will not be given.

SHRI C. JANGA REDDY : If the
State Government fells trees for selling
without taking prior permission of the
Central Government, is any action taken
against them ?
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SHRI Z.R. ANSARI : Sir, so far as the
felling of trees is concerned, where the
treces have grown fully and there aro
no possibilities of their further growth,
it is 1 practice everywhere t0 cut forests
in a8 phased manner and then undertake
replantation. It has been the practiced for
even and it is still prevalent. But all this
is done under a working Plan. The
contract systetn which was In  existence
carlier has been done away with because
forests were getting depleted extensively
under that system. Presently, in most of
the States Forest Corporations have been
s=t up and the undertake this work in a
phased manner.

{English)

DR. A.K. PATEL : Forests are getting
depleicd. For example, in Gujara® during
1980 during the Janata party regime, the
forest area was 9.8%. Today it has come
to only 6.2%. Forusts are geiting depleted
year by year and the tiibals inhabiiing n
those u.reas are displaced. May 1 know
what steps are you pgoing to tuke to
sifeguard the intcrests of these tribals 7

SARI Z.R. ANSARI: Aa far as the
intersts of the tribals are concerned, it is
basically for that purpose that we are
asking the State Govceroments to send
proposals to us bec.use prior to 1980, the
forests werc being utilised for different
progrmmmes for different projects  without
taking into account pecds of the local
people, the tribals and aiso the environ-
menta] aspect. That is why, this Act has
come and whenever any project comes to
us, we scrutinise that project specifically
from the point of view of the trib:! and
those people who are living in that
forest area, whether that proposal contains
the provisions for meetiug the needs of
the tribals and other weaker sections of
the population who are living in that
forest area. This is our policy.

SHRI P. KOLANDAIVELU : As far
as forests are concerned, formerly the
forests were under the control of the
State Government. Now, it bas been
taken over by the Central Government......

SOME HON. MEMBERS : No, no......



48 Oral Answers

SHRI P. KOLANDAIVELU :1 will tell
you. Even, for the clearance of the wel-
fare projocts, the powers werc vested with
the State Government. Not, it has been
taken over by the Central Government.
It is actually encroaching upon the State’s

MR. SPEAKER : Put the gquestion.

SHIR] P. KOLANDAIVELU : Even so
many State schemes are not being cleared
because of the environmental problems
and because of the deforestation in some
of the arear. 1 wou'd Like to ask the hon.
Min:ster whether he will come forward to
maintain this stdalus guo ante because it
should be under the control  of the State
Government. Then only, welfure schemes
¢an take place and it can take place and
it can also bz cleared. But here, the
Ceniral Government 1s not at all clearing
any of the welfare. So, 1 would like to
know from the hon. Minister whether he
will come forward......

MR. SPEAKER : Why should you
repeat it now ?

SHRI P. KOLANDAIVELU : To clear
the arcas wherever the welfare schemes
are being pending with the State Govern-
ments.

SHRI Z R. ANSARI : I stiongly deny
the fact that we huve created any short of
hurdles in the implementation of the
projects which are useful for the State
Governments. We are clearing all those
projects as soon as the full facts are
received by us. The mamn problem lies
with the State Governments. They do not
send the proposals with full facts. What
we require is......

SHRI P. KOLANDAIVELU : What do
you mcan by ‘full facts 7’ We are sending

the proposals.
(Interruptions)

Sir, for the third time he is repeatings
this.

MR. SPEAKER : Please sit down now.
Listen, He is explaining.
(Interruptions)
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MR. SPEAKER : Mr. Kolandaivelu, he
is telling what facts are required. Do not
fight. Let him answer.

(Interruptions)

SARI Z R. ANSARI : 1 am not fighting
with you.

SHRI P. KOLANDAIVELU : It is not
a fighting......

(Interruptions)

MR. SPEAKER : If you do it. I will
pot allow it on the floor of the House.

(Interruptions)

SHRI Z.R. ANSARI : I firmly say that
those schemes which have given the full
facts regarding the forests area......

(Interruptions)

MR. SPEAKER : I am taking a cue
from you.

SHRI Z,R. ANSARI : Which required
to be diverted from forest to those usefull
schemes ; what will be the loss of the
trees ; whether any provision for the
compensatory afforestation bas been made
in it or not ; whcther the local population
is uprooted from that area—mostly
the tribals und those weaker sections of
the people who live in that forest area ;
whether the provision for their rehabilita-
tion has been made; whether theirflife-style
has been taken into account ; what will be
the effect of deforestation ; what sort of
forests are there ; whether any environ-
mental problem will be there......

[Transiation)

MR. SPEAKER : Will you give it in
writing ?

THE MINITTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN
LAL) : Sir, I want to clarify it a little
more. As he has stated, this power of the
State Governments bas been taken over
by the Central Government. I want to
prove with the bhelp o figures that from
1951 to 1980, morc than 43 lakh hectares
of land has been diverted from forest and

given to private, people by the State
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Governments the averages of which comes
to 1§ lakh per year. But since the
enactment of this Act in 1980, the
average has been reduced to 6,500 hectares
per year. We have made efforts to ensure
that there is munimum depletion of
forests and you can sce that in thesc
seven years, only 43 thousand hectares of
forest land has been diverted, the average
of which comes to about 6,500 hectares

per year.

So far as the projects are concerned,
no project is held up for clearance for
more than 30 d.ys. The Sta'es which
fulfill the conditions and send us t.e pro-
jects, final decis.on is tuken on thosc
projects within a mogoth.

SHRI MOHD. AYUB KHAN : Mr.
Speaker, Sir, you are aware thit Rajas-
than has been sutfering from  severe
famine conditions and human and animal
Life 1s in danger in the desert areas. Will
the hon. Minister state whether therc 18
any such scheme under the afforestation
programme by which there people could
be reseitlied in the forest ureas and g:ven
land so that they are able to earn their
living and forests are also protected and
arrangoments for water supp.y are made
as well ? Is there any such scheme,
(Interruptions) espec.ally for the desert
areas of Jhunjhunu, Sikar and Barmer ?

MR. SPEAKER : You have meantioned
water. We are affected by drought already,
you want to torment us by your questions
as well 7

SHRI Z. R. ANSARI : Sir, so far as I
understand, the question of the hon.
Member concerns shifting people into the
forest areas...

MR. SPEAKER : He did not mean
this. He meant that desert arcas should
be turned into forest areas so that people
can stay there itself.

SHRI BHAJAN LAL : Mr. Speaker,
Sir, the Indian Government has a desert
development scheme. Under this pro-
gramme, funds have been specially allotted
to Rajasthan so that maximum people
can be given employment in the desert
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areas and facilities provided for growing
trees as well. We have formuluited a
scheme and provided money to Rajasthan
Goverameat for this purpose.

SHR1 RAM PYARE PANIKA : Mr,
Speaker, Sir, it is true that after the
enaciment of the 1980 Ac:, the irea under
forests has increased and developed.
However, it is also true that states Like
Andhra Pradesh and Karnataka have
indulged in rapid fecling of forests to
enhuince their income overiuling the plan
of the Fo:est Department and have no
provided the 1.,ght of cultivation to the
tiibal people as it should have been done
under the Fourcst Tnibal Working Ylan,
(Interruptions)  S:r, 1 Apow from my
expericnce and | lLave seen the forests of
the country mysell.  Hence, I will iike to
ask two questions.

Firstly, will you give defi. ite instiuc-
tions to the State Governments to ensure
th.t the loss of tiees wh ch 15 incurted
by feeliug of furesis under the Waoiking
Plin are mude good by new pl.atat.on ?

Secondly, will you diect the State
Governments to abide by the . ssurance
given, 10 the Tribal! people of their right
of cultivation, speciaily by our Hon.
Prime Minister.

SHRI Z.R. ANSARI ' In rcgard to
question which h.:s been raised by the hon.
Member, we constuntly give guiiclines and
directions to the State Goveinments in
this matter.

[English)

Insurance aga inst Acts of Terrorism

+

*576. SHRI P. PENCHALLIAH
SHRI K. RAMACHANDRA
REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether steps have been taken to
give adequate publicity to the General
Insurance Corporation Scheme to provide
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cover for loss or dam:ge caused by acts
of terronism ulongwith cover for riots,
strikes and malacious damage ;

(b) if so, the dctails thereof ?

(c) whether it is also proposed 10
introduce a specific life insurance scheme
to cover loss of Iife due to .cts of terro-

rism ; and

(d) if so, the details tnereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
A statement is given below.

Statement

(a) and (b)., Wiuh eflect from 1Ist
January, 1987, insurance cover against
josses c.used by acts of terroristi has been
made av.ilable by the general (nsurance
industry .s an extension of the Riot,
Strrke and Malic ous Damage risks in
various classes of business. A press
releases hig ightirg introduction of this
cover has been ssued by the General
Insurance Corporation of India on
23/12/1986 1n all the leading newspapers
in India.

(c) «nd (). The LIC's polices both
Individual and Group cover rish of death
fiom .11 ¢ uses includ.ng those arising
from acts of tessor sm. A\s such, therc is
no nced to introduce a  specific Life
Insurance Scheme to cover loss of lite due
to acts of terra.ism. Simularly, any dJdeath
or bodily mmury, caused by teirorists s
covercd w.thin the scope of Personal
Acciden' Pul.cy of the pgeneral insuronce

indust: v.

SHRI P. PENCHALLIAH : 1 would
like to know from the hon. Mimster how
many peoplc Lave insured so far in the
country under this General Iosuiance

Corporation Scheme.

SHRI JANARDHANA POOJARY :
If the hon. Member is referring to the
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question regarding Policies that have
covered damages caused by acts of terrori-
sts after 1-1-1987—because that was intro-
doced from 1-1-1987—, 31,000 Policies
have been issued in the northern region
excepting State of Rajasthan).

SHRI P. PENCHALLIAH ;: My second
supplementry is this. What is the amount
paid ? Does it include Naxalite activities
in Andhra Pradesh ?

SHRI JANARDHANA POOJARY : So
far, twelve claims amounting to Rs. 19
lakhs in these cases have been maude
whether 1t is an .ctivity by any terrorist
or naxalite or any daco:t, this will be
covered, in the Policy. This depends upomn
the Insurance Policy taken.

SHRI K. RAMACHANDRA REDDY :
For pirt (c) of the question which said
whether it is also proposed to introduce
a specific Life insurance scheme to cover
loss of life due to acts of terrorism the
answer given is that as such there i3 no
need to intioduce a specific life insurance
scheme to cover loss of Life due to acts of
terrorism, 1 would like to inform the
Hon., Minister that becuuse these acts of
terrorism are on increase......

SHRI S. JAIPAL REDDY : Sir, the
Prime Minister, the Defence Minister znd
the Minster of State for Finance are
engaged 1n a serivus confabulation in the
House. Are they drafting the terms of
refercnce Sir ?

(Interruptions)

You may call the House to order, Sir.

(Interruptions)

MR. SPEAKER : Order, order.
(Interruptions)

SHRI K. RAMACHANDRA REDDY :
Generally, the insurance companies are
very reluctant to pay the policy amount
and they invent a number of excuses to
put hu;dles. So, what is wrong if the
Government comes forward with some
specific schemes to cover the loss of life
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due to the act of terrotism ? In that case
you will be forcing the insu ance compa-
nies to take these matters also aond give
life insurance schemes for the ‘ierrorist
activities.

SHRI JANARDHANA POOJARY :
The life insutance policies are already
covering the acts of terrorism, for the
Joss of lLfe caused due to the acts of
terrorism. That is why we have mentioned
that there is no nced of introducing any
new policy.

SHRI SYED SH*HABUDDIN : Mr.
Speaker Sir: Such polic es. covering
damages in riots and Civil disturbances,
have been in existence for a number of
years. Now they have been exteaded to
include damages arising out ol terrorism
also. 1 would like tu know the coverage
of these schemes during 1986 — the number
of policies that h.ve been tiken from the
Genera! Insuranc: Corporation under the
scheme as 1t was thep in exisience and the
pumber of beneficieries or the number of
claims made during 1986.

SHRI JANARDHANA POOJARY :
Sir, I have aiready stated that this scheme
has been introduced from 1.1.1987 and
already in the northern region (excepting
State of Rajusthan) 31000 policies have
been issued. About the ciaims also I have

SHRI SYED SHAHABUDDIN : You
bave said that the scheme which was
already in existence has been exiended in
1.1.87 10 cover the element of terrurism...
(Interruptions). . .... There w.s already a
scheme in existence to cover damages
during civil commotion or civil distur-
bance. Is that so ? If that is so, then
what was the coverage during 1986-—the
number of clams and the onumber of
policies ?

SHRI JANARDHANA POOJARY :
What I have stated was abou: loss of life
caused due to the act of terroiism. I have
referred to that. 1 clearly answered that
question placed by the Hon. Member. So,
this does not arise now.
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(Transiation)

SHR]I RAM NAGINA MISHRA : Mr.
Speaker, Sir, Punjab is suffering on
account of terrorism and every day the
terronists are killing people 1n cold blood
and many people have become their
victims. I want to know from the hon.
Minister of State for Finaoce whether
the families of the victims are granted any
finuncial assistance ? If you, then what is
the amount paid to them ? If not, then
will it be done in future ?

{English)

SHRI JANARDHANA POOJARY :
The loss caused duc to the acrs of terrorism
is aiready covered by LIC and also the
personal accident scheme of Genersl
Insurance. So far as compens.tion given
to the people who have been killed
because of the terrorist activities i1s concer-
ned, atready State Governments are giving
compensation for the loss of life due to
the act of tcrrorism.

Agreement with Cigarettee and Rubber
Films on Excise Matters Peading in Courts

°578. SHRI THAMPAN THOMAS :
Wiil the Minister of FINANCE be pleased
to state :

(a) whether Union Govecromert have
reached an agrecment with scveral
cigarette and rubber manuf.cturers regar-
ding excise matters pending ia the courts ;
and

(b) if so, the details of the agreements
and the names of the firms with which
such agrecments hasve been entered into?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) The
Governmen: have not reached any
agreement with cigarette and rubber
manuficturers regarding excise matters
pending in the courts.

(b) Does not arise.

SHRI THAMPAN THOMAS : Sir,
there was a press news regarding raids
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on ITC and other rubber traders and that
serious things have beon found. It is also
reported that show-cause natices were
issued and proceedings under Seciion $2A
have been started. In the answer it is said
that no peading cuase have been com-
pounded. I would like to know what is
the amouat thit you have collecied and
whether you have compounded these
matters directly with them. What is the
position at this stage in respect of the
raids affected on ITC and other rubber
traders ?

SHRI JANARDHANA POOJARY :
According to the Department a sum
of Rs. 3 crores is involved. Show-cause
pnotice has been issucd and action is being
taken.

SHRI THAMPAN THOMAS : From
ITC how much amount has been realised?

SHRI JANARDHANA POOJARY : 1
have said that notice is being issued.

L.1.C. Loans for Water Supply Schemes

*579. SHR1 DILEEP SINGH BHURIA :

Wiil the Minister of FINANCE be pleased
to state

(a) whether the Life Insurance Cor-
poration gives loan to various Municipa-
lties/Corporations for exccuting water
supply schemes under the guarantee of the
respective State Governments |

(b) the procedure for granting such
loans to Mun:cipal Committees/Municipal
Corpor.tions ; and

(c) whether there is anv proposal to
simplify the procedure by giving the
lump-sum amount to the State Govern-
ment concerned, as per Plan allocations,
for granting loan to the Municipal
Committees/Municipal Corporations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes, Sir.

(b) and (). A statement is given below.
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Statement

The 'o1n applications for technically and
adm nistratively approved schemes of Go-
vernment received from state Governments
or the State-level Boards, wherever cons-
tituted, are exam:ned by the Life Insurance
Cooparation of India. Justification and
financial viablity of the Schemes are
established before sanction of loans. After
execution of ag-eement by the borrower
and Guarantee Deed by the State Govern-
ment concerned, loans are disbursed in
instalments looking to the financial and
physical progiess of the Schemes in hand
subject to the allocations made by the
Planning Commission.

In the overall interest of the policy-
holders, it is necess:ry for the LIC to
monitor the physical progress of each
Scheme to ensure proper utilisation of
funds and also matching contributions by
the Municipalities, etc.

{ Translation)

SHRI DILEEP SINGH BHURIA :
Mr. Speaker, Sir, I want to know from
the hon, Minister as to how m.ny Muni-
cipal Corpor: t.ons, and in which States,
have been given li-ans by the its Insur:nce
Corpo-ation and how many c.ases are stll

pending ?
[English]

SHRI JANARDHANA POOJARY : I
will furnish the detaiis to the hon.
Member abou! the amount that is being
given.

[Translation)

SHRI DILFEP SINGH BHURIJA : Mr,
Speaker, Sir. to cle>r the pending cases
and to solve the drinking w-ter problem
in the utban arces. will iy sysiem be
devised by which the funds become
available at the easliest ?

[English)

SHRI JANARDHANA POOJARY :
Each case will be examined on merit. Tbe
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rule is that the proposal has to come
through tbe State Government. Whenever
the proposal comes, we will certainly
examine it.

{Translation)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, Rajasthan is affected by
severe famine every Yyear and there is
serious water scarcity and even now in the
large cities water is available for not more
than half-an-hour in a day. In this con-
nection, I want ro know to whether the
schemes pertaining to big municipal areas
which were sent by the State Governmenis
for sanction have been cleared and will
you cooperate in mak:ng available funds
from the Life Insurance Corporation for
executir.g the water supply schemes.

{English}

MR. SPEAKER
over.

Question Hour is

SHRI JANARDHANA POOJARY
Fcr water supply. we have given......
(Interruptions)

WRITTEN ANSWERS TO QUESTIONS

{English}
Mediocrity in Science and Technology

*580. DR. CP. THAKUR : Wil the
PRIME MINISTER be pleased to state :

{a) whether the Prime Minister sug-
gested at the Indian Science Congress
removal of mediocrity 1in the fields of
science & technology ; and

{b) if so the steps taken or proposed
to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENFRGY, ELECTRONICS
AND SPACE (SHRI K.R. NARA-
YANAN) : (a) Yes, Sir.
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(b) Some of the steps taken or pro-
posed to be taken to promote excellence
and weed out mediocrity are as follows :

(i) Substantial step up in finangial
resources in  all fields of Science
and Techoology to enhance and
modernise the S&T infrastructurse.

(ii) Create appropriste cnvironment in
the functioning of scientific
departments and scientific insti-
tut:ons, particulirly giving them
sufficient autonomy in their func-
tioning.

(iii) Provision of better working con-
ditions facilities and emoluments
to scientific community including
a system of pron-otion to ensure
recognisstion of merit for the
advancemcont of S&T personnel.

(iv) Formulation and implementat:on
of various programmes for pro-
moting research and development
in the country 10 enable scicntific
community to work on frontline
and chaillenging areas of science
and technology.

(v) Appropriate review mechanisms
for cvaluat on of SBT institutions
and programmes through the
scient.fic peers to ensure imiprove-
ment in stand. rds of performance.

(vi) Introtucing & system of rewards
and recognition for outstanding
scientific work.

(vii) Setting time-bound targets for
performance in pr:ority arens in
the form of technology missions.

(vii1) Better opportunities for trawning
young scicntists in India and
aboard in various selected fields
of science and technology.

Cancer Due to Diesel Fume

°381. SHRI S. JAIPAL REDDY : will
the Minister of ENVIRONMENT AND
FORBSTS be pleased to state :

(a) whether diesel fyme is a cause of
cancer ;
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(b) whether Government have recently
announced the dieselisation of all small
and heavy duty curs ;

(c) if s0, wheth=r Government propose
to reconsider this policy to save the lives
of public from caocer ; and

{d) the steps taken to examioe the use
of diesel in cars and check its use ?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL):
{a) Scientific evidence in this regaid s not
available. However, it is suspected that
long exposure to diese! fumes can cause
cancer.

(b) No. Sir.
(c) Does not arise.

(d) Based on studics emission charuc-
teristics in diesel driven vehicles, stan-
dards for exhausts hive been laid down
and the Staie Governments have been
advised to enforce these standards uander
the Motor Vehicles Act.

Natioaal Housing Basaks

*582. SHRI H.B. PATIL :

SHRIMATI MADHUREE
SINGH :

W.ll the Minister of FINANCE be
pleased to state :

(a) whether a detailed exercise on  the
recent docision 10 set up & National
Housing Bank has besn completed ;

(b) if s0, the modalities t0 implement
the proposal ; and

(c) the time by which the Bank will be
set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCB (SHRI
JANARDHANA POOJARY) : (a) to (c).
It is proposed to sct up a Natiooal
Housing Bank with an equity coatribution
of Rs. 100 crores by Reserve Bank of
India, Further details are being wortked
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out and a suitable legislation in this
regard would be brought befoie Parlia-
wment shortly. The National Housing
Bank would be set up soon after the Bill
is passed and the Act is brought into
force.

Regional Rural Banks

*584. SHRI DHARAM PAL SINGH
MALIK :

SHRI PRAKASH CHANDRA :

W:ll the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
review the existing policy of assisting
Regional Rural Banks 'nstead of leaving
them to sustain themselves on their own ;
and

(b) if so, the outlines of the revised
policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The policy relating to Regional Rural
Banks (RRBs) is periodically reviewed by
Government, NABARD and sponsor
banks. The Government had also set up
a2 Working Group to examine the existing
structure of Reg:onal Rural Banks and to
suggest appropriate measures for improving
their overall capabilitics. In pursu:nce of
the 1ecommendations made by the
Working Gioup, a number of decisions
have been taken for improving the per-
formance and viability of RRBs ; impor-
tant ones are indicated below :

(i) Additional share capital may be
sanctioned to RRBs with satis-
factory track record.

(ii) Interest rate of refinance provided
by sponsoring banks may be
lowered.

(iii) Funds for SLR requirements be
invested in securitiecs of better
yield.

(iv) The scope of lending should be
enlarged.
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(v) The sponsoring banks should play
more active role in funds manage-
ment, staff troining and internal
audit.

New Projects with Collaboration of USSR

e585 SHRI V. TULSIRAM : Will the
PRIME MINISTER be plcased to state :

(a) whether the Soviet Union have
proposed some reseaich projects in Ind a
for colluborativn ;

(b) if so, the details of the projects ;

(c) whether final agre:ment has been
reached between the two countries |

(d) if so, the details thereof ;

(e) the extent to which these projects
will meet country’s requirements ; and

(f) the number and details of projects
to be set up in Andhra Pradesh ?

THI. MINISTL R OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AXND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENLRGY, ELECTRONICS
AND SPACE (SHRI K.R. NARA-
YANAN) : (a) Indian and Sov.et Union
are huvi. g Jdiscussions on possible arcas
for' stieng:henming b.lateral cooper.ition io
the field of Science and Technology.

(b) The details of specific projects/
programmes for collaboration in different
areas are vet to be finalised.

{c) No Sir.

(d) to (f). Do are arise.
Monitoring of Pollution

*586. SHR1 R.M. BHOYE : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Union Government are
systematically carry:ng out environmental
monitoring of air, water and land 1n all
the States ;
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(b) if so, what are the agencies engaged
in these programmes ;

(c) whether Government propose (0
monitor the envircnment particularly in
the highly polluted areas ; and

(d) if so, the details of Government's
policy and programme in this regard ?

THB MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI1 BHAJAN
LAL) : () Environmental monitoring is
carried out in selected areas throughout
the country.

(b) The ugencies include : Central and
State Pollution Cobntrol Boards, Council
of Scientffic and Industrial Research,
Central Griound Water Board, Indian
Council of Agricultural Research and
Nautional Remote Scasing Agency.

(¢) Yes, Sir.

(d) The policy and programme include
seiting up of a moritoring network in
different parts of the country with parti-
cuiar teference to the areas which are
poliuted aud those which are likely to
fuace poilution problems,

Area under Forest cover in Madhya Pradesh

*587. SHR1 KAMAL NATH : Wil
the Min:ster of ENVIRONMENT AND
FORESTS be pleased to state @

(a) the arca under forest cover in
Madhya Pradesh as oo 1 November, 1956
and as on ! November, 1986 ; and

(b) the percentage of forest area lost
during the above period due to the diver-
sion of forest land for development acti-
vities such as industries, roads and irri-
gat.on projects ?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRJ BHAJAN LAL) :
(a) Legally classified forest area in
Madhya Pradesh in 1956 was 19.18
million bha, and 15.54 million ha in 1986.
The figures for area under forest cover as
on 1st November, 1956 and as of 1986 are
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not available but the National Remote
Sensing Age.cy assessed the forest cover
in Madhya Pradesh at 10.86 miliion ha
for the period 1972-75 and at 9.02 mill.on
ha for the period 1980-82.

{(b) 1.99 million ha of forest land was
diverted for various development activities
during the perod 1956-1986, which 1s
10.39 per cent of the area legally classified
as forest in the State in 1956.

Amount collected throngh
ladira Vikas Patra

*588. SHR! S.G. GHOLAP : Will the
Minister of FINANCE be pleased to
statc :

(a) the targects set for the collection of
amount through Iodira Vikas Patias ; and

(b) the period for which the scheme
will remain vpen ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
JANARDHANA POOJARY) : (a) No
targets have been tixed for collection of
amount through Indira Vikas Patras.

(b) The scheme is not hmited to any
specified period.

Refinanciag Scheme of NABARD

*589. SHR1 HARISH RAWAT : Will
the Mianister of FINANCE be plcased to
state :

{a) the number of small and medium
units set up 10 various States by providing
financial assistuncc (o commercial banks
under the refinancing scheme of the
National Bank for Agriculture and Rural
Development during 1986-87 ; and

(b) the reasons for releasing less
amount for units in some States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
National Bank for Agriculture and Rural
Development (NABARD) has reported
that refinance from NABARD 13 pow
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available for non-farm activities for vnits
in the smali and tiny sectors through
Scheduled Commeicial Banks, Regional
Rural Banks, State Cooperative Banks
and State Land Development Banks.
NABARD has rcported that it has not
extended refinance facility to medium
sized units so far. State-wise details of
refinance assistance disbursed by
NABARD as investment credit for non-
farm activities during its accountiag year
1986-87 (upto Dccember, 1986) are indi-
cated in 1the Statement given below.
NABARD hus indicated that details of
number of units set up through its refi-
nance ass.st:.nce during the ycar 1986-87
arc not available. The amount of refinance
from NABARD to the banks in various
States is likely to vary since it depends
upon the number und tvpe of schemes
sponsoied and the amount of refinance
sought by the banks.

Statement

State-wise details of amounts disbursed by
NAB 4R D under us refinancing schemes
Jor nom-farm activities during 1986-87
(Upto Dec. 1¥86)

(Rs. in lakhs)

S. No.

States/Union Amount of
Territories refinance
disbursed
. _l , e --.,__-3_ —
Andhbra Pradesh 194.17
Assam 71.18
3. Andaman & Nicobar
Islands 5.25
4. Bibar 536.99
5. Delhi 0.16
6. Gujarat 151.12
7. Goa Daman & Diu 2.84
8. Haryana 83.30
9. Himachal Pradesh 46.42

10. Jammu & Kashmir S2.14
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11. Karnataka 324.38
12. Kerala 207.37
13. Madhya Pradesh 307.18
14. Muduharashira 259.11
15. Manipur 0.88
16. Orissa 349.13
17. Pondicherry 0.83
18. Punjadb 147.04
19. Rajasthan 321.91
20, Sikkum 4.07
21. Tamil Nadu 388.81
22. ‘Tripura 22.77
23. Uttar Pradesh 2277.78
24. West Beug.l 420.34
(English]
Subscription to UTI
*590. SHRI C.K. KUPPUSWAMY :

Will tbe Minster of FINANCE be pleased
%o state .

(a) the to:al amount subscribed to the
Unit Trust of I1oda during the year
1986-87 .

(b) out of ths tutal subsciipt.on, how
many schemes h.ve been undertaken for
the benefit of the weaker sections, parti-
cularly m the rural areas ; and

(c) the details of such schemes intro-
duced in the Southern region 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
SsTATE IN THE MINISTRY OF
FINANCE .SHRI BRAHMA DUTT):
(a) The total amount subsbribed to the
various Schemes of the U.T.1. during the
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period from 1st July, 1986 to 19th March,
1987 aggregte to Rs. 854 84 crores.

(b) U T.1. operates on business princi~
ples keeping ino view the interest of the
Unitholders. Thcerefore, the Schemes of
the U.T.I. are managed for ensuring a
fair retu:n to the Unithoiders. Actore
dingly, tt is not envisaged that the U.T.L.
should undecrtake exclusive Schemes for
the benefit of the weaker sections.

(c) The various Unit Scheme of the
U.T.I. are open to investors in ull parts
of the country.

Projects of Chitra Tirunal Institute of
Medical Sciences and Techaology,
Trivandrum

*s91. SHRI T. BASHEER : Will the
PRIME MINISTER be pleascd to state :

(a) the piojects carried out by Sree
Chitra Tirunal Institute of Medical
Sciences ond Technology, Trisandrum
since 11 was declared as an lostitution of
National Impoitance 1o 1981 ;

(b) the expendituie of the Ilastitute
duting the period from 198F to 1985,
yeir-wise ; and

‘c) the pew projects proposed by the
Insticute for the current yesr and the next
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN 1HE DEPART-
MENTS OF OCEAN DEVELOPMENT,

ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI K.R. NARA-
YANAN) : (a) The following projects

were carried out by Sree Chitra Tirunal
Institute since it was declared as an Iosti-
tutton of Natiopal importance 10 1981 ‘=

1. Development of Disposabie
Blood Bag Sysiems for blood

collection, storage, cumponent
separation ;

2. Development of disposable ocay-
generator & cardiotomy reservoir
to be wused as artificial lung €
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blood recycling during open heart
surgories ;

3. Development of artificial heart
valve for replacement of diseased
valves ;

of stainless steel
to correct dental

4. Devclopment
dental bands
abnormalities ;

S. Development of artificial blood
vessels to replace diseased natural

blood vessels ;
6. Endomyocardial fibrosis ;

7. Iloterventicn radiology to study
the feasibility of using balloon
angioplasty as an alterpative to
pal iative surgery ;

8. Settng up of computerised

patient data base ;

9 Improved biccomp.. tibility
through su:face modifica ion 10
produced blood compat.ble sur-
faces on polymers by advanced
techniques of suiface alteration ;

10. Stu.ies on th:ombosis ;

1. Developmen' of enzyme engineer-

ng.

(b) The expenditure incurred by the
Insttute dur ng the perod from 1981 to
19¢ S, year-wite, is given helow (—

(Rs. in lhkhs)

Year Total Expenditure
1981.82 250
1982.83 252
1983-84 mn
1984-85 423
1985-86 499
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(¢) (i) The following projects were
initiated by the Institute during
the year 1986-87 :—

1. Hydrocephalus shunt syse
tem ;

2. Humidifiers ;
3. Lasers in medicine.

(ii) The following new projects are
proposed by the Ipstitute to be
initiated during the current
year (i987-88) :—

1. Intra
lens ;

ocular lens contact

2. Investigations on arterjo.

pathies.

Openinge of Branches of Commerciai and
Gramla Banks in Rajasthan, Gujarat,
U.P. and Haryana

°593. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE
be pleased to state :

(a) whether the Reserve Bank of India
has stopped the issue of licences for the
opening of branches of commercial banks
and gramin kshetriva banks in Rajasthan,
Gujarat, Uttar Pradesh and Haryana :
and

(b) if so. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

(b) Does not arise.
Profit earned by Kendriya Bhandar

5866. SHRI KAMLA PRASAD
SINGH : Will the PRIME MINISTER
be pleased to state :

(a) the profits earned .by Kendriya
Bhardar during the year 1986-87 and how
these compare with the profits earned
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during the years 1933.84, 1984-85 and
1985-86 ;

(b: the purpose for which the profits
are used ;

(c) the reasons for high rate of profit ;

(d) whether it is proposed to pass on
some part of the profit to the consumers ;

and
(e) if not, the reosons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI (a) The
Society’s accounts are muntained on the
basis of cooperative year which staris
from 1st July to 30th June. Accounts tor
the year 1986 87 duly andited will be
availablz only in October/November 1987.
It is thus not possibl: to compire the
profits of 1986-87 with the profits for the
previous three yecars. However, the net
profit earned during the cooperat-ve years
1983-84, 1984.85 and 1985-86 are as under:

1983-84 —_ Rs. 31.53 lakhs

1984-85 —_— Rs. 24 09 lakhs

1985-86 —_ Rs. 8.79 1 'khs

{b) The profits earned have been utili-
sed to set off the accumulated losses,
amounting to Rs. 4976 1l:khs wupto
1980-81 after providing for rescrve fund,
cooperative edacation fuod, and paymeat
towards income-tax as per statufory
requircments.

{c) to (e). The  profits earned are
minmal and the question of passing on
any benefit to consumers on this account
will arise only when accumulated 1osses

are wiped out,

Retiremeut Age for Library Staff

5868. CH. RAM PARKASH: Will
the PRIME MINISTER be pleased to
state
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(2) whether the retirement age for the
technical staff and class IV staff in the
Government of India is 60 yeurs ;

(b) if so, whether the library staff such
as librarian, library assistants and library
attendants are also entitled to the retire-
ment age of 60 years ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN  SINGH ENGTD : (a) Under
Fundamental Rule 56. the age of retire-
ment of Central Government employees is
58 years w.th the following exceptions in
whose cases the age of retirement is 60
years :

() Workman,

(i) Ministerial government scrvants
who  entered into government ser-
vice on or before 31.3.1938,

(i.) Group D employees icluding
those of Secretariat Security Force
who inittally entered service
before 15.9.1969.

(b) and (¢c). The age of retirement of
Librarians, Library Assistance and Library
Attendants, whoy are not covered by the
exceptions to F.R. 56, is 58 yeurs.

C.B.1. Report on Beef Tallow Case

5869. SHRI INDRAJIT GUPTA : Wijl
the PRIME MINISTER be pleased to
state :

(a) whether the CBI inquiry reports
on beef taliow case were found to be
leaked out to the Vanaspati manufacty-
rers ; and

(b) if s0, the action taken against the
officials respous:bie for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AN PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
P. CHIDAMBARAM) : (1) No, Sir.

(b) Does not arise,
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Bauk Credit : Deposit Ratio in
Easters Region

5870: SHRI BAJU BAN RIYAN:
Will the Minister of FINANCE be pleased

to state :

(a) whether bank credit deposit ratio
in each of the States in the Eastern region

is very low ;
(d) if so, the details in this regrd ;

(c) the factors respons.ble for the same;
and

(d) the steps taken/proposed to rectfy
this imbalance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) 10 (J).
The credit : deposit ratio of scheduled
commercial banks in the States of Eastern
Region and also for whole of the country
as at the end of September 1986 is sct out
below (—

State Credit : Deposit
Rat.o (%)

Bihar 388

Orissa %06

West Bengal 49.5

All India 63.6

The credit : deposit ratio in the State
of Orissa is much higher than nll-India
figures. The main factors underliving the
low credit : deposit ratio in Bibar are
attributable to erratic availability of
power, and uonsatisfactory communication
facil:ties inhibting industrial growth. In
West Bengal the main reascns for low
credit : deposit ratio are prevailing high
level of industrial sickness, uasatisf. ctory
industri. § clima’e.

In order to suggest suituble measures
for improving the credit : depos:t ratio in
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Bihar snd West Bengal, sample studies
were conducted by Reserve Bank of India
in a few silected districts of these States.
Following d(.scuss'on by Reserve Bank of
India with the State Governments of
Bihar and West Bung:!. a committee con-
sisting of the Goveri.ment Secretaries and
Bankcrs was constituted in Bihar, a Task
Force had been set up in West Bengal by
the State ILevel Bankers’ Committee, to
monitor progiess of improvement in
credit deposit ratio. These  State
Governments sre exrected to formulate
viable bainkable schemes for beipg taken
up for bank financing. .

Nomination of Non-Officials on Bosrd
of Management of Repional Rural Banks

5871, DR. SUDHIR ROY : Will the
Minister o¢f FINANCE be pleased to state
the number of non-officials, proposed by
State Governme: ts, appointed as members
cf the Bo-rd of M.napenmert of Regional
Rur.1 Banks durii g the list three yea:rs ?

THE MINISTER OF STATE IN THE
MINISTRY or T'INANCE (SHRI
JANARDITANA POOJARY) : The infoi-
maticn is bring collceted and to the
extent available wil he l.id on the Table
of the House.

Encashment of Haif Pay Leave

5872. SHR1 SRIBALLAYV PANIGRAHI:
Wil the T'RIME MINISTER be pleased

to state :

(a) whether the Boa~d of Arbitrators
to whom the cemand of the stafl' side of
the Nation.! Counc l of Joint Corsultative
Mach nery for encashmeat of half pay
leave was refeired have g.wving their

award ; and
(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THB
MINISTRY OF P RSONNFL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BRIEN SINGH ENGTI!) : (a) Yes, Sir.

(b) The demund of the Staff Side (JCM)
in respect of enc 'shment of h:!f pay leave
to the Cen'ral Government employess on
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superanpuation was referred to the Board
of Arbitration.

The Board of Aibitration heard argu-
ments on both sides and gave its award
as under :—

‘(i) the entire half pay leave at the
credit of Government servants who
retire on supersnnuation shall be
allowed to be encashed subject to
the condition that pension and
pensicn equivalent of
other retitement benefits shall be
deducted therefrom as provided in
sub-rule (5) of Rule 39 of the
Central Civil Services (Leave)
Rules, 1972,

(ii) This aw.ard shall take effect on and
fiom l4th July, 1982."

The award was given on 19.12.1986.

Reward for Resisting Dacoits

5873. SHR1I PURNA CHANDRA
MALIK : Will the M.nister of Finance
be pleased to state :

(a) whether Government have aliowed
rewards for resisting d co ts n ¢ mmercial
banks ;

(b) whether rewards aiso allowed for
resisting dacoits in regional rural banks ;
and

(c) if not, the rcasc ns therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) Yes, Sir.

{b) and {(¢). The m~tter is under consi-
deration of the Government.

Progress in Blotechnology R & D

5874. SHRI C. MADHAV REDDY :
Will the PRIME MINISTER be plcosed
to state :

(a) whether Government arc aware of
the strides made abrood in various fields
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of biotechnology especially in the biomass
and cell culture research in Cupada ; and

(b) if so, the details thereof ;
{c) the stage of work in India ;

(d) whether progress in  biotechnology
R&D is very poor so far including the
various tectknology missions conducting
rese.itch in biotechnology in India ; and

(e) if so, the reasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENFRGY, ELECTRONICS
AND SPACE (SHR! K.R. NARAYANNA):
(a) and (b). The Government is generally
aware of work in some fields of Biotech-
nologv in Canada but it has no official
or authenticated information of recent
stricies 1n biotechnologv including biomass
and ce ! cu'ture research in that country.
Hence it 1s not poss ble 10 make any
compa:ison of recett strides in Canada
w th the work undertaken 1n our country.

{c) 10 (e). Even though in India the
R&D work in bustechrology, in an orga-
nised m.n: er, may have commenced late,
there alwavs have been no'ab’'e contry-
butions by ind vidual scient:sts and insti-
tutions of the country., Realisng the
importance of R&D in  wvarious fields of
biotechnologv the Government had as
e.rly as in 1982 constituted the
Na‘ional Bstechnology Board in the
Ministrv of Scierce and Technology and
in February 1986 a full fiedged indepen-
dent Dep:rtment of Biotechnology has
been established. As a result appiec.abie
work is in progress for manpower deve-
lopmert, creation of infrascturture
faclitics, crestion of informative data
bases. aspecific reseirch projects and
making easy availability of essential
chemicals and reagents needed by
scientists in various flelds of RED in
biotechnolcgy. Even in respect of various
techrology missions the  biotechnology
R&D work has been progressing quite
satisfactorily and according to schedules,
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Implementation of L.R.D.P. by
Natioaalised Banks

5875. SHR1 MULLAPPALY RAMA-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of India
is monitoring the performance of Nationa-
lised Banks in implementing the Inie-
grated Rura! Development Programuoe ;

{b) the banks that have fully achieved
the targets under IRDP in their 1esp:ctive
jurisdiction during the ycar 1986 ;

{c) whether any problem in imple-
menting the IRDP have been reported by
the banks ;

(d) if so, the de.ails thereof ; and

{e) the steps Government have taken
to vvercome these obstacles problems in
implementing  the Integrated Rural
Development Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIHANA POOJARY) : (a) ar d (b).
Rescrve Bank of India (RBI) hus advised
the buanks to report their performance in
implementing the Integrated Rural
Development Programme (IRDP) through
monthiy statements with a view 1o enab.c
RBI to monnor the piogiess of the
implementation of the progiamme. RBI
is also getting a4 copy of the review note
placed by banks before their Boards
periodically. IRDP targets are fixed state-
wise and not bank-wise. However, IRDP
credit out-lay in cach Block a8 esumated
in the IRDP Annual Action Plans 18
required to be alioted among the various
branches of the banks functioning in that
particular block. Achievement of the
IRDP credit targets by banks are moni-
tored at the meeting of the Distiict Con-
suitative Committees. The banking sysiem
had achieved more than the targets set for
it in the Sixth Five Year Plan. Banks had
finarced 16.56 million families as against
the target of 15.10 million and disbursed
term  loans amounting to Rs. 3101.61
crores as against Rs. 3,000 crores targetted
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during the Sixth Five Year Plan. During
the first year of the Seventh Five Year
Plan namely 1985-86 banks have financed
30.61 lakh familics as against 24.71 lakh
familics targetted.

(c) to (c). RBI bas reported that banks
have brought to their gpotice certain
problems in implementing the programme
which includes the bunching of applica-
tions, pre-pondersnce of spoasored applis
cations under few economic activities
which tend to render such activities non-
viable in that ares, absence of infrastruc-
turc as well as linkages etc. A High
Level Committee has been set up by
Government to look into the problems
relating to 1IRDP credit and suggest
improvement on an on-gomng basis.
Simulianeously, a Concurrent Evaluation
of the IRDP s also being done on a
monthly basis and the deficiencies noticed
therein are brought to the notice of all the
bioks for suitable corrective action.

Coanstitation of Indian Board for Wild Life

5876. SHRI H.B. PATIL : Will the
Miunister of ENVIRONMENT AND
FORESTS be pleased to state :

(1) when was the Iadian Board for
Wild Life coastituted ;

(b) the names of the members of the
Board and the functions of this Board ;

(c) the major recommendations of the
Board during the last three years ;

(d) to what exteat these have been
implemented ; and

(e) the details of the expert committees
constituted by the Board ;

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRi Z.R. ANSARID : (a)
Indian Board for Wildlife was initially
constituted in the years 1952,

(b) The names of the present memberg
of the Boaid, appointed in 1985, and the
functions of the Board, are given in state-
ment 1 given below.
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(c) and (d). The major recommenda- (¢) The Board has constituted three
tions of the Board at the only meeting Expert Committees on (1) Birds (2) Zoos
during the last three years and the action and (3) Flora.
taken thereon, are in Statement—Il given
below.
Statemeat—I

List of Present Members of Indian Board for Wildlife

1. Chairman

2. VYice Chainnan

3. Shri Prithibi Marjh:
{Member of Rajya Sabha)

4. Shr Ajai Mushrun
{(Member of Lok Sabh.a)

5. Shri 1) gv.jay Sich
(Membe: of Lok Sablia)

6. Chauirman, An.m.l Weifare Board

7. Pres.dent Bombay N.taral
History Scciety

8. President, Board of World Wildlife Fund

9. Presddent, Wildlfe Preservation
Society, Dehry Dun

10. President, Wildlife Association of South India,
Bnngalt)lc.

1. Churm. n, Assam Valley WildlLife Preservation Society
12. Shri Dulecp Matthai

13. Begum Zehra Ali Yavar Jung

14. Shri J. C. Daniel

15. Shri Brijeadra Siogh

16. Shri Naresh Bedi

17. Shri U. N. Deyv

18. Shri M. Y. Ghorpade

Prime Minister of India.

Ugion Munister of
Environment and Forests.

Member

Member

Member

Member
Member

Member

Member

Member

Member
Member
Member
Member
Memder
Member
Member

Member
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19.

m’
2!.

23,
24,
2s.
26.
27.

28.

31.

32.
33.

34.
3s.
36.
37.
3s.
39.

41.
42,

43,

Shri Arjan Singh
Shri P. C. Das

Shri Bittu Sehgal

Secretary, Department of Eavironment, Forests &
Wildiife

Sccretary, Ministry of Defence
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Member
Member
Member

Member

Member

Secretary, Lepartment of Expenditure Ministry of Finance Member

Secretary, Miuuistty of Commerce
Secretary , Depit. of Education
Secretary, Ministry of Information & Broadcasting

Iaspector General of Forests Department of Forests &
Wildiife

Director General of Tourism

President, Forest Research Institute & Colleges, Dchra
Dun

Director Wildlife Institute of India

Directoi, Zoologicul Survey of Iudia

Ditector, Botanical Survey of India
Repiesentative from Assam
Representative from Arupachal Pradesh
Representative from Himachal Pradesh
Representative from Jammu & Kushmir
Repieseatative from Karnataka
Representative from Madhya Pradesh
Representative from Orissa
Representative from Rajasthan
Representative from Tamil Nadu
Representative from Uttar Pradesh

Joint Secretary and Director Wildlife Preservation,
Department of Environment, Forests and Wildlife

Member
Member
Member

Member

Member

Member

Member

Member
Member

Member
Member
Member
Member
Member
Member
Member
M :=mber
Member
Member

Member-Secretary
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Statement—1I11

Major Recommendations

)

)

€)

4)

)

Permanent solution to the problem
of eiephant depredation lies in
mprovement and restoration of
elephant habitats and cornidors
linking those habitats.

To control individual elephants
doing damage, the State Govern-
ment of Assam may be permitied
to capture 100 elephants in 1985-
86, subject to certain stipulations.

Government of India may similarly
examine and decide on a simular
proposal from Meghalaya.

Cooperation may be obtained
from the Armcd forces in the
coaservation of protected arcas.

The evaluation to determine the
best managed wildlife Rcserve of
the country be done by a special
Comumittee which was set up.

Implementation
States have been advised to enlarge and
better conserve the habitats and maintain
effective corridors and Stales have initiated
this task.

Assam Government have caplured ele-
phants without implementing stipulations
prescribed.

This has been done.

Tais has been sought and cooperation
been forthcoming.

The Committee constituted for the evalua-
tion of the best munaged Wildhife Reserve
has submirted 1ts recominendat.on which
has been accepted by the Stunding Com-
mittee of the Indian Board for Wildl fe.

The functions of the Bo.rd shali be: —

)

(i)

(iiv)

@iv)

to advise the Central and State
Governmernts on ways and means
of promoung conservation and
effectively controlling poaching of
wildlife through coordinated
legislative and practical measures
with particulur reference to seasonal
and region..l closures and the
dec:a.ation of certain species of
animals as proiected animuls und
the prevention of inJiscriminate
killing ;

to promote public interest 1n wild-
Iife and on the need for its pre-
scrvation in harmoay with patural
and human eanvironment ;

to advise on the setiing up of
national parks, sancturies and
zoological gardens ;

to advise the Government on policy

regarding export of living animals,

trophies, skins, furs, feathers and
othe: products of wildhife ;

{v) to assist and encourage the fo ma-
uon of wildhife socicties and to
act as 8 Central Coourdimmuting
Agency for all such bodies ;

to 1cview from time to time the
progress in the fleld of wildlife
conservation in the country and
suggest such measures for improve-
ments as ate considered nccessary;

(vi)

to perform such other fumctions

as arc germane to the purposes
for which the Bouard is constituted.

(vit)

to advise the Central Government
on any matter that 1t may rcfer to
the Board, provided the snbject
matter of the reference falls within
the prescribed functions of the
Board.

(vui)

to do all such other things either
alone or in conjunction with others

(ix)

——— —— e e ———— ———
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or on the direction of the Govern-
ment of India, which the Board
may consider necessary, advisable
or conductive to the preservation
and conservation of wildlife or for
other similar purpose for which it
is constituted, inctuding those
mentioned herein.

Pay Scale of Area Managers of
Regional Rarat Banks

5877. SHRI AJIT KUMAR SAHA:
Will the Minister of FINANCE be pleased

to state :

(a) whether his Ministry in an order
Issucd in 1984 informed the Regional
Rural Banks that ths scale of pay of
Area Manager would be decided soon;

(b) whethe: sim.dar gssur:ince was given
in the Parliament ;

(c) if so. whether the pay sc.le of the
post has since been settled | and

(d) if not the time by which the pay
scale is Likely to be reviced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA TP'OOJARY) (a) and
(b). The Nuaticnal B pk for Agriculture
and Rusral Development (NABARD)
aflter consuliation w:ith the Government
issued ins‘ructrons in December, 1984
prescrib:ing interahia the norms for the
creaton « f posts of Are. /Senior Managers
in the Regional Rural Bunks. These
Managers weie allowed to draw a special
pay of Rs 75/- P.M. n addition to the
grade pay of the officer concerned. This
position was reiter.ted while answering
Questions on the subject in the Parlia-
ment.

(c) and (d). It has been decided to
pay a special pay at the rate of 10 per
cent of the substantive pay of the incum-
bents to the post of Area/Senior Managers
with effect from 1.1.87. The NABARD
has been nsked to issuc necessary instruce
tions in this behalf.
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Setting up of Currency Note Priuting Press

5878. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of
FINANCE be pleased to state :

(2) whether Government have decided
to set up currency note printing presses in
the country ;

(b) if so, the details thereof ;

{c) the plices where the Presses will be
set up and when ;

(d) allocation, if any, made for the
purpose ; and

(e) expected time by which the work on
it would start in ecch crse ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIHANA POOJARY) : (a) to (e).
With reference to  the assessment of
requircnient of addit.onal capacities and
the recommendations of a site gelection
committee, Government have authorised,
pre-investment activities including land
acquisition, soil testing, preparation of
detailed feasibility report etc. for setting
up w0 new piesses, one at Salbon: in
West Bengul and another at Mysore in
Karpataka. The detailed feasibil:ty report
is expected to be got seady by the end of
this calender year. A sum of Rs. 2
crores has becn allccated for the above
purposes.

Rsising of Purchasing Powers

5879. SHRT RADHAKANTA DIGAL :
Wilt the Ministcr of PLANNING be
ple:sed to state :

() whether Government propose to
raise the purchasing power of the vast
masses in rural aren s

(b) if so, the steps taken in that direc-
tion ; and

(c) the details of the strategy adopted
during the Seventh Plap ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) to (¢). Raising the
purchasing power of the vast masses in
rural areas and removal of poverty have
been the central concern of planning in
India. Consistet with this objective, the
S:venth Plan development strategy and
the pattern of growth emerging from it
are ecxpected to lead to reduction n
poverty. The, emphasis on accelerated
agricultural growth, increased prodactivity
of rice in ecastern India. develon:ng the
potential of dry-land agricultu:e, adoption
of special measures to 'ecreise producti-
vity and incomes of smal! and marginal
farmers, implementat:on of the min:mum
needs programme, and exoansion of irr:-
gation facilities will mike a substi.nt:al
cortribution to reduction of poverty. In
addition, the Seventh Plan includes a
number of anti-poverty ad employment
promoting programmes specific 1lly design-
ed to raise incomes and pro.uctivity of
the people below the poverty line.

Credit Facllities by International Bankers

5880. SHR1 ANANTA PRASAD
SETHI : Will the FINANCE MINISTER

be pleased to sty :

(a) whether international bankers }ave
recently shown their interest in extending
credit facilities to India ;

(b) the position Ind.a holds at present
in the world credit market as compared
to other developing countries ;

(c) the chances of Ind:a being able to
participate in World Bink Projects and
bank aided projects outside the country ;

and

(d) the proposils under consideration
in this regard at present ?

THE MINISTER OF STATE OF THFR
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) and (b). Internaticnal Bankers are
willing to provide credit to Indian borro-
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wers on increasingly favourable terms and
conditions. India’s credit rat:ng is gene-
rally considered to be one of the highest
amoog low income developing countries.

(c) and (d). Fuanls from Woild Bank
loans and credit are disbursed only on
account of expenditures for goods and
services provided by Nuationals of, and
produced in or supplied from World Bank
members  countries and Switzerland.
Under this policy of thc Bank, India,
being its member s qu:lified to bid for
contricts outsile the country intended to
be firanced wholly or in part from Bank
loats subject to the ga.delines issuel from
time to time by the Bank.

Promotion of Bank Officers above
Baok of Maaagers

5881. SHRI SANAT KUMAR
MANDAL : Wil the Mimster of
FINANCE be pleased 10 state :

(a) whether any guidelines or direc-
tions h «ve been issued to the nationalised
banks for promotion of ofticers .bove the
rank of managers apart from the seniority
consideration ;

(b)Y if so, the d:1ails thereof ;
(c) if not, the reasons therefor ;

(d) whether any piefcrence .part fiom
gseniority factor is given 10 pe:sons who
have qualitied in the Insiitute of Bunkers'
Ex.mination ; and

(e) if not, the 1easons thercofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDITANA POOJARY) : (a) to (e).
In tern s of the Goverrment guitelines for
promotions of office's, includ:ng managers
of the bunks, ail piomoti.ns are to be
made, inter-ajia, subject to the availab lity
of vacanc.es, on the bas s of merit with
weightages, if any, for sepiority, edu-
cational/profcssional qualific.tions, eic. as
may bc prescr bed by the Board of
Directers of the banks from time to time.
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Expassion of Indian Institute of
Astrophysics :

4822, SHRI N, DENNIS : Will the
PRIME MINISTER be pleased to siatc :

(a) whether the Indian Iostitule of
Astrophysics has completed two centuries ;

(b) whether there are proposals to
exp.nd the organisation ; and

(c) if o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY., ELECTRONICS
AND SPFrACE (SHRI K.R. NARA-
YANAN) : (a) The Indi.n Institute of
Astrophysics was set up on 1.4.1971 as an
autonomous Instituie. However, it (ran-
ces its origin back to an observatory set
up in India in 1786 and thus has comple-
ted two centuries now.

(b) and {(c). The expansion of facili-
tics for the Scientific Research work at
the institute bas been going on, through
successive Five Year Plans. The follow-
ing are some of the important Schemes
being implemented during 7th Five Year
Plan (1985-90) :(—

1. Completion of 234 cm telescope
and improvement of the accesso-
ries of 102 cm telescope, and their
utilisation for the study of Stellar
Chromospheres and the Spiral
structure of the Galaxy.

2. Kinematic and YMorphological
studies of External Galax:es and
Chemical Composition studies of
Celestial Objects.

3. Development of the Vacuum Tele-
scope for high Resclution Ground
Based Siudies of Solar Structural
Details.

4. High Resolytion Astronomy,
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Scheduled Caste Development Cells

3883. SHRI KAMAL KATH : Will the
Minister of WELFARE be pleased to
state :

(a) whetber the Ministries/Depaitments
of Union Government have established
Scheduled Caste Development Cell ;

(b) if so, the details thereof ; and
(c) if not, the re:sons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHR1
GIRIDHAR GOMANGO) : (a) and (b).
Some of the Mi.istries have 2 cell which
inter-alia looks after Scheduled Castes.
Detils from all Minisiries are being
collected and wil! be laid on the Table of
the House.

{c) Does not arise.
Recruitment of Minorities in Banks

5884. SHRIMATI JAYANTI PAT-
NAIK : Will the Min ster of FINANCE
be pleaseld to stute :

(a) wrether Government have asked
the nationalised binks to ensute special
consideration for m:no. ity communities in
regard to recruitment ;

(b) if so, the guidelines issued to the
nationalised baoks ia this rega:d ; and

{c) the steps tokcn by the nationalised
b.oks in that duection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (1) to {(c).
Goveinment have advised 1he public
sector banks on a number of steps for
recruitmcent of minorities in banks. These
steps include a time bound piogramme to
be drawn up for setting up of pre-recruit-
ment training cei-ties for minority commus-
nity candidates apne 1ing for recruitment
tests ; short durati.a tiainii g courses with
the help of bank’s training institutions ;
appointment of one additional minority
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community member in each Banking
Service Recruitment Board as well as
associating a minority member in the
fnterview panel : setting up of a minority
cell in each bank to closely watch whether
a suitable number of candidates are selec-
ted. Information received from banks
indicates that they have set up the moni-
toriog cell at their head offices : appointed
minority members in the Banking Service
Recruitment Boards : are associating
minority members in the interview panel
and have initiated action to set up pre-
recruitment training centres. They are
also reported to have conducted short
duration train.ng courses.

{Translation]

Qualification for Appointment on
Compassionate Grounds

5885. SHRI MANVENDRA SINGH :
Will the PRIME MINISTER be pleased
to state :

(a) whether any relaxation in minimum
quahfication is given 1n the case of
appointment as compassionate grounds
keeping in view the financial condition of
the family of the deceased employees ;

(bs f not. the reasons therefor ; and

(c) the time with:n which employment
is given to a dependent of the deceased

employee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIG
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (2) and (b).
The applicanis for compassionate appo.nt-
ment can be appointed ouly if they are,
inter ualia, possessing the qualifications
prescribed for thc posts. The existing
jnstructions, however, p-ovide for the
follow..:g relax itions :—

Widows :

(1) Widows of deceased Government
servants appointed at peons are
exempted fiom the rcquirement of
the prescribed qualifications of
M:ddle Standard Pass specified in
the recruitment rules,
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(i) They can also be exempted from
requirement of educational gquali-
fications for appointment to other
Group 'D’ posts too, provided
duties of these posts can be per-
formed by these widows satis-
factorily without having the pres-
cribed qualifications.

Iu other Cuaves :

Where the condition of the family is
very hard Departments are empowered to
refax educational qualifications in cases of
appointment at the lowest level, i.e. Group
D or LDC post. This relaxation is per-
mitted for a period upto two years, by
which time the appointee should acquire
the requisite qualifications.

(¢) No time lLimit for appointment on
compassionate grounds has been laid down
but it is expected 10 be made an early as
possible. This cannot, however, be dope
immedately so certain occassioms if vocan-
cies in the direct recruitment quots are
not available or same persons are already
awaiting such appointment or total reser-
vations, including ‘compassionate appoint-
ments, exceed S50% of the total vacancies
in a year in the concerned department.

[Erghah]

Kushel Irrigation Project Causiag
Ecological Disaster

5886. SHRI HARIHAR SOREN:
Wil the M nister of ENVIRONMENT
AND FORESTS bec pleased to state :

(1) the total forest Iand that w,ll be
submerged on execution of Kushei Irriga-
tion Project 1n Keonjher districts of
Orissn thereby affecting the eco-system n
that area ; and

(b) steps envisaged in this regard ?

THE MINISTFR OF STATE IN THE
MINISTRY OF ENVIRONMENT &
FORESTS (SHR1 Z.R. ANSARY) : (a) and
(b). Government of India has received
po proposal for diversion of forest land
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for Kushei irrigation project in Keonjher
Disirict of Oriasa.

Sixth Antarctica Expedition

5887. SHRI K. PRADHANI : Will the
PRIME MINISTER be plcased to state :

(a) whether the Sixth Antarctica
Scientifie Expedition has returned ; and

(b) if so, the important achievements
of the expedition ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Yes, Sir.

{b) The Sixth Antarctica Scientific
Expedition has achieved all the major
objectives assigned 10 it. ‘These objectives
may broadiy be classified as Scicntific
and Logistics in content. In these \wo
spheies, the uchievements of the Expedi-
tion are as follows :

A. SCIENTIFIC

(1) Geological and Geophysical Sciences

An area of approximately 1600 sq km
has been geologicaly surveyed in the
Petermann Range of the Wohlithat
Mountains. A permanent geophysical
laboratory has been cstablished at Dakshin
Gangotri for monitoring of maguetic field
fluctuations all through the year.

(2) Atrsospheric Sciences

A significant feature of the investiga-
tions in this field hus been the installa-
tion of Dobson Spectrophotometer at
Dakshin Gengotri for undertaking the
ozone measarements. The meteorologists
have provided timely whether forecasts
and warnings for the conduct of the
expedition,

(3) Environmeatal and Blomedical Sciences

In the ficld of oceanography investi-
sations were conducted with the establish-
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ment of over 86 scientific stations in which
rhysical and chemical properties of the
Southern Ocean were investigated. 268
biologicul samples were collected from
the dry valley of the Schirmacher Hill
Range.

Physiological studies of the wintering
team members have also been undertaken
throughout the year 2nd the effects of
isolation and harsh cnvironmental condi-
tions on the members are being coating-
ously monitored.

B. LOGISTICS

Members belonging to the Army, Navy
and Air Foice rendered excellent logistic
support for the accomplishment of all the
scientific objectives. The repair and
muintepance of the buildings at Dakshin
Gangotri and at Schirmacher Hill Range
bave been fully accomplished and all
equipiment, instruments and systems have
been serviced so that these continue to
provide trouble-frec service throughout tho
ycar. The expedit.on hus once again
maintained its exnellent safety record.

Rise in Non-Developmeant Expenditure
of Goverament

5888. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the non-development
expendituie of the Government is increa-
sing at 8 high level ;

(b) if so, the growth rate of non-deve-
lopment expenditure  during 1960-70,
1970-80 and 1980 85 ; and

(c) what economy in expenditure was
achieved as a result of various economy
measures taken since 1970 ?

THE MINISTER OF STATE IN THER
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (8) and (b).
Non-development expenditure of Central
Government includiog defence and
interest charges amounted to Rs. 859
crores in 1960-61, 3075 crores in 1970-71,
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10028 crores in 1980-81 and 24340 crores
in 1985-86 (RE). As a percentage of total
expenditure noan-development expenditure
constituted 49% 1a 1960-61 and 45% in
1985-86.

() Economy ecxercises are in conti-
nuous proccss in Government. It is not
possible to qu:nt.fy all the savings
effected by these mmcasures as the Govern-
ment accounts eflect only the expenditures
incurred. But for the eco.romy measures
the actual exp:nditure during these years
wou!d have been much higher,

Proposal to Declare Ugadi Festival as
Central Government Holiday

5889. SHRI KATURI NARAYAN-
SWAMY :

SHRI S. PALAKONDRAYUDU :

SHRI C. SAMBU :
SHRI1 SR1 HARI RAO :

Wiill the PRiMi: MINISTER be pleased
to state :

(a) wheher Union Government are
reconsi er.ug a proposal to declare the
“Ugad:™ fest vil, Telugu New Year Day
28 a Central Government holiday ;

(b) if so, when the decision is likely to
be tuken and announced ; and

(c) if put, the reusons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PFRSONNE], PUBLIC
GRIEVANCES AND PENSIONS (SHRI1
BIREN SINGH ENGTI): (a) No, Sir.

{b) Does not ar.se.

() In terms of the existing holiday-
policy and in view of the limited bpumber
of bolidays that can be granied, there :s
no scope for declaring a closed boliday n
Central Government offices on the

occassion of Ugads.

Industrial Pollution

5890. SHRT GURUDAS KAMAT :
Wil the Minister of ENVIRONMENT
AND FORESTS be pleased to state :
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(a) whether Government have finalised
a new plan to check industrial polistion ;
and

(b) if so, the salient featores of the
plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI : (1)
and (b). The on-going programme of
industrial pollution control has been
intensifies. It iocludes air and water
quality monitoring, laying down of stan-
dards and legal action against the
poliuting units.

Baaking Facllities at Atrports

589). SHRI DAULATSINHIL
JADLEJA : Will the Minister of FINANCE
be pleased 0 state :

(a) whether the banking
airports is inadequate ; and

(b) if s0, whether it is proposed to
open more bank branches at different air-
ports all over the country so as to reduce
delays for passengers in getting banking
facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (b).
Baoking fac:itics at all the major Akr-
ports in the country are being provided
at present through Extension Counters/
Exchange Bureaux of Public sector Bagks.
The adequacy of such facilities is moni-
tored on continual basis by the Reserve
Bink of India and such steps including
opeping of additional counters/Bureaux
are taken wherever considered nocessary,
Recently Reserve Bank of India bave
permitted Punjab Nastional! Bank and
State Bank of India to open one Extens:on
Counter ezch at the Dethi Airport and
Ceatral Baok of India t0 open an
Exchange Bureau at the Bombay Alrpon.

Fees for Competitive Examiaations of UPSC

5892. DR. G. VIJAYA RAMA RAO:
Will the PRIME MINISTER be plessed
to state :

system at



@3 Written Answers

(a) whether Governnient are aware of
the persistent demund that examination
fee for competitive examinations/tests of
U.PS.C. be abolished in the case of
socially and economicully weaker and
middle class people ;

(b) it so0, the deatls thercof ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY O PERSONNEL, PUBLIC
ORIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI!) : (a) Yes, Sir.

() and (c). Fxami ation fec for
eompetitive examinauonsfiests of USPC
and SSC has bee abohished 1n fuvou: of
candid.ites belongr.g to Scheduled C stes
and Scheduled Titbes with effect from
1.7.85 This concusssion hos also been
extended with cffect from 151185 to
Physically Hand.c.pped persons appeirning
for select:on 1o Group ‘C" and Group "B’
{non-gize ted) pos's. Abolinon of examu-
pations fee for all has not been considered
desirable as 11 s cxpected  that  the
pumber of non-sert ‘us applic:n s, which
is alieady high 10 many cases, will go
up consi’erably leading to infiuctuous
labour and other administ:ative problems
in making arrangements for these exam.-
notions.

Assistance to Ex-Servieemen by IDBI

5893. SHRI H.H. NANJE GOWDA :
SHR1 S M. GURADDI

Wil the Min:ster of FINANCE be
pleased to state :

(a) whether Industrial  Development
Bank of India has init.ated any schemes
for providing assistance (o ex-servicemen
for self-employment ;

(b) if so, the details thereof ;

(c) the extent to which the schemes aic
Hkely to benefit the ex-servicemen; and

(d) the mnumber of ex-.servicemen

belped by IDBI during 1986 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The Indusir:ial Development Bank of
India (1IDBI) has 1eported that it har
launched u special schemes for the benefit
of cx-servicemen (including widows of
ex-servicemen) with  effect from
1.487 to enuble them to setup
sm.ll  industrial  projects, including
transport ond other serv ce industries for
the r self-employment. Under th s scheme,
seed c.pital ussistance would be provided
1o exa-scrvicemen at a2 nominal rate of
interest of 1<, per annum, upio 15% of
the cost of the project. The debt equity
ratio fur thise projects would be fixed at
3:1 and the promotei;s’ contribution
would be only 10% of the project cost.
The asvisiai ce would be 1epayable over a
per.od of 10 vears with initial moratorium
of upto 5 years. No security need be
givea for assis'arce under the scheme.
The ats st rce would be routed through
S+Cs who wil uct as .gents of 1DBI and
the cost oi each 1 J vijual progect should
not exceed Rs. 12 lakhs. Funds for this
scheme weuld be provided on a matching
basis by Ditector General (Resettlement)
and IDBI. B s des financ:al assistance,
IDBI would provide training and consul-
tancy support to the ex-servicemen, free
of cost.

{c) Since the s:heme has commenced
from 1t 4 1987, does not ar;se.

Appolntment of Deputy Governors
in Reserve Bank of India

5894. SHRIMATI KISHORI SINHA :
Will the M.n.sie. of FINANCE be pleased
to state :

(a) the rules ..nd the prctice [ollowed
in rega:d to the eppontments of Deputy
Govern 1s of the Reserve Bank of India ;

{b) wheher recenily these appoint-
ments have been made in accordance with
the rules and past practice ;

(c) if not, the reasons therefor ;

(d) whethe: the Reserve Bank of India
officers have protested against the recent
appointments ; and
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(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Appointment/reappointment of Depuly
Governors of Reserve Bank of India (RBI)
is made by the Ceatril Government in
accordance with provisions laid down
under Section 8 (1) of the Reserve
Bank of India Act, 1934,

(b) Yes, Sir.
(c) Does not arise.
(d) Yes, Sir.

(¢) While selecting personnel for the
posts of Deputy Governors of Reserve
Bank of India, due consideration 18 given
by the Government to all relevant factors
including their cxperties, field of expe-
rience, suitab.lity to the organisation etc.
Availability of persons working in Rescrve
Bank of India aod other banks is also
coosidered while in.king these selections.

Delay In Release of Pensioa to Government
Employees on Retirement

5895. SHRI VISHNU MODI : Will the
PRIME MINISTER be pleased to state ;

(a) whether release of pension granted
to the Government employees on ther
retirement or on their premature deaths,
is gcnerally delayed at the Account.nt
General’s or Trcasury level ; and

(b) if so, steps Government p:opose to
take to ensure that pensions are pa:d to
the pensioners or to the kins of the
deceased employees without any deiay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) Information
is not available.

(b) The extent instructions provide that
Pension Payment Order shouid be issued
not later than one month 1n advance of
the date of retirement of the Govenment
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servant. Further, the Heads of Offices
have been made accouatable for ensuring
that either the final pension or provisional
pension, as the case may be, is authorised
before the date of retiremeot. The
amount of fumily puension payable on the
death of a pensioner 13 also required to
be indicated on the Pension Payment
Order of the pensioner, so0 that widow/
dependent can straight away claim family
pension from the pension paying
authority. Some delay, however, is likely
to take place in the cases of Government
employees who die in harness suddenly
as in such cases advance action by the
Head of Office is not possible.

Plan for Tribal Regfoa of Madhys Pradesh

5897. SHRI PARASRAM BHARDWAIJ:
Wiil the Minster of WELFARE be
picased to state:

{a) whether any apecial schemes have
been formulated by Umion Government
dur.ng Sixth and Sevenith Five Year Plan
for the tribal regions 10 Madhya Pradesh ;

(b) if so, the details thereofl alongwith
its turgets and performance during Sixth
Five Year Pian ; and

(c) the details aloogwith the amount
sanctioned for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WEIFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c).
Tribal Sub-Plan approach with focus on
economic  development of  Scheduled
Tnbes has continued to be the chief
instrument for development of Scheduled
Tribes during the Sixth and Seventh Five
Year Plans, for the tribal areas in Madhya
Pradesh. During the Sixth Five Year
Pian, 56 Modificd Area Development
Approich (MADA) Pockets were identi-
fied in Madhya Pradesh in addition to 6
Primitive Tribal Groups. During the @rst
two years of the Scventh Five Year Plan,
another 7 MADA Pockets have been
identified io Madbaya Pradesh. During the
Sixth Plaa, Rs. 17.30 crores were provided
as Special Central Assistance for MADA
Pockets and Rs. 4.39 crores for the
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Priwmitive Tribal Groups by the Govern-
ment of India.

In sddition to above, the State Govern-
ment of Madhya Pradesh had formulated
special schemes at the instance of Gove-n-
ment of India for assistance under Article
275 (1) First Proviso of the Constitution.
The detiils of the schemes with the
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amounts sanctioned during the Sixth
Plan and first two years of Seventh Plan
are given in the statement given below.

During the Sixth Five Year Plan,
against the target of 6,18,000 ST families,
8,44.340 families were economically
assisted under the Tribal sub-Plan pro-
grammes.

Statement

Schemes for which Amounts were Released to Government of Madhya Pradesh under
Article 275 (1) First Proviso

§. No. Name of ihe Scheme

Amount Released
(Rs. in 1akhs)

Sixth Five 1985-86 1686-87
Year Plan
/—— r——
1. Intergrated Development of
Forest Villages. 595.52 50.00 —
2. Rehabdbilitation of shifung
cultivators. 51.26 —_— —_—
3. Construction of stop dam
in Morena district. —_ —_ 106.23
4. Scheme for procurement of
Tamarind in Bustar district. — 50.00 —_
S. Setting up of & Training-cum-
Production Ccentre at Bastar. -— 0.50 —_—
Total : 646.78 100.50 106.23

Vesting of Disciplinary Powers

5898. SHRI A. JAYAMOHAN : Will
the PRIME MINISTER be pleased 1o
state

(a) whether the Cencral Vigilance
Commission has urged Governm nt to
explore the feasibility of vestling disci-
plinury powers 1n respect senior officers of
the Ilccal bodies under the control of
Delhi Administration ; and

(b) il so, the details thereof and
Government's reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
. CHIDAMBARAM) : (a) and (b). The
Central Vigilance Coimmiss:on has recom-
mended (hat Government should explore
the feasibility of vesting  disciplinary
powers in respect of senior officers of
local bodies under the control of Delhi
Administration with career civil servants
of sufficient seniority and status working
in the controlling Ministries/Departments
instead of being retained in the hands of
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elected Members. Government have not
taken a view in the ma.ier.

Rehabilitation of Displaced Trihals on
Account of Execution of Development
Projects

5899. SHRI ANAND\A PATHAK :
Will the Minister of WELFARE be
pleased to state : .

(a) the number of displaced tnibal
families on account of execution of
development projects, ye.r-wisc and State-

wise figures fiom 1983 1o 1986 ;

(b)Y the projects for which these
families have beer d spluced, year-wise
details, for the s.aid perioi ; and

(c) the steps Goverrmeat have taken
to rehab:litate these displaced trib Is ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI1
GIRIDIHAR GOMANGO) : (a) to {c). The
required informaton is b.ing called for
for frem it the Stare Governments/Un 01
Territory Admiristrations arJd the Centr 1
Ministries/Departm:nts, As soont . s the
same is rece.ved, this wil] be placed on
the Table of the House.

Raising Age of Retirement

$900. SHRI JAGANNATH PATT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether Guvernmen: propese to
raise the ret.rement age of employees ; and

(b) if so, details there  ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNI L, PUBLIC
GRIEVANCES AND 'l NSIONS (SHRI
BIREN SINGH ENGTI) : ra) No, S'r,

tb) Does not arise.

CB1 Cases Registered Against Government
Officers in karnataka

5901. SHRI V.S. KRISHNA IYER :
Will the PRIME MINISTER te pleased
to state :
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(a) number of cases registered by CBi
during 1985 and 1986 against officers
belonging to All India and Central Ser-
vices in Karnataka for possessing wealth
disproportionate to their known sources
of income ;

{b) number of cases decided ; and

{c) whether any of the officers were
dismised or removed from service ?

THE MINISTER OF STATE IN THE
MI%ISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THB
MINISTRY OF HOMEAFFAIRS (SHRI

P. CHIDAMBARAM) : (a)
1985 : Nil.
1986 : 2 cases.

(b) 1985 & 1986 : Nil.

(c) Does not arise,

Remote Seasing Application Ceatre

5902 SHRI AJOY BISWAS : Will the
PRIME MINISTER be plesed to state :

(a) whether there is any proposal to
set up a Remote Sensing Application
Centre in the North-Eastera Region

(b) if so, de'ails thercof ; and

(c) the place identified for setting up
of the Remote Sens.ng Application
Centre ?

THE MINSTER OF STATE IN THE
MINISTRY OF SCIENCFE AND TECH-
NOLOGY ANI> MINISTER OF ST1ATR
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERQGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Yes, Sir.

(b) In addition to the remote sensing
facilities being planned by the States and
Union Territories, the Department of
Space in planning 10 set up a Regional
Remote Sensing Service Centre in the
North-Eastern Rcgion for enabling the
digital analysis of remotely sensed dats by
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the various user agencies of North-

Eastern Region.

{c) Studies are underwuy regarding a
suit able location.

Loaus to Mine Owpers of Goa

5903. SHRI N. YENKATA RATNAM:
Will the M.nister of FINANCE be pleased
10 state :

(a) the particulars and the amount of
loans given by nationaliscd banks to each
mine owner in Goa during the past thiee
yeurs for undertsking mining activities ;

(b) the amounts due from each of them
snd stops taken to recover the amounts;
snd

(c) the securities obtained by euch of
the banks from each of the mine owners
before giving them huge advaoces ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to ¢).
The Reserve Bank of India has reported
that as per the :nformation available with
them as on st Friday of Septcmber 1986,
there were 12 parties engaged in mining
in Goa who were availing of credit Limits
of Rs. one crore or more from the
banking system. The detasls of the Imits
and outstanding ag.inst these parties were
as follows :

(Rs. in crores).

Working Term Bills Total
Cuapital  loans

————— e e -

Limits 38.1 79 08 46.8

Out-
standings 25.9

6.1 _

As far as security is concerned, the
bank’s workng capital advances arc nor-
mally secured against stocks and recei-
vables. For term loans security is

generally obtuined in the form of mortgage

of fixed asscts. Banks take various
meusures for recovery of their loans inclu-
ding coatinuous follow-up and persuation.
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In suitable cases the banks may resort to
legal action for recovery of their dues.
As far as facilities granted to individual
mining units are concerned, details can-
not be divulged in accordance with the
provisions of statutes governing public
sector banks and per practices and us
customary amorgst banks.

Guldeliges for Loans Under IRDP

$904. SHRI SAIFUDDIN CHOWDH-

ARY :
SHRI GADADHAR SAHA :

Will the Minister of FINANCE be

pleased to statc ©

(a) whether banks have been following
the guidelines issued by Government
regarding Integrated Rural Development
Programme loaans ;

{b) if not, the manner in which Govern=
ment propose to overcome this bottleneck;

{c) whether any inititative has already
been taken in this direct.on ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THRB
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (2) to (4d).
B inks have by and large been following
the guidelines issued by the Government of
Ind'a with regard to grint of loans under
Integrated Rural Development (IRDP).
Whenever any instances of non-observance
of anv of the instructions by some indivi-
dual bank branch comes to the notice of
the Government, the m. tter is taken up
with the concerned bank for suitable
corrective iction. A Hgh Level Com-
mittee has also been set up by the Govern-
ment to look into the problems relating
to credit for IRDP und suggest improve-
ments on an on going basis. The deficien-
cies observed on the part of the banks in
evaluation studies, are brought to the
notice of the banks/RBI for removal of
deficiencics.

Viability of I.LR.D.P,
5905. SHRI GADADHAR SAHA:

Will the Minister of FINANCE be pleased
to statec . -
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(a) the viab:lity percentage of Integrated
Rural Development Programme loaned
schemes, State-wise details ;

(b) whether .ny survey has been con-
ducted recentiy to assess the success of the
scheme ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY) : (a) Under
IRDP louns 4re provided for the activities
which initially appear to be economically
viable. However, no comprehensive review
of viability of old units financed by banks
under the Integrated Rural Development
Programme (IRDP) has been muade.

(db) and {c). Government have under-
taken a Concurrent Evalustion Study in
36 districts covering 72 blocks with a
sample survey of 20 beneficiiries from
each block under the Integriated Rural
Development Programme. According to
the 12 muonthly report for the period
October, 1985 10 September, 1986 recei-
ved, 1in 71 pe. cent of the cascs the assets
were found to be intact in 45% of the
sample cases there were no overdues and
52% of the bencficiaries had crossed the
poveity line st:pulated during VI plan,

Cleaning of Ganga Water in U. P.

5906. DR. V. VENKATESH : Wil
the MINISTER OF ENVIRONMENT
AND FORESTS be pleased to siate :

(a) whether the progress of the Ganga
Action Plan was reviewed st a high level
meeting with the Chief Mi.ister of Uttar
Pradesh ; und

(b) if s0, th: outcome of the review ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a)
Yes, Sir. The Minister of Environment &
Forests met the Chief Minister, U. P. on
15.12.1986.

(b) The pace of work under the Ganga
Action Plan has been expcdited. The
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implementing agencies have been streng-
thened by posting additional staff at senior
leve's. The U.P. Government have repor-
ted an expenditure of Rs. 16.02 grores in
1986-87 as compared to Rs. 4.6 crores in
1985-86. Duivisional lcvel task forces
comprising elected represontatives and
implementing agencies have been set up
for coordination of schemes undet the
Ganga Action Plan in Hardwar-Rishikesh,
K npur, Allahabad and Varanasi.

Expenditmre CN RAD

5907. SHRI CHIRANIJI LAL
SHARMA : Will the PRIME MINISTER
be pieased to siate

(a) total amounts spent during 1986 on
rese.rch and development ; and

(db) total mmount to be spent on
research and development during 1987-887

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELBCTRONICS
AND SPACE (SHR] K.R NARA-
YANAN) :(a) and (b). The actual ex-
penditure on R&1) at the National level
for 1986-87 13 Dot yet avarlable. Based
on the p.st trends the estimated RED
expenditure during 19¢6-87 and 1987-88 is
Ihkcly to be of the order of Rs. 2500
crores and Rs. 2900 c:01cs reapectively.

Atomic Power Plant at Kakrapar

5908. SHR1 RONITSINGH GAEK-
WAD : Will the PRIME MINISTER be
pleused to state :

(a) the estimarted cost of the Atomic
Power Plint bcing set up at Kakrapar,
Gujarat with the foreign exchange compo-
nent 5

(b) whether the project is likely to be
commissioned on schedule ;

(c) whether Government have received
any memorandum strongly protesting the
setting up of the suclear power plant, due
to the possible (hreat arwsing out of the
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problom of the disposal of nuclear
waste ;

(d) if g0, Government’s reaction there-
to ; and

(e) the details of the safety measures
taken to check leakage or explosion and
for disposat of natural waste ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH{-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BLECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) The cost of
the Kakrapar Atomic Power Project is
Rs. 3825 crores at 1979 prices, of which
the Foreign Exchange componcnt is Rs.
34.7 crores.

(b) Yes, Sir.

{c) and (d). Some protests have been
received against setting up of an atomic
power station at Kakrapar. The Dcepart-
ment of Atomic Energy is educating the
public on safety aspects of nuclear eneigy
through exhibutions, seminars and audio-
visual shows.

(¢) Safety measures  provided in
Kakrapar Ailomic Pewer Project include a
double canlainment bailding for the reac-
for, & vapouc suppsession pool within tha
contaipment buddamg, aod two indepen-
dent f(ast-sciing shutdown  sysiems.
Adequate provisions (or dsposal of the
nuclear waste, n accordance  with
standard interaational practices, bave becn
made,

(Translation)

Loans by Reglona! Rural Bask, Bastl

$909. DR. CHANDRA SHEKHAR
TRIPATHI : Wil the Minister of
FINANCE be pleased to state

(a) whether Regiona! Rural Banks have
achieved success in providing liberal loans
and otber facilities to the persons belong-
ing to Scheduled Castes and Scheduled
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Tribes under the 20-Point Programme ;
and

tb) if so, the total number of persons
to whom loans and other facilities have
been given by the Regional Rural Bapk,
Basti, Uttar Pradesh during the last three
years, ycar-wise 1

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
National Bank for Agriculturc and Rural
Development has reported that sdvances
of regional rural bunks are by and large
granted to weuaker sections including those
belonging to Scheduled Castes and
Scheduled Tribes eligible for assistance
under 20-Point Programme.

(b) The number of beneficiaries and the
amount of loans and advances sarctioged
by Basti Gramin Bank duting the last
three years are indicated below : —

Outstanding advarces of Basti Gramin Bank

Amount
of Loans
(Rs. in Lakhs)

Year No. of
Beneficiaries

Juoe '84 34121 454.00
June ‘85 54386 546.00
June '86 58629 $56.00
(English]

Theft of ‘Adrema Plates’ from Kanpur

Office of LIC
5910. SHRI ATISH CHANDRA
SINHA :

SHRI K. PRADHANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether a large number of ‘adrema
plates’ of the policy-holders have been
missing since long from thc Kanpur Divi-
sional Office of Life Insurance Corpora-
tion of India ;
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(b) whether as a result thercof large
number of policy holders and agents of
Kanpur Divisional Oilfice of Life Iasu-
rance Corporation of India have not been
getting broper snd duc notigces of pre-
miums and services ; and

(c) if so, the details thereof and steps
taken to bring the culprit 10 book unme-
diately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA  POQJARY) : (@) LIC
has reported that the;e his been no
report of missing plates in the recent past.

(b) and {c). Do not a:ise.

Applications from Muslim Divorcees to
State Wakf Boards

59i1. SHRI SYED SAHABUDDIN :
Will the Munister of WELFARE be pleas-
ed to state :

~ (a) the number of applications received
by the State Wakf Boards fiom Mushm
divorcees for a mantenance grant during
1986-87, Board-wise ; and

(b) the number of applications consi-
dered, rejected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) und (b).
Information is being collected and will be
laid on the Table of the House as soon as

received.
Hareessing Energy from Sea Waves

5912, SHRI AMARSINH RATHAWA:
SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the PRIME MINISTER be pleased
to state :

(a) whether any foreign technology bas
been sought for gencrating energy from
88 waves ;

(b) if so, the details thereof ;
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(c) the plices solected to conduct ox-
perc»lments 10 geaerate energy from waves M
an

(d) whether such experiment will be
conducted at Cambay, Gulf of Kutch and
Sundarbans ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
I)EVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K..R. NARAYANAN) : (a) and (b). No,
Sic.  However, the Indian wcientists and
engincers are fully aware of the inter-
national developments in  this field.
Scientific  and techaical advancements
made in other countries are being effecti-
vely used 1a our own programme.

(¢) aad (d). No place has yet been
selected.  This will be decided afier a
project report which s prescotly under
piepsration becomes available,

Baggage Allowance for Persoas Ret ralog
after Terminution of Work Abn:d

3913. SHRI RAM PUJAN PATEL :
Will the M.o:ster of FINANCE be pleased
to state :

(a) whether a onotification has beeo
1ssued amending the Baggage Rule 1978
eshancing additional sllowance fo. persons
returning on termination of work from
abroad for a period of ope year and more
from Rs. $,000/- (o Rs. 20,000 ;

(b) whether this amendment is applica.
ble tfc; ali countries including Nepal and s
certificate from the Indian Embass,y to
the bonafide of the claim is adequate

(c) whether the HNst of items excluded
under the amendmest inci des
T.V., V.C.R. etc. : ’ colour

(d) whether there are complaints that
a8 spite of this amendment persons returne
;nz ‘ hoq’;e with valid certiicates from the

ndian Missions abroad are beip
pay duties ; and § mads to
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(¢) if 30, whether the Government pro-
pose to do away with such collection of
duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): {(4) and (b).
The Baggage Ru'es, 1978 were amended
on 25.11.1978 to provide for duy free
import of used personal effects and house-
hold articles up 10 Rs, 20,000/- to Indian
Passport holders working abroad for a
minimum period of one year and returning
to India on termunation of such work.
This coucession is available to persons
arriving from all countries, except Nepal,
in respect of goods fexcluding certain
specified articles) which b ve been in
possession and use ab:oad of the peison
concerned for @ m.oimum penod of six
months on production of a certficate
from the Indian M:sgion in the country of
their emplovment to the effect that the
passenger h.:d been working ubroad for a
mimmum  pertod of one year and is
returning to InJdis on termination of such
work. Further, this concession 18 avail-
able only unce in three yets.

{c) No, Sir. Colour T.V. and V.C.Rs.
are permtted to be umported under this
concession.

(d) No such complaint has come to the
notice of the Government.

{¢) In view of () above, does not
arise.

Forest Clearance for Irrigation Project In
M.

5914. SHRI PRATAP BHANU
SHARMA : Will the Munister of ENVI-
RONMENT AND FORESTS be pleased
to state :

(a) whether Government of Madbya
Pradesh bas submitted any irrigation pro-
jects for forest clearance ;

(b) if so, details thereof ;

(¢) whether the State Government has
sent all the desired information ; and
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(d) the time by which the projects will
be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z.R. ANSARI) : (a)
Yes, Sir.

(b) A Statement is given below.

(c) and (d). The State have not sent
some essentiil infcrmation in regard to
121 proposa!s. Decision on these propo-
sals will be taken if and when the requi-
site informat.on is subm.tied by the State
Govt. Decision on 49 proposals is already

takcn ; 36 were approved, 13 were pot
approved.

Statement
Proposal received from the Govt. of

Muadhya Piadesh in respect of irrigation
projects.

Nume of the No. of

District proposals
1 2
1. Balaghat 1
2. Bastar 21
3 Betul 1
4 Bhopal 2
s Bilaspur 1
6. Chattarpur 1
7 Chhindwara 9
8 Dhar 4
9 Durg 1
10. Guna 7
11. Gwalior 2
12. Hoshapgabad 2
13. Indore 2

14. Jlba]pur
15. Jhabua



$915. SHRIMATI MADHUREE SINGH:
Will the Minister of PLANNING bo

pleased to state :

(a) whether recently Government
assured an early action on long pending
projects of the Bihar State ;

(b) if so, the details of projects ; and

(c) time schedule fixed for their

clearance 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) A joint review
meeting was held with Bihar Government
recently in respect of certain develop-
mental activities in that State.
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(b) The projects and proposals dis-
1 2 cussed were : —
16. Khandwa 2 (i) Industries  bassed on petio-
chemichal feeds-stock,
$7.  Khargone 6
18 Morena 1 (i) Tenughat Phase-11, Koel Karo and
: North Karanpura Power projects,
19. Narsingpur 3
20 Panna 9 (iii) Drainage  problems of Kosi/
) Gandak Catchment Area,
21. Raigarh 3
(iv) Doubling of Pitna-Gaya Line,
22. Raipur 44
23. Rajanandgaon 2 (v) Recoanstruction of Ch:ton: Briudge,
1
24. Rewa (vi) Tourism package coverng Bud-
25. Raisen 8 hist monuments,
26.  Ratlam 1 (vii) Revival of Ahsoka Papcr Mills and
27. Sagar Rohtash Industies.
28. Sargujs 2 (c) The matters discussed fall in the
29. Sehore catcgones of projects, proposals and pro-
ject idens. They require action on the
30. Shahdol 12 part of State Government and Central
) Ministriecs and 1n certain cases action
7
3t Shivpuri on the part of central Min stries is con-
32. Sidht 8 tingent upon certiin steps to be t:ken by
R S Bibar Government. It is not possible to
Total 170 specify the time schedule.
Circuit Bench of Administrative Tribaaal
Pending Projects of Bihar Bombay at Goa

5916. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government proposed (o
establish a circuit Beach of the Central
Administrative Tribal Bombay at Penaji,
QGoa ;

(b) if so, by what date the bench will
start function:ing ; and

(c) the difficulties, if any, which caused
delay in the setting up of the Bench ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) Yes, Sir.
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() and (c). The circuit sittings of the
New Bombay Bench &t Panajl witl
materinalise as soon as administrative
arrangements for such siitings like staff/
accommodation are compleied. A post
of Member of Noew Bombay Bench which
is at present vacant will be fitled up as
soon as a review petition filled by the
Government in the Supreme Court ina
related matier is disposed of.

Instalied Capacity of Electrostatic
Precipltators

5917. SHR1 DIGVIJAY SINH : Wil
the Mimister of ENVIRONMENT AND
PORESTS be ple.sed to state :

(a) whntis the instal'ed capacity of
electro-static precipitators  to  effectively
funct:on in the Delhi thermal powet
plants ;

{(b) steps taken to ensure that no par-
ticul :'te matte: emanites from these
thermal power stations ; and

(c) 1o meet the expenditure on ins-
tallation of clectros aiic prec.piiators, how
much more will electrc power cost and
when w il th.s enhancement take place 7

THE MINISTER OF STATE IN THE
MINISTRY O ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID : (a)
Ten units of el.ctrostat ¢ prec.pitators
have been installed with rated c»pacity of
more thin 95% dust collection  efficiency.
However, some of these unids are not
function:ng effcctively.

{b) Steps taken include the following :

(i) Emission standards have beea
prescribed . and

(i) The Thermal power Stations have
bee: directed to t:ke necessary
measures for complitnce of these
standards on a time bound basis.

{(¢) No such estimates have been made
and there is no pioposal for enhancement
of the cost,
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Credit Facilities to Co-opamative Banks
in Orissa

59i8. SHRI SOMNATH RATH : Will
the Minister of FINANCE be pleased to
state ;-

(a) whether NABARD has refused to
give credit facilities to Co-operative
Baoks in Orissa ;

(b) if so, the reasons therefor ;

(c) whether Government arc awere that
on account of denial of credit facilities,
the agriculturists and others are facing
difficulties in getting loans in time ; and -

{d) if so, the action takenfproposed to
alleviate the hardships of the people 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The National! Bank for Agriculture and
Rural Development (NABARD) has
reported that both the Orissa State Co-
operative Bank (OSCB) and the Orissa
State Co-operative lLand Development
B.unk (OSCLDB) have defapited in the
matter of payment of their dues and
NABARD as a part of the institwmional
discipline introduced by it, h:s withdrawn
certain refinance facilities availuble to
them. In so far as OSCB is conceined
NABARD hss however allowed it to
make drawals on its short-term limits
with effect from Sth January, 1987.
OSCLODB has also becn permitted to float
debeniures with a view to case its finan-
cial posit.on.

Pay Scales of IES Officers

5919. SHRI KUDAMBUR M.R.
JANARTHANAN : Will the Miaister of
FINANCE be pleased to state :

(a) whether Government huave any
proposal to inciease the number of Indiwan
Economic Service Oflicers deputed to
various Ministies ; and

(b) whether Government propose to
bring the pay scales of the 1.E.S. Officers
at par with those of L.A.S. Officers ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
(a) and (b). No Sir.

Grant of Loans by Allahabad Baok

$920. SHRI SOMIJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state :

(a) the pumber of individuals/firms/
compantes given loans of Rs. 20 lakhs
and above by the various branches of
Alahabad Bank in Delhi du 1ng the years

1984, 1985, 1986 and 1987 (upto
February)
(b) whether most of the concerns/

companies/individuals mentioned in (a)
above are not paying even interest accrued
thereon and if so, the detuils thereof ;

(¢) whether any cise of collusion
between bank officials anl] these indi-
viduals/firms/companies has come to the
notice of Government ; and

(d) the ~ction taken/proposcd aganst
erring bank officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) - (a) to (d).
The information is being collected and
will be 111d on the T .blc of the House
to the extent poss ble.

Revision of Financ al Disciplines of NABARD

5921. SHRI MANIKRAO HODLYA
GAVIT : Will the Minis:er of FINANCE
be pleased to state :

(a) whether the eligibility criteria for
sanction of credit himits for seasonal

agricultural operations by NABARD are
proposed to be revised

(b) if so, the details thereof ; and

(¢) if not, reasons thereof ?
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THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) to (c).
NABARD has reported that theie is no
proposal for the present to revise its terms
of credit discipline relating to short term
credit limits for Seasonal Agricultural
Operations. The norms of eligibility are
fixed on sound banking principles and
have not in any way adversely affected the
capacity of s.tisfactorily managed banks
to meet the credit requirements of primary
agricultural cred:t socicties.

(Transiation)
Issue of Statement ol Account by Banks

5922. SHRI SHANT! DHARIWAL :
Will the Minister of } INANCE be plesed
to state :

(a) whether at present Comnmercial
Banks are not providing sta'ement of
account on demand to the.r customers ;

(b) whether there is a provision to the
Bink ng Act thit banks will provide
statement of iccount to their customerss
on demand ; and

(c) if so, the »action proposed to be
taken by the Governmen: .:gamst those
banks in the even: of not Piovid.ng state-
ment  of account by  them 0 their
customers ?

THE MINITER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY ) : (a) to (c).
The Banki g§ Regulation Act, 1949 do
not provide for furmshing of stateinent of
Accounts by banks to their customers.
However, us a measure of customer ser-
vice, banks have been advised to furnish
monthly statements for Currents Accounts
to the Account holdzrs in a staggercd
manner every month.

On receipt of some complaints that such
statement are not being sent by banks,
Reserve Bank of India reiterated its
earlier instructions to banks n 1986 and
also advised them that their Inspecting
Officers, during internal nspection  of
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branches, should verify that such State-
ments are being despatched in time.
Specific complaints of a branch not pro-
viding this service to the customers arec
looked into by the banks for remedial
action.

Filing up of Resorved Posts in
Sysdicate Bank

5923. SHRI1 SATYANARAYAN
PANWAR : Will  the Minister  of
FINANCE be pleased to state :

(a) the number of reserved posts for
Scheduled Castes/Scheduled Tribes lying
vacant in the Syndicate Bank, catcgory-
wise and since when these have been lying
vacant ;

(b)Y the number of posts out of those
reserved for each of these cuatogories in
recuitment and promotion in this Bank,
which have been de-reserved from 1978
tili d.ate and the rcasons for dc-1eserving
these posts ; aod

(c) the details of the cfforis being
made to fill up the posts reserved for
Scheduled Castes and Scheduled Tribes,
which are lying vacant ?

THE MINISTER OF STATE IN THE
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statement, based on the data furnished
by Syndicate Bank, showing the required
information, is given below.

(b) The details of the posts de-reserved
by Syndicate Bank, based on the infor-
mation furnished by it, during the period
from 1978 to 1986, are indicated at
Annexure-1I. The bank has also reported
that rcasons for de-reservation of the
posts, reserved for Scheduled Casts/
Scheduled Tribes, are that sufficient
number of Scheduled Castes/Scheduled
Tribes employeces did not qualify for
appointment/promotion even after relaxing
qualifying standards for them.

(c) As reported by the bank, it is
making var.ous effrts to clear the back-
log in vacancies reserved for Scheduled
Castes/Scheduled Tribes which  include
placing of indeats with B.nking Service
Recruitment Boards after taking into
account the backlogs and curient reser-
vations ; conducting of pre-recruitment and
pre-promotion training programmes ; ex-
tending of relaxations in qualifying stan-
dards in promotions ; association of g
representative  belonging to  Scheduled

MINISTRY OF FINANCE (SHRI Caste/Scheduled Tiibe Communities with
JANARDHANA POOJARY) (a) A the Interview and Selection Process.
Statewent
(Data Provisional)
S. No. Category of fat year 2nd year 3rd year Total
Stuff (1986) (1985) (1984)
SC ST SC ST SC ST SC ST
(A) Post Lying Vacaot in Direct Recruitment Quota :
1. Officers ~— 4 - 40 - 5 - 79
2. Clerical 27 31 15 95 7 55 49 181
3. Sub. Stafl 22 23 4 11 2 s 28 39

(B) Posts Lying Vacant in Promotion Quota from Clerical Category to Office Category.

Clerk to Officer — 20
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ANNEXURE-H

Statement showing the Details of De Reservation of Reserved Posta for Scheduled
Castes|Scheduled Tribes from 1978 to 1986.

(Data Provisional)

Directs Recruitment Quota
Officers Clerks

SC ST SC ST SC

Year

1978 71 109 432 366 3
1979 87 119 423 306 1
1980 88 123 371 346 1
1981 56 28 286 314 1
1982 47 38 218 233 9
1983 40 47 136 208 10
1984 41 71 %0 162 10

1985 — 78 54 199 14
1986 — 79 49 181 28

Sub. Stuff

— —— ————— —

Promotion Quota Clerical to

Officer’s Cadre
ST sC ST
22 53 46
25 10 46
34 23 7
45 23 7
51 48 8
49 20 14
48 —_— —_
37 — 13
39 — 33

5924. SHRI RAM SWARUP RAM :
Will the Mimster of WELFARE be
pleised to state :

(a) whether Government propose to
give finaocial assistance (o Scheduled
Castes/Scheduled Tnibes upto 95 per  cent
of the cos. of fixed assets for seting  uyp
of an 1n jusuial unit cos nNg  upto rupe«s
three l.khs, as recommend by the com-
mittee on Schedu'ed Castes and Scheduled

Tribes ;

(b) if so, the details thereof ; .nd

(c) the action tuken so far in this
direct.on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) :{(a) 0o (c).
Financial Assistance is provided to  Sche-
duled Caste and Scheduled Tribe enue-
preneurs for bankable schemes including
small industmal Usits costing upto Rs.
12000/- per beneficiary 11 the form of
margin moncy loan by the Scheduled
Caste Develonment Corporations set up in
24 States/Union Territories and Trbal

Development Co-operative Cosporations
set up 1o 14 States.

The Central Government  provides
Sh.ure Capital Assistance to the Scheduled
Cste Dcvelopment Corporstions and
fuds out of Special Central Assistunce to
the Tuba! IDeve opment Co-operative
Corporations. These C.rpoiations, in
turn, provide margin money Joan aasis-
tance (0 individual entrepreneurs.

[English)

Eastern Ghat of Andhra Pradesh in Hill
Areas Development Programme

59 5. SHRIMATI N. P, JHANSI
LAKSHMI : Will be Minister of PLAN-
NING be pleased to state :

(a) whether Eastern Ghats in Andhra
Pradesh are proposed to be included ior
the Special Ceniral Assistance under Hill
Areas Development Programme ; and

(b) if so, the earmarked for

the purpose ?

amount
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) No, Sir.

(b) Question does not arise.

Check on Illegal Sale of Speclalised Software

5926. SHRI K. RAMAMURTHY :
Will the PRIME  MINISTER be pleased
to state .

(a) the details of the new set of guide-
lines and provisions for “Stock and Sale™
of computer software packages in the
country ; and

(b) the steps taken to prevent illegal
sale of specialised software like Unik of
M.S.—DOS operating system sofiware ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,

ELECTRONICS AND SPACE (SHRI K.R.

NARAYANAN): (a) The import of
software package for “‘Stock und Sale™ is
permitted for the followiog categorics : —

t. 30% of excess software-export
earning made over and above the
export obligation, can be made
use of by the software exporter
for the import of computer soft-
ware for "*‘Stock and Sale”, impor-
ting now compuier systems, soft-
ware and hardware sub.gsystems
and/or augmenting his existing
computer iostall.tion and office
equipment and computer spare
parts.

2.  The Department of Elcctronics or
its designated agencies cait import
software for “Stock and Sale™.

3.  Software drganisations will be
permitted to import software for
“Stock amd Sale” limited to a
value oquivelent to 50% of the
income tax paid by the unit on

CHAITRA 18, 1909 (SAKA)
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softwore  activities during the
preceding assessment year.

(b) Any sofiware in any media in
any number of licensed copies is permitted
to be imported under OGL either by an
actual user or by computer manufacturers
by softwire houses for “Stock and Sale™.

Software is governed by the Copyright
Act, 1957 as amended by an amendment
Act, 1984.

India’s Nuclear Energy Experience to other
Countries

5927. SHRI1 BRAJAMOHAN
MOHANTY: Will the PRIME MINISTER
be pleased to state :

(a) whether India’s offer to share
unclear energy expcerience both in power
generation und nuclear rese:rch to the
other developing nations has been respon-
ded 10 by any developing nation, if so, the
detaiis thereof ;

(b) whether any developing nation has
obtained such cxperieiices from India, if
8o, the details thereof ; and

(e whether Iadia has setup any small
and medium power reaciors for the deve-
lopmeat of unclear energy in any develo-
ping country and if so, the detaiis thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF SCIENCE & TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DE-
VELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) and (b) India
cooperates with several countres, inclu-
ding developing countries, in various
aspects of peaceful uses of atomic energy,
both through the Internatiomsal Atomic
Energy Agency and on a bilateral basis,

(c) No, Sir.

Reduction of Taxes on Electronic
Conmspoaents
5928. SHRI MOHANBHAI PATEL :
Will the PRIME MINISTER be pleased
to state
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(a) whether the Manufacturers Asso-
ciation for Information Technology (MAIT)
have urged Government to reduce the
taxes on electronic components ; and

(b) if so, ‘he decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY.
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Yes, Sir.

(b) The matter is under consideration
of the Government.

Savings Mobllisatioa

5929. SHRI RAM DHAN : Will the
Minister of FINANCE be pleased to
state :

(a) the total amount collected through
various savings mobilisation schemes of
Nationalised Banks, Post Offices during
last three ycars, Stale-wise ;
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(b) amount of loan advanced during
last thiree years, State-wise ;

(c) whether money collected from
backward States is being spent in those
States ; and

(d) if not, the manner in which imba-
tance is sought to be rectified ?

THE MINISTER OF STATAE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Loans are advaneed to States upto two-
third of net small savings coliections made
in respective States through various
Savings Schemes in Post Offices and
through Public Provident Fund Scheme in
Banks. Information regarding amouat
collected in each State and loans adv.anced
during last three years is given in State-
ments | and !l given below. Information
regarding collections through Public Pro-
vident Fund 10 Baoks is in Statement Il
given below.

Statement—I1

Net small savings collections in Post Offices during 1983-84, 1884-85 and 1985-886.

(Rs. in lakhsa)

S. No. Name of States 1983-84 1984-85 1985-86

1 2 3 4 s
1. Andhra Pradesh 10834 15745 18808
2. Assum 5644 6859 7193
3. Bihar 17650 30808 36020
4. Gujarat 25064 32664 36473
5. Haryana 5677 8407 10557
6. Himachal Pradesh 2838 3736 3967
9. Jammu & Kashmir 1359 2143 2603
8. Karnataka 11454 19423 25012
9. Kerala 2723 5366 5783
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1 2 3 4 S
10. Madhya Pradesh 7310 13863 17437
11. Mabharashtra 51762 68146 83217
12. Manipur 36 79 124
13. Meghalaya 326 452 431
14. Nagaland as 86 133
15. Orissa 797 4163 6224
16. Punjab 8319 13219 17534
17. Rajasthan 6658 15406 16126
18. Sikkim 6 10 10
19. Tamil Nadu 7614 15414 16642
20. Tripura 409 480 482
21. Uttar Pradesh 26443 40974 50594
22. West Bengal 33146 43916 47078
Total 226104 341356 402460
Statement —I1

Loans sanctioned 10 State Governments against pet smalil savings collections
(during 1983-84, 1984-85 and 1¢ 85-86)

(Rs. in lakhs)

S. No. Name of State 1983-84 1984-85 1985-86
1 2 3 4 5
1. Andhia Pradcsh 5627 8908 12850
2. Assam 3667 3657 5571
3. Bihar 7503 18443 26439
4. Gujarat 16258 18432 26975

5. Haryana Ny 4262 6804



1 2 3 4 5
6. Himachal Pradesh o ;;68 o 2267 ﬁ - 26;9“*
7. Jammu & Kasimir 760 1219 1707
8. Karnataka 6879 8631 16615
9. Kerala 1333 2391 4865
10. Madhya Pradesh 4219 7479 13760
[1I. Maharashtra 31732 43596 55981
12. Manipur 16 40 62
13. Mecghalays 188 278 33
14. Nagaland 20 1 87
#5. Orissa 2803 1110 4677
6. Punjad 3164 7338 11307
17. Rajasthao 48958 8410 11540
18. Sikkim 47 7 7
19. Tamil Nadu 4256 7839 12544
20. Tipura 264 313 331
21. Uttar Pradesh 18923 22368 37715
22, West Dengal 21988 25451 37422
Yo e R v v
Sratement—II1
Net Collections tn P.P.F. in Sr-(umﬂ:* of laﬂl’ durin 1883-84, 1984-85 and 1985-86
(Rs. in lakhs)
R ——
8. No. Name of State 1983-84 1984-85 1985-86
upto December,
X 1983 o
1 2 3 4 5
1. Andhra Pradesh 190 252 n
2. Assam F iy 36 14
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1 2 3 4 5
3. Bihar 24 227 11
4. Gujarat 1284 1249 611
5. Hasyana 59 57 16
6. Himacha! Pradesh (-) 1 46 9
7. Jamrau & Kashwir 16 16 8
8. Karnatska 3s8 315 110
9. Kemnla 93 92 37

10. Madhya Pradesh 209 164 69

11. Muaoharashtra 5884 (—)12485 2743

12. Muanipur 1 2 1

13. Meghalaya 3 2 1

14, Nsgaland 2 ] —

15. Orissa 12 47 8

16. Punjab 228 244 122

17. Rajasthan 117 66 48
18. Sikkim —_ — —
19. Tamil Nadu 694 609 363
20. Tripurs 2 2 1
21. Uttar Psadesh 175 209 433
22, West Bengal 410 826 56

Total 977:2 4432 4432
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Pollution from Badarpur Power House

£930. SHRI D.B. PATIL : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether pollution is being caused
by Badarpur Power House in Delhi ;

(b) if so, the steps taken by the
Government to prevent air poliution i
the surrounding arecas of the power house;
and

(c) whether people and cattle in the
nearby areas of the power house are
suffering from various d:seases ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a)
Yes, Sir,

(b) The power house has been directed
to install high efficiency electrostatic pre-
cipitators to replace the thiee units wh ch
are not functioning satisfactonly.

(c) No Specific report in this regard
has been received.

Soll Eroslon

5931. SHRI HUSSAIN DALV/AI
Will the Minister of ENVIRONMENT
AND FORESTS bc pleased to state :

(a) whether duc to deforestation of
mountain and hi:l s.opes, large quantity
of siltage has been deposited in river beds
making them very shallow, thereby increa-
sing the frequency of floods in the country;
and

(b) if so, the effective measures being
taken to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a)
No systematic study bas been made to co-
relate deforestation with frequency of
floods in the country. The cmpirical
ebservations jndicate that the intensity of
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fioods in the various river basins is very
much determined by the extent of denuda-
tion of forests and lack of other conserva-
tion measures in the catchment areas.

(b) The following measures are being
taken :

1. Iotegrated watershed manage-
ment 1n the catchment of flood
prone rivers.

2. Soil conservation :n the catchments
of river valley projects,

3. Reforestation of degraied forests.

4. Afforestation of waste-lands to
reduce biotic pressuies on existing
forests.

5. Soil, water and tree conservation
n the Himalayas (Operation Soil-
watch).

6. Development of infrastructure for
the protection of forests from bio-
tic interference.

7. Creation of Natwonal Parks and
Wildlife sanctu.r.es.

8. Implementation of the Forest
(Conservation) Act, 1980 to chzck
diversion of forest lands to pon-

forest purposes.

9, Issue of guidelines from the Centre
for the better management and
protect.on of existing {orests.

10. Development of liernative sources
of eneigy.

11. Substitution of wood by alterna-
tive matenals in packing, railway
sleepers and building construction.

12. Exemption of pulp aad wood
chips from import duty and reduc-
tion to 10 per cent ad valorem tho
import duty on wood 1in certain
specified forms.
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Efforts to Produce Weapoa Grade Uranium

5932, DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased
to state :

(a) whether Government have informa-
tion that Pakistan has got two atomic
power plants with the potential of produ-
cing weapon grade urapium ; and

() if so, whether India has got this
potential and whether any success has
been achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Government
15 aw ire that Pakistan is having an earich-
ment plint at Kahuta with capability to
produce weapon grade uranium.

(b) The Goverument of India’s policy
continues (0 be 10 utilise atomic energy
for peaceful purposes. However, Indian
scientists are keeping abreast of all aspects
of research and development connected
w.th uranium enrichment techoology.

Monitoring Cost Benefit Ratio of
Afforestation Programme

5933. SHRI PRAKASH V. PATIL :
Will the Muinister of ENVIRONMENT
AND FORESTS be pleased to state :

(&) whether State Governments have
utiiised the funds allocated to them for
afforestation purposes during 1986 ;

(b) whether there is any machinery
available n the Ministry to monitor the
cost benefit ratio of the investments made
on afforestation programme ; and

{c) if so, the findings with regard to
the factors impeding the rapid growth of
afforestation programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARD:
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(a) Detajls are being collected from the
State/Union Territory Government and the
same will be placed on the Table of the
House.

(b) At present there is no machinery
available for systematic and comprehensive
monitoring of the cost benefit ratio of the
invessments made on afforestation pro-
gramme. Progress of afforestation pro-
gramme is, however, regularly monitored
through periodical returns and some time
through inspection of the plantations by
the oflicers of the Ministry.

(¢) Adequate data is not available to
arrive at meaningful conclusions. )

Agreement for American Technology
Traosfer to India

5935. SHRI G.S. BASAVARAJU :
SHRI H.N. NANJE GOWDA :

SHRIMATI BASAVA-
RAJESWARI :

Wil the PRIME MINISTER be
pleascd to state :

(2) whether obstacles in the transfer of
h:igh technology to India have been re-
moved ;

(b} if so, whether any agreement for
technolcgy tr.nsfer has been r1eached with
US.A.;

(c) if so, details thereof ; and

(d) to what extent high technology
transfer will be provided to India by the
U.S. during 1587 ?

THE MINISTER OF STATE IN THR
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERQY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) to (d). India
has been negotiating for possible tranfer
of high technology from U.S.A. in several
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areas, While negotiations are still going
on an agreement for the Tiansfer of
Technology for the manufacture of Cyber
180/8!10 and 830 computer system of
Control Duata Indo Asia Company has
been signed with USA in December, 1986.
Under this sgreement, the Trunsfer of
Manufacturing Technology has already
started between the Contril Data Indo
Asia Comoany and the Electronics Corpo-
ration of Indir Ltd., (ECIL) Hyderabad.
The training of the manufiocturing engi-
neers is expected to be completed during
1087-88. AN the design documents for
Phase I mapufacturing activity of the
main-framc computer systern wiil  be
transferred to Electronics Corporation of
India Ltd., by the end of the financial
year.

Public Debts

5936. SHRI E. AYYAPPU REDDY :
Will the Minister of FINANCE be piecascd

to state :

(a) the amount of public debts at pre-
sent |

(b) what was the public debt .n 1977 ;

(c) the year-wise growth of public debis
from the year 1977 to 1987 ;

{(d) the amount of interest p.:d anpu-
ally on public debts ;

{(e) whether any portion f public debts
has been diverted into revenue expenditure
and if so, details thereof ; and

(f) the gap be'ween the earning from
the public debts .nd the i«terest paud on
the public debts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) The
amount of outstanding Public Debt as at
the end of 1986-87 (R.E. 1986-87) is csti-
mated at Rs 105427 crores.

(b) Amount of Public Debt as on 31st
March, 1977 was Rs. 23068 crores.
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(c) Balance of Public Dobt as on 31st
March 1977 to 31 March 1978 is given
below yearwise.

(In crores of Rs.)

— st s e et o ————— _ e e —

Sr. No. Date Amount
I. 31-3-1977 23068
2. 31-3-1978 28010
3 31-3-1979 29227
4. 31-3-1980 34283
5. 31-3-1981 42162
6. 31-3-1982 47981
7. 31-3-1983 60622
. 31-3-1984 65383
9, 31-3-1985 75174

10. 31-3-1986 89192

i1 31-3-1987 105427
(As per R.E.
for 1986-87)

(d) Amount of interest pa:d annually
on Public Debt.

(In crores of Rs.)

o

Sr. No. Year ending Amount
1 31-3-1977 851
2. 31-3-1978 901
3. 31-3-1979 1113
4. 31-3-1980 1307
5. 31-3-1981 1600
6. 31-3-1982 1893
7. 31-3-1983 2324
8. 31-3-1984 2835
9. 31-3-1985 3561
10. 31-3-1986 4437
11. 31-3-1987 5778

(As per revised

estimates 1986-87)
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(e) Gap between revenue carnings and
revenue expenditure is met from totaj
capital receipts which besides public debt
include small savings, Provident funds,
recoveries of loans, reserve funds eic. It
is, therefore, not possible to determipe,
whether and what portion of public debt
was diverted for this purpose.

f) As Government Cash Balance is one
it is not possible to determine to what
extent public dcbt receipts were utitised
for creation of assets or grant of leans.
It is not the practice for Government
to raise Public Debt for financing any
specific project, schemes or objectives.
Hence it is not possible to correlate inte-
rest cn public debt with earnings from
utilisation of public debt funds.

Welfare of Anglo-Indlans

5937. SHRI NARSING SURYA-
WANSHI : Will the Minister of WEL-
FARE be pleiused to state

{a) whether Government propose to
appoint a  Presidentinl  Commussion to
study the conditions of Anglo-Indians in
the country under article 338(31 of the
Constitution . s recommended by the th.rd
conference of the Anglo-Indian MLAs
he'd recentiy at Bangalore ; und

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Government have no proposal under con-
sideration t appoint such a Commission.

Implementation of Reservation Rules

5938. DR. P. VALLAL PERUMAN :
Will the Minister of FINANCE be pleascd
to state :

(a) whether Allahabad Baok agreed to
implement the reservation rules in promo-
tions from Clerical to J.M.G. Scale-J in

1978 ;

(b) if so, the steps taken by the bank
to complete the backlog ; and
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(c) if not, the resons therefor ?

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY :(a) Yes, Sir.

(b) and (c). Alluhabad Bank has
reported thut it has teken steps, such as
imparting of pre promotion training lower-
ing of the cut off points in written test and
interview ; inclusion of Scheduled Caste/.
Scheduled Tiibe representative 1 the
interview Bourd ; conducting of exclusive
teat ete, for Scheduled CastefScheduled
Tribe candidates ; to clear the backlog.

Foreign Exchange to Travellers to
Bangladesh

5929, SHRI PRATAPRAO B.
BHOSALE : W.l1 the Miniister  of
FINANCE be pleased to state :

{1) whether some banks have been
sHowed to selease foreigu exchange to
traveile.s !o Ba: gladesh ;

{b) if so, the details theicof ;

{c) the names of banks and eriteria
for selectio. of these banks ;

(d) total [oreign «xchange proposed to
be rcleased to an individual as in (a)
above ; and

{e) the 1easons for relex: g the existing
norms for Bangladesh ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURA! GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE {(SHRI BRAMMA DUTT) :
(a) to {¢). The requisite information is
being collected and will be laid on the
Tab)e of the House.

Issoe of Tax Free Bonds by
Public Sector Units
5940. SHR1 P.M. SAYEED : Will the
Munster of FINANCE be pleased ta
state :

(a) whether Government bave received
any memorandum from the Federation of
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Indian Chamber of Commeice regarding
jssue of tax free bonds by the public

sector Units ;
(b) if so, the details thereof ; and

(c) the reaction of Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OFR
FINANCE (SHRI BRAHMA DUTT):
(a) and (b). In a memorandum 10 the
Government the president Federation of
Indian chambers of Commerce uand
Industry (FICCI) has suggested that .f for
any reason private sector compaines could
pot be given the sime facilities as nre
extended to publ.c sector, at least a suit-
able limit be fixed on the funds io be
raised through such bonds by publc
sector,

(b) The floatation of bonds is already
being regulated with refereice to the
Annual plan outlays und the reed for
funds of selected public sector units and
is subject to a case by cuse approval by
the Government. The units selected have
mostly been in the key iufrastructure
arcas like power, telecommunication and
railways, which need funds for investment.
The total funds allowed to be raised
through public sector bonds is determined,
keeping in view both the private sector
needs and the plans of the various key
infrastructural industries in the public
sector. Therefore, a suitable limit is
already being fixed for the bounds.

Profitability of Banks

5941. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether banks have been advised
by Government to change the strategy to
improve their profits and profitability by
laying more emphasis on activities other
than tradition commercial banking ;
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(b) if 30, the steps taken by the Canara
Bank in this direction ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to {c).
The Public Sector Banks have buen advi-
sed by Reserve Bank of India (RBI) 10
improve their profitability so as to ensure
sustained finaocial viability. For thus
buipose, the banks are expected to lay
gre.ater emphasis on increasing the volume
of business per employee and on reduc-
tion of their non-performing assets,
improvement 1n recovery, prevention of
income lcakages and diversification of
business part cularly in scrvices which are
noo-fund tased. Canar. Bank is teported
to have tiken wvarious steps including
expansion of its merchant banking busi-
ness, better exploitanion of avenues for
maximum non-fund based income and
more cfficient management of its funds to
improve its profitability,

Eaviroamental Clearance of Sardar
Sarovar Project

5942. SHRI AHMED M. PATEL :

Will the Minister of ENVIRONMENT
AND FORLSTS be pleased to state :

(a) whethcr Government have cleared

the Sardar Sarovar Project in Gujarat ;
and

(b) if pot, the time by which it will be
cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSAR]) : (a)
and (b). The question of clearance of
the Sardar Sarovar project is being consi-
dered in the context of all the environ-
mental impacts. Preliminary details have
been provided by the project authorities
on rebabilitation, catchment area treat-
ment, command area development sad
compensatory afforestation, and detailed
Action Plans are now being worked out.
Decision on environmeatal clearance will
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be taken as soon as the environmental
assessment is completed.

Loans in Udalpur, Sirohi and Jalore
District of Rajasthan

$943. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether Udaipur, Sirobi and Jalore
districts of Rajasthan have been termed
as dark zones in banking circles ;

(b) if so, the msbns therefor ;

(c) its effects on the people of the dis-
tricts ; and

(d) the number of districts where
loans were not given during 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIANA POOJARY : (2) and (b).
National Bunk for Agriculture and Rural
Development (NABARD) has reported
that based on the data assessed by the
State Ground Water Department on the
availabidity of ground water, 1 block in
Sirohi D:sirict, 3 blocks 1n Jalore District
and 8 blocks 1n Udaipy»r District are
classified as ‘dark bl. cks’ since the exploi-
tation of ground water has already reached
a high lcvel in these blocks.

(c) and (d). As per the NABARD’s
policy, deveiopment of ground water re-
sources in ‘dark blocks’ through bank
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finance is not encouraged. Accordingly
in Rajasthan, NABARD refinance is not
available for exploitation of ground water
resources in 53 blocks in 18 Districts.
However, there are, no restrictions on
bank credit for any viable and productive
economic activities in the blocks classified -
as ‘dark blocks’.

Erosion in Value of Ru, vis-a-vis
Currenciles of Asian gle:ighhoun

5944. SHRI1 YASHWANTRAO
GADAKH PATIL : Will the Minpister of
FINANCE be pleased to state :

(a) whether the Indian rupee has
suffered considerable erosion against the
currencies of the Asian neighbours
recently ;

(b) the exchange rates of rupee vis-a-vis
major currencies of Asian neighbours as
in March, 1986 and March, 1987 ; and

(c) measures taken, if any, to arrest the
trend 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTD):
(a) to (c). The exchange rate of rupee

vis-a-vis the currencies of Asian neighbours
on 3ist March, 1986 and 31st March, 1987
and peecentage changes in the rupee value
in relation to these currencies is indicated
in the table below :

Exchange Rates of Rupee Vis-a-Vis Curreacies of India’s Asian Neighbours

(Rs. Per Unit of foreign currency)

evtm———

——

Currencies Rates Rates %Appreciation (+)/
as on as on Depreciation (—)
31.3.87 31.3.86 of Rupee on 31.3.87
over 31.3.86
1 2 3 4
———
Pakistani Rupee 0.7477 0.7761 + 3.80
Nepalese Rupee 0.5839°¢ 0.5995** + 2.67
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1 2 3 4
Bangladesh Tak 1 0.4214° 0.4148°" -— 1.57
Sri Lankan Rupee 0 4496 0.4468 — 0.62
Singapore Dollar 6.0394 5.6425 -— 6.57
Malaysian Ringgit 5.1336 4.7713 — 7.06
Indonesian Rupiah 0.0078"° 0.0109** +39.74
Chinese Yuan 3.4586 3.8492 +11.29

*Rates as on 23.3.1987
*“*Rates as on 27.3 1986

The exchange rate of the rupee is fixed
with reference to the value of a basket of
currencies, maihly of countiies which are
India’s major trading pirtners. The ex-
change rates between rupee and other
currencies move upward or downward
depending upon the fluctuations in the
value of these currencies. In a reg.me of
floating exchange rates, such frequent
variations 1n exchange value of rupec are
not unusual.

Effectiveness of Protection of Civil Rights
Act

5945. SHRI BANWARI LAL PURO-
HIT : Will the M:nister of WELFARE be
pleased to state :

(a) whether Government have made
any critical analysis to know the cffective-
ness or otherwise of the Protection of
Civil Rights Act in removing untoucha-
bility in the country ; and

(b) f 8o, the resulis achieved and
further steps contemplated by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
An analysis regarding offences uander the

Protection of Civil Rights Act, 1955 rela-
ung to untouchability and the various
measutes taken to eradicate the same are
contained in the Annusl Report on the
Implementation of Protection of Civil
Rights Act. The Annual Report for the
calend ir year 1985 wuas placed on the
T.able of Lok Sabha on 18th March 1987.
Th Report, inter-a 1a, contains the action
a8 reported by al. the St:te Governments.

Wasteland Development

5946 SHRI C. JANGA REDDY
Wit the Muuster of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the loan given to ecach States
Government by hin.ncial institutions and
other agencics for wastelund development;

and

(b) thc results achieved therefrom in
each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT (SHRI
ZR. ANSARD :(a) and (b). Informa-
ion regardivg the loans given by the
Central Govt. to the State Govt. under
Centrally Sponsored Schemes and by
Financial Institutions to the State Govt.
Agcncies is shown ip the Statements I and
IT respectively glven below.
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Statement—I

Loan released to State Govis. under the Centrally Sponsored Scheme ‘Soil, Water and Tree
Conservation in the Himalayas (OPERATION SOILWATCH ) during 1985-86 and 1986-87
and physical achievemnents

Sl. No. State 1985-86 1986-87
(Amount (Area (Amount (Area
in Lakhs) Covered in Lakhs) Covered

in Ha.) in Ha.)

1. Assam 13.67 336 7.50 650
2. Haryana 108.45 3912 64.23 3300
3. Himachal Pradesh 100.58 8197 68.77 3637
4, Jammu & Kashmar 16.84 861 16.02 412
5. Manipur 20.83 1385 19.60 1545
6. Meghalaya 46.94 1971 24.94 1755
7. Nagaland 49.79 3600 53.50 3285
8. Punjab 36.08 3750 60.83 3750
9. Sikkim 16.19 278 22.48 1234
10. Tripura 17.10 1271 10.00 1242
11, Uttar Pradesh 80.36 5709 97.45 4151
12. West Bengal 33.17 900 34.68 1118
Total 540.00 32167 480.00 26V79

**This achievement 13 not tinal.

Note :—This physical achievement ;s the total achievement. Separate achievement
for Loan component is not available. However, the pattern of central
assistance is 50% grant and 509 Loan under the scheme.

Statement—I1I

Loans sanctioned and refinanced to State Govt agencies by financial institutions for
san wasteland de »elopment and afforestation, up to December 1986 %

(Rs. in lakhs)
State Loan Sanc- Refinance Refinance
joned to State sanctioned disbursed
Govt Corpora- hy NABARD by NABARD
actions
— -
1 2 3 4

Rajasthan 4.92 4.92 —
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1 2 3 3

West Bengal 143.00 114.40 91.04
Madhya Pradesh 598.76 479.01 451.76
Bihar 55.33 38.73 23.10
Gujarat 490.00 392.00 344.90
Maharashtra 2234.00 1172.00 957.20
Karnataka 1560,00 1246.00 319.08
Andhca Pradesh 1111.40 1000.26 -
Assam 573.99 509.49 49.00
Tamil Nadu 203.00 142.00 69.00

Bransches of Genera! Bank of India in Orissa

5947. SHRI LAKSHMAN MALLICK :
Will the Miister of FINANCE be pleased
to stuate

(a) the total number of the brunches
of the Central Bank of lndi. operating in
Orissa ;

(b) whether there s any proposal uader
the consideration to open new branches in
rur«! areas purticularly in remote areas
Orissa ; and

(c) if so, the detzils of the progrimme
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDIHANA POYOJARY) : (a)
Reserve Bank of India (RBI) has reported
thait as on 31.12.1986, 31 bianches of
Certral Baok of India were funct.oning in
Oniss.a.

tb) and (¢). ©O. the basis of lists of
identified centres for open:ng br.nches in
rural anad scmi-utban  ce:itres received
from State Government of Orssa under
the current Branches Liceusing Pol.cy for
1985.90, RBI his allotted 144 cligible
centres to commercis! banks including
Reg:onal Rur.l Baaks (RRBs) for opening
branches in Onssa. D.strict-wise detais
of number of branches alloited to the
banks are indicated below 1 —

S. No. Daistrict No. of centres allotied Total
RRBs Comﬂ—)—c-;;ml Banks
1. Mayuibhanj 3 11 14
2. Keonjhar 5 7 12
3. Ganjam 9 14 23
4. Puri 7 15 22
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1 2 3 4
3. Bolangir 4 10 14
6. Sambalpar 6 15 21
7. Sundergarh 5 7 12
8. Kalanidhi 6 1 7
9. Phutbani 9 — 9
10.  Dhcokanal 1 1 2
11. Balasore 2 6 8
57 87 144

Of these, 5 centres have been allotted
to the Central Bank of India. Allotment
of identified centres in two districts,
namely, Koraput and Cuttack has been
kept in abeyance by RBI for want of
certain clarifications from the State
Government.

Licensiag Policy for Opening of Branches
of Regional Rural Banks

$948. SHRI PURNA CHANDRA
MALIK : Will the Minister of FINANCE
be plcased to state:

(a) whether under the present licensing
policy, no Regional Rural Bank will be
able to open more than 10 more branches
during their existence ; and

(b) the effect of the policy on viability
of the Regional Rural Banks and promo-
tion aveanues of staff 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

(b) Does not arise.
Instaliation of Computer Systems at
Desiga Ceatres

5949. DR. B.L. SHAILESH : Will the
PRIME MINISTER be pleased o state ;

(2) the details of the Computer systems
installed at the five computer aided design
centres ;

(b) the number of persons who have
availed of the facilities available at the
centres, centre-wise ;

(c) the maximum number of users that
can be catered to by each centre ;

(d) whether therc is any proposal to
increase the number of such cenires or to
increase their scope ; and

(e) if so, the details thereof and the
approximate capital outlay involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN HTE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Details of
Computer Systerus are :

(i) Kanopur, Jadavpur and Bombay
Centres

ND 560 computer system.

(ii) Bangalore Centre
HP 9000—550 system. (Yet to
arrive)
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(lii) Delhi Centre
Cyber 730 computer system.

(b) The approximate number of persons
who have availed this facility are as
follows :

Delhi Centre : 400
Kanpur Centre : 250
Bombay Centre : 200
Bangalore Centre : 100
Jadavpur Centre : 50

(c) Since. it is a project buased activity,
§t is the mu.ximum number of projects
which can be defined. At a given time
about 10-15 projects can be executed
depending upon the complexity of the

project.

(d) It is proposed that thc software
that is beii:g procured/developed wouyld be
made available at other existing NIC
computer cenires to provide greater acces-
sibility to the CAD techniques.

(e) Since, the basic computer hurdware
is already existicg ot all these new | ca-
tions the futurc proposal s to siiengthen
graphic foc.lites, by procuiwng gruaphic
terminals/workstarions and plotters to be
hooked on to the ex:sting computers.
Also, add.tiopal software is to be procured
to broadcr. the scope of uppl.cations that
can be tackled today Outlay for th s n
the 7th Plain 18 about Rs 5 crores.

Working Capital Assistance to
Industrial Units

5950. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state:

(a) whether it bas come to the notice
of Reserve Bank of India tht the com-
mercial b.unks are not exrending working
capital ass'stance to the industrial units
being put up with term loan ussistance
from the S:ate Finance Corporation, espe-
cially those in small-sc.le sector ; and

(b) if so, the action the RBI has taken/
propose to take in the matter and ensure
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that the norms laid down by it are
adhered to by the banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARYY : (a) and (b).
RBJ had issued guidelines 10 commercial
banks for ecnsuring better cdordination
with Stute Financial Coiporations (SFCy)
and for providing adequate working capi-
tal to units financed by the SFCy, After
making & review of the position in this
regard RBI has re:terated instnyctions to
commercial banks again in December,
1986. It has been empbasised on the
banks that sanction of working capital by
banks should be conveved to units st least
3 to 4 months bcfore commussioning of
the project.

Funds for Instaliation of Pollution
Control Devioss

595t. DR. B.L.. SHAILESH : Will the
Minmter of ENVIRONMENT AND
FORESTS be pleased 1o siste :

(1) whether 8 suggestion has been made
to Governmsot 10 aliow industrisl aais to
set aside ma “sati-pollution and safety
fund” with employers cootribut.on with
a fixed percentage of their annual profits
towards their ecological obligation ; and

{b) if so, Government's rcuaction there-
to?

THE MINISTER OF STATF IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No
such suggestion hes been regeved.

(b) Does not arise.
Co-Acceptance of Bill by Banks

5952. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether a new method of Co-
acceptance of bills by banks has recently
come Into vogue and Is being free'y folio-
wed in the opening of letters of credit on
belalf of their cespomers ;

(b} if so, the modus operandi thereof ;
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(c) whether this did not come to noties
of Reserve Bank of India ;

¢d) if s0, the reasons therefor ; and

(e) the measures taken by the RBI to
prevent such malpractices by the banking
Institutions ?

THE MINSTER OF STATE IN THE
MINIBTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (8) to (o).
The Rescrve Baok of India have reported
that they bad come across an instance
where branches of a bank had co-accepted
the bills drawn under the Letters of
Credit issued by them. The Reserve Bank
of India have issued a circular to the
banks bringing out the legal .mplications
of co-accepiance of such bills and Bave
impressed upon the discounting banks the
desirubility of ascertaining the reasons for
co-acceptance of the bilis by a bank uuder
its own L/C betore dwscounting such bills.

Opeslag of Bank Branches in H.P.

5953. PROP. NARAIN CHAND
PARASHAR : Wi the Mnister  of
FINANCE be pleased to state :

(u) the names of the places in Himachal
Pradesh (District-wise) for which Stato
Bank of India and its affiliates, United
Commercial Bank, Central Bank of India,
New Bank of India, Allahabad Bank,
Syadicate Bank, Union Bank of India and
Canara Bink, separately applied for the
opening of ncw branches, during 198455,
1985-86 anl 1986-87 ;

(b) whether any licences for the opening
of these branches have since been issued
by the RBI ;

(c) if so, the deta:ls thzreof including
the names of such among them where the
branches have since been opcned ; and

(d) the likely date by which the re-
maining licences are likely to be issued
and the branches opened as also the
reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Details
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of names of centres in Himachal Pradesh
for which State Bank of India and its
associate Banks, UCO Bank, Central Bank
of India and Canara Bank applied directly
for licesces for opening of branches
during the period 1.4.1984 (0 31.3.1987
aie set oul, districiwise, in the Statemens
given below. Reserve Back of India
(RBI) has reported that no applications
were received during this period from
New Bank of India, Allahubad Bank,
Syndicaie Bank and Union Bank of India
for opening branches in Himachal Pradesh.

(b) and (c). Out of the above centres
for which the banks had appiied for open-
ing of branches as set (ut in the Annexe,
RBI aliotted only 10 centres to banks
wh«h included 4 centies allotted to
Regional Rural Banks. RBI has reported
that biranches have been s'nce opened at
centres Gondhla, Gumma und Sundla in
Lahul & Spiu, Shimla and Chamba Dis-
tricts respectively,

(d) Undcr the current Branch Licensing
Policy for 1985-90 the task of identifica-
tion of centres conforming to the norms
laid down 1n the Policy had been entrust-
ed 10 the Lead B.uks/Stute Governments.
Only those centres confirming to the
Policy porms inciuded n the final l.st of
centres forwarded by the Siute Govern-
menis to RBIl ure allotted by RBI under
the cu-rent B:aoch Licensing Policy to
various banks. Allotment of centies would
not be mace by RBI at piesent on the
basis of applicut.ons directly received
from' the bapks under the previous
Braoch Licensing Pol.cy. RBI bhas repor-
ted that out of 174 centres 1dcntified
under the curi«nt Branch Licensitg Policy
110 centres have been alloited to the
commercial banks and Regional Rural
Banks. The opening of bianches at the
centies' allotted to the banks under the
current Branch Licepsing Policy are ree
quired to be spread cvenly during the
remaining period of the Policy.

Opening of bianches by the banks at
the centres allotted to them would depend
upon various factors such as avaliability
of suitable premiscs, communication and
other infrastructural facilitics.
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Districtwise namas of centres for which State Bank of India and its associates, UCO Bank,
Central Bank of India and Canara Bank applied for licences during 1.4.1984 to 31.31.987
in Himachal Pradesh

Name of State Bank of India WVCO Band Central Bank Canara
District and its association of India Bank
Hamirpur Bhorang
Nadoun — — —
Sujanpur Tira
Bilaspur Chumarwin Aghar
Chhakob —_— _
Behal
Chamba _ Dathousie Dalbousi
Sundla Pukhri
Sahoo —_—
Garola
Sarol
Kulu Shang - — —_
Shamshi
Lahul & Spiti —_ Tandi — —
Gouadhla
Shimla Shimla Gumma —_— Shimla
Basatpura Shimla (Phag) Shimla
Industrial Area Shogi Bhatha Uuffar
Kangra Sansarpur Terrace — —_— —
Bakkar
Nagrota Bagwaa
Villageganj
Mandi Chowk — — —
Jarol
Mandi
Sirmur Nahan —
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Abolition of Ceatral Excise Duty on
Capital Goods

59%4. DR. G.S. RAJHANS : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
suggested to abolish Central Excise Duty
on capital goods ; and

(b) if so, the rcaction of the Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) and (b).
The suggestion for abolition of excise
duty on capital goods was considered but
was not found acceptable.

Delay in openlog of new Braches of Banks

5955. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to siate

(a) whether any of the nationalised
banks, including the State Bank of India
have failed to open their new branches,
for which the licences were issued by the
Reserve Bank of India for over one year,
two years and three ycars ;

(b) if so, the dctails thereof aloogwith
the names of the banks and places ; and

(c) whether the licences for such
braoches are proposed to be transferred to
other banks s0 as (0 enable them to open
these branches and also the reasons for
default on the pait of the banks to whom
the licence were allotted sand the action
taken by the Reserve Bank of India to
ensure that the new branches are opened
atleast within one year of the date of
allotment 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Reserve Bank of India (RBI) bas reported
that pending licences issued to banks
under Branch Licensing Policy during the
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policy period 1982-85 for opening of
bank offices was extended by it from time
to time on receipt of requests from banks
concerned. The Policy period ended on
31.3.1985. The licences which were
pending with the banks at the time of
expiry of the Policv period were extended
}lmo a maximum period ending 30.6.1986
in respect of rural and semi-urban centres
located in development blocks considered
deficit. In respect of centres located in
development blocks considered surplus,
banks had already been advised in August,
1985 not to proceed with arrangements
for opening offices against pending
licences. Thus the validity of all pending
licences issued under the previous Branch
Licensing Policy for 1982-85 in respect of
rural and semi-urban centres had expired
by 30 6.86 and the question of transferring

the licences to other bankes does not
arise at prescnt.

On the basis of lists of identified
centres received from State/Union Terri-
tory Governments, eligible centres which
conformed to the norms of the current
Branch Licensing Policy have been
allotted by RBI 1ecently to the banks for
opening their offices. The banks have
been advised that opening of branches at
the centres allotted to them under the
current Branch Licensing Policy should be
done in a phascd munner during the
Policy period.

Opening of branches by the banks at
the centres allotted to them would depend
upon various factors such as availability
of suitable premises, communication
facilities, necessary infrastructure etc,
Opening of branches by banks including
the State Bank of India, at the allotted
centres may get delayed occassionally due
to these factors. The present information
system does not yield age-wise pendency
of the licences for opening branches and
details thereof in the manner asked for,

Emoluments of Regional Rural Banks Staff

5956. SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be pleased
to state :
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(a) the state-wise and cidre-wise bdasic
pay and gross emoluments of Regional
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FHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).

Rural Banks staff as on 31 March, 1987 ;
In exercise of the powers conferied by the

. . second Proviso to Scction 17 (1) of the
(b) whether there is aay duffercoce in Regional Rural Bunks Act 1976, the
basic and giess pay in different States ; Contial Government has laid down the
apd posts 1o the Siate Governmeat with which
the siatf in the RRBs will be compared
the matter of pay and related allowances.
The equated category of such post is
given below i~

(c) if so, the details thercof anmd the
reasons therefos ?

Post in the State Govt. with wbi::-l;eq_;::
Block Dev. Officer (Ordinury or lo“\u;“
Grade)

Post in the RRBs

1. Officer

Extension Officer (Cooperation) or its

2. Field Supervisor
equivalent post,

Upper Duvision Clerk of
Auiboritics.

3. Senior Clerk cum Cuashiex the Dustrict

L.ower Division Clerk of

Authoritics.

4. Jr. Clerk cum Cashier the District

Since the payscales ond related allowances
of the equated posts mecntioned above
differ fiom St.te to State the basic pay
and gross emoluments drawn by the RRB
Stafl in various States are also bound to

differ.
Armed Guards for Regional Rural Banks

5957. SHHIR!1 AJIT KUMAR SAHA :
Wil the Minister of FINANCE be pleased
to state :

(a) whether Government have advised
the Regional Rural Banks to identify
vulnerable branches and arrange for armed
guards at the cost of sponsoring bank ;
and

(b) if so, how many pockets (RRB-
wige) have so far been identified and at
how many pocket such armed guards have
been placed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Regional Rural Banks were advised by the
Government in July, 1985 to identify
branches located in high risk and dis-
turbance prone pockets in consultation

—

w.th the concerned Sponsor Banks apd
request the Stute Goveinment for pro-
viding necessary sccurdy arrangements.
The Siate Goverame.:ts 1n the.r capacity
of shaie holders .o the equuy of RRBs
aje expecied to ren er  this
service free of cost. Jn case where any
Stute Govt. insists on levying of charges
for serv.ces rendered, th: sponsor banks
should bear the sume.

(b} The present duta reporting system
does not generate information sought for.
Moreover the time and energy likely to
be spent in collect:ng such information
may not be commensurate with the objec-
tive to be achiveved.

Provident Fund and Boosus Bepefits ja
Reglonn! Rurst Baoks in Blhr.

5958. SHR! SYED MASUDAL
HOSSAIN : Wil  the Minoster of
FINANCE 'be pleased to state :

(a) whether Government are awate that
Regional Rural Banks, sponsored by
Pupjab National Bank, in the State of
Bihar are not allowing the benefit of
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provident fund and bonus 0 employoes ;
and

(b) the action takon im this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA (POOJARY) : (a) a_nd
(b). It h.s been reported by the Punjab
NATIONAL Bank thit all the four
regionsl rural  banks sponsored by it in
Bihar ate fotlowing the instruct:ons of
Government/National Bank for Agricul-
ture and Rural Devclopment n allow:ng
the benefit of provident fund and bonus
to their regular staff,

mercial Borrowings from International
Com Capital Market

5959. SHRI RADHAKANTA DIGAL :
will the M mister of FINANCE be pleased

to state :

(a) whet er Governmeut have a pro-
posal to increase commerc al  borrow:ngs
from the internitional cap tal market in
the Seventh Plun ;

(b) whether efforts have been  made by
Government to secute comme:cial borro-
wing at concessional rate ; and

(c) 1l so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLTROLEUM  AND
NATURAL GAS AND AMINISTER OF
STATE IN THL MININTRY OF
FINANCE (SHR1U BRAMMA DUTT) ¢
(a) The Scventh P.an provides lor a total
flow, at :934 85 prices, of Rs. 20,900
crores over the Plan penind, by way of
net mid and other borrowings. This s
inclusive of all net reccipts on  accoumt of
bilateral a:dfloans, multilateral laans and
cxternal comme:c al borrow.ngs.

(b) and (c). The QGuvernment 13 cons-
cious of the 1ecd 10 condract commereial
boriowings vn as (avorable terms as
possible. Care is always taken while
according approvals of external com-
mercial borrowing 1o epsure that the
torms and c. nditions reflect fully the
better credit rating emjoyed by the country.
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World Bank joan for Cement Plast

$960. SHRI SANAT KUMAR
MANDAL : Will  the Minister of
FINANCE be pleased 10 state :

(a) whether the Industrial Credit &
Investment Corporation of India which is
handling the World Bank’s dol.ar 200
mithon cemeat plant modernisation loan
h.s appointed a Swiss firm, to look iato
training facilit.es for ccement persconel ;
and

(b) if 80, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND THE MINISTER
OF STA1E IN Ty4E MINISTRY OF
FINANCE (SHR1 BRAHMA DATT): (a)
and (b). An Agreement for a World Bank
loan of § 200 million for (he Cement
Industry Pioject was signed onp 22-7-86.
In this project, there s a provision of
$ 1.5 millon 10 be passed on to Cement
Manufaciurers’ Association (CMA) as a
grant th:ough the Judustrial Cregig and
Investment Corporation of India (ICICD
for carrying out a man-power development
strategy for the cement imdustry in lndia,
mcluding @ min-power development study.,
CMA  bave selected M/s Holderbank
Mun.gement and consulung Lid. (HMQ),
Switzeriand for carryiog out the man-
power development study, folllowing the
procedu s of the World Bank for selec-
tion of coasultants. HMC witi conduct
this study in rssociation with their Indian
associate M/a Holtec Enginee s private Ltg .

Scheme of Uanlt Trast of India

$961. SHRY N. DENNIS: Wil the
Minister of FINANCE be pleuased to state :

(a) the number of schemes intioduced
by Unit Trust of India during the calendar
vear 1986 ; and

(b) the total number of persons who
have subscribed to these schemes, scheme-
wise and region-wise ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) :
(a) The following schemes were intro-
duced by Unit Trust of India during the
period January to December, 1986 :

(1) Growth and Income Unit Scheme-
1986 (GIUS-86)
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(3) Children’s Gift Growth Fund
Unit Scheme-1986(CGGF-86)

(4) Moathily locome Unbit
with Growth (7)-86
(7)-86)

(5) Mutual Fund (Subsidiary) Unit
Scheme-1986 (MFUS-86)

Schemes
[MISG

(6) India Fund Unit Scheme-1986

(2) Monthty Income Unmit Schemes (b) The total number of applications
with Growth (6)-1986 [MISG- received region-wise and scheme-with is as
(6)-86) under :
Schemes Western Eastern Southern Northern Total
GIUS-86 48,863 27,462 6,076 25,783 1,08,184
MISG (6)-86 9.876 8,992 4,454 9,259 32,581
CGGF-86 29,674 7.529 12,162 11,724 61.089
MISG (7)-86 10,119 9,620 5,596 8,582 33,917
MFUS-86 2.45,827 83,891 59,909 1,02.000 4,51,627
Total 3,44,539 97.494 88,197 1.57,348 6,87,398

A . . ———r

In resoect of India Fund Unit Schemes,
1986, there as only one applicant, as
provided io the scheme.

Criteria for Providinzg Share Caplital to
Scheduled Caste Finance Corporation

5962. SHRI RADHAKANTA DIGAL :
Will the Mi:nister of WELFARE be
pleased to state :

(a) the criteria for providing share
capital contribution tn the Scheduled
Caste Finance Corporations ;

(b) whether State Bank of India is not
co-operating with the Scheduled Caste
Development Corporation, Orissa in pro-
viding institutional finance for implemen-
ting family oriented scheme ; and

— s omanin. ——

S~ ——————

{c) the situation in other Stites where
Scheduled Caste Ievelopment Corporations
are functioning, with details thereof ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO : (1) Under the
Centrally Sponsored scheme «f ass:stance
to State Governments for the share
capital to Scheduled Caste Development
Corporations (SCDCs) the Government
of India contributes towards the share
capital of these corporations at the rate
of 49 per cent while the remaining 51 per
cent is contributed by the State Govern-
ment concerned.

(b) Orissa SCDC has a tie up for
providing loans with 21 Cooperative
Banks, 7 Regional Banks and some State
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Undertakings. They also bave arrange-
ments with 16 Commercial Baoks which
do not include State Bank of India (SBI).
Efforts are being made by Orissa SCDC
to have a tie up with SBI.

(¢) The SCDCs in all States have
arrangement  with  large  number of
commercial and other Banks and there is
no complaint of unwillingness of any par-
ticular Bank to participate in the pro-
grammes of SCDCs.

Recovery of Margin Money from Scheduled
Caste Development Corporstions

$963. SHR1 RADHAKANTA DIGAL:
Wili the Minister of WELFARE be

pleased to state :

(a) whether margin mooey recovery
positions of Scheduled Custes Develop-
ment Coiporations is very poor |

{b) if 80, the reasons therefor ; and

(c} the machinery to recover the
margin money of loas from the bencfi-

ciaries 7

RHE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHR1
GIRIDHAR GOMANGO) : (a) and (b).
Recovery position is statisfactory in some
of the States while some other Stiates
experience d.fficulty 1o recovery of margin
money loan. The problem arises mainly
because of inadequate adnunistrative

infrasucture.

(c) In some States margin money is
recovered directly by the State Scheduled
Caste Development Corporations and in
some others by the Banks.

CBI Cases Registered agalast Bank OfTicials
in Karnstaka

5964. SHRI V.S. KRISHNA IYER:

Wiil the Minister of FINANCE be pleased
to state :

(a) number of CBI cascs registered
during last three years against high
ranking officiul of natiopalised banks in
Karnataka for posscssing wealth dispro-
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portionate to their known sources of

income ;

(b} the number of cases which have
been decided so far ; and

(c) the action taken against officials

found guilty ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) Central
Bureau of Investigition (CBI) have
reported that durlng 1the years 1984, 1985
and 1986 5. cases weie registered by them
ag iinst h:gh officiuls of nationalised Banks
in Karnataka for possessing wealth dispro-
Porti.m ite  to their known sources of
income.

(b) and (c¢). The CBI have reported that
investigation hus been completed in three
cases. Whilst two cases have been closed
by them afier investigation, in one case
they have recommended to the bank
regular depirtment action for major
penalty and the bank has accordingly
initiated departmental procceedings against
the concerned ofticer.

Reservation for Physlcally Handicapped

5965. SHRI V. KRISHNA RAO : Will
the Minister of WELFARE be pleased to

state :

(a) the peicentage of jobs reserved for

physically handicapped persons io each
States and Union Territory in the country;

(b) whether Government propose to
increase the percentage of jobs reserved
for physically handicapped persons ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) A State-
ment is given below.

(b) No, Sir.

(¢) Docs not arise,
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Statement
S. Name o(gt;te Percentage 9f
No. Upnion Territory posts in
Government/}
State Govern-
ment Under-
taking reserved
for physically
handicapped
1. Andhra Pradesh 3
2. Assam 3
3. Arunachal Pradesh 3
4. Bihar 3
8. Gujarat 4
6. Haryana 3
7. Himachal Pridesh K]
8. Jammu and Kuashmir 3
9. Karnatika 4
10. Kerala 1*
11. Madhya Pradesh 3
12. Maharastra k|
13. Manipur 3
14. Mizorem 3
15. Orissa 3
16. Panj:b 3
17. Rajasthan 3
18. Sikkim 3
19. Tamil Nadu 3
20. Tripura 2
21. Uttar Pradesh 2
22. West Bengal 2
Unloan Territorles
1. Andaman and Nicobar
Islands 3
2. Chandigarh
3. Delhi 3

Dsadar and Nagar Havel 3

s. Goa, Dsman and Diu 3
6. Lakshadweep 3
7. Pondicherry 3

* In Kerala 1% posts are reserved in
workers category only.

—There is no reservation in the

States of  Meghalaya and
Nagatland.

Goods Recovered from Smagglers

5966. SHRI V. KRISHNA RAO : Will

the Minister of FINANCE be pleased to
ftale

(2) the total estimated value of cwurren-
cies and goods confiscated from smugglers
from | Jupuary, 1986 to 3ist Murch, 1987,

(b) whetber the cases of smuggling are
increasirg ; und

(¢) the steps taken to curb smuggling
aotivilies ?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)and (b).
During the period from 1st fanuary, 1986
to 28th February, 1987, for which figures
are read'ly available, the . (a4l value of
the contraband gooJds seized imcluding
currencies {Indian/Forcign) by the Cus-

toms authofities throughout the country is
given below —

(Rs. in crores)

Total value of contra-  Currency seized
band goods scized India Foreign

253.32 6.39 4.69
Seized goods after departmental ad-
judication are confiscated to Government.

Smuggling s a clandestine activity and

hence it is pot feasible to estimale ita
meagunitude.
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{c) Aati-smuggling drive in general hss
been intensified throughout the country.
Appropciate action is seken is close co-
ordination with the concerned Central
and State Government agencies.

Losans by Commercial Banks against
Security of Shares and Debentures

5967. SHRI RAJ KUMAR RAI : will
the Minisier of FINANCE be pleased to

state ;

(1) the details of loans in excess of
rupees one iakbh given by Commercial
Bupks against secwrity of shares/dcben-
tures during the last three years ; and

{b) the details regarding amount of
loan given and the purpose for which loan
was given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) and (b).
Reserve Bank of lodia has reported that
the details of loans in exceas of Rupee
One lakh given by commercial bunks
against the security of shures/debentu es,
the names of paruies, purpose of loans
eic. during the last three years arc not
maintained by Reserve Bank of India as
the present data reporting svstem of the
banks does not generaic infornation in
the manner asked for. Purther, the time,
cffort and money likely to be spent for
collectiog the requued date may bpot
commensuraie with the result to be

achieved.
Further, in accordance with the statutes

governing the publi¢ sector banks and as

per the customs and usuages prevalent
among the bankers, the information rein-
ting to an iudividual account canoot be

disctosed.
Consuniptivs Expeaditure

3968. SHRI C. JANGA RBEDDY :
DR. AK. PATEL :

Wil the Minister of FINANCE be
Pleased to state :
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(a) the target fixed for reduction in
consumption expenditure in the Seventh
Plan ; and

(b) the steps proposed to achieve the
target 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). Seventh Plan assumes a growth. of
3% in Consumption expenditure at 1984-85
prices. Measures to keep expenditure of
Central Government within 1ts means have
been outlined in the speech of the Primte
Munister while presenting the Budget for
1987-88 in Parliament.

Alleged Tax Evasion by ITC

5969. SHRI THAMPAN THOMAS :
SHRI HARISH RAWAT ;

Will the M.ister of FINANCE be
pleased to state :

(a) whether it is a fact that the Central
Excise Collectorate Bombay has detected
duty evasion of over Rs. 15 crores by the
Indian Tobacco Company in Maharashtra;
and

(b) if so, what steps have been taken to
recover the evaded tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No
casc has been deteclied by the Central
Excise Collectorate, Bombay for evasion
of Central Bxcise duiy of over Rs. 15
crores by M/s Indian Tobacco Company
(ITC Ltd.) in Mabarashtra. However, on
the basis of searches conducted by the
Directorate of Anti-evasion, New Delhi on
17.2.1987 covering head-office of M/s. ITC
Ltd., their five cigarette factories, branch
offices amd importaat dealers all over the
conntry, a Show causec notice dated
27.3.1987 demanding central excise duty to
the tunpe of Re. 803.78 crores against Mls.
LT.C. Ltd. and its connecied concerns
has beea issued. This amount inclydes
ap amount of Rs. 64.11 crores relating to
their Pombay factory in the State of
Maharashtra,
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(b) The company has been given 30
days time to reply the show c.use notice
after which the case will be udjudic ited.
The question of recovery of central excise
duty evaded will arise after adjudication
of the case.

[Tvansiation)

No Obtjection Certificate for Registration
of Immovable Property

5970. SHRI DILEEP SINGH BHURIA:

Will the Minister of FINANCE be ple.ased
to state :

(¢) whether Union Guoverniment have
received any request from the Stae
Governments 1n regard to iaising the
Iimit for obta nii.g a no objec ivn cerltifi-
cate from the income tix othcers con-
cerned for registering immovable property
worth more th n Rs. 50,000 under sect on
230-A of the Income Tux Act ;

(b) whether Government are aware that
people are facing ditficultics because of
this limit and registration of documenls
is affected adversely as a 1esu.t thercof;
and

(c) if so, Government's 1eaction in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) No specific instance hais been
brought to the notice of the Government.
However, general references have becn
received from State Governments and
others mentioning the difficuities faced by
people, speci.lly farmers.

{(c) The matter is under active consi-
deration of the Government and .mend-
ment, if any, will be brought through the
Direct Tax Laws (Amendment) Bili, 1987
likely to be introduced in the Parliament
shortly.
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{English)
Consultanty in ET & TDC

5971. SHR1 BASUDEB ACHARIA :
Will the PRIME MINISTER be pleased to
state ©

{2) the number of consultants appoint-
td by the Electronic Trade & Technology
Development Corporation ; and

(b) monthly expenditure bornc by the
Corporation 10 this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
EILECTRONICS AND SPACE (SHRI
K R. NARAYANAN) : (1) The number
of adwvisers/consult.nts appo.nted by
Electron cs Trade & Technology Develop-
mcnt Corporation (ET&T) 1s three.

{(b) Rs, 13 .260/- per month (Approx.).
In add.tion, ETEGT s aiso paying KRs.
8.670,- per months (approx.) towards six
consufarcy contracts, which are pari-time.

Committee to Review Functioniag of
NABARD

5972. SHR1 DHARAM PAL SINGH
MALIK :

SHR1 PRAKASH CHANDRA :
SHRI SUBHASH YADAYV :

Wil the Mioister of FINANCE be
pleased to state :

{a) whcther there is any proposal under
consideration of Government for appoint-
ment of a high power Commiitee to look
into the functioning of NABARD with a
view to suggesting ways and means of
streamlining its org.nisation and to re-
orient its policies and procedu:es, elim:-
nate delays and dccentralise its powers at
various levels and also to ascertain
whether NABARD 18 performing ita role
in the manner expected of it ;

(b) if so, the proposed composition of
the committee ;
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(c) its terms of reference ; and

(d) the time by which it is likely to
start functioning 17

THE MINISTER OF STATE IN THE
MINISTRY ©OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Government have appointed a Senior
Expert Group (SEG) for reviewing the
agricultural credit system and such review
would also inciude an organisation and
management study of NABARD.

(b) to (d). The composition of SEG
which has already started functioning is as
follows : —

(i) Dr. AM. Khusro -— Chairman
(i) Dr. A.S. Kahlon — Member
(i) Dr. M.V, Hate — '

(iv) Mr. MM.K. Wali — "

(v) Dr. ). Mellore - »
{vi) Dr. Van Der Lindon— -
{vii) Mr. O. Estanislac — .

The muin functions of SEG are stipu-
lated as under —

(1) to guide and monitor the imple-
mentation of the studies under-
taken by consultants ;

{b) to review and comment upon the
consultants’ interim draft reports ;

(3) addressing the broad questions
affecting the Agricultural Credit
system.

District Central Co-operative Banks

5974. SHRI DHARAM PAL SINGH
MALIK :

SHRI PRAKASH CHANDRA
SHR1 SUBAASH YADAYV :

Will the Minister of FINANCE be
pleased to state :

CHAITRA 18, 1909 (S AXA)

Written Answers 144

(a) whether under the present norms of
NABARD, the operationaily sound Dis-
trict Central Co-operative Banks are also
identified as weak banks ;

(b) whether Union Government propose
to revise the criteria to classify Dustrict
Central Cooperative Bunks as weak
Banks ;

(c) whether Government propose to re-
introduced the Central Sector Plan Scheme
of Assistance for the weak District Central
Cooperative Banks ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY) : (a)
Nat:onal Bank for Agiiculture and Rural
Development (NABARD) has freported
that a Distiict Central Cooperative Bank
is classified as a weuk bank when sum
total of doubtful de%s, accumulated
losses and other overdues over a period of
three years exceed 50% of itn own funds.

(b) NABARD has reported that in its
view there is no need to revise the criteria.
It has however agreed to discuss the
matter with the National Federation of
State Cocoperative Banks and State Co-
opcerative Banks.

(c) No, Sir.

(d) Does not arise,

Launching of Satellites

5975. SHR1 DHARAM PAL SINGH
MALIK :

SHRI MANIKRAO HODLYA
GAVIT :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have formula-
ted aoy plan to build the nccessary iafra-
structure for launching at least two satel-
lites every year in the oext five years;

(b) if so, details thereof ;
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(c) the funds allocated for the purpose;
snd

(d) whether the satellites will be used
for peiceful purposes and if s0, extent
thereof ?

THE MINISTER QF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC E“ERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) to {¢). Accor-
ding to the appioved Spuce Research and
Development Protiie for the Decade
19.0-90, copies of which are availab.e in
Pirhiament Library, the indigeaous deve-
lopment of various applications satellites
and their payvioads .s well as the capa-
bility to launch these s.:tellites, are major
objectives. The basc infrastructure for
launching 50 kg class satelites using the
SLV-3 taunch vehicle had already been
established by 1979. Capability for laun-
chang low earth orbiting, 150 kg cluss
satclhites with the Augmented Satellite
Launch Veh«le (ASLV) requiriug mote
sophist.c ited facilities lke a Maobile
Service Struc'ure for vertical integration,
spec alised launch and missioy control
centres, add t.ona! track ng fu.ciliies eie.,
had also been commissioned Jduring 1986,
Sim:lar faciities for the much larger Polar
Satelli'e Launch Vehicle (PSLV) cupable
of lauaching 1000 kg class po ar orbiting
rem e sens:ng satellites are being estab-
lished uader the PSLYV Project. I th.s
project, the cost of expansion of the range
facilities is Rs. 30.94 crores. The expan-
sion 18 expected to be complheted in t.me
for the first lauach of the PSLV scheduled
for 1989-90. For further liunch vehicles
like the GSLV wh ch wiil be capible of
launching geo-synchronous satellites of
the INSAT class, additional facil tics will
be ideniified and added in keeping with
the schedule of the GSLYV project, as and
whea approved.

The expansion of the lauach and track-
‘ing factlities as set out above will progres-
sively give the capabulity for launching all
the operational sateilites under the Indian
Spuace Programme, with the desired fre-

quency of launchings. v
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(d) The entire programme of the Indian
Spiwce Research Organisation (ISRO)/
Department of Space (DOS) is directed
towards peaceful purposes with satellites
being used for teleconmunications, tele-
visgion, meteorology, remote sensing and
apace science applicat:ons.

Licences Issused for Electropic Units in A.P.

5976. SHRI V. TULSIRAM : Will the
PRIME MINISTER be pleused to stute :

(a) the detalis and the number of licen-
ces ssued for electron:c units during the
last three years in the State of Andhra
Pradesh ;

(b) the number of licensed 1:kely to be
issued during the year 1987 ;

{c) whether by the end of Seventh Plan,
Andhra Pradesh will come in hine with
other developed States n 1be country in
the matter of e'ectronics industry ; if so,
the details thereof ; and

(d) if not, the steps, including financial
assistance, to be provided to the State for
development ?

THE MINISTER OF STATE IN THE
MNISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTIER QF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC LI'NERQGY,
BLECTRONICS AND SPACE (SHRI
K R. NARAYANAN) (1) During the
Iist three years, 20 [ndustrial Licences
(ILS), 57 Letters of Intent (LOls) and 32
Registrations have been isswved 10 various
electronic units e the State of Aandhra
Pradesh. These 1Ls/LOIs/Reg:strations
hive been issued for the manufucture of
various electronic items viz. Colour TV
Receivers, telecommunication equipment,
electron:c component, computers, ete.

(b) It 18 not possible to give the number
of licences likely to be issued dutiog the
year 1987 at this stage.

(c) and £d). Andhra Piadesh contribu-
tes to 7.8 percent of the electronics pro-
duction snd it is Gfth largest state in
terms of electronics output. It is already
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growing in line with the ovemall growth of
the eolectronics industry amd produces a
wide varictly of slectronics producis gang-
ing from computers, process comroi
equipment, comsumer electronic items,
Defence equipment and components.

O.T.A. ln ET and TDC

5577. SHRI GADADHAR SAHA :
Wil the PRIME MINISTER be pleased
to state how much amount Elecironic
Trade and Technolugy Development
Corporation has p:id as overtime sllow-
ance during 1986-87 7

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THF DEPARIMENTS OF OCEAN
DEVELOPMENT. ATOMIC ENBERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) . Rs. 2.46 Lakhs—
From Apnl 1986 to Janu.ry ,987,

Wellare of ‘Juangs’ Tribe in Orissa

5978. SHR1 HARIHAR RAWAT : Will
the Mii.ste. of WLLFARE be pleased to
state :

(2) the number of Juang.’ populition
in Keo jh.r and i‘h.nk nal distrcis of
Orissa ;

(b) whe he; tlus prim tive tnibe s at
the verge of ext i ction Gue to lack of pro-
per medc lca e ; and

(c) if s0, the steps taken for the welfare
of this tribe ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
The Juanga popu'ation in Keonjhar and
Dhenkanal distiicts as per 1961 and 1971
Census was us below :

1961 1971

Keonjhar 9768 10881
Dhenkanal 11551 12867
Total 21319 23748

p—
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This represents an increase of 11.39%
during the period 1961 to 1971. The 1981
Census tribe-wise population figures are
not available.

(c) Special programmes for development
of Juangas are being implemented under a
micro project in Gonasikka. The Juongas
outside th:s micro project are covered
under normal anti-poverty programmes
hike ERRP, TRDP 2nd other health and
nutrition ptogrammes and the programmes
implemented  under integrated Tribal
Development Agency (ITDA), Keonjhar.
A sum of Rs. 32 lakhs, Rs, 224 98 lakhs,
Rs. 55 lakhs and Rs. 75.80 lakhs was
releascd as Special Tentral Assistance to
Government of Orissa for development of
primitive tribal  commu: it.es ncluding
Juangas Jdu.ing the Fifth Plin. S xth Plaan,
Annual Pian }985-86 and 1986-87 res-
pectiveiy. It is proposed to cover all the
farmilies of the primitive tr.bal commu-
nities res'd ng in project areas under indi-
vidual family beneficiary oriented schemes
duiing the Seventh Plan period.

{Transtarion)

Leaas to Entrepreneurs in Almora and
Pithoragarh

5079. SHRI HARISH RAWAT : Will
the Minster of FINANCE be pleased to
state :

(a) the number of entrepreneurs in
Almora and Pithoragarh districts 'n Uttar
Piadesh provided lo.ns by various nation-
alised banks for setting up of new ventures
during the tast two years and the number
of applications pend:ng with them ;

(b) whether some banks bhave unduly
delayed granting of loans {or setting up of
industries in these districts ; and

(c) if so, fthe steps proposed to remedy
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ().
The information is being collected and
will be laid on the Table of the House, to
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the extent possible.
Setting up of Electronic Units in
. back-ward Areas

5980. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to

siate ©

(a) the State-wise number of electronic
industrial units 8 t up dfter introduction
of the present electronics policy ;

(b) the number of uriis set up in back-
ward areas afier thce introduction of this

poticy ;

(c) whether in the field of industiianlisa-
tion the present el.ctronics policy has
benefited the developed region only |

(d) if so, whether Government propose
to announce some more incentives for
setting up of such uuts n backward

arcas; and
(c) if so, by what time ?

THB MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DLDEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SpPACE (SHRI
K.R. NARAYANAN) (a) Number of
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upits given Industrial Licences (IL3),
Letters of Intent (LOIs) and Registrations
altor 1.4.85 upto December, 1986 in diffe-
rent states 18 given in Statcment below.

(b) The details about the Licences
issued with location, etc. are available in
the monthly News Letters published by
the Indian Investment Centre, copies of
which are available in the Parhiament
Library. The details of the companies
can be read with the hist of various cate-
gories of backward districts givens in
Chapters 2, 3 & 4 of the publication enti-
tled ‘Incentives for Industries in Backward
Arcas’ ssued by the Minustry of ladustry,
Department of Industrial Development.
However, il information is required about
a particular state/upion terrstory 1t can
be coli&ted and furnished.

(c) to {e). Electronic units are allowed
to be established in any permission foca-
tron including backwaird areas as per
notifications issued from time to time by
Mainistry of Indusiry & Cormpany Affairs,
Backward arca incentives are applicable
to these uni's. Electronic un:ts located
in the hill dtstricts are given special encou-
ragement. State Governments also creute
infrastructural fucilities and offer incen-
tives for units going to backward areas.

Statement
State No. of No. of No. of
ILs LOls Registrations

) IM o 2 3 4
Chandigarh 2 1 1
New Declhi 12 29 9
Haryana 13 23 3s
Himachal Pradesh 4 15 45
Jammu & Kashmir 2 S 22
Punjab 12 16 6
Rajasthag 6 19 18
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1 h 2 3 4
Uttar Pradesh 27 54 141
Goa Daman & Diu 1 11 7
Gujarat 19 28 47
Madhya Pradesh - 7 6 30
Maharashtrs 25 52 69
Assam 1 2 (4}
Bihar 0 6 3
Orissa 3 7 8
Meéghalaya 1 0 0
Sikkim 0 0 1
West Bengal 4 15 10
Aundhra Pradesh 16 4 31
Karnstaka 25 50 35
Kerzla 8 8 32
Pondichery 0 1 2
Tamil Nadu 20 27 30

Allocatioas for Tribal Sub-Plas /Special
Compeusnt Pidn -

$981. SHRI MANKURAM SODI:
Will the Minister of WELFARE be
pleased to state

(n) whether working groups coastitated
by Planning Commissioa have given thedr:

reports on the allocations to be made (0
the Special Component Pish and Tribal
Sub.Plan ;

(b) if so, details theroof 3
(c) Governmont's resttion thereto
{d) whether ' the ' allocatione* ‘will be

made to eacly Stite on-the bashsof popas -

lation ; and

(¢) if not, the reaction thereof ?

THE DEPUTY MINIST. R IN THE
MINI TRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (8) Yes, Sir.

{b) the wecrking groups constituted by
Plaoning Commission on tae develop-
ment of Scheduled Castes and Scheduled
Tribes during Seventh Five Year Plan had
recommended for allocations under Special
Component Plan and Tribai Sub-Plan in
p-oportion of the population of Scheduled
Castes and Scheduled Tiibes respectively,
in a State.

(c) The reports of the working groups
have been circulated among all the State
Governments/U.T. Administrations reques-
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ting them to adhere to the recommenda-
tions contained in the reports while for-
mulating and implementing the Special
Componeat Plan and Tribal Sub-Plan of
their respective States.

(d) and (e¢). The quantification of funds
under SCP & TSP is made bv the State
Govts./UT Admns., out of their Annual
Plan Outlays. During annual discussions
on Special Component Plan and Tribal
Sub-Plan, the State Governments are
requested to make allocations under
Special Component Plan and Tribal Sub-
Plan, as far as possible, 1n proportion to
the population of Scheduled Castes and
Scheduled Tribes, in their respective
States. In a number of States the alloca-
tions under Special Plan and Tribal Sub-
Plan are being made almost in proportion
to the population of Scheduled Cstes and
Scheduled Tribes in the State. However,
in the case of somc of the States the
allocations under Speciil Component Plan
and Tribal Sub-Plan have not yet reach
the percentage of Scheduled Castes and
Scheduled Tribes population due to the
fact that in some of the sectors it has not
been possible to ident:fy separate schemes
for SCs and STs and accordingly no sepa-
rate allocations under Special Component
Plan and Tribal Sub-Plan.

{English)
Clesning of Ganga Water

5982. SHRI C. MADHAV REDDY :
Will the Minister of ENVIRONMENT
AND FOR: STS be pleased to state :

(a) whether the sample test of Ganga
water at Varinds: reveals too much of
pesticide pollution ;

(b) the number of times the sample
tests were conducted during the last one
year ;

(c) the steps taken to check this pollu-
tion ; and

(d) whether such tests will be conducted
in other mujor rivers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID) : (a)
No, Sir.

(b) The collection and analysis of
samples for the presence of pesticides by
Indian Toxicology Research Centre,
Lucknow commenced in November, 1986.
Samples are collected from two locations
near Varanasi once a month. It isa
continuing programme.

{c) Does not arise. However, under
the Ganga Action Plan, schemes for
interception, diverrion und treatment of
waste water will be taken up at an eati-
mated cost of about Rs. 43.05 crores to
prevent pollution of the river at Varanasi
resulting from municipal water.

{(d) At present monitoring for the pre-
sence of pesticides 18 being cirried out
once a month for other major tributories
of Ganga such as Ram Ganga, Kuli Nadi,
Gomti, Sone, Ghagra and Gandak by the
Indiun  Toxicology Research Centre,
Lucknow., In addition the Central
Board for the Prevention and Control of
Water Poilution also occusionally collects
and analysis samples of Yamuna at Delh
for the prcsence of pesticides.

Appointment of Temporary Workers in ET
& TDC frowm Privste Companies

5983. SHRI SUDHIR ROY : Will the
PRIME MINISTER be pleased to state :

(a) how many contractual/temporary
workers from private companies have
been appointed 10 Electronic Trade and
Technology Developinent Corporation ;
and

(b) how much amount has been paid
to them during the last one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR1
K.R. NARAYANAN) : (a) For obtaining
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services of varied nature from time to
time, Blectronics Trade & Technology
Development Corporation (ET&T) have
not appointed any personpel but given
assignments on contractual basis to out-
side bodies and agencies.

(b) ET8T has paid approximately Rs.
7.83 lakhs to the outside bodies and
agencies towards contractual ass;gnments
during 1986-87 which are towards cleaning
and maiotenance, security, packaging,
financial consultancy, etc.

Financial Outlay for Rajasthan

5984. SHRI VIRDHI CHANDER
JAIN : Will the Minister of PLANNING
be plecased to state :
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(a) the extent to which the amount
proposed to be sanctioned to Rajasthan
during 1987-88 is likely to meet the re-
quirements of various schemes proposed
by the Rajasthan Government ; and

(b) the detuils regarding the allocations
for various schemes ?

THE MINISTER OF STATE IN THRE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) and (b). A statement
is given below. It may be added that the
size of the State’s Annual Piag (1987-88)
has been fixed on the basis of the State’s
own resources and the Central assistance
admissible to it under the modified Gadgil
Formula as approved by the Natiopal
Development Council.

Statement
Annual Plan 1987-88 Rajasthan
(Rs. lakhs)
Heads of Development As proposed As o
by the agreed
State Govt.
1 2 3
A. BCONOMIC SERVICES
I. Agriculture and Allied Services

Crop Husbandry 1010 892
Soil and Water Coaservation 80 78
Animal Husbandry " 520 490
Dairy Development 157 180
Fisherics 75 30
Forestry and Wild Life 1000 950
Food, Storage and Warchousing 12 10
Agricultural Research and Education 110 110
oy = Agi: Finandd 158 140
Marketing and Quality Control 3 3
Cooperation 950 800
Total (I) 4075 3703
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2 3 }
II. Rural Development
Integrated Rural Dev. Programme
(IRDP) 1321 1370
Integrated Rural Energy Programme
(REP) — 20
Drought Prone Area Programme
(DRAP) 230 225
Others : SAID, Massive Programmes,
Women Dev. 367 300
* Natiopal Rural Employment Pyog.
(NREP) 1000 938
Land Reforms 77 . 66
Community Dev. and Panchayats 450 400
Total (I 3465 3319
1I1. Special Area Programme
{(Mewat Dev. Board) —_ 70
1IV. Irrigation and Flood Coatrol
Major and Medium Irrigation . 13000 11832
Minor lcsigation 1151 1200
Command Area Devclopment 4764 1568
Flood Control Projects
(incl. anti-sca ergeipn) 279 200
Total (IV) 16194 14800
V. Eanergy
Power 22500 22000
Non-conventional Sources of Energy 100 60
Total (V) 22600 22060
V1. Iodustry and Miserals
Village and Small Industries i §66 804
Industries fother than V&SI) 1390 1390
Mining 954 894
Total (VD) 3210 3088
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1 2 3
VII. Transport
Roads and Bridges 2200 1790
Road Transport .. 900 525
Total (VII) 2900 2313
VIII. Scieace, Technolog and Eaviroament
Scientific Research (incl. S8T) 40 36
Ecology and Environment 50 . 40
Total (VIID) 90 76
IX. General Economic Services
Sectt. Economic Services 54 43
Tourism 250 210
Surveys and Statistics 24 20
Other Gen. Economic Services :
(a) Weights and Measures s 5
(b) Oihers : Gazetters 2 —
Civil Supplies s 5
Total (IX) 340 283
B. SOCIAL SERVICES
X. Education, Sports, Art asd Cuiture
General Education 4878 4700
Technical Education 439 360
Art and Culture 114 110
Sports and Youth Serviccs 68 68
Sub-Total Bducatiop, Sports & Culture 5496 5238
XI. Health
Medics! and Public Health 2268 2250
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1 2 3
X1l Water Supply, Housing & Urban Development
Water Supply and Sanitation 5270 4500
Housing (incl. Police Housing) 1066 805
Urban Development
(incl. State Capital Project) 330 210
XI1II. Information and Publicity 35 35
XIV. Welfare of SC. ST. and OBCs 269 255
XV. Labour and Labour Welfare
Labour and Labour Welfare 162 122
XVI. Social Welfare aad Nutrition
Social Security and Welfare 60 ss
Nutrition 389 250
Total (B) : (SOCIAL SERVICES) 15345 13720
C, GENERAL SERVICES
XVIL. General Services
Stationery and Printing 30 28
Public Works 13 300
Others 126 41
Total (C) : (GENERAL SERVICES) 469 366
Upgradation Grants Gro Under VIIith
Fin. Commission 769 700
GRAND TOTAL 69457 64500

Impact of Mining Projects on Forest Weaith

5985. SHRI SRIBALLAYV PANI-
GRAHI : Will the Minister of ENV]-
RONMENT & FORESTS be pleased to
state .

(a) whether Government have made
any assessment of the impact of mining
operations on forest wealth during last
three years ;

(b) if so, to what extent forest wealth
has been denuded in the various States as
a result of mining operations ; and

——

(c) the measures taken by Government
for the protection of forests from dJestru-
ction due to mining operations ?

THE MINISTER OF STATE IN THE
MINISRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R, ANSARI) : (a)
and (b). No systematic assessment of
impact of mining operation on forest
wealth has been carried out. No record
of forest wealth lost on account of
mining priod to 25.10.1980 is available.
2884 hectares of forest have been per-
mitted to be diverted to mining since
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25-10-1980 with the approval of the
Central Government, under the Forest
(Conservation) Act, 1980.

(c) The Central Government allows
diversion of forest lands for mining only
when inevitable and after a cost benefit
analysis. In allowing such diversion it is
stipula.ed that compensatory afforestation
will be carricd out on equivalent non-
forest iand and that mined area will be
rehabiiited within the shortest possible

time.

Review of Utilisatios of Amount Saaction
as Plan Outlay

$986. SHRIMATI D.K. BHAN-
DARI : Wiil the Munster of PLANNING
be pleased to state

(a) whe'her pericdical review of utili-

sation of amounis sancitivned and plan
vutlays to Sikkhim s dore

(b) if so, the details thercof | and
{c) if not, the 1easons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
SUKH RAM) (1) The Plaonning
Commission has iniroduced a system of

monitor ng of expenditure against and
approved Annual Plan outlays of the
States »n the earmashed as well 3 unear-
marked secio.8 on 8 Quuaiterly bisis from
the year 1986-87. The per:odical review
of expenditure against  Annual Plan
outlays of Sikkim uiso is done.

(b) As aguinst the total approved wut-
lay of Rs. 50 00 ciores for the ye.r 1986-87
the State Govermument has reported an
expenditure of Rs. 40.79 crores titl the end
of Decembe: 1986. theicby giving a plin
utilis.ition of 81.59 percent in the first
three quarters of the ye.ar. The pcreentage
utilisation of Annual Plan outlay during
the quarters ending June. September and
December hus becn 22.67, 28.08 and 30.86
fespectively,

(c) Does not arise.
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Afforestation Programme in Sikkim

5987. SHRIMATI D.K. BHANDARI :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the total number of trees planned
in the State of Sikkim during the last
three years; year-wise and upto January,
1987 ;

(b) whether any proposals to undertake
plantation of trees in Sikkim under
various scheme=s during 1987-88 are under
consideration ;

(c) the details thereof ; and

{(d) the amount earmarked
purpose 7

for the

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a)
The total pumber of trces planted in the
Stute of Sikkim during the last (hree years
and upto January, 1987 are as under :

Y car Number of trees
planted

{:n lakhs) B
1983-84 70
1984-85 80
1985-86 82
1986-87 114

(upto January, 19°7)
(b) Yes, Sir.

(c) and (d). The target of afforestation
set by the National W.stelands Develop-
ment Board in respect of schemes set for
the year 1987-88 is 150 lakh seedlings. The
details of funds proposed to be allocated
under vari. us schemes in during 1987-88
are as under :

Scheme Proposed out-

lay for §1987-88
(Rs. in lakhs)

(a) Centrally Sponsored Schemes
(i) Rural Fuclwood Plan.
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tation and afforestation
of Eco-Sensitive non
Himalayan Areas 40

(ii) Soil, Water and Tree
Conservation in the

Himalayas (Operation

SOIL WATCH) 50
(iii) National Rural Employ-

ment Programme 10.0

(iv) Rural Landless Employ-
ment Guarantee Pro-

gramme 7.25
State Sector Schemes
(i) Produciion Forestry 30.00

(ii) Social Forestry (which
includes rchabilstation
of degraded forests,
nurseriecs, sericuliure and

farm forestry) 113.50

(iii) Forest Produce 13.50
some of this

amount is

available for
afforeststion.

Number of Women Officers who left the
Civll Services

5988. SHRIMATI N.P. JHANSBI
LAKSHMI : Will the PRIME MINISTER
be pieased to state :

(a) the number of women officers who
left civi! services 1n the last three years ;

(b) whether Government consider the
number of women officers who left civil
services as significant and also mainly due
to difficult service conditions which are
incompatible with family Iife ; and

(c) if so, what steps are being consi-
dered by Government to make necessary
relaxations for women officers to enable
them to lead family life without leaving
their jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) and (b).
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As regards the All India Services, during
the last three years, only one women
officer belonging to 1AS left the services
by resignation duc to personel seasons. In
the case of officers of the Central Ser-
vices, the various Cadre Controlling
Authorities are competent to accenpt the
resignations/notice of voluantary retirement,
and this information about officers of
Central Services is not availuble nentrally.

(c) The policy is that as far as possible
and within the constraints of the admli-
nistrative feasibility, the busband and
wife, when both are Government servants,
should be posted at the same station to
enable them to lead a normal family life
and to ensure the education asnd welare
of their children. Guidelines have been
issued to the Ministries and the State
Governments.

Asian Seminar oa Financial Structore

5989. SHRI K. RAMAMURTHY
Will the Minister of FINANCE be pleased
to state :

(a) the main suggestions made at the
Asian Seminar on Financial Structure and
Policies held 1n Bombay on 8th Fcbruary,
1987 under the joint auspices of ICICI,
IDBI and the Economic Development
Institute (EDI)} of the World Bank ; and

(b) the steps being taken to achieve
the primary objective of a iinancial siruc-
ture in acting as a conduit for the transfer
of financial resources from net savers to
net borrowers ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND THE MINISTER
OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
The Asian Seminar of Financial Structure
and pol.cies recntly held in Bombay was
discussion oriented and no new suggestion
emerged. The seminar provided a forum
for exchange of views on issues related to
financial structure and policy for develop-
ment of financial markets,
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(5) A number of steps have been taken
by the Government with a view to coor-
dinating policies relating to the flow of
long-term and short-term credits and to
eohence the efficiency of the money and
capital markets in additions 10 bunk
deposits, small savings und cap:tat markets
instruments these include introduction of
182 days maturity, Treasury blis on a
monthly suct.on basis, setting up of
mutual fund by the UTI to attract small
investors, introduction of 8 new s.vings
scheme based on the net savings prirciple,
chunges in deposite and leading 1.:les,  as

0necess iry.
Social Forestry Programme

5990. SHRI K. RAMAMURTHY :
Wiilt the M nuster of ENVIRONMENT

AND IMORESTS be pieased to state ;

{a) whether the social forestry pro-
g:amme has been refermulated ; and

(b) if so, the detaiis thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMUNT AND
FORESTS (SHRI Z R. ANSARD :© (a)
and (b)) Yes, S r. Scial Foresuy Puo-
gramme have been reformulatel to con-
form to the policy directive on wuastelands
development that  afforestaiion  should
becime a people’s movement The restiuces
tured progiamme ocorporates  the

following salient points :—

(i) Decentralised People's Nurseries :—
The massive requirements of
seedlings will be increasing.y met
by seedling production in  the
people’s sector. Small decentralised
nurseries of Kisans, Women/
Youth groups and Schools will be
piomoied. The State  Forest
Departments will give “‘boy back™
guaranttee to puichase all scuh
secdlings which cannot be sold by

these nurseties.

(i) Promotlon of Voluntary Agencies :—

Voluntary Agencies will  be
encournged by involving them in

awarcness raiping. planaing, imple-
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mentation, and monitoring of
social forestry programmes, espe-
cially involving the rural poor,

(iii) Tree Growers Cooperatives :+—
Trec Grower's Cooperatives would
be promoted. Such cooperatives
would provide inputs and techa
nical guidance urd support mar-
keting structures.

(iv) Marginal  Agricuturai  Lands —
L :nds not suitabls for sustained
agricultue  should be brought
under  Agro-foiestry. Production
of trees, Jegumes and grasses wouid
be promoted.

(v) Fodder Development :— A Cen-
trallv Spoasored Scheme hag been
introluced to promote creation of
g-ass/fodder f.rms on degraded
Farest lands und v llage common
lands. Simu't..necusly, stall feeding
will be encouraged.

(vi) Tree Patta Scherie — A policy of
leasing  wastulands to (he rural
poor for tree planting has been
formulated.

Distavestment of Holdings of Foreign
Shareholders in Multinational Companies

5991. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to
state :

(1) whether most of the forcign share-
holders of the mwultinational companies in
India are cntering into negotiations with
Indians residing abroad for disii.vestment
of their holdings in India and are thereby
violating provisions of FERA ;

(b) if s>, the facts thereof ; and

{c) the action taken to counteract such
moves ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLEUM AND
NATURAL GAS AND MINISTER OR
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) .
(a) No, Sir.
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(b) and (c). Do not arise.

Use of Regiona! Languges by Banks

5992, SHRI V.S. KRISHNA IYER
Will the Munister of FINANCE be plecased
to state :

(a) whether instructions have been
issued to nation.lised Banks to use
regional languages in their day (o day
dealings with the customers ;

(b) if so, the details thereof ; and

L

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MININISTRY OF [FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
In pursuance to official Language Policy
of Gove' nment, public sector banks have
been advised to prepare their cheques,
pass books, account opening foims, loan
application forms, et'c. both n Huind:
and Erglish and wheiever necessary/
feasible additionally in the Region.l
language :ulso.

In the interest of betier service to their
customers, bak br.nches do endeavour
to deal with them o local languages
whercver necessary/feasible.

Foreign Exchange to Eatrepreneurs
to visit Foreign Countries

5993, Si{R1 V.S. KRISHINA IYER :
will the Minister of FINANCE be p:cased
to state :

(a) the fore.gn exchage given to entre-
prencurs to visit forcign countries during

1986-87 ;
(b) the allocaction made for  1987-88 ;

(c) whether Government propose to
increase the allocation ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND THE MINISTER
OF STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT):
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(a) Presumably, Hon'ble Member is
seferring to foreign oxchango released
during 198687 for business visits abroad.
This information is being collected from
the RBI and will be luid on the Tuble of
the House.

(b) No annua! allocation is made for
visits abroad.

{c) Does not arise.

(d) Does not arise.
Contribution by Indusiries towards R&D

5994. SHRI K. RAMACHANDRA
REDDY : Will the PRIME MINISTER
be pleased to state :

(a) the contribution made by private
indusiries towards rescarch and develop-
ment (R&1)) n India ;

(b) how does it compare with the
contitbutions in foreign countries ; and

(¢) whether Government propose to
provide any elief package to pursuaie
the private industries 10 spend more on
R&D ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATLE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) About 950
in-house R&D  units in industry  hold
vaiid recognition accorded by the Idepurt-
ment of Scient.fic and fodustrin) Ressqach.
Ab.ut 850 of these are in the private
sector and they incurred on expend.ture of
the order of Rs. 330 crores in J986-87.

(b) Private industries in most developed
countries incur much larger expenditures.
The R&D in industry by industry is of
tecent origin in India and 1t is inceeasing
in recent yeurs.

(c) The suggestions received from in-
house R&I) units are regurarly examined
and now initiatives have been brought out
from time to time.
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Government has been encouraging the
promotion and development of tecbno-
logies in private sector through their own
research and development skills.

The schemes initiated by the Govern-
ment include : According sccognition to
the in-house Reseaich Development units
in Industry ; such recogn:sed in-house
RE&D upiis can import equ:pmeots and
raw materials including pilot plant  for
research and development under Open
Geunersl Licence ; Income Tax concessions
expenditu: ¢ incurred on scientific research
anrd on pvestmenis made on scientific
equipments and capial assets to under-
take Scientific Rescurch | Preferential
treatiment 1n hicensing of the techinologies
development ingigenously ; de-licensing of
industties based on technologies devsloped
in approved lostitutions s en-hanced invest-
ment allowance on the plant and machi-
nery instalted etc.

Meetiags of Tribal Advisory Councll

5995. SHRI RADHAKANTA DIGAL :
wiil the Mioister of WELFARE be
plessed to siate :

(a) the number of meetings of Tribal
Advisory Council ficld during 1985-86 and
1986-87

(b} whether the State Governmcnis are
implem¢nting the recommendations of the
Tribal Advisory Councils ; and

{(c) if so0, the dectails thereofl ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDUHAR GOMANGO) : (a) A State-
ment is given below. Informat:on from the
State Governments of Madhya Pradesh,
Orissa, Tamil Nadu and West Bengal bas
boen called for and will be laid on the
table of the House when received.

(b) and (c). The recommendations of
the Tribes Advisory Councils are taken
1nto consideration by the State Govern-
ments in implementing tribal development
tmeasuses and action takes on recommen-
dations/suggestions of previous meetings
is reviewed in subsequeut meetings of the
Conncll.
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Statement
Meeting of Tribal Advisory Council

tma—

State Number of
meetings held

1985-86 1986-87

1. Himachal Pradesh 1 2
2. Maharashtra Nil 1
3. Rajasthan Nil Nil
4, Gujarat Nil Nil
S. Andhra Pradesh 2 1
6. Bihar Nil Nij

Overdue Loan Assets of Commercial Banks

5996. SHR1 G.S5. BASAVARAJU :
SHRI H.N. NANJE GOWDA

Will the Minister of FINANCE be
ple sed to state :

(a) whether the Reserve Baok of India
has shown serious concern over the
mounting overdue loan assets and the
housc-keeping of commercial banks ;

(b) the total overdue loans of the
banks |

(¢) whether the R.B.I. has drawn any
action plan to locate the area of dificit ;

(d) if so, the details thereof ;

{e) the extent to which this action plan
bas helped in locating the areas of deficit ;

and

(f) the steps being considered by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SANARDHANA POOJARY) : (a) and (b).
The Reserve Bank of India has been ex-
porting the banks for improving the
house-keeping as well as for reducing the
percentage of overdues. The total overduss
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of public sectuor banks as at the end of
December 1986, were Rs. 7790.61 crores
constituting 14 4 per cent of totul oul-
standing advances.

{c) to (f). With a view to reduce the
share of non-performu g ass.ts in total
credit portfolio, the banks have been
advised to impiove the method of
their apprais:l us well as  supervision of
credit. The State Governments huave also
been requested to extend 1.ecessary ass s-
tance to baaks in  afTeciing iecovery of
their dues. These ste,)s a.e to be sustained
for a considerably ong period before
perceptible results are achicved.

The banks have been advised by
Reserve Bank of Indi.. to initiate etfective
and concerted me .sutes for streamlining
the systems for reconc.d ation Miny
banks have also computeriscd the inter-
branch reconc.hation work.

The p.ogress m.de by the banks in
improv:ng hous ng-keeping :s well as in
reducing the overdues is also reviewed
periodicaliy

Organised Racket to take Forelcn Exehange
out of Country

3997. SHR1 G.S. BASAVARAIU :
SHRI H N. NANJE GOWDA

Will the Minister «f FINANCE be
pleased to state .

(a) whether well organ.sed foreign
exchange rackets 1ie dra.ning out of the
country foreign currency thiough  air
coutriers ;

(b) the steps taken to bust such rackets;
and

(c) the number of cases detected so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) 1o  (¢).
The information is being collected and
will be laid on the tabie of the House.
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Loan to Unemployed Youths la Sikkim

5998. SHRIMATI D.K. BHANDARI :
Will the Munister of FINANCE be pleased
Lo state @

fa) the total number of unemployed
youths given loans by b.unks in each
district of s.kkioy dur.ag the period from
1984 to 1986 ;

(b) the total pumber of uncemployed
youths , roposed to be provided with such
loans dusing 1987 to 1990 in the State ;
und

(c) the details of the mode for repay-
ment of the lo:ns ?

THE MINISTER OF STATE IN TiIE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY : ()
Presumabiv the Hon'ble Member 13 reffer-
nng to the 1 ans sanctioned under the
Sct eme for providing Self-Employm :nt 10
the Educa'ed Upemployed You'h {SEL UY)
which wus introduced in the year 19583-44.
The present d - ta reporting system from
the banks does ot g .nerate inform.iion
in the manner ssked for. However, 1n the
State of Sikkim under the Scif- Lmployment
Scheme, the number of cuses  sanctioned
by the banks was 15 for the year 1933-84
and 49 euch for the yeais 1984-85 and
1985-86.

(b) Physica! target for the State of
S kkim for the financial year 1986-87, had
been fix:d at 100, Target for the remaining
petiod of the Scventh Five Year Pian has
not ye! been hixed.

(¢) Assistance under the scheme is
avasilab'e for investment as also for
working capital. The term loan compo-
nent sanctioned under the scheme is (0 be
repaid within a period of 3to 7 years,
depending upon the activities fipanced,
after an nitial moratorium of 6 to 18
months. After repayment of the term oan
component, the workiog capital compo-
neat outstanding under the composite
loan account may be transferred to cash
credit/oveidiafl account based upon the
credit requirement of the beneficiary ot
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normal rates on interest and composite
loan account may be closed.

Loans to Rural People of Sikkim

5999. SHRIMATI D.K. BHANDARI :
Will the Minister of FINANCE be pleased
to state :

(a) whether people in rural areas of
the country are being givena loans by the
banks ;

(b) if 830, names of schemes under
which loans are being given and the
names of the bunks providing such loans
in each State and Union Territory ;

{c) whetbher people in rural arcas are
also provided with loans by the banks for
construction of houses ; and

(d) if so, total number of people in
rural areas of Sikkim provided with joans
during 1984 to 1986, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (a¥ : Yes,
Sir.

{(b) All the Commercial banks inclu-
ding Regional Rural Banks provide ciedit
assistance (o beneficiaries in the rural
areas for number of schemes. There ure
also a large number of schemes with
subsidy support from the Government
such as the Intergrated Rural Develop-
ment Programme, Self-Employment Pro-
gramme, for the Educated Unemployed
Youth, Self. Employmeni Programme for
Urban Poor, etc. in which bank parti-
cipate effectively.

{c) Yes, Sir.

(d) The present Jata teporting system
from banks does nof geverate data regar-
ding housing finunce granied by banks in
rural areas in the manner asked for. How-
ever, according to information available,
outstanding advances of the Public Sector
Banks for housing to weaker sections in
Sikkim was Rs. 0.51 Jakhs in 11 borrowal
accounts and Rs. 1.08 lakhs in 20
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borrowal accounts as at the end of
December 1984 and December, 1985
respectively.

Rehsbilitatian of Scavengers

6000. SHRI NARSING SURYA-
WANSHI : Will the Minister of WEL-
FARE be pleased 10 state :

.(a) whether adequate funds are pro-
vided for the rehabilitation of scavengers

under the liberstion of Scavengers pro-
gramme ; and

(b) if so, the det.tils about the scavengers
rehabilituted so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHR1
GIR1IDHAR GOMANGO) ; (4) and (b).
Adequ.te funds have been provided for
the rehabil.tution of scavengers. The
State Governments have been authorised
to utihse a portion of the Special
Central Assistance to  Special
Cpmponcnt Plan for the rehabilitation of
displaced scavengers under the Centrally
Sponsored Scheme of ‘Liboration of
Scavengers.' No  specific amount has
been earmarked for this purpose out of
the Seventh Plun outlay of Rs. 930 crores
as Speciul Central Assistance.

Most of the municipal scavengers in the
town where the work under the Scheme is
completed, have already been absorbed in
the municipalities themselves. The others

are in the process of being trained and
rehabilited.

Fimancial Assistance for setiing up of Projects

6001. SHR1 PRATAPRAO B.
BHOSALE : Will the Minister of
FINANCE be pleased to state :

(a) whether some institutions spon-
sored by Industrial Fisance Corporation
India provide of Iavide financial assistance to
entre-preneurs for setting up of projects ;

‘(b) if so, pames of such Institutions
with criteria of such assistance ;
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(¢) the terms and conditions of financial
assistance ; and

(d) total amount of assistance pro-
vided to entrepreneurs of each State
during 1984, 1985 and 1986 by the said
Tastitutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) to (c).
The IFCI has reported that the Risk
Capital Foundation (RCF) sponsored by
it provides financial assistance to the
entreprencous, especially technical and
professional, for mecting a part of the
promoters’ contribution towards equity for
setting up of medium and large scale
industrial projects. The assistance granted
by RCF is normally restricted to 50% of
the promoters’ contribution subject to
upper limits in respect of a siogle project
as follows :

-— In casc of one pro-

moter applicants ~— 15 lakhs Rs.

~— o case of two pro-

moter applicants ~— 25 lakhs Rs.
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~— In case of three or
more ptomoter
applicants - 30 lakhs Rs.

In case of projects whose project cost
exceeds Rs. 10 crores, the ceiling could go
upto Rs. 40 lukhs subject to the condition
that no individual promoter would be
entitled for assistance exceeding Rs. 15
lakhs. The assistance #s provided to public
limited compaunies for projects where the
project cost ranges between Rs. 2 crores
and Rs. 15 crores. Private limited com-
panies can also be provided assistance if
they agree to convert themselves into public
limited companics. The l!oan assistance
provided by the RCF is at a  service
charge @@ 1% per annum for the first five
years. 2% per annum for the next 5 yeers
and 3% per annum beyond 10th year. The
repayment period for the loans sanctioned
by RCF is fixed depending oo merits of
cach case.

{d) The amount of assistance disbursed
by RCF, State-wisc, durusg 1984, 1985
and 1986 is as per statement given below.

Statement

Amount of assistance disbursed by Risk Capital Foundation to entrepreneurs, State; Union
Territory-wise during 1984, 1985 and 1986.

{Rs. in lakhs)
AMOUNT

St. State ——
No. 1984 1983 1986
1 2 3 4 s
i. Andhra Pradesh 10.00 61.50 16.50
3. Gujarat 12.50 10.50 26.00
4. Haryana 8.00 20.00 43.40
5. Himachal Pradesh 24.90 _— 21.50
6. Karpataka -_— — 12.00



189 Writien Answers

oS ——————— g v PR A e St v e e ot

CHAITRA 18, 1909 (SAKA)

Written Answérs 190

1 2 3 4 S
7. Madhya Pradesh —_ 15.00 12.00
8. Mabarashtra _— — 27.00
9. Orisss — 18.00 —
10. Punjab 15,99 5.00 —_—
11.  Rujasthan 15.00 8.00 52.37
12, Uttar Pradesh —_— 35.50 53.50
13. Andaman and Nicobar
Islonds 6.00 — —_—
Total : 102.39 173.50 267.77
Ol Age Peasion financial assistance lo States for paying
6002. SHRI SRIKANTA DATTA old ge pension ; and
NARASIMHARAJA WADIYAR : Wil

the M:nusict of WELFARE be pleased to

state :

(a) the names of States giving old age

pension at presont |

(b) the rate ot which oid age pension is

being given in each S:ate ;

(c) whether Union Government

N.imes of States Giving Old :

give

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY

WELFARE (SHRI

GIRIDHAR GOMANGO) : (a) and (b).
A statement is given below.

(c) No, Sir.

{d) Does not arise.

Statement

Age Pension and Rate of Old Age Pension.

Rate of old age pensions per month

S. No, Name of State

1 2 3

1. Andhra Pradesh Rs. 40/-
2. Assam Rs. 60/-
3, Bihar Rs. 30/-
4. Gujarat Rs. 30/-

— -
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1 2 3
U

S. Haryapa Rs. 60/-
6. Himachal Pradesh Rs. 50/-
7. Jammu & Kashmir Rs. 50/- 1o Rs. 75/-
8. Karnataka Rs. 50/-
9. Kerala Rs. 55/-

10. Madhya Pradesh Rs. 60/-

11. Maharashira Rs. 60/~

12. Manipur Rs. 60/-

13. Meghalaya Rs. 60/-

14, Mizoram Rs. 60/~

15. Nagaland Rs. 60/-

. 16. Orissa Rs. 40/-

17. Punjsb Rs. 50/-

18. Rajasthan Rs. 40/- 1o Rs. 60/-

19. S kkim Rs. 60/-

20. Tam:l Nadu Rs. 35/-

21. Tripura Rs. 75/-

22. Uttar Pradesh Rs. 40/-

23. West Bengal Rs. 30/-

Outlay for Centrally Sponsored Schemes so far ; and

6003. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : will
the Minister of PSANNING be pleased to
state ©

(a) the total outlay for various Cen-
trally sponsored and Central plan schemes
under )mplementation in Karnataka n
Seventh Plan ;

(b) the amount spent on thosc schemes

{c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OE PLANNING (SHRI
SUKH RAM): (a) to (c}. A lList indicating
the requisite details of major Centrally
Sponsored Schemes under implementation
in Karnataka in the Seventh Plan, given
in the stutement below. Ceatral Plan
outlays/expenditures for Karontaka are
pot available.
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Statement
Major Centrally Sponsored Schemes under ;,mpk;zl::raﬂon in Karnataka during Seventh Five
ear
(Rs. lakhs)
Name of Scheme Seventh 1985-86 1986-87
Plan Actual Anticipa-
Outlay Expepdi- ted Ex-
1985-90 ture penditure
§ 2 3 4
Crop Husbandry
1. CSS — NODP—IODP including Extcnsion 943.30 225.86 120.00
of Sunfiower Cultivation
Soll & Water Couservation
2. Soil Conservation in Catchment of River 700.00 150 54 140.00
Vallcy Project
Forest
3. Raising of rural fuel wood Plaotations 500.00 206.68 —
Rura! Development
4. Financial assistance to new assignees of land 400.00 24.83 24.00
on impositiop of ceibngs on agricultural
holdings
S, Assistance to S/M vTarmers for increasing 1~00.00 207.47 306.°5
Agricultural production
6. Integrated Rural Development Programme 4285.00 1259.07  1086.91
7. D.P.A.P,—Central 2700.90 450.72 532.49
8. N.R.E.P. 5400.00 1869.96 1079.99
9. R.LEG.P — 222840  2898.00
Cooperation
10. Agricuitural Credit stabilisation fund 612.00 10.00 100.00
UCDC Schemes
11. Share capital to oil complex & Ginoing Unit 600.00 — 78.80

Under NCDC— 111 Project.
Irrigation snd Flood Control
12. Command Arca Development 3500.00 945.69  1048.00
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1 2 3 4
Energy
13. Setting-up of Bio-gas Plants 1312.50 114.62 286.50
Industry and Minerals
14. Rebate on s.ale of Handloom Cotton 1000.00 170.16 250.00
15. CSS for DICs including establishment charges, 1365.00 120.09 190.00

Buildings & Promotiona!l schemes etc.

16. Central Sector Scheme for subsidy towards 2500.00 655.17 675.00
industrial units starred in most backward District. ’

Social & Community Services

General Education

17. Rural Functional Literacy Programme 1460.32 169.50 249.00
Medical & Public Health

18. Fimily Welfare 20884.68 838.63  3001.79
Roral Water Supply

19. ARWS Programme 17000.04  1298.69 1770.00

20. Rural Sanitation 300.00 5.41 —_—
Laboar & Labour Welfare

21. Rebhabilitation of Bonded Labour 884.00 147.75 200 00

Welfsre of Scheduled Castes,

Scheduled Tribes

22. Post Matric Scholarships 400.00 78.17 138.00
Soclal Welfare

23. Integrated Child Development Services 3880.00 437,09 550.00

Source : Draft Annual Plan 1987-88 Document—Karnataka
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Amount Raised by Public Sector Undertakings

on tax Free Bonds

6004. SHRI BE. AYYAPPU REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of borrowing
raised by public sector undertakings on
tax free bonds, undertakings-wise ;

(b) the estimated Joss of revenue on
account of permitting pubiic sector under-
takings to borrow on tax free bonds ; and

{c) tbe reasons for permitting public
sector undertakings to issue tax free
bonds ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE {(SHRI BRAHMADUTT)
(4) The total amount of 10% Tax-free
Bunds raised by the Public Secior Under-
takings 13 Rs.653.85 crores.

{b) The loss of revenue to Goverament
of India on account of allowing tux fiee
bonds bas to bc estimated bised on the
rate of tux paid or payable by the inves-
tors. Th.s has been estimated at around
Rs. 20 cruorcs. As against this has to be
calculated the extra costs to be incurred
by the public sector if higher interest were
to be allowed on non tax free bonds.

(c) In February, 1986 the Finance
Minister had announced the introduction
el these Bonds as ‘an ymportaut innova-
tion to tap people’s savings, for public
sectar proj:cts’’. These Bonds are 1ssued
in the important infrastructural fields such
as power, telecommunication and raisays.

Per Capita lnvestment in States

6005. SHRI SYED SHAHABUDDIN :
Will the Minister of Planning be picased
to state :

(a) the per capita direct inventment by
the Centre in each State/Union Territory
during the Jast three financial years for
which the statistics are available ;

CHAITRA 18, 1909 ($4KA)
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(b) the resources transferred by the
Centre to the State Governments for
implementation of approroved schemes
and projects as distinct from direct invest-
ment or expenditure by Upion Govern-
ment ;

{c) the amouut transferred to the States
during these years as grant-in-aid for the
implementation of the States’ own schemes
and projects ; and

(d) the estimated per capita income of
each State/Union Territory at the end of
each of these financeial years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) (2) The figures of Statewise
Central Investment are pot ma:ntained in
the Planning Commission, s plin invest-
ment by the Centre covers a wide range
of both infrastructural and Social Welfare
services. However, Plunning Commission
has worked out, in consultation with the
Mnisterics, rough estimates of Statewise
expenditure of the Central Plan for the
Sixth  Five Yeur Plan 1980-85
us a whose. A statement
I giving these figures, together with
Statewise Per Capita expenditure, is given
below.

(b) A statement 1l indicating Central
Assistunce provided to the States during
the last-three years is g:vean below,

{c) The Central assistance is given in
the shape of block loans and block grants.
The pattern of assistance in the case of
Himachal Pradesh, Manipur, Meghalaya,
Nagaland, Sikkim and Tripura is in the
ratio of 10% loan and 90% grant. In the
case of other States, the puttern of assis-
tance is 70% loan and 30% grant.

(d) A Statement-III giving the Per
Capita Net State Domestic Product at
current Prices is given below,



199 Written Answers

APRIL 8, 1987

Statement -1

N

Written Answers 200

Statewise distribution of Central Plan Expenditure and its per capita during Sixth Five Year
Plan—(1980-1985)

States/U.T.'s

Kentral Plan Expenditure

Per Capita Expenditure

Amount Peicentage (Rupees)
(Rs. crores)

1 2 3 4
1. Andhra Pradesh 5404.57 937 1010.2
2. Assam 2190 07 3.80 1100.5
3. Bihar 4162.40 7.22 595.5
4. Gujarat 3130.33 5.43 918.0
S. Haryana 618.63 1.07 479.0
6. Himachal Pradesh 368.46 0.64 836.9
7. Jammu & Kashmir 501.58 0.87 836.0
8. Karnamka 1999.47 KX ¥ 538.9
9. Kerala 1346.22 233 527.9
10. Madhya Pradesh 4710.56 8.17 902.4
11. Maharashtra 4901.16 8.50 780.4
12. Manipur 125.20 0.22 894.3
13. Meghalava 71.01 0.12 546.2
14. Nagaland 87.92 0.15 1099.0
18. Orissa 2855.08 493 1081.5
16. Pupj.b 656.67 1.14 390.9
17. Rajasthan 1675.35 2.91 488.4
18. Sikkim 34.47 0.06 1149.0
19. Tamil Nade 3167.09 5.49 654.4
20. Tripura 135.93 0.23 647.3
21. Uttar Pradesh 4302.20 7.46 188.0
22. West Bengal 3480.04 6.04 037.4
45924.41 79.64 680.0

23. To“‘ Ltutes
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I

States/U.T.S Central Plun Expenditure Per Capital
- Expenditure
Amount Percentage
(Rs. crores) (Rupees)
) 2) 3) “)
i. Aondaman & Nicobar 30.21 0.05 1610.5
2. Arunachal Pradesh 50.69 0.09 844.8
3. Chandigarh 52.86 0.09 1321.5
4. Dadra & Nagarhaveli 3.65 0.01 365.0
5. Delhi 1170.95 2.03 1888.6
6. Goa, Daman 8 Diu 162.04 0.28 1473.1
7. Lakshadweep 4,04 0.01 1010.0
8. Mizoram 30.13 0.05 602.6
9. Pondicherry 30.63 0.05 510.5
Total U.T.'s 1535.20 2.66 1282.2
Unallocated 10204.26 17.70

Total States & U.T.'s 57663.87 100.00 841.6

NOTE :

(i) The unaliocated amount (Rs. 10204
crotes) includes offshore and other
investment of Rs. 5500 crotes in
the Petroleum Sector.

(ii) The totai Central Plan Expenditute
duiing the Siath Plan was Rs,
57800 crerces. The break-vp
availible in the Statement is  (in-
cluding the unallocated portion)
for Rs. 57664 crores.

(i) As Central Plan investment is not
Planned or accounted Statewise,
some assumptions have been made
in attempting such a break-up.

While they seem to be best possible

assumption to base such an
exercise, as, their validity is
certainly of a limited pature. Some
examples are given below :

(a) Railway investments on newlines,
guage cooversions and electrifica-
tion have been broken up State-
wise based on approximate length
completed in cach State,

(b) The remaining 80% of Railways
Plan has been allocated to different
States on the basis of route kilo-
meters falling in each State.

(c) Expenditure on purchase of air-
craft (Civil Aviution Plan) has
been aliocated on the basis of the
number of landings in each State.

(d) Expenditurte of Air India on
acouisition of aircraft has been
allocated to four international air-
ports on the basis of trafic handled
by these Airports.
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includes provision for six schemes

(e) Regarding Shipping. the State-
wise allocatiens have been done only. For HUDCO the total
on the bisis of traffic ecarned by Plaao outlay was Rs. 50 crores.
the major ports in each of the The actual release amount to Rs.
Maritime States. 675.87 crores. This is due to
market  borrowiogs of the
(iv) Housing & Urban Devclopment HUDCO.
Statement—I1
Central Assistance to States during 1¢84-85, 1985-86 and 1986-87.
(Rs. crores)
States 1984-85 1985-86 1986-87
(Releases) (Rcleases) (Allucation
1 2 3 4
*!‘ Sp;:i; l'C;togo;y;;;tu o - o
1. Assam 414.87 435.40 301.65
2. Himachal Pradesh 121.92 171.93 771.14
3. Jammu & K.ishmur 260 61 326.45 360.36
4. Munipur 85.36 101.45 109.17
5. Meghalaya 59.99 64.37 91.62
6, Nagal:nd 83,90 123.31 135.57
7. Sikkim 32,98 46.11 52,85
8. Trnpura 20.56 94.59 110.91
Total-I 1150.19 1363.61 1533 27
II.  Non-Specia Category States T
1. Andhra Pradesh 264.81 337.63 305.62
2. Bihar 430.02 3558 87 461.32
3. Gujarat 212.42 215.53 299.80
4. Haryana 74.26 130.74 80.28
S. Karnataka 160.86 196.96 201.57
6. Kcrala 106.36 280.30 285.92
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PR

1 2 3 4

7. Madhya Pradesh 420.61 358.32 433.90
Maharashtra 311.19 346.12 385.49

9. Orissa 234.02 220.99 265.13
10. Punjab 81.63 252.31 51.58
11. Rajasthan 199.77 332.64 240.94
12. Tamil Nadu 205.36 303.41 278.56
13. Uttar Pradesh 663.22 748.85 815.07
14. West Benga! 61.30 203.04 253.80
Total-H 3425.83 4385.44 4358.98
Total (I1+1D) 4576.02 5749.05 5892.25

_ - - ———— —— s

Note * The figures are inclusive of special assistunce for Line Areas and
Tiibal sub-Plane.
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Rehabilitation of Orphaas of Assam
Disturbances

6006. SHRI SYED SHAHABUDDIN :
Will the Minister of WELFARE be pleased

to state :

(a) the steps taken by Government of
Assam, with financial assistance from the
Central Government for the rehabilitation
of the orphans of the Assam disturbar.ces
of 1983 ;

(b) brief particulars of the schemes for-
maulated for the purpose ; and

(c) the progress in implementing the
approved schemes and the expenditure
incurred thereon, year-wise and the allo-
cation for the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) :(a) to (¢).
The information is being collected and
wiil be laid on the Table of the House.

Exemption to Small ludustries from
Excise Duty

6007. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased

to state :

(a) whether the Government have
received a request from the Federation of
Associations of Small Industries of India,
New Deihi, for exemption of small
industries from levy of excise duty ;

{b) whether any estimate has been made
of the financial imnlication of the pro-

posal ;

(c) whether the Constitutional and legal
implications of such an exemption in
favour of some units in the same indus-
trial sector or sub-sector has been studied
by the Government ; and

(d) tbe decision of the Government On
the demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCB (SHRI
JANARDHANA POOJARY) : (8) In

CHAITRA 18, 1909 (S4K4)
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their pre-budget memorandum submitted
to the Government, the Federation of
Associations of Small Industries of Iadia
New Delhi, bad requested inter-alia for
raising the value limit for availing excise
duty concessions by small-scale units.

(b) to (d). As the small-scale exemp-
tion scheme for excisable goods was
already liberalised and rationalissd in the
1986 budget, no further telief was con-
sidered necessary.

Loans in Drought Hit Areas

6008. SHRI SHANTARAM NAIK:
Will the Minister of FINANCE be pleased
to state :

(a) wheter drought hit areas in the
country are branded as ‘“dark zooes” by
the banks and no loans are advanced in
these arcas ; and

{b) if so, dectails of
directives in the matter ?

Government’s

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No, Sir,

(b) Does Not arise.

Zero Based Budgeting

6009. NARAIN CHAND PARASHAR:
Will the Minister of FINANCE be pleased
1o state :

(a) whether Government have decided
to introduce the system of Zero-based
budgeting 10 order to control expenditure;

(b) if so, main features of this system
and the results it is likely to produce ;

(c) whether the experiences of a number
of other countries where the Zero based
budgeting system s in vogue have been
aaalysed ; and

(d) if so, findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKI
JANARDHANA POOJARY): (a) Yes,
pleased,
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(b) The main features of Zero Base
Budgeting are identification and sh.arpening
of objectives, examination of various
alternative way of ach eving these objec-
tives, selecting the best altermative through
cost benefit and cost effectiveness analyases
as also programmes. Th.s would result
into switching of resources from pro-
grammes with lower pr.ority to those
with higher priority as also identification
apnd elimination of programmes which
have outlived their utility.

(c) and (d). No, Sir. Tt is not the inten-
tion to import Zero B.se Budgeting as it
may have been praciised in  other
countries.

Compensation to Persons Injured or
‘Maurdered in Bank Robberies

6010. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be
pleased to state the amount of compen-
sation or ex-gratia paymeats made to the
victims or ther famil es injured or mur-
dered in bank robberies/dacocties during
last three years, year-wise 1

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POQJARY) : The infor-
mation is being coilected and to the
extent available, will be laid on the Table
of the House.

Assessment of Micro Projects Schemses
im Andhra Pradesh

6011. SHRI V. TULSI RAM : Will the
Mipister of WELFARE be pleased to
state :

(a) whbether Government have made
any assessment of the performance of the
Micro Projects Schemes in  Andra
Pradesh ;

(b) if so, the number of fuamilies be-
longing to the backward/rural and primi-
tive tribes that have besncfited under the
Micro Projects Schemes in  Andhra
Pradeesh ; and

APRIL 8, 1987
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(c) tho derails of finuncical assistance
for the purpose to be given to the State in
1987-88 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (3HRI
GIRIDHAR GOMANGO) : (a) Yes Sir,

(b) 15.830 families belonging to Primi-

t.ve Tribal Groups have Dbenclited upto
1985-86.

(o) it is eeatatively proposed to allocate
ap amount of Rs. 60 lukhs to Andhra
Pradesh 1n 1987.88 as Special Central
Assistance for Primitive Tribal Groups.

Fribesmen of Megalithic Calture Found
in Nilambur Forests of Keraia

6012. SHRI MULLAPPALLY RAMA-
CHANDRAN ; Will ibe Mioister of WEL-
FARE be pleased to state :

(2) wherher Government have reccived
repors of the discovery of the existence of
living tribesrnen  belonging to Megahthic
culture, in the NHambur forests of Kerala;

(b) if 30, the pumber of such tribesmen;

(c) whether the discovery was made by
exports of the Goecernment Department ;

(3) whethes GQGovernment ntend to
make further studics mto thus discovery,
if 80, the details thereof ; and

(e) the allocation myide by the Centre
for further swudies and for preservation/
protection of this stribe ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
OIRIDHAR QOMANGO) : (a) snd (b).
Yes, Sir. The number of such tnbesmen

(Cholansickans) diving in keranla was 350
in 1977.

©) to (¢). Government was aware of
th:s tribal group much earlicr. Based on
studies into their socio-ecopomic <¢ondi-
tions, Cholasickans were ideotified as a
primhrive tribal prowp for special treat-
ment yoder thre Tridal sub-Plan appronch
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during the Rifth Plan. A seperate project
repott for the group has been prepared by
the State Government and special pro-

grammes are formulated for their develop-
ment.

The Kerala Institute for Research,
Training & Develoment Studies of Sche-
duled Castes and Scheduled Tribes,
Kozhikode has conducted studies on this
group. The Special Central Assistance for
developmenr and protection of the inte-
rests of five identified primitive tribal groups
in Kerala including Cholanaickans during
Fifth and Sixth Plans and first two years
of the Seventh Plan was Rs. 235 lukhs,
Rs. 30.24 lakhs Rs 8 lakhs and Rs. 8.86
lakhs respectively.

CHAITRA 18, 1980 S$iAK4;
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Funds for Specil Component Plas

6013. SHRI KAMAL NATH : Will the
Minister of WELFARE be pleased to state ;

(®) the allocation made for dewelop-
ment Scheduled Castes under the Special
Compounent plan and as special Central
Assistance during tbhe Sixth Plan period
State-wise ; and

(b) the provision made for the develop-
ment of Scheduled Castes under the
Special Component plan and as Special
Central Assistance in the Seventh Plan,
State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
A Statement is given below.

Statement
(Rs. in crores)
S. State/UT Sixth Plao Seventh Plan (U.P.)
e Aiiocution SCA reieased Allocaton SC Gemenive
under iCP under S_P alliocation)

1 2 3 4 s 6

1. Andbra Pradesh 426.63 48.42 800.41 66.46

2 Asaam 22.61 5.76 66.92 10.71

3. Bibar 262.63 56.59 330.56 93.15

4. Gujarat 112.44 12.51 178.09° 19.44

5. Haryans 147.11 12.38 179.29 19.06

6. Himachal Pradesh 59.80 1.16 115.50 8.76

7. Jammu & Kashmir 16.50 1.27 47.84° 4.15

8. Karnataka 299.13 35.55 452.86 46.87

9. Kerala 104.16 13.95 210.19 21.26
10. Madbya Pradesh 23883 38.25 414.88 64.84
11. Msharashisa 171.14 5.6 247,89 66,74
12. Mapipur 11.18 0.13 645 0.19
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1 2 3 4 s 6
13. Orissa 114.34 24.88 201.42 33.68
14. Punjab 117.35 24.26 181.44 33.89
15. Rajasthan 196.83 32.63 377.00 50.61
16. Sikkim 1.86 0.07 2.37 0.17
17. ‘Tamil Nadu 451.09 49.01 686.25 74.77
18. Tripura 23.53 1.48 42.54 2.60
19. Uttar Pradesh 538.93 140.55 1075.00° 205.18
20. West Bengal 204.97 56.30 438.81 97.69
21. Chandigarh 4.69 0.11 8.90 0.48
22. Delhi 66.40 3.52 110.42 8.43
23. Goa, Daman & D 8.23 0.05 3.43 0.17

14.24 0.54 27.21 0.74

24. Pondicherry

* Tentative allocation projected during the finanlisation of ¢
of the States/Union Territories. These are subjsct to change atthe

he Seventh Pian Outlays
tume of

finalisation of the Special Componeot Plan & the Anaual Plun every year.

Fupds Allocated to Indira Gandhi Himatayas
Environmental Institute

6014. SHRI MULLAPPALLY RAMA.
CHANDRAN Wil the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

the funds allocated for the setting up
of the Indira Gandhi Himalayan Environ-
mental lastitute at Almora, U.P. ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : A sum
of Rs. 300.00 lakhs has been allocated
during the Seventh Plan for the Institute.

[Translation)

Expenditure on Welifare of Disabled

5015.SHRI VIRDHI CHANDER JAIN:
Will the Minister of WTLFARE be

pleased to state :

(a) the State-wise expenditure incurred
by Union Government on the programunes

of rabhabilitation, self-ecmployment, train.ng
etc. of disabled persons during the last
three years ;

(b) whether the Youth Welfare Society
of Barmer district had seat on 25.1085 a
project costing Rs. 4.37 lakhs for the
welfare of disabled persons of Barmer
district for approval of Union Goveinment
through the Government of Rajasthan ;

(c) the action taken thercon ; and

(d) if no action has been taken so far,
the time by which the assistance will be
given to the society for the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARBE (SHRI1
GIRIDHAR GOMANGO) : A Statement
is given below .

(b} to (c). Zila Yuvak Kalayan Kosh
Samiti, Barmer, Rajasthan, had sent the
application dated 25.10.1985 10 1bis
Ministry directly for a grant-in-aid.
However, since the Project did not bave
the State Govt.'s recommendations, no
grants were rcheased to the society.
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Statement
Expenditure on Welfare of the Disabled

Ministry of Welfare has various Schemes for the rehabilitation, employment,
training ctc., to disabled persons. The detailed State-wise expenditure for
1984-85 1985-86 and 1986-87 are given at Annexures I ILIILIV,V,
VI, & VII attached to the Statement.

Aunexure-1
Scheme of assistance to organisations for the disabled persons-grant-in-ald released
duting 1983-84 to 1986-87
(Figures in lakhs)

Sl. Name of State 1984-85 1985-86 “;‘9;;;;-
No.

1 2 3 4 P
1. Aondhra Pradesh 1.94 9.82 21.25
2. Assam 1.44 2.85 1.97
3. Bihaar 0.61 0.73 4.19
4. Gujarat 21.28 21.85 18.63
5. Haryana 2.06 2.02 7.00
6. H'machal Pradesh 6.06 6.11 8.65
7. Jammu & Kashmir 2.26 0.3§ 2.56
8. Karnaiska 21.26 21.25 20.65
9. Kenala 15.26 15.61 16.65
10. Madhya Pradesh 3.01 8.49 2.93
§1. Maharashtra 33.10 48.24 57.30
1. Munipur 2.80 4.46 4.28
13. Meghalay - - —
14. Nagaland - - —
15. Orissa 3.00 9.58 9.00
16. Punjab 2.24 3.69 1.81
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1 2 3 4 5 o

17. Rajasthan 5.52 7.28 495

18. Sikkim — -— —

19. Tami Nedu 16.09 2L 30.06

20. Tripura 0.50 0.59 0.95

21. Uttar Pradesh 20.53 33.83 23.83

22. West Bengal 23.09 39.86 41.50

23. Andman & Nicobar Island —_— — _

24. Arunachal pradesh — — —

25. Chandigarh 0.14 0.11 0.46

26. Dadar & Nagar Haveli —_— -_— —

27. Delhi 30.62 24.51 29.82

28. Goa, Daman & Din 0.94 —_ 0.05

29. Lakshdweep —_ 1.50 —

30. Mizoram —_— —_ —_—

31. Pondicherry 0.33 — —
Ansexure-11

Statement Showing the Expenditure State-wise during the Year 1984-83, 1985-86, 1986-87

regarding Scholarships to Disapled,

S. No. Nume of the 1984-85 1985-86  1986-87
State/UTs.
1 2 3 4 s
1. Andhia Pradesh 20.00 10.00 32.00
2. Assam 3.00 01.50 4.98
3. Bihar — — 16.00
3. Gujarst 28.50 23.95 31.00
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1 2 3 4 L

5. Haryuna 2.88 5.35 4.58
6. Himachal Pradesh 0.05 —_ 0.04
7. Jammu & Kashmir — — 0.66
8. Karnataka 16.00 7.00 15.85
9. Kerala 10.00 10.00 12.50
10. Madhya Pradesh 9.00 — 16.86
11. Maharashtra 26 81 19.68 27.00
12. Manipur 0.20 — 0.97
13. Mecghalays 0.018 0.02 0.03
14, Nagaland —_— —_— 0.12
15.  Orissa 6.67 — 5.33
16. Punjab — — 3.16
17.  Rajssthan 1€.00 15.27 17.00
18. Tamil Nadu 15.00 14.50 19.31
19. Tripura 0.255 0.44 0.83
20. S:kkim 00212 — —_—
21, Uuar Pradesh 17.00 —_ 29.21
22. West Bengal 4.00 5.00 5.00
23. Andaman 8 Nicobar Islangs. 0.25 0.15 0.21
24. Arunachal Pradesh _ — —
25. Chandigarb 0.15 0.15 0.20
26. Dadia & Nagathaveli 0.11 0.03 —
27. Goa, Damuin 8 Diu 0.40 0.30 0.50
28. Lukshadweep - — -—
29. Mizoram 0.30 0.40 0.20
30. Pondicherry 0,10 0.3 0.16



227 Written Answers APRIL 8, 1987 Written Answers 228

a——

1 2 3 4 s
31. Delhi 8.00 4.35 0.08
32. NICH Cisalcutta 0.10 -_— —_—
33. D.G.E. 8 T. New Delhi -_ 9.94 15.00
34. T.C.A.D. Hyderabad —_— 0.44 0.24

178 8142 134.32 267.23

Anpexure-111
Ministry of Welfare Unstarred Question No. 6015
Statement of Expenditure

1984-85 1985-86 1986-87

e o———

Petro! and Diesel

Subsidies 1.06 lakhs — *17.500

*Raj.sthan

Rs. 6,500
Tami! Nadu
Rs. 11,000

Annexure-IV

Urestarred Question No. 6013

Statement showing the Statewise Expenditure for the Year 1984-85, 1985-86
and 1986-87 under the Scheme of Alds and Appliances.

(Figu-es in lakhs)

S. No. Name of the 1984-85 1985-86 1986-87
State/U.T.
1 2 3 4 s
1. Andhra Pradesh 0.60 — —
2. Assam 0.50 —_— 0.15
3. Bihar 10.28 10.50 13.50
Gujarat 2.00 6.35 8.89
Haryana 2.50 3.50 4.00

LA I

Himachal Pradesh
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- K

—Y

I10.
11.

12.
13.

14.
15.
16.

17.

19.
20.

21.

22

7.
8.

9.

2 3 4 s
Jammu & Kashmir — —_ 0.20
Karnataka 3.00 8.083,59,40 5.57
Kerala 1.50 0.50 2.50
Madhya Pradesh 3.50 4.20 4.80
Maharashtra 6.00 $.90 4.15
Manipur 3.37 - 1.75
Meghalaya — — —
Nagaland —_— — —
Orissa 4.50 8.00 6.25
Pubjab 7.00 10.10 13.00
Rnjasthan 15.00 17.00 20.00
Tamil Nadu 7.49 14.165 13.50
Tripura — —_— —
Uttar Pradesh 62.00 58.0914 50.57
West Bengal 4.25 4.25 5.55
Sikkim — — —_—
Usion Tecritory

Apduman 8 Nicobar Island —_— —_— —
Arunachal Pradesh — _— _—
Chandigarh - — 0.10
Dadar & Nagar Haveli —-— — —
Delhi 10.50 14.80 13.80
Goa, Daman 8 Diu — — —_
Lakshadweep — — —
Mizoram - — —
Pondicherry - - —
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(Figures in lakhs)

S. No.

Name of the Scheme

Amount released

1984-85

'O

4-

District Rebabilitation Centre. 30.00
Rescarch oh Technical Aids

for handicapped. 0.90

Employment of hsandicapped
(Special Employment Exchange
and Special cell in normal
Exchange)

Rehabilitation Council (Set up
in 1986-87 only) —

2.00

2. Self employment to handi-
copped is given through a
large oumber of schemes,
both by Ccntral and State
Governments. It is not
possible to indicate the
expenditure incurred on
providing self cmployment
to handicapped through
various schemes.

Anaexure-VI

1985-86 1986-87

90.00 50.00

7.00 2.68

8.37 2.31

—_— 10.00

Name of the State to whom grant-in-aid is released during last ihree years under the
Scheme of setting up of Special Employment Exchange and Special Cells in mormal

———

Employmiéhe Exchange.

S. No. Name of the State Amount released h
1984.85 1985-86 1986-87
1 2 L 3 4 5

1. Andhra Pradesh -_— 73.897 —
2. Assam - 9,480 —
4. Gujarat — — 64,736
3. Haryama — 44,000 o~
6. Himachal Pradesh 25,200 36,952 38,500
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1 2 3 4 5
7. Jammu & Kashmir 3,900 13,000 13,000
8. Karnataka 38,700 18,839 24,000
9. Kerala — 2,60,608 —
10. Madhya Pradesh 23,700 1.04,700 77,741
11. Manipur —_ 50,000 —
12. Mabharashtra —_ — —_
13. Meghalaya —_ 23,7558 —_—
14. Nogaland — 28,054 —
15. Orissa 22,000 —_ —_
16. Pupjab —_ — —_—
17. Rajasthan —_ 85,462 _—
18. Sikkim -— -— —
19. Tami Nadu 22,000 48,424 33,850
20, Tripura —_— —_ -—
21. Uttar Pradesh 13,500 — -—
22. West Bengal 22,000 —_ —
23. Chandigarh 24,000 61,000 —
Total 2,00 000 8,57,161 2,51,127
Annexure-VII

Name of the State to whom grant-in-aid is released during last three years under the Scheme
of District Rehabilitation Centre.

{(Rupees in lakhs)

> -

S. No. Name of the State N Amqunt relcagp_d L
) 1984-8S 1985-86 1986-87
| 2 3 4 5
1. Andhra Pradesh —_ 15.60 _—

2. Haryana -— 15.60 —
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1 2 3 4 5
3. Karpataka 3.00 7.84 o 12.00

4. Madhya Pradesh — 15.60 —
5. Mabharashtra 3.00 15.80 15.00
6. Orissa — — 17.00

7. Rajasthan — 15.60 —

8. Tamil Nadu 10.00 —_— —_—

9. Uttar Pradesh 10.00 —_ —_—
10. West Bengal 4.00 3.96 6.00
Total 3000 90 00 50.00

[English]
Drug Smuggling Rackets
6016. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

{(a) the number of drug smuggling
rackets undearthed during the year 1986-87;

(b) the number of persons arrested and
the details of goods seized ;

(c) whether any forcigners have been
tnvolved in drug smuggling ; and

(d) f so, the number of forcigners
arrested during the year 1986-87 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI1
JANARDHANA POOJARY): (a) and (b).
A statement ndicating drug-wise-stute-
wise scizures made in 1986 and 1987
(upto February, 1987-Figures provisional)
is given below. The number of persons
arrested during this pcnod comes to 1,138
(provisional).

(c) and (d). 153 foreigners, who were
involved in drug smuggling in 1986 and
1987 (upto March, 1987-figures provi-
sional), have been arrested.
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Selzure of Gold by Directorate of Revenue
Iatelligence

6017. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) the total quantity of gold seized by
the Directorate of Revenuve Intelligence
doring the year 1986 and Janmary—March
this year ; and

(b) how this seized gold is being dis-
posed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (2) Quan-
tity of gold seized by the officers of
Directorate of Revenue Intelligence during
the ycar 1986 and 1987 (upto March) is
given below :—

CHAITRA 18, 1909 (SAKA )

Year Quantity Value
(in Kgs.) {Ras. in crores)
1986 468 10.81
1987 129 3.28
{upto March)

(b) The secized gold upon coafiscation
is deposited in the Government of India
Mint.

Narcotics Ralds and Seizures in Rajasthas

6018. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCB

be pleased to state :

(a) the pumber of Narcotics raids and
resultant seizures made in Rajasthan espe-
cially In border arcas during the last
theeo years and the curregt year ;

() the amount and names of items
recovered and how thess ware disposed
of ;

W ristan Answers 330

{c) the pames of major drug peddling
areas identified and the channels and
sources thercof ;

(d) whether officials successful in raids
have been rewarded ; and

(e) if 30, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) A
statement indicating the details of drug-
wise seizures made in Rajasthan and its
border areas during the last three years
and the current year is given below.

(b) No precirse value of the drugs
seized can be furnished as the illicit mar-
ket price varies widely depending upon
warious factors like purity of the drug,
place of origin, local demand and supply
position, etc.

While opium and morphine seized are
sequired to be sent 10 the Government
Opium and Alkaloid Works, Ghazipur for
processing/re-processing, as the case may
be, the other drugs are generally destroy-
ed. No separate account of the earnings
from the salke of drugs produced by pro-
cessing contraband opium/morphine are
maiotained in the factory.

(c) Bombay and Declhi arc reportedly
the meajor centres for transit traffic in

drugs mainly emanating from the Near
and Middle East region.

(d) and (e). There is a reward scheme
under which the officials successful in
cases involving drug seizures are generally
rewarded by the concerned enforcement
agencies. Under the scheme, in each case
of drug seizure, the concerned officers are
eligible upto a maximum of 20 per cent of
the notional valus in tho illicit market of
the raised,
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Statement

I. Statement showing number of cases and quantity seized of Narcotic Drugs in Ralasthan
during the years 1984 to 1987 (upto 31st March, 1487)

Name of 1984 1985 1986 1987
drug — —
No. of Qty. No. of Qty. No. of Qty, No. of Qty.
cases seized cases seized cases . seized cases seoized

(Quantity in kilograms)

Opium 89 1654 130 1422 95 883 8 9
Charas 1n 1584 3 34
Heroin e S N 9 574 cee vaa
Ganja 4 53
Poppy husk 11 37023 7 40309 5 27005 cee ene

JI. Statement showing number of cases and quantity seized of Narcotic Drugs in the
border areas of Rajasthan during the years 1984 to 1987 (upto 31-3-1987)

Name of 1984 1985 1986 1987
drug ——— —_— —
No. of Qty. No. of Qty. No. of Qty. No. of Quy.
cases seized cases seized cases seized cases ooized

(Quantity in kilograms)

opium cva aee 2 152 sea sea cas LYY
Charas 8 1550 2 341
Heroin ven s 3 n 9 574 e

(Note : 1. Figures above are provisional.

2. Rounded off to the nearest kilogram).

Selzare of Smuggled Gold (a) whether smuggled gold worth Rs.
921 lakhs has been seized in the Capital
6019. SHRI PRAKASH CHANDRA : recently by Directorate of Revenue latelli-
SHRI SUBHASH YADAV : genco
SHRI G.S. BASAVARAJU : (b) 1f 80, the details of the incident ;
SHRI N.N. NANJE GOWDA : (c) whether any arrest has boon made:
and
Will the Minister of FINANCE beo (d) action taken against the pemu

Dleased to state : found nvolved ?



238 Perition Anawers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
On 11.3.1987, the officers of the Directo-
rate of Revenue Inteliigence, Delhi, inter-

cepted one Shri Uttam Chand carrying a
plastic bag near J-Block Muarket, Ashok
Vihar, Delhi. Examination of the bag
resulted in 100 foreign marked gold bis-
cuits of 10 tolas each. In the follow-up
action, the residential premises of one
Shri Vijay Kumar, ShriBhuramal Jain and
another place at Chundmi Chowk were
soarched. As a result, 200 foregn
marked gold b.scu:its of 10 tolas cach
were recovered. In uli 300 goid biscuits
totally weighing 34.995 Kgs. valued at Rs.
92.4 lakhs were seized under the Customs
Act, 1962

(c) and (d). In this connection, five
persons were arrested and remanded 10
judicial custody.

Iscome Tax Fxemptioa to Trust in
Karpatuka

6020. SIH{RT V S. KRISHNA IYER :
W:ill the Min ster of FINANCE be pleased
to state -

(a)the number of Trust/Institutions
applied for grant of Income Tax exemption
under Section 10 (23-C) of the Income Tax
Act, 1961 in Karnatka during 1986;

(b) number of exemptions given;

(c) number of requests for exempt :0n
rejected.

(dynumber of appl catons pending
disposal and ;

{e) criter:a being adopted to grant such
exemptions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHHANA POOJARY) () The
nomber of Trusts/1nstitutions that applied
for grant of Income-tax exemption under
section 10 (23c) o the Income-Tax Act,
1961 from Karnatka during 1986 was 10.

CHAITRA 18, 1909 (SAKA)
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(b) Exemptions were given in 3 cases
out of 10.

() In one case the request for exemp-
tion was rejected.

(d) In 6 cases the applications for
exemption are pending disposal.

(&) Exemption by Central Government
notification is granted under clause (iv) or
clause (v) of sub-section (23C) of Section
10 of the Income-tax Act. Under clause
(iv), any fund or institution established for
charitable purpose may be notified having
regard to the objects of the fund or insti-
tution and its importance throughout
India or throughout any State or States.
Under clause (v), any trust uncluding any
other legal obligation) or institutton being
a trust or institution wholly for public
religious purposes or wholly for public
religious and charitable purposes may be
notified having reg.rd to the manner in
which the 2ffairs of the trust or institution
are admin:stered and supervised for ensu-
ring thit the income accruing thereto is
properly applied for the purposes thereof.

Refund of Excise Duty

6021. SHRI HUSSAIN DALWAI :
Will the Minister of FINANCE be pleased
to state :

(») the guantum of excise-duty refund-
ed to traders nd maruf.:clurers year-wise
ard State-wise in the last thrie years ;

(b) wherher there is any procedure laid
down to ascert. in whether the traders and
manuf cture:s who cl-im refund of such
exc'se-duty had alrcady recovered the
same from their customers ; and

(c) wheth-r the iraders and manufac-
tuters are entitled to cluim refund of
excise-duty, f they have already rccovered
the same from the custome:s ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (») The
‘nformat on is being collected and will be
taid on ‘he table ot the House.
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() Ne, Sir.

(c) Duty of excise recovered ia excoss
of that leviable can be refunded under
Central Excise Act irrespective of the fact
whether the same has been recovered by
the assessee from the customers or not.
However, while refunding the excess duty
collected the refund around is reduced by
an amount equal to duty leviable on such
excess amount.

Relnad of Customs Duty

6022. SHRI HUSSAIN DALWAI :
Will the Minister of FINANCE be plessed
to state :

(a) the quantum of customs duty that
is refunded to traders and manufactarers
year-wise and state-wise in the last three

years ;

(b) whether there is aay provision in
Customs Act to check whether those who
are claiming refund of custom dutics bave
already recovered the same from their

customers |

(c) whether the traders and manufactu-
rers who have already recovered the cus-
tom duty from their customers are entitied
to claim the same agaio ; and

(d) whether Government propose o
suitably amend existing provisions of cus-
toms laws to avoid the double recovery of
customs duties by the traders and manu-

facturers |?

THER MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY) : (a) Cus-
toms authorities do not maintain statewise
figores of customs duty refunded. The
quantum of customs duty refunded to
traders, manufscturers year-wise and
Custom House wise during the last three

years is as follows —

Madras 2716 2243 3268

Cochin 158 157 3%
Delbi 6s 324 156
Bangalore 173 389 159
Vishakhe-

pstoam s 1105 1703
Gos 151 199 101
Kandla 102 142 206
() No, Sir.

(¢) There is no legal bar to the refund
of custoom duties being claimed by eraders
and manufscturérs even where the burden
of the duty has already been passed on to
their customwers.

{(d) No, Sir.
Refund of Contrsl Sales tax

6023. SHR]1 HUSSAIN DALWAL Wil
the Mignister of FINANCE be plcased to
siate :

(a) the quantum of central sales tax
refunded every year by traders and manu-
facturers state-wise and year-wise in the
last three yecars ;

(b) whether there is any procedure laid
down in the provisioos of central sales tax
act, under which it can be ascertaimed
whether th: amount of claim of sales tax
has already been recovered by them from
customers ; and

{c) whether the iraders and magufac-
turers are cotiiled to recover the same
amount twice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e).
The levy of tax on sies or purchasse of
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goods taking place inside a State is a
State subject of taxation under the Cons-
titution. The revenue from Central sales
tax levie) on inter-State sales under the
Central Sales Tax Act, 1956 has been
assigned to the States under Art cle 269 of
the Constitution. The administration of
Central Sales Tax Act, 1956 has, therefore,
been entrusted by law to the St te
Government who assess, collected and
retain the proceeds of this tax. Sect on
9(2) of the Central Sulcs Tax Act, 1956
provides that the authorities empowered
to assess, re-assess, collect and enforce
payment of tax unde: the Cen'rul Sales
Tax Law of the appropriate Siate shall
also assess, re-assess, col ect and enforce
payment of the tax under the Central
Sales Tax Act, 1956. It aiso provides th.t
the procedural provisions of the General
Sales Tux Law ot the ap,;opr.ate S aie
inciud.ng provisio relating to recovery of
tax shall also app'y fuor the purpose of
Centr..l Sales Tux Act, 1956. The required
information would b: avalab ¢ only with
the Stite Governments.

Steps to end Scaveaciang

6024. SHRI NARSING SURYA-
WANSHT : Will the Muoster of WEL-
FARE be pleased to state :

(2} whether Union Government have
asked the State Governments to  take
effective steps to end the pr.octive of
cariy'ng n ght soil on head ; .nd

(b) if so, the outcome thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF WELFARE  (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) Prime Miister hus ulso drawn the
attention of all the Cniel M nisters/it,
Governots and Union M.nistet and asked
them to expend act've co-operaton for
the speedy  implementation of the pro-
gramme of Liberation of Scavengers and
proper rehab-ltution of scovengers by
giving them traninig und resettieme it
in new cccupations. All the rep ies
reccived so0 far hive assuied positive
action.
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Agitation by All Iadia Confederation of
Central Government Group ‘A" Officers

6025. SHR1 SYED SHAHABUDDIN ;
Will the Min:ster of FINANCE be pleased
to state :

(a) whether the A.l India Confedera-
tion of Central Government Gioup ‘A’
Officers Associat.on has threatened to
launch an Agitation tganst the preferen-
tiil treatment to the IFS, IAS and IPS in
imp'ementing the recommend tions of the
Fou-th Pay Commussion ;

{b) the main demands of the Confede-
ration ; and

(¢) Guvernment's reaction thereto ?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY 1 (a) to (b).
The sciles of pay of IAS, 1FS, IPS and
Indiin Forest Serv.ce Otlicers have been
fixed after mak ng a few modifications to
the recommendations of the Pay Commi-
ssion, occ 's'oned by the need to correct
curt uin imbalances and to maintain ceriain
relativities. The confederation has repre-
sent :d moinly against the modifications to
the recommendations of the Puy Commi-
ssi n m.de by the Government,

Govcrnment's decisions on the recom-
mendat:;ons of the Pay Comimnission have
been taken after careful cons deration and
hav:.rg reg rd to all relevant fictors,

Stoppage of Cigarette Manufacture due
to change in Pack Designs

6026. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
FFINANCE be plecased to sta‘e:

(a) whether all c:garetie manuf cturers
h wve virtually stopped production follo-
wing the Government's instructions that
all package closed after 28 February, 1987
should ¢ 'r'y the length of the cigarette on
surface design of the packets ;

(b) whether the moenufacturers have
asked for more time to change over to the
new spec:ficativns ; and
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(c) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reports
received indicate that most of the ciga-
rette comp.nies had suspended clearances
of cigarettes temporarily after the budget,
even though the Government hud relaxed
the condition rel .ting to priating of length
on cigarette packages in respect of pre-
budget stock of cigirettes und a time
lim:t of one month enlding 31.3.87 had
been given for obtaining approval of sur-
f..ce design on ciga:ette pack.ges.

{b) The cigarette manufaturers had also
asked for relaxation of the condition
relating to printing of the length of ciga-
rettes on the cigarctte p.uckages in respect
of post-budget production and clearance of
cigarettes und had sought exteasion of
tinve-limit for obtaiming approval of sur-
face designs on cigirctite packages.

(¢) The Government have permiited
clcarance of cigarettes without printing of
length on cigaratie packages upto 31.3.87
and have also extended the time-limit for
obtaining approval of surface desgn on
cigarette packages uoto 15.4.1987.

Loans Extended by Banks in Hill States/
Regioas

6027. PROF. NARAIN CHAND
PARASHAR : WJI the Minister of
FINANCE be plcased to state :

(a) whether the nationalised Banks
have played any sigiificint role in the
extension of fin incial ass:stance/loans for
self employment and othcr anti-poverty
programmes in hill States/Regions ;

(b) if so, the credit deposit ratio of
Punjab Nitional Bank, United Commer-
cial Bank, State Bank of India and its
agsociated banks and other major banks
operating in the Hill States/Regions ; and

(c) the percentage of loans/financial
assistance extended by those Banks under
the category of differential rate of interest
in each of Hill States/Regions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY) : :a) The
public sector banks have played a signi-
ficant role in providing credit assistance
under various credit-linked anti-poverty
programmes, and the scheme for providing
Self Employment for Fducated Unem-
ployed Youth throughout the Country
including hilly arecas.

(b) and {(c). Detalds of credit deposit
ratio of the State Bank of Ind:a and its
associutes, Punjab National Bank, UCO
Bank and other Public sector banks and
the percentage  of their outstanding
advances under the Differential Rate of
Interest scheme to their total outstanding
advances in the hill  States/Districts arve
being collected and would be laid on the
Table of the House to the extent
possible.

Change Ig the Freight Equsiisation Policy

6028. SHRI R.P. DAS : Wil the
Ministry of PLANNING be plesed to
state :

(a) whether West Bengal State Govern-
ment has urged upon the Union Govern-
ment to change the policy of fre:ght
equalisation as 1t adversely affects the
cconomy of that Stite and no compen-
sation 's granted to the State for such loss
of locatonal .dvantages ; and

(b) if so, decision of the Government ?

THE MINISTER OF STATE IN TiiC
MINISTRY OF PLANNING (SHRI
SUKIH RAM) : (a8) Yes, Sir.

(b) The Government have alieady
accepled in principle the recommendations
made by the Nati .n»1 Transport Pol.cy
Committee (Pande Committee) to phase
out gradually the cxisting freight equali-
sation in the case of cemcnt and steel,
subject to subsid.isation of transport for
remote, iniccessible and isolited areas.

In the case of cement phasing out of
freight equilisation has alresdy com-
menced with the irtroduction of partial
de-control  with effect from 28-2-1982,
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Freight equalisation operates only in  res-
pect of the levy portion of the sale of
cement, which is being progressively
reduced. As regiids steel, the Govern-
ment h s reviewed the earlier decision in
the light of representations received from
varinus State Governments and has
decided 10 refer the matter to the
N.ational Development Couonc:l.

Loans by Nationalised Banks

6029. PROF. MADHYU DANDAVATE:
Wil the Minister of FINANCE be ple.sed
o state :

(1) names of nationalised banks, if any,
which have stopped sanction.ng fresh
loans to thuir clients due to shortage of
funds ; and

{b) whether disbursement against loans
sai.cti. ned earlier is also restricted ?7

THLE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDITANA POOJARY) : (a) and (b).
Reserve Bnk of India has not issucd any
instruciions directing the banks to stop
sancrioning fresh louns or restricting  dis-
bu sement against o ins sanctioned earl:er.
The commercial banks are expected to
meet ol genuine credit  requirement
for productive purposes. Individual banks
which at ceriain stages find that they are
over-extended 1n relation to their resources
do for temporaty periods, duect their
offices 1o slowdown/restrict credit disbur-
sement for certain category of loans.
Howevur, such instance are not
refliective of the overall banking system.

Payment of Fine by Nationalised Banks
for Faflure to Maintain SLR

6030. PROF. MADHU DANDAVATE:
Will the Minister FINANCE be pleased
to state

(1) names of nationalised banks, if any
which are ynable to ma:ntain the Statu-
tory Liquidity Ratio prescribed by the
Reserve Bank of India ;

(b) whethe:r bunks are required to pay
heavy fine 1o the Reserve Baok of India
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for failure to maintain the Statutorry
Liquidity Ratio ; and

(c) if so, the amount paid on this
account by each the nationualised banks
during the last three years, year-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SiiRI
JANARDHANA POOJARY) : (a) to (c).
According to the information furnished by
the Reserve Bank of India (RBI), the
pumber of nationualised banks which
defaulted on ceitain occassions in fully
mamntaining the required percentage of
Statutory L:quidity Ratio (SLR) during
the years 1986. 1985 and 1986 is 17, 19
and 17 respectively.

The banks were granted waiver of
penalty on their S.L.R. shortfalls upto
13th September, 1985. From 14th Septem-
ber, 1985, banks which dcf.uited in the
mantenance of S.L.R. beyonl the
stipulated band of waiver ure required to
p.y penal interest at 3 per cent aad S
per cent above the bank rate, dcepending
upon the duration of default. R.B.1. has
reported that from 14th September, 1988,
15 pationalised bunks were requiied to
pay penal interest (o the extent of Ras.
11.25 crores. R.B.I. has further indicated
that it would not be desiiable to  discloss
the names of banks, which failed to
maintain the S.L.R., and the penalty
imposed on them.

Sponsoring a Cricket Tournament by a
Nationalised Bank

6031. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state :

(a) whether any of the nat.onalised
banks is sponsoring a cricket tournament
in Delhi ; and

(b) if so, the name of the bank, details
of the teams participating and expenditure
bLikely to be incurred thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Accor-
ding to information received from 20
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National'sed Banks none of them s
having at present any proposal to sponsor
a cricket tournamecent in Delhi in the near

future.

{b) Docs not aiise.
Growth Rate in Banking Industry in Sikkim

6032. SHRIMATI D.K. BHANDARI :
Will the M n.stcr of FINANCE be pleased
to state :

(a) the apnual percentage of giowth
rate in the banki g indusuy in rural and
urban areas of Sikkim;
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{b) the number of new bank branches
opened du-ing 1985 and 1936 in Sikkim ;

(c) whether Government have made
any review to identify the areas where
the banking services are inadequate in the
State ; and

(d) if so, details thereof and remedial
mecsures proposed in this regard ?

THE MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY) (4) The
growth 1ate of deposits and advances of
all schedu’ed commercial baanks in rural
and scmi-urban areas of Sikkim Jduring
1985 and 1986 (upto Scptember) was as
followg ;. —

———_

1985 1986 (Upto Sept.)
Rurs!  Semi-uiban Rura!l Scmi~urba:
Deposits 47.1 17.5 27.2 17.7
Advances 45.9 204 10.0 62.2
(b) As at the end of December 1984 tion so s 1o enable the latier to allot

there were 19 branches of scheduled com-
mercial banks in ru:al and semi-uiban
areas of Sikkim and no ncw branch wus
opened during 1985-86.

(¢) and (d). The current Branch
Licensing Policy envisages opening of a
bank oflice for every 17,000 populstion in
each development block of rural and
semi-urban ateas. The policy also aims
at eliminating spat:al gaps in availability
of banking facilities so as to ensure that at
least one bank office is available within a
distance of 10 kms from every village.
The population norms would, however,
be relaxed in the case of tiibal and hilly
areas.

Reserve Bank of India has issued guide-
lines for the identification of ceutres n
accordance with the above policy and the
State Government concerned 18 to forward
the list of such centrvs to the Reserve
Bank of India.

The State Goverament has been advised
to forward such list to Reseive Bank of
India alongwith basic necess.ry informa-

centres for opcning bank offices.
Mecemarandum givea by 1TPA

60133 SHRI MOHANBHAI PATEL :
Will the Minisver of FINANCE be plcased

1o state ©
the Income Tux

{a) whethcr Payeis

Associ.t.on of [India has given a memo-
randum to the Central Board of Direct
Taxes ;

(b) if so, the details thereof ; and

(c) the 1eaction of Government on the
sugges’on cont uined (n the Memorandum?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANC. (SHR1
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) The Income Tax Payers Association,
New Deihl sent a leticer dated 25th Sep-
tember, 1986 which contains suggestions
and comments on the Discussion Paper on
Simplific.tion and Rationalisation cf the
Direct Tax Laws. The Association sent
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another letter dated 6th March, 1987
which contains suggestions on the provi-
sions of Finance Bull, 1987.

(c) Government’s decisions on the
suggestions and comments contained in
the letter dated 25th September, 1986 will
be reflected in the Direct Tax Laws
(Amendment) B.l, 1987 proposcd to be
introduced in the Parhament shortly.
The suggestious contained in the letter
dated 6th March, 1987 from the Assoc:a-
tion are under examinati0n.

Posting of Iacome-tax Officer to
home towas

6034. SHRI SANAT KUMAR
MANDAL : Wil the Ministzr of
FINANCE be pleased to state :

{(a) whether Government have since
formulated the policy relating to posting
of Income Tax Offieers to their home
towns/home states as recommended by
Central Vigilance Commission 10 his
Annua! Report for 1985 ; and

(b) if so, the action tuken to enforce
it strictly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIIANA POOIJARY) : (a) Yes,
Sir. The recommendations of the Cential
Vigilance Conunission contsined in para
4.6.3. regardingn on-posting to home towo/
home state aie being kept in view while
making transfers and postings. But Income
Tax Officers ure not totally debarred from
their posting to home town home State
and it is not considered necessary to have
a separate policy in this matter for the
Income Tax Officers only. Of course,
those found unsuitable are shifted imme-
diately. The transfer guidelines provide
for transfer to any part of the country at
any time on administrative grounds.

(b) The department has devised a
transfer proforma in which information
from officers is elicited anoually. In this,
as in all other relevant records of the
Department, the officer’s home town is
indicated and this is invariably considered
whenever the question of his postiog
arises.
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Extraction of Metal from Nodales

6035. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to st.ite :

(a) whether the Nutional Institute of
Oceanography has undertaken a pro-
gramme to collect polymetalic nodules
from Arabian Sca ;

(b) if so, the metals contained in these
nodules ;

(c) whether Nuational Institute of
Occanography proposes to expand its
programme 1n the matter of coliection of

the samples of nodules from new areas ;
and

(d) the details of he samples collected
by the Naional Institute of Oceanography
from Arabian Sea so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AN MINISTER OF STATE
IN THE DEPARTMENTS OF GOCEAN
DFVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPABE (SHRI
K.R. NARAYANAN) : (a) National
Institute of Ocenography (NIO} under-
took some preliminary survey in 1981 for
polymetalic nodules :n the Arabian Sea.
The Institute has now a definite pro-
gramme for exploration and collection of
polymetal.c rodules from the Central
Indian Ocean wilh finsncial support from
Department of Ocean Development.

(b) The nodules of Arabian Sea were
found to conta:n iron, mangancse and
traces of copper, nickel and cobuit.

(c) At present, it is proposed to intensi-
fy the exploratory studies with a view to
filling the gaps in samplirg in the carlier
demarcated areas with closer grid samp-
lings to identify the most economically
viable area but not in any new areas.

(d) Results of the examination of the
polymetalic nodules from the Arabian Sea
are to be evaluated together with the
detailed examination of nodules from bed
Indian Ocean.
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Opening of Brauches of Allsbabad Bank

6036. SHRIMATI JAYANTI PAT-
NAIK : Wil the Minister of FINANCE
be pleased to state :

{(a) the number of branches of Allaha-
bad Bank opened in different states ;

{b) whether Government have a propo-
sal to open somec more bianches of

Allohabad Bank in 1987-88 ;

() if so, the plices in Oriss: where
Allahabad Bank branches are proposed to
be opened in 1987-88 ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Rescrve
Bank of Indii (RBI) has reported that as
at the end of December, 1986, Allahabad
Bank had 1307 branches in different
States/Union Territorcies.

(b) to (d). On the basis of lists of
identitied centires for opening branches
recetved so far from State Governments
under the curient Branch Licensing Policy
for 1985-90, RBI has allotied 137 eligible
centres to Allahabad Bapk for opening
branches in rural and semi-urban areas
in  different States. Of these aliotted
centres, 5 centres are located 1o ‘he State
of Orissa as per details given below :—

S. Name of the centre District

No.

1. Astarang Puri

2. Bhalumunda Bolangir

3. Chaturankha Bolangir
M. Katapali Sambalpur

5. Irda Balasore
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RBI has advised the banks that open-
ing of branches at ailotted centres should
be cvenly spread out during the policy
period. [t s, therefore, not possible at
this stage to indicate "the names of centres
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Yvhcre Allahabad Bank will open branches
in Orissa during 1987-88.

Ceatral Assistance to set up
Demand Children Home

6037. SHRIMATI JAYANTI PAT-
NAIK : Wil the Minuster of WELFARE
be pleused to state :

(a) whether Central assistance is given
10 establish “Remand Children Home” in
States ;

(b) if so, the number of Remand
Chiidren Homes established in different
States with Central assistance R

(c) whether some registered voluitary
orgamisations who propose to set up
Remand Children }lomes in Orissa have
sought Ccotral assistance to rug them ;
and

(4) if so, the aniount sanctioned to such
organisat.ons to set up different Remand
Children Home in Orissa during the last
three years ?

THE DEPUTY MINISTIFR IN THE
MINISTRY OF WELLFARE (SHR1
GIRIDHAR GOMANGO) : (a) No
Central assistance hus been given.

(b) Does not .rise.

(c) No such proposal has been received
from Government of Orissa.

(d) Does not arise.

Development of High Streath Steel Vent

6038. SHRI D.B. PATIL Will the
PRIME MINISTER be pleused 10 state
the progress made in developing &8 mova-
ble light and high strength steel vent by
National  Aeronaut cal  Laboratory to
reduce the impact of bird-strike on the
compiessor motor of the engine of the air
craft ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NDOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCBAN
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DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN): The Natjonal
Aeronautical Laboratory, Bangalore has
not undeitaken any programme on the
development of movable light and high
streogth steel vent to reduce the impact of
the Bird-strike on compiessor of engine of
the aircraft.

Software Education

$039. SHRY C. SAMBU : Will the
PRIME MINISTFR be pleased to state :

(a) whether therc is any proposal to
start ‘loduan Informatics  Technology
Agency to devcelop and implement Soft-
ware Education’ ;

(b) if so, whether appliances and appa-
ratus for “Software Education™ will be
produced in the coun'ry ;

(c) if sa, the Jetails thereof ; and

(Jd) the details of the advances 10 be
obtained from this educ.tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTIER OF STATE
IN THE DEIPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENLRGY,
ELFCTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (1) Yes Sir,

(b) Yes Su:.

(c) This sofiware cducation will be
imparte. using compuier and audio-visual
awds. Compu:cr-aided ingstiuctions methods
will be folowed 1In addiion to normal
classroom acivities.  This will enuble the
particip.nts to learn the various topics
interactive y  under thenr own pace. The
computi g facil tes ol N tio:al Informa-
tics Cea're, Department of £ ecironics wiil
be aviiled of by the Indian Institutes of
Informatics Technology.

(d) This pirogramme will primarily
cater to meceet:ng the existing shortuge of
trained manpower 1n the field of compu-
teis and their applications. There will be
short time and long ume courses which

et o bt st bt i ot e
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will enable rapid development of trained
manpower to handle software develop-
ment activities.

12.00 brs.

SHRI SHANTARAM NAIK (Pansji) :
Sir, United Siates have cut the aid to
India 23 a tokem of rcsentment over
Prime Minister, Shri Rajiv Gandhi's
independent foreign policy. They huve cut
the aid by 30 per cent. Because of political
reasous the United States is cutting asd.

{Translation)

MR. SPEAKER : You give it in wril-
ing. I shall see.

(Interruptions)
|English)

SHRI THAMPAN THOMAS (Moveb-
karo) : Sir, Kerala 1s in the grip of
drought. Rs. 134 ciores have been asked
by Kerala...

MR. SPEAKER : Nothing doing. Not
ke this. Nt allowed.

(Interruptions)**

SHRI T. BASHEER (Chirayink:) :
Keral: is in the grip of drought. Govern-
ment must come furwa'd with a state-
ment.

MR. SPEAKER :1 caonnot do it like
this. You h.ve to give me something in
writing. Not like this. Agriculture
demands are coming and you can discuss
it at that time.

SHRI T. BASHEER : It will take time,
Sir. Government must do something.

MR. SPEAKER : No lLke this. You
give to me ; I will look into :t.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Sir, 1 have given a notice
under Rule 184 regarding the implication
of the veidict of the Supieme Court in the
Suhbanu case. We want o discussion.

Unterruptions)

**Not recorced,




271 APRIL 8, 1987 272

MR. SPEAKER : Not like this. 1 will
look into it.
(Interruptions)

MR. SPEAKER : Why are you conver-
ging here in the aisle. Is it the way the

Members shou!d behave ?
(Interruptions)

MR. SPEAKER : Mr. Rahman, doa’t
stand there.
(Interruptions)

MR. SPEAKER :1 do not like this.
You give me something in wriung.

(Interrup ions)

MR SPEAKER : Mr. Tanti, when have
you taken up this jcb ?

MR. ATAUR RAHMAN (Berpeta):
It has come in the 7imes of India atso.

The o.} refi.ery in Assam...

(Interruptions)

MR. SPEAKER : Ali right, sit down.
you must s.t down now. Listem to me.

SHRI THAMPAN THOMAS : MR.
Goenka has callcd Hiuse 4 disreput.ble
House and [ have given a privilege

motion.
MR. SPEAKER : 1 will see to it.

SHR1 THAMPAN THOMAS : This Is
a very sci ous matter Do we belong to
a House whch 15 disrepuiable 7 This
amounts to con empt, Sir.

MR. SPEAKER : Ple.se sit down. 1
will look into it.
(Interruptions)

MR. SPEAKER : Mr. Rahman, what-
ever you have, you hive to give to me. |
cannot answer questions on the floor of
the House and 1 am not supposed to do
it.

SHR! ATAUR RAHMAN : I only want
to draw your attention to it.

MR. SPEAKER My attention is
already drawn. If there is something.

you give it to me in writing and see me
also. I will look into it. There is no
problem.

SHRI THAMPAN THOMAS : What
abouvt my privilege motion ?

MR. SPEAKER :1 bave told you.
Nothing doing, you can come and see me.
Not Like this.

{ Interruptions)

MR. SPEAKER : I told you to sit
down and you must sit down now. 1 say
that I will look into what you have givea
o me.

SHRI BHADRESWAR TANTI (Kalia-
bor) : 1 have given 8 motion. We have a
right to .sk...

MR. SPEAKER : Ycu huve a 1.ght to
ask but you have to give it in writing
and then I will lock into it.

(Interruptions)

MR. SPEAKER : Mr. Tunti, you have
to give in writ.ng and then see me. 1 am
not supposed to .nswer you oa the floor
of the House like this reg rdirg your
motion.

(Interruptions)®*

MR. SPEAKER : What the hon'ble
Membecr is saying is without my permis-
sion. ] have not given him permission.
Mr. Tanti, I bave advised t'me and again
that you can come and discuss it with me.
The House is open. But what is allowed
and th:t which 1 don’t allow, 1 do not
allow. Simple t is.

SHRI SURESH KURUP (Kottayam) :
The condition is very serious in Kerala.
You should ask the Munister 1o make a
statement...

MR. SPEAKER : Doesn't matter.
Agricu.ture Min.siry demands are coming
and you can discuss it at that time.

PROF. MADHU DANDAVATE (Rajs-
pur) : You have given an assurance that
Miisra Commission’s jeport will be dig-
cussed.

**Not recorded.
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[Transiation)

MR. SPEAKER : You come to me, we
shall discuss. 1 have yet (o see it.

(Interruption:)

{English)

MR. SPEAKER : 1 will look into it
You dec:de it in the Business Advisory

Committee and then we shall see to it.

— e ot

12 06 brs.
PAPERS LAID ON THE TABLE

[English)

Detailled Demands for Grants of the
Mipistry of Environment and Forests

THE MINISTER OF ENVIRONMENT
AN FORESTS (SHRI BHAJAN LAL):
1 beg to lay on the Tuble a copy of the
Dectailed Demands for Grants (Hindi and
English versions) of the Miunist:y of Envi-
ronment and Forests for 1987-88.

{P'aced in l.ibrary. See No. LT—4145/87]

Notlfication under Customs Act, 1962 and
under Central Excise of Rules

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :1 beg to
lay on the T.ble—

(1) A copy each of the following
Notifications (tLindi and English
versions) under secticn 159 of the
Customs Act, 1962 :—

(i) G.S.R. 31E) published in
Gazette of India dated the
26th March, 1987 together
with an explanatory memo-
randum extending the vali-
dity of Notification No,
242/86-Customs dated the
tith Apnil, 1986 upto the
3ist March, 1988.

(ii) G.S.R. 311(E) published ‘n
Gazette of India dated the
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26th March, 1987 together
with an expluanatory memo-
randum meaking  certain
amendments to Notification
No. 45/79-Customs dated
the Ist March, 1979 so as to
withdraw the basic customs
duly exemption on six speci-
fied bulk drugs namely Vin-
blustine Sulfate, Vincristine
Sulphate, Clofazimine,
Halothen, Sodium Criomo-
glycate and Ftorafur for
which indigenous production
bhas been established.

(ni) G.SR. 3:8E) published in
Gazetiee of India dated the
27th Murch, 1987 together
with an explunatory memo-
randum extending the valj-
dity of Notification No.
111/84 Customs dated the
21st April, 1984 upto the
30th June, 1988.

(ivy G.S.R. 34HE) published in
Gazette of India dated the
30th March, 1987, together with
an exp'anatory memorandum
extending the validity of
Notificatsn  No.  234/86-
Customs dated the 3rd April,
1986 upto the 31st March,
1988,

[Placed in Library. See No. LT—4145/87)

(2) A copy of Notification No. G.S.R.
<8(E) (Hindi and English ver
sions) publshed in Gazette of
India dated the 27th March, 1987
together with an explanatory
memorandum  making certain
amendments to Notfication No,
51/87-CE dated the Ist March,
1987 so as to clarify the scope of
the latter notification, issued
under the Central Excise Rules,
1944.

[Placed in Library. See No. LT—4146/87)

Annual Report etc of and review on
Petrofils Cooperative Ltd. New Delhl
for 1985-86
THE MINISTER OF STATE IN THBE

DEPARTMENT OF CHEMICALS AND
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PETRO-CHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K. JAl
CHANDRA SINGH) : I beg to luy on
the Table—

(1) () A copy of the Annual
Report fiindi and English
versions) of thc Petrofils
Cooperative Limited, New
Delhi, for the year 1985-86
along with Audited Accouuts.

(i) A copy of the review (Hindi
and FEnglish versions) by the
Government on the working
of the Petrofils Cooperative
Limited, New Delhi, for the
year 1985-86.

" [Placed in Library. See No. LT—4147/87)

Notifications under Administrative
Tribunals Act, 1988

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTD : I beg to lay on
the Table a copy each of the following
Notifications (Hindi and English versions)
under sub-section (1) of section 37 of the
Administrative Tribupals Act, 1985 :—

(1) The Central Administrative Tribu-
pal (Group ‘C’ and Group ‘D’
posts) Recruitment Rulcs, 1987
published in Notification No.
G.S.R. 161 in Guzette of India
dated the 14th March, 1987.

{Placed in Library. See No. LT—4148/87)
(2) The Central Administrative Tribu-

nal (Staff) (Couditrons of Serv:ce)
Amendment Rules, 1987 published

in Notificat.on No. G.S.R. 349(E)
in Gazette of India dated the 31st
March, 1987.

{Placed in Library. See No. LT-—4149/87)

——— . .

12.07 birs.
PUBLIC ACCOUNTS COMMITTEE

Seventy-third Report

SHRI E. AYYAPU REDDY (Kurnool):
] beg to present the Seventy-third Report
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(Hindi and English versions) of the Public
Accounts Committee on Hiring of private
buildings at Naraina Industrial Area,
Phase 11, New Delhi.

S c——— —— —

12.07 1/2 hrs,
MATTERS UNDER RULE 377
{English)

(1) Demand for epactment of law to ban
human or animal sacrifices.

SHRI ANADI CHARAN DAS (Jaipur):
As a result of our country’s development,
there is defin:tely a chuange in the socio-
C'COHOmic Iife of the people. In recent
tm?cs. it is seen that human sacrifice and
animal and bird sacrifices before the gous
and goddesses are still prevalent in our
rural India. Though scierce and modern
technology  has sufliciently advanced
during the decades after jndependence, we
must stop such type of sacrifices in order
to protect the society from superstiton
among the people who have strong belief
to achieve the muterialistic objectives for
success in their lLife.

Hence, I u:ge upon the Government to
enact a law immediate!y to stop such evil
practicces.

MR. SPEAKER : M:s. Dikshit, I do
not know what the Members are Jdoing
here. Tell these Mcmbers not to do like
this. What is this ? Don’t you realise the
propricty of the House ? What the Mem-
bers on this side were doing, now they are
doing.

(Interruptions)

MR. SPEAKER : You started it here
and the epidemic bas sprcad therc.

[Tran:lation}

(il) Need for setting up some major indus-
try in the public sector in Garhchirol
district of Maharashtra.

SHRI VILAS MUTTEMWAR (Chimur):
It has been the policy of the Government
to bring about controlled, balanced and
uniform development throughout the
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country and to bring backward and
undeveloped areas in the mainstream of
the country. With this purpose, ‘No
Industry District” scheme was formulated
for which Government announced many
facilities, concessions and relaxations also,
but in the absence of proper control and
gu'delines, peither the backward areas
have been developed, nor the people have
been benefited.

In Maharashtra also, Garchirol: district
was declared ‘No Iandustiy District’, but
even after two years no efforts have been
made either to credate an industriatl
atmosphare, or to set up ary major
industry there. As against t, more
industries have been set up w.th an nvest-
ment of Rs. 4000 crorcs in those districts
of the State which are already developed
and the backward district have remained
backward.

For setting up ndustries n thus district,
the Central Government issued many
‘letters of inteot’ and also provided credit
faciivies, but industries were set up in
other areas. Ao amount uptc Rs. 2 crores
1s made avaiiabie for creat.ng an mmdus-
trial atmosphere, but the Stu.e Govern-
ment has utiised only Rs. 25 lakhs. The
important nstitution  “"SICOM.”” which
promotes the ndustries, is gelt.ng very
large and cosily posters and adveitising
material printed regarding various fucilities
to piovided to the indusirials, but Garh-
chiroli has not bcen mentioned in them
at all,

Vadasa Desaig nj ia district Garh-
chirol: is most suitable place for an
industrial estate and the pcople of the
area want to develop it as  “Rajiv
Udyog Nagar’. 1 would, therefoie, request
that an initiative for industrialisation
should be uondertaken by sectting up a
large public sector units there and in
future it should be ensured that industrial
units are set up 1n this district only so
that people retasn faith in the principle of
balanced, controlled and uniform develop-
ment of the country.
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(illi) Need for streamlining the procedure
for collection and distribution of milk
and supply ‘oil cake’ to farmers at
cheap rates by stoping its export.

SHRI KAMLA PRASAD RAWAT
(Barabanki) : The Government has under~
taken a number of measures to increase
the production of milk in the country. But
these measures have benefited big milk
producers and the rich consumers of big
cities. As milk production in villages and
the towns has gone down, milk producers
und consumers are facing a lot of difficul-
ties. I would urge the Government that the
oil cake which is being exported to
Erope.an and other countries should no
moie be exported and instead, should be
made av.ilable to the owners of cattle at
cheaper rates and pastuces full of green
grass and vegetation should be developed.
Without creating shortage of foodgrains
and with cheap methods, production of
milk can bc iocreased. An inexpensive
set up should be prepared for the collece
tion of milk from the farmers, living near
every small and big city and its distri-
bution to the consumers. In this way milk
producers would be well of and the con-
sumers would not face any difficulty.

(iv) Demsand for developing Datia and
Bhiad districts of Madhya Pradesh
as tourist centres of national impor-

tance.
SHRI KRISHNA SINGH (Bhind) :
Datia and Bhind are two important

districts of Madhya Pradesh having a lot
of historical importance. In both these dis-
tricts there are many rcligious places which
are visited by lakhs of piigrims every year.
Vir Singh Dev Prasad place of district
Datia is a unique piece of architecture
which is visited by large number of foreign
tourists. Archaeological Department of
Madhya Pradesh has set up a8 museum last
year. A proposal to start a light and
sound programme at Vir Singh Dev palace
is under consideration of the National
Archacological Department. I would urge
upon the Government to grant permission
for it at the earliest.
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{Shri Krishna Singh}
12.09 hrs.

[(MR. DEPUTY SPEAKER in the Chair)

Similar arrangement of lLight should
also be made on the stone inscriptions
of Emperor Ashok at village Gujri pear
Datia city.

There is a su) temple at Unnao which
is known by the name of Balaji. Similarly,
there is a religious plice known  as
Sapakua in Sewara Tehs:) on the bank of
river Sindh. This is the same religious
place where Saint Nagad.: had undertaken
penance. This place is also known as the
place of penance of Sanak Sanandan sant
Kumar. This place of historical impor-
tance should be developcd as a tounst

centre.

There is a very old fort of Bhadoria
rules in district Bhind. Bhind was named
earlier on the name of Biundt Rishi.
Gauri Sarovar constructed by Prithvi Ray
Chauhan is very attractive and 18 a histo-
rical place. This place should be deve-
loped as a tourist centre. I would urge the
Government that both these districts
should be developed as tourist centres
of mational importance.

(v) Demand fer developing Kesara village,
in East Champaran, Bihar as a tourist
centre.

SHRI1 PRABHAWATI GUPTA
{Motihari) : Mr. Deputy Speaker, Sir,
ander rule 377 1 would like to raise the
following matter of urgent public 1mpoOr-
tance :—

Village Kesania in Block Kesaria in
East Champaran of Bihac s a historical
and mythological place. At one time this
place used to be a place of pilgnimage of
Buddhists. The remains of stupas exist
there even now. As a result of excavatioan,
a Shiva temple and Shiva Linga made of
costly stone, gold coins, cluy pots and
many othe: articles of that age have been
found. This place is spread in more than
20 acres. Capital of Emperor Venu and
place of this queens were situited at this
place. There are adequate proofs of it.

APRIL 8, 1987

Matters Under Rule 377 380

Lord Buddha had lived here for some
time before his death and he had left
Kushi Nagar from here. Therefore,
this place can be developed as a place of
tourists attraction and fore:gn exchange
can be earned by attracting foreign tourists
to this place. The Central Government
has decided to develop Bhddhist circuit as
Tourist Centres. I would, thetefore, urge
the Government th:it Kesaria (E.ast Cham-
ptran, B har) should be developed as a
tourist ceatre so that myihological and
historical importance of the place can be
maintained and the future generations may
get inspiration from it.

(vl) Demand for mearures for afforestation
of Aravall hlils In Rajasthan.

PROF. NIRMALA KUMARI SHAK.
TAWAT (Chittor g irh): Mr. Deputy Speaker,
Sir, under rule 377, 1 would like to draw
the attention of the House towards the
miserablz condition of the Arcavili hills
which are cogsidered to be the oldest in
the world. These hill ranges are spread
over five stites, but mujor part of them
falls  in Rajasthan. This geographical
heritage of Rajasthan has affected both
history and the lives of the people. Most
of the tourist centres, wild Life sanctoaries
in the state are the contribution of
Aravali hilirange. I would, therefore, lkc
to urge upopn the Government that :—

(1) An Aravali Development Board
should be constituted under the
chairmanship of the Hon. Prime
Minister himself,

(2) The Tribals should be provided
some alternat've and auxiliary
employment 8o that felling of
trees  in the forests could be
checked.

(3) Tress are being cut in the forests
in larger numbeis for using as
firewould. Therefore, priority
should be given to the entire areas
for ullotting maximum sumber of
g 's connections and subsidy for
Bio-gas plants  should  be
increased.

() Forest admipistration should be
strengthened and stern punishment
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should be given to thc persons
found indu!ging in uniawful felling
of threes.

(5) With a view to restore th: beauty
of the Aravali ranges, seeds should
be thrown in the hills from heli-
copters during rainy season fo that
denuding of the hills could be
checked.

If the Ceatral Government provides
hundred pe:cent aid for Aravali Develop-
ment Board, then natural beauty of the hills
would b= restorcd and famine problem of
Rajasthun could also be solved partially.

{English)

(vil) Demand for railway facilities in North
Bengal.

SHR! ANADA PATHAK (Darjceling) :
Problem of development of industrially
backward North Bengal has agitated the
minds of the peopie of thut region and
ptomi- eotly figured in the press. As a
prior condition for setting up of industries
and develop the region, rail link and road
communicanon shou!d be strengthened. I
therefore wge upon the Government to
restore  the withdrawn trains lLike
Kunchanjuiga Express, Vaisali Express
etc., revive the S:liguri Junction Station,
remove the level crossing from the heart
of Siiguri town aod divert it from Ranga-
pani, expediic the work of putting double
line from Mulda to Jalpaiguri, prode new
line between Malda and Balurghat via
Hilli and Tap.on, introduce a direct train
from new Jalpaiguri to Idethi, modernise
the D.rjeeling Himaluyan Rail running on
the narrow gouge line from new Jalpai-
guri to Darjeceling.

(vlil) Demand for un AlIR Statibn at
Perundurai in Tamil Nadu.

SHR! P. KOLANDAIVELU (Gobi-
chettipalayam) : In Tamil Nadu State
periyar District is completely dependirg
on agriculture as their profession. The
agticuiturists of that district are not having
any opportunity of hearing Radio News
becausc there is no Radio station situated
nearby, The Coimbatore All Iodia Radio
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Station is situated 100 kms. away from
Erode, the capital of the District. Because
of the low wave length and the lower
power transmitters even the border arca
people of Coimbatore and Periyar
Districts are unable to hear the Radio
Programmes clearly. The Ministry of
Information and Broadcasting should
take immediate steps to have an Ali-India
Radio Station at Perundurai which is very
near to  Erode and is an elevated place
which would be very helpful for
broadcasting the programmes and the
people may be able to hear them
clearly.

DEMAND FOR GRANTS, 1987-88
Contd.

Ministry of Wuter Resources—Conrd.
{English)
12.16 hrs,

MR. DEPUTY SPEAKER : Now, we
will take up item pumber 7—Further dis-
cussion and vot'ng on the Demands for
Grants under the control of the Ministry
ef Water Resouices.

{Translation)

SHRI VIJAY KUMAR YADAV
{Nalanda) : Mr. Deputy Speaker, S8ir, I
Bm very sorry to say that a major part of
India which should have been covered
uuder irrigation facilities or should have
been brought under Department of Water
Resources, has not been brought under it
so far. Though Goveinment talks about
green revolution, yet so far as green
revolution in the entire country is concern-
ed, the Goverment has totally failed in it.
Except one or two states, a major part of
the country is lagging behind in the matter
of iriigation fucilities and as a result
thercof, the produciion in many states is
far below than the All India average pro-
duction per hectare. Bihar is one of them,
the problems in the country are becoming
very serious. The main reason for it is
lack of irrigation facilities. Unless we
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make progress n the field of irrigation
and ensure rrigatioa facilities to every
field, the solution of the probiems in the
country 18 not possible.

Today people tatk of regional imbalunce
in the en:ite couatry aad as a result,
many anti-national forces are raising their
ugly heads who arc b.inging great loss to
the country. You can take the example
of Bihar. We my view it from any
angle or go through any tigures, we fiad it
very backwurd from all angles. So far as
irrigation and floods are concerned,
Uttar Pradesh has been allotted Rs. 2200
crores, Madhya Pradesh Rs. 1976 48
crores, Maharashtia Rs. 1890 61 crores,
but Bihr has becn allotted Rs. 1724
crores only. Nationa! ood Comm-ssion
has furnished the deta.ls iegaid ng inter-
district comparison of growth of produc-
tion. The commiss:on has accepted the
fact that the growth of Bihir has either
been negative or nas been zero. These:
are the Government figures which I am
quoting. What I am stating is bascd on
these figures. The means of irrigation
play an important role in this councction.
The fa:mers of the country arc prepared
to work hard for increising the agricul-
tural production. In B-har, there was a
time when the farmer was considered lazy,
but pow the srtuation hus changed and
toduy the farmers and lubourers of Bibar
are going to Haryana, Punjub and othar
states are cngaged in agriculiural work.
In our State, the load of the population s
maximum on the land and means of
irrigation are minimum. If we do not
provide maximum  irrigation faciity
whether it is in reg.rd to underground
water or surface water, things arc not
going to improve.

In both the cases Bihar Stute is being
neglected utterly. In the year 1966-67
out of the fnnds released for major and
medium projects, whereis Maharashtra
was sanctioned Rs, 29 295 lakhs, Bihar
got the sa..ction of Rs. 26,688 lakhs only.
In the cose of minor srrigation also,
B:har was sanctioned Rs. 4,211 lukhs,
whercas Madhya Pradesh and Maharash-
tra were sanctioned Rs. 8,000 lakhs and
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Rs, 6,390 lukh: respeciively. In terms of
the population, the quality of the land and
labour of the people, Bihar shou.d get its
due share. I do not ask for more. When
funds are allotted unde: these items, due
care should be taken of it.  But just the
opposite happens In these cases. After
the Third Five Year Plan, the Government
has been uassuring thit special attention
will be paid to st.tes which are backward.
They willi be given special assistance. But
in spite of this, the Governmeat announce-
ment 18 being 1gno.ed.  We are ot aware
as to whit criteria ure adopted at the
time of disbursement of fuads. The States,
which are more developed are being
given more funds. We do not oppose the
allotment you are making to those States.
But s caompared to that ; the backward
States nust get more allotinen:,  But it 18
not being done these Jays.

There 13 no dearth of rivers in B:ihar
and also no dearth of underground water,
There are 4« aumber of major schemes hke
the Kos: :ind the GanJdak. There are
schemes like the Sone scheme, Punpun
scheme, Dagar Tilla yya scheme, Upper
S kari schieme an! so on. But all these
schemes ur: har ging fite.

The Tube-well Department s almost
defunct. It has no money. [t cannot
make payment o the euanp oyees. Tube-
wells are not work.ng these d.iys. In soch
a situation, f the Government thinks that
this matter concerns the State Gevernment,
then it is sure that Bihar will continue to
remain backward. [ want (0 say that no
area can be neglected and kept backward
for a long time. It .s only due to your
policies that agitations are t king phlce.
Terrurism and wrong tendencies emerging
in several states are posing a threat to the
unity and integrity of the country. If you
improve your policies, such problems
would not arise. In Bihar ulso some
unwanting things are teoking place which
are not good for the countiy.

fn Bihar, Nalania s cons:dered 8
drought prone district. Otherwise, its
farmers arc very industiious. There is
shortage of electricity in thut district.
Minor irrigation schemes gre there and
tube.wells are also working but the minor
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irrigations are not on that scale as they
should have been. Maintenance of tube-
wells is not good and drains have not
been connected with them.

Employees do not get sslaries. The
Government of B:hat should get assistance
from the Centre so that system of minor
irrigation 18 sprcad on a large scale and
other means of irrigation are put to use.
We have a coicrete propos:l. You have
dyg a cana! from Ganga :n U.P. and have
brought it towards South. You cun carry
out this work in Bibar at several places.
Because this c.uses a lot of harm to Bihar
when the Gang: 15 flooded with water.
While at one side water goes waste and
flows down to the sca, on the other side
there is drought in cectan parts. That 18
the time for ‘Hath 4° star. At this stage,
large quantities of water go waste and it
causes lisses to the natwon,  If you dig
canals from Ganga at Putna, Fatwa and
other adjowning pl ces  order to tike
that wa'er south ward, it wil be more
beneficial. You can coustruct wa'er rescr-
voirs on the plains adjacent to the hills of
Rajgir. 1t will .!so provide irrigation
facilitics.

Large <sums of money have been spent
op Uppcer Sak i Scheme in Bihar—and
the work has not so far been completed.
I am of the vicw thit good ur.gatioa
fac.lities can be prov.ded by completing
these schemes. I you can complete this
seheme. it wiil be moic benefical to
Nalanda, Gaya Jahanabad, Naivada ond
other dist;wcts  There .8 Jarge quantities
of water in North B har but 1t is not being
utilised. If you ut Ls< this water, green
revolution c.a be hrough: in Bihar.

With these words 1 express my thanks
10 you.

SHRI KESHAORAO PARDHI
(Bhandara) : Mr. Deputy Spcaker, Sir, |
rise to suport the Demands for Grants for
the Ministrv of Wuater Resources. The
Ministry of Water Resouice carries out a
very good work in the country.

Just now, one of our colleague was
saying that Maharashira bas been given
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more funds by this Ministry—and as
compared to that B:har has been given
less. T am of the view that there is no
such thing like this and the morey given
to us is algether a different thing. I am
of the opinion that this Munistry should
be provided more and moie funds because
cvery year the State of Maharashtra
suffers from floods and drought. Due to
this, both the people of Maharashtra and
its farmers face dufficultics. This Ministry
bhas to spend laige sums of money to
provide reliefs to the pecople and the
faimers. Keeping all these things 1n view,
everyone wlil agree that 1h;s depariment
should get more and more funds. If means
of irrigation are available ip each and
every state, it will increase agricultural
produce.

You know this very well that there
was a timce when we were not self reliant
in foodgra:ns and we had to import them
from other countiies. Now due to faci-
lities extended by the Government, our
country has been producing 15 crore
tonnes of f(oodgrains. Production should
increase with the rise in the population.
Therefore, until and unless irrigation
schemes are fully implemcnted in  the
couniry, this shortage cannot be removed.

In the Annual! Report of this Ministry
for the current yerr, it has been stated
that nation.] Water Development Avutho-
rity will connect G.nga and Cauvery. It
is a very good scheme. I)r. K.L. Rao. the
former Irrigation Minis er had subm.tted
this schemc. This scheme should be
implemented ut th: eatliest because with
passage of time the cost of the scheme
goes on escalating. Until and unless we
implement th.se schemes, we cannot bring
greenery in the country. It has been
observed that smali quantities of water
becore available through minor schemes
and irrigation is not done fully. Therefare,
unless we come forward with major
schemes, we will not be able to piovide
water to the entire country,

To-day when on the one hand the water
of Ganga flows down into the sea, on the
other side, South suffers from drought
due to shortage of water, From this point
of view also attention should be paid
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towards it. Secondly, the schemes of the
States coo ing for sanction should be
sanctioned at the earlicst. We had for-
warded a scheme from Maharashtra for
the concurrence of the Minisiry of Forest
and Environment. But its concurrence has
not so far been received. It is only to-
day that the hon. Mu:nister of Forest has
said in reply to a quesiion during the
question hour that they issuec the sanction
within 30 days. But it :s not so in pruc-
tice. As many as 33 schemes have come
here from Mahatashira from sanciioa, but
they have not so far been cle:red by the
Central Government. B :avin-Thadi
scheme is one of them. This scheme had
come to you for saonc:toa in the year
1974, but so far 1t has .ot been sanc-
tioned. Due to this our arcas becomes
affected by drought every yeir. Baavan-
Thadi, Gosi-Khurd, Dhapew.da, Sajehet:,
Rengefar, Sonekund, Ka:idi, Dongret,
Katang:, Sanvahini,, Kha'band: Canal
schemes in the Bhandar. Jdistr ¢t have been
pending sanction o. the Ministry of
Forest. Kasisroy P-oject has .lrcaldy been
prepared but that too cannot be com-
plieted because of the Ministry of Forest
Baavanthadi scheme is a jo:nt irrigation
project of Madhya Pr.desh and
Maharashira on which Rs 22 crores
have been spent. The work was started
in 1974 but was discontinued due to the
enactment of Forest Law in 1980. Seven
years have elapsed since B avanthad: Pro-
ject had been staried. The canals h.ve
been consiructed a1nd the work on the
dam hus started. The cost of the project
which was Rs. 37 to Rs. 38 crores has
reached more than Rs. 100 crores. The
more the time is taken to give clearance
to the schcmes, the more the cost will go
on increasing. The collector of the region
and the State Government have assuied
to release some other land in place of the
forest land taken for B :avanthadi project.
Provision of funds has been made for
releasing land and for tree p'antation. The
sooner this scheme is granted clearance by
the Central Government, better it will be.
In this connection the action from the
Water Resources Minisiry and (he Forest
Ministry is urgently required.
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Mr. Deputy Speaker, Sir, although
some States are h.aving Inter-State Water
disputes but Muadhya Pradesh and
Mahurashtra have no dispute between
themselves. The Chief Ministers and the
Ministers of both the States decide the
matters after having negotiations among
themselves. Both the States send schemes
unanimously for cle.irance. So such
schemes should be given ciearance as early
as possible. The whole area to be watered
from the Baavanthadi project is a paddy
area. Therefore, from the view of the
rice crops, its irrigation is vely necessary.
Rivers like Baavanthadi and Bangaga are
perennial rivers. After the rainfall, their
waters flow 1nto the sex .nd it is not
available to the frsmers to irrgate their
land. An hon. Member h's sad :bout
Gus:khurd project a duy before yesterday.
Under this project water will b: sunplied
to Bhandura, Chnderpur, Gadakirodi
districts etc. It was sa'd e.rler that
this area cont:ins mangancse and gold.
When we are able to explo.t many things
from the sea, we should pay uattention
to these thirgs also.  The water flows into
tiie sea without ils being put to  any use.
The Bangangi river emn.ites from
Madhy. Pradesh .nd flowing via Muha-
rashtra  joins God.vari mn Andhra
Pradesh, The tribunat h s also g.ven its
verdict that by 2000 A.D. its water should
be used. Otherwise a great crisis of water
will arise. This needs immediate cousi-
deration.

S:r, as many as 33 projecis of Maha-
rashira are pending with the Central
Govsrnment for cle.rance. [ would like
to request the hon. Mnister to grant
clearance to these projects without delay.
More the funds arc spent on the rrigation,
more the benefit 1t wiil give. In the
20-Point Paogramme, emphasis has bcen
laid on icrigation but we find that we
have been able to bring 67.%5 million
hectares of land under the Sixth plan and
in the Seventh Plan 4.55 million hectares
of land have bcen brought under irriga-
tion in the past two months whercas 12.9
million hectares is the lund area. If this
is the progress, I don’t think that you
would be able to bring green revolution
io the whole country. In view of this, the
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Government should release maximum
fu: ds for this purpose. You have to pro-
vide assistance to the farmers during
diought. By releasing funds for irrigation
you will be able to reduce the expenditure
to be incurred to check floods and this
can be spent to provide more means for
irrigation and thus the production of
foodgrains will increase.

With these words, 1 convey my thanks
10 you and supporting the Demands for
Grants pertaining to the Munistry of
Water Resources, | conclude.

SHRI KAMLA PRASAD RAWAT
(Ba:abanki) : Mr. Deputy Speaker, Sir,
Barabanki, Sitapur and Bahraich are
having problem of seepage due to
Sharda Sahayak Canal. Rai Barielly also
comes under it, problem of seecpage has
arisen on 1he both sides of the route from
which this canal is passing. Barlier the
farmers were quite affluent but pow due
to this seepage they are starving. I would
suggest that if drains are constructed on
both sides of the canal, water will flow
down from them and the problem of
seepage will be solved. The production of
foodgrains will also increase as before.

The water of these big canals 18 diveried
to the small drains and rivulets of that
region. As a result thereof this problem
has arisen on the areas which are near the
banks. They get affeciod from the floods
also. Similarly in the whole couantry, and
particularly in Uttar Pradesh and Bibar,
water gets acoumulated at different places
and turp into lakes. Thousands of acres
of land have submerged in those lakes. If
the water of these lakes s released in
some big river by constructing dra:ns,
that water can be used for irrigation and
the production of foodgrains will thus
increase,

Our Government had sunk a
number of tubewells bat the farmers
do not get electricyty their
tubewells. Sometimes they remain »out
of operation due to the techmical snag
and sometimes due to some other reasons.
This causes loas to the crops and the
farmors are groaning. The Government
tubewells that have been sunk should be

repained so that the new paddy orops of
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this season may be irrigated.

Tubewells should be installed at those
places also where there is no facility of
irrigation at present. There the farmers
should be provided maximum concessions
so that they may be able to irrigate their
land by installing small pumps.

Our Government has set up Central
Water Commission, Flood Commission,
Irrigation Commission, River Commission
and a pumber of other commissions, but
we have been able to utilise only 20 per
cent the total water available to us and
bave not been able to utilise the entire
water properly. If we utilise the
water properly the problem of power
shortage can be solved and the means of
irrigation will slso increase. We have
given slogan of Green Revolution and we
feel that we have achieved self-sufficiency
in the matter of foodgraina but we can
further increase the production of food-
gains. A'though rain has proved a boon
for wus but it also brings floods, soil
erosion, cyclone and natural calamities
aloog with it. We will have to prepare-
ourselves to face such eventualities
in advance. I represent the
constituency where there was devastating
floods last time and the Prime Minister
had visited that area. The entire popu<
lation of Barabanki was rendered home-
less. Floods occur there oftenly because on
one side there is Ghagra river and on the
other is Gomati river. Due (o this, a
large area gets submerged and a small
island emerges there. Kalyani and Reth
rivers flow in that region. They overflow
during rainy season and submerge all the
routes. The Government should pay
attention to this problem and complete
arrangements should be made before th?
floods occur.

With these words, I thank you for
giving me an opportunity to speak.

[English)}

SHRI M.R. SAIKIA (Nowgong) : 1
rise to speak on the Demands for Grants
relating to the Ministry of Water
Resources,

Our country is primarily and agricul-
tural country. About 80 per cent of the
people depend on agriculture and this iy
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the most important occupation of the
people of India. But this primary occu-
pation of the Indian people suffers from
floods, drought, soil erosion on the Ganga
basin, the Brahmaputri and Barrak basins
and on the basins of other big rivers of
the cauntry. For months together every
year we find miillions of hectares of lands
are submerged under the shect of water
which completely eliminate the possibility
of monsoon kharif crops. In most of the
areas, poor irrigation system is largely
responsible for prolonged inundation of
the area. Water stays in the areas because
it has nowhere to go. Thus we find that
this primary occupation, namely, agricul-
ture, suffers from flood, s0il erosion and
drought. The floods inflict deep wounds
on the human memories, topography and
on the lJocal economy. Water vacates
these areas only when winter rabi crops
are grown in some other arecas. These
areas can be cuitivated oaly for four
months of December to March. In the
months of April and May, it becomes too
dry and from WMay onwards it becomes
too wet. Therefore, I urge upon the
Minister for Water Resources to take up
some cffective programmes for exploration
of water for the benefit of the pecople. We
have seen that some projects have been
taken up, such as, construction of dama,
embankments and bundhs here and
there, but even then 1 find that the gap
between the irrigation potential and its
utilisation has been widening because of
poor irrigationsystem because of absence
of adequate number of canals and because
of the inadequate communication system.
Therefore, 1 urge upon the Minister to
look into these aspects to have adequste
number of canals, to improve the
frrigation system and also to improve the
communication system so that this gap
between the irrigation potential and its
utilisation can be narrowed down,

What we find is that even in the case
of some known wildest rivers in some
countries, such as, Egypt, Tanzania and
China, they have been tamed for the bene-
fit of the people. Therefore, the people
of India find it very difficult to digest why
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similar projects cannot be taken up by
the Government of India for the benefit
of the people of the country. In this
connection, I would like to mention about
my State, Assam. Assam suffers cvery
year from the fury of floods causing huge
damages to the standing crops, both agri-
cultursl and commercial, and also domag-
ing dwelling houses, school buildings,
bospitals, roads, bridges, forests and
fisheries. People are compelled to shift to
the higher places. Last year's heavy floods
chused d amagc to the extent of Rs. 400
crores. Water resources in the easterm
part of the country have high prospects
for taking up anti-erosion measures in
Brahmputra and Barak vallcys, which
g8'ves scope for development of power,
and development of power will decidedly
attract more industries, thereby raising the
level of economy of the reg-on. For that
purpose perhaps, the Government of
India, in 1981, cooastituted the Brahm-
putra Board (o prepare a Master Plan to
control floods and ercsion caused by
Brahmaputra and Barak rivers. After
several years of survey and investigation
and research work, they prepared a multi-
purpose project known as Subansiri Pro-
ject. This project will be one of the
finest piojects in the Himalayan region
and it wili be a major step towards bar-
nessing the waters of Brahmpuira and its
tributaries, for the benefit of the people.
This will provide scope for exploration of
water for irrigation, flood control, pre-
vention of erosionm, generation of power
and other associated benefits such es
development of tourism, development of
pisciculture, and development of navi.
gation, otc.

In regard to flood control there will be
substantial benefits. In Subansiri Basin
the average flood moderation will be of the
order of 1.5 metres. In the Brahmaputra
Basin it will be of the order of 0.5 metres
in pormal flood and 0.2 metres in higher
flood. In addition, due to tappiog of
excess silt, it would be possible to take up
cffective anti-erosion meesures in Brahma-
putra Subansiri Basin. The cost of the
project would be around Rs. 3068 crores.
The Project will bave a hydro-power
installed capacity of 4800 MW. The cost
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of the installed capacity would be only
Rs. 65 lakhs per MW and cost of genera-
tion of power will be 21 paisa per unit.
If this project is completed then it witl
definitely provide scope for the develop-
meot of large anumber of small, medium
and large scale industries in the North
Eastern Region.

After meecting the local needs this pro-
ject will be able to transmit power to the
neighbouring regions. In addition it will
provide employment to 10.000 people.
During the last forty yeuars of indepen-
dence, people of North Eastern Region
could not obtain minimum standard of
living. Frustration and anger is hovering
on the region. Therefore, 1 request the
hon. Munister to fook into that aspect and
kindly to approve the schemes and take
steps for carly implemeniation of these
projects. This will go a long way in the
development of the economy of the entire
Legion.

Lastly I want to draw attention of the
hon. Minister about prediction of earth
quake in Dhemajii of North Lakhimpur
district. This cannot be igoored. It is
the most scientific prediction and people
have becn perturbed and tension is pre-
vailing 1 the minds of the people of the
area. Therefore, while giving reply to
the debate on this subject 1 think you will
enlighten the House about the steps he
proposes to take to meet any emergency.

With these words I conclude.

DR. PHULRENU GUHA (Contai) : I
stand tu support tbe demands of the
waler resources.

Water is one of the sources of life for
all living beings. But, unfortunately, the
country does not have any water policy.
Water is ooe of the most valuable resour-
ces among the natural resources. We
are not in a position to utilise water
resources properly. So, efforts should be
made to utilise alt available water resour-
ces to the fullest extent possible. If it is
done, we can have assured water supply
for irrigation and drinking. There are
many areas which are chromically drought
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prone. ‘These areas must get top priority
and then not only drought disappears but
also the entire country prospers. Provid-
ing drinking water i8 most important
point. Another important point which
we should bear in mind is to give priority
to agriculture.

We sce many controversics -arising bets
ween states with regard to water, irriga~
tion, etc. Here I would like to say that
there is dispute between different states.
But we should not forget that rivers start
from mountain and go to the sea. Sir, it
flows from one State to another. I would
request the hon. Minister to consider why
the rivers should not be nationalised.
Why should it be said that it is in this
State or that State ? It should be consi-
dered and treated that it is for the whols
country.

Coming to the irrigation, Sir, it is one
of the major points of the 20-Point Pro~
gramme in the Plan sector. It must be
given the first priority. I would reguest
the Government of India again to nationa-
lise all our rivers in the country. As far
back as in 1962, the Irrigation Commis-
sion suggested that there should be an
overall plan for the development of the
water resources. As far as I know,
nothing has been done so far. There is a
lack of an integrated approach. The
irrigation potential has to be integrated in
the crop pattern and land development
on the one hand and the credit that is
needed by the farmers on the other hand.
The plan should contain not oaly the big
irrigation projects and canals. It is good
that we have big irrigation projects. But
what adout the small and medium irriga-
tion schemes ? Unless we have small and
medium irrigation facilites all over the
country, our country will never prosper.

Sir, we should have deep tube-wells,
shallow tube-wells and river lift irrigation
can also be done. Here, I would like to
say that we do take steps to instal tube-
well pump-sets, undertake lift irrigation
schemmes, etc. But what happens is that
after a few months or even after a year or
so, they do not work. There is no
arrangement for - repairs and that is the
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trouble. 1 would request the hoa.
Minister to see that solar energy becomes
popular in the village side, we should try
to use solar energy for the irrigation pur-
poses. I would like to say that the land
in Midnapore s very fertile, but we do
not have water there. That s why we
could not make much contribution to the
development of the country. Sir, in my
constituency, Contat, there are 30 many
viliages where we do not get drinking
water. 1t is paioful to see that even now
there is no drinking water 1n soms= of the
villages and the people have to go for a
long distance 10 feich drinking water.
The farmers in the villages will be in a
position to get themsclves involved 1n
various irrigation schemes f they are also
involved in planning and management of
the irrigation schemes. Otherwise, we will
not be able to get the prograrbmes smple-
mented for the villages. The engineers
are authorised to look after the irrigation
and I am sorry to say that many of them
do not know what is to be dope 1n regard
to irrigatron. They should be traiwned
properly. That is my requcst.

Sir, I would like to bring to the notice
of the hon. Minister 18 that in many
areas of Midnapur and Cont.u: people are
facing acute drought and Hood situation
every year and the Government should
take immediate steps to ameliorate the
condition of the people in the drought and
Bood affected areas. [ would like to
mention that the hon. Minister of Water
Resources has mmportant role to play in
the field of optimum and effeclive deve-
lopment of water resource n our country.
There is the necessity for evolving and
implementing a National Policy for effec-
tive development of management of
water resources but in our country un-
fortunately there is no National Walter
Policy. 1 repeat this again and agsain.
The development of irrigation facilities 1n
our country still remains very much neg-
Jected. The fact remains that no Five
Year Plan had achieved the target for
irrigation facilities. Sir, our country has
got plenty of water. The main problem
is how to use it scicatifically. Delay in
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the execution of projects caused enormous
loss to ths country om account of cost
escalation. The on-going projects should
therefore be completed on priority basis.
It should never be delayed.

Sir, our country is subjecied to twin
calamities of drought and flood. While
one area is suffering from acute drought
situation, the other part of the country 18
faced with flood situation. I am very
sorry to say that the problem of flood
arises because of lack of scientific
management. As 1 have already stated,
there is inter-State dispute about the river
water use and we should unan:mously
agree with ope voice that there should be
no conflict between the States because of
river water distribution. Otberwise, the
people of the country will suffer.

1 would like to say that India is sur-
rounded by sea. Why should we not use
the sea water for irrigation and drinking
purpose after treating the water scienti-
fically ? The Government has pot yet
thought of using sea water for drinking
purposes. Sir, it 18 the aim of the country
to increasc food production and bring
more and more area under irrigation with
the provision of water for the ficlds. It is
not the farmers' responsibllity as well as
the State Government alone to do what
all they could for Increasiog the food pro-
duction. But the centre should aiso see
that proper irrigation facilities are pro-
vided to them by implementing various
schemes. I do pot wast to go into the
details.

Now, coming to another point, 1 would
say that epough pumber of trees are not
grown throughout the country. Though
there are rules to this effect, they are not
being foliowed. On the other hand,
there is reckless cutting of trees in many
areas and therefore soil erosion takes
place. That is why there is ecological
imbalance in the country.

Lastly I would like to mention that
there was a scheme namely Bbhagavanpur
Nandi Gram Master Plan which was
approved. It has been pending for the
last cight years. This scheme has already
besa approved by the Plasning Commis-
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sion. But I am sorry to state that up-
till-now the scheme has not been taken up
for implementation and the result is that
the people are suffering, We demand
that the scheme should be implemented
as soon as possible because people have
been agitating for immediate implementa-
tien of this scheme.

SHRIMAT]I JAYANTI PATNAIK
(Cuttack) : Mr. Deputy-Speaker, Sir, I
support the Demands for Grant of the
Ministry of Water Resources. Sir, the
principle consumptive use of water has
becen for irrigation. Nearly 835% of the
uwse of watcr has so far been for agricul-
ture. The irrigation potential created in
the country through different sources in-
creascd from 19.5 million hectares at the
time of the independence to about 60
million hectares at the end of the Sixth
Plan and 1t is expected to reach 113
million hectares by the turn of the century.
Sir, 1 must say that there is a large
regional variation in percentage of culti-
vable arcas brought under irrigation.
These are some States Like Orissa in which
the percentage of cultivable area irrigated
is not much below the national average
but also the poteatial water resources has
been under-utilissd to s large extent.

MR, DEPUTY-SPEAKER : Shrimati
Jayanti Patpaik, you may cootinue your
speech when we mest again after Lunch,

13.00 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

s e e, et

The Lok Sabha re-assembled after Lunch
at four minutes past Fourteen of the Clotk

{MR. DEPUTY-SPEAKEK in the Chatr],

DEMAND FOR GRANTS, 1987.88—
CONTOD.

Ministry of Water Resources~-~Contd.

MR. DEPUTY-SPEAKER : Now, Shri-
mati Jayanti Patoaik may continue.
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SHRIMATI JAYANTI PATNAIK
(Cuttack) : Sir, there are four river valley
projects of Orissa—Rengali, Kolab,
Subarorekha and Upper Indravati. The
irrigation benefits envisaged from these
projects will not be availed of except to
a very limited extent without tae provision
of funds for the distribution system. The
head-work of the projects will be com-
pleted without the construction of the
distribution system. So, there will be
work of water and it will go down the sea.
It is beyond the means of the State
Government to mobilise financial resour-
ces of such magnitudes on its own. The
Central Government must come to the aid
of the State Government liberally and
provide funds for the construction, deve-
lopment of the distribution system of
these multipurpose projects and for the
optimum utilisation of created reservoir
capacity.

Secondly, 1 would like to mention with
regard to the maintenance of the existing
projects. 1 would l.ke to given an instance
at this stage. The lands lying near the
tail-end of the canal do not get water.
They should be properly maintained. The
maintenance problem of major irrigation
projects is aggrevated mainly due to
cxcessive silting and as a result of indis-
criminate deforestation for which a large-
scale plantation is the only answer.
Integrated Soil Conservation measures are
also very much necessary in the catchment
areas of flood-prone rivers. Orissa is one
of the States through which four Inter-
State Major rivers viz. Mahanadi,
Branmani, Subarnarekha and Manchkund
with their petwork of tributaries or bran-
ches flow. The basins of these rivers are
very much subject to frequent flood
hazards. So, there is the necessity of
Central Assistance for taking up Ioteg-
rated Water Management in the Catch-
ment areas of these rivers in a large scale.
It is believed that the Central Govern-
ment bhas taken up such schemes for the
Indo-Gangetic Basin covering 7 States and
one Union Territory. Such a scheme
also, as mentioned above, should be taken
up because s0il erosion problem is a very
serious and severe problem. 100 Per cent
Central Assistance should be mads for the
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soil conservation measures, which are
necessarily to be taken up in catchment
arcas of these rivers.

For the optimum utilisation of scarce
water resource available from different
irrigation projects, water management in
the ayacut of major and medium rriga-
t'on projects should be done more exten-
sively through Command Area Develop-
ment Authority. In Ozxissa, there are 4
Command Area Development Authorities
providing the Command Areas of Maha-
nadi, Sa'andi and Hirakud projects,
There is necessity for extending such acti-
vities to the ayacut of medium irrigation
projects. It should be extended. One of
the important points here is the drainage
problem. Drainage congcstion is a major
problem faced in the deltaic belt of
Orsissa where irrigation system is more
than a century old. This dra:nage cop-
gestion occurs partly due to the excessive
silting and partly due to thc encroach-
ment of the natural drainuge system. As
a result of this, it gives rise to excessive
flooding during the rainy season and afso
it gives rise to water-logging in the irri-
gated areas. A drsaipage master-plan for
Moahanadi delta Command Area and a
comprehensive Delta Development Plan
are being prepared by the State Govern-
ment and it is believed that there 8 a pro-
posal to sponsor this project for the
World Bank assistance and the Central
Government should support this venture.

There is a need for proper project
management and timely allocation of
funds for completion of large irrigation
projects in time. The Seventh Plan cnvi-
sages concentration of on-going projects
and does not provide for new schemes
except in case of minor and medium
irrigation schemes in drought-prone areas,
backward aress and tribal arcas. So, we
do not want to say against this principle.
We are very much within this principle
bu it shoutly be liberally interpreted
particularly for the State like Orissa which
has achieved 26 per cent of irrigation
coverage as against the nat onal coverage
of 47 per cent. There should be deter-
mined effort to bring such States on par
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with the national average. It is also
warranted by the strategy for the improve-
ment of the cultivation of rice in the
eastern region. While this may be the
approach for sanctinning new projects, the
management of projects should be taken
up strictly as per schedule so that there is
no time over-rua leading to best escala-
tion.

Apother important thing is this. One
of ihe reasons for delay in exccution of
frrigation projects 18 the delay in giving
clearance uander th:= [ orest Coaservation
Act. This should be lovked into because
there arc some piojects in Orssa which
have pot been cleared because of thia.

Construction of water harvesting struce
tures should be an integral part of
management of m:cro water sheds because
they bave been very popular, they are very
cost effective and the gestation period 18
less. These projects should be taken up
exteunsively.

In the coastal areas there are a numbes
of creeks which can be bonded with lesser
cost to provide irrigation as well as drink-
ing water 1n such arcas which ure mostly
saline. Such projects are taken up under
RLEGP, but the Government of fadia
should develop a comprehensive policy
framework for exploiting creek irrigation
potertial.

I now come to ground water resources.
Out of the potential of 42 million hectare
meters, only 24 per cent is utilised at pre-
sent. Concerted efforts must be made for
the utilisation of the balance resource
potential. We should go in for this be-
cause the burden of public investment is
comparatively less, the gestation persod is
less and 1t does not involve large scaie
depression or submerging valuable agri-
cultural land or displacement of buman
population, and so on.

While emphasis should be given oo
construction of lift irrigation projects in 8
large scale to utilise the ground water,
this should be done in a planued manner
to ensurc that the ground water drawn
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from different areas is recharged suffi-
ciently. This can be done by checking
the run-off of rain water by suitable soil
copservation measures.

Besides this, there should b: an expan-
sion in the network of rural electrification.
Also there should be reliability of avai:l-
able electricity without voltage fluctuations.

Field channels should be provided for
the ground-water potential and financing
institutions like the NABARD should
come in a big w.y {0 finance these pro-

thso

Water is a basic human need. We are
very happy to sce that our Prime Minister
has tuken the nt:ative to formulate the
National Water Policy with a view to
assesting the overall resource availability
of surface and ground wuter, projecting
the demand for water resources for
domestic, municipal, agricultural, indus-
trial, navigational and recreational re-
quircment and devising a strategy for
demand and supply management and re-
source conservation,

Faithful implemcentation of this policy
should involve a  multi-disciplinary
approach covering the entire gamut from
the catchment area treatment to command
area devilopment with due regard to all
aspects  like  engineering, agricultural,
eavironmenial, ecolog:cal, water manage-
ment and distribution.  This reorganisa-
tion of the erstwhile frrigation Minisiry
into the piesent Munisiry of Water Re-
sources Devcelopment s 10 line with this
approach.

Other navigational points should be
looked into. Recreational points should
be looked into. Iln Orissa the Chilka
lake is also there. All thesc things
shouid be looked into in a comprehensive
way,

We have seen that there was some pro-
posal to form a National Water Grid to
divert water fiom surplus arcas to areas
which have not been cndowed with ade-
quate water fesouic.s. This idea has o
be pursued in the cootext of npational
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development. However, the requirement
of the States within a partieular river
basin should be fully considered before
working out the actual surplus to be
transferred to other regions.

With these words, I support the
demands for grants of the Ministry of
Water Resources.

DR. AXK. PATEL (Mechsana): Mr.
Deputy Speaker, Sir, I rise to express my
views on the demands for grants of the
Ministry of Water Resources. Even after
four decades of independence, we are not
self-sufficient in water. Water is required
for drinking purpose as well as for irri-
gation purpose. Today in India there
are 4 number of wvillages where people do
not get hvgenic water for drinking pur-
pose. They have to depend e:ther on
ponds or wells for irrigation and that is
why a lot of land is kept unirrigated.

Our Ind:an economy is agro-based eco-
nomy. 1f we pay more attention to irri-
gation, 1 think our national economy will
be very good. Even after four decades of
independence, sufficient attention is not
paid for irrigation. City areas are deve-
Joped whereas proportionately villages are
not developed. Farmers are getting
frustrated, their farming has become un-
remunerative and that 18 why today so
many farmers of different states arc on
agitation only because they cannot afford
farming. For Punjab farmers the cost of
production is chcaper whereas for Rajas-
than or Gujarat farmers, the cost of pro-
duction s three or four times more. For
this reason farmers should be given facili-
ties of irrigation.

We should take note that countries like
Israel is quite independent cven though
resources of water are much less there.
They produce better varieties of fruits,
vegetables and they utilise every inch of
the land. Whereas in our country we
have got sufficient land, sufficient water
and if we make use of this water properly
there would not be any problem.

For the last so many years inter-linking
of the rivers is talked of ; butit ig nog
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seriously thoughe of. I thiok it will help
overcome two things: it will prevent
drought and in case of flood also it will
help very much.

I will restrict my speech to Gujarat
only. Gujarat is having drought for the
last three consecutive years and today the
pos:tioo is the worst there. Out of 22000
villages, 18000 villages are affected by
drought. The only solution for Gujarat
is the Narmada Project. About 35 years
back the stone for th's project was laid
by the late Hon. Pandit Jawahirial Neheu
and today tha stone is lost ! Award was
given three or four years bick ; but there
is no further progress in this cise. 1
request the Hon. Minisier to look into
this matter, especially the Narmadia Pro-
ject of Gujarat which is the only l:fe-
saving thing for the people of Gujarat, as
early as possible an1 give these fac:lities
to the peopie of Gujarat.

At present irrigatton 0 Gujarat is
ma'nly based on tube-wells and the sub-
sirata water is gctiing depleted day by
day. Today tube-wells are non-remunera-
tive and it has become very difficuit to
extract water from such deep strata.
That is why the only solution is the
Narmada Project. 1 oncc again request
the Hon. Minister to give priority for the
Narmada Project’s eacly implementation.

(Transiation)

SHRI JAGHDISH AWASTHI (Bilhaur) :
Mr. Deputy Speaker, Sir, I would like to
congratulate the Minister of Water Re-
sources through you. The hon M nis'er
has run the aflairs of his Minisiry very
well. 1 would like to avail of this oppor-
tunity to submit a few poins.

Our country is facing the problems of
floods and droughts for a long iime. This
Ministry is responsible for fooking afier
these problems. Every year floods occur
in our country. A number of schemes
are formulated to check these floods but
these schemes are not accorded much
importance. Bvery year when flonds
opcur we think of formulating new
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schemes for future so that the country is
saved from the floods and droughts, I
would request the hon. Minister to for-
mulate comprehensive schemes to meet the
problem of floods and droughts and
implement them.

The Government has provided canals,
tubewells, pumping sets for the bencfit of
the farmers but these have become obso-
lete. Every year thc area required for
irrigation increases but the number of
canals remains thc same. You mught
have seen that where cunals have been
coonstructed and whore 'Kulabe' have been
installed, these have become outmoded.
The farmers do not get the required
quantity of water for irrigation. Most oJ
the tabewells that h:ve been sunk in
Bithaur are lying out of order. The
Central Government had sent a Survey
Committec for investigating the situation.
Their report has been received and it has
been proved that tubewells have been sunk
without surveying the urea. Therefore,
the Government should instruct the State
Governments that in futurc whercever tube-
wells are to be nsi.led. they should
carry out the survey of the underground
water whether the watcr is brackish or
sweet. Oanly after carrving out survey of
the area, tubewclls shouid be sunk there.
Ia this way we can avoid wustage of
fands,

There is acote problem of dr.nking
water in the rural areas. The State
Governments have inst:lled handpumps
in place of wells in the Har:jan colonies,
The cost of instalilag a handpump comes
about as much as Rs. i0 to 15 thousands,
But it has come to notice that there is no
provision of their mautenance As a
resuit thereof, the handpumps get out of
order. 1 would like to requcest you that
wells should be sunk in those backward
places where handpumps are proposed to
be provid.d so that the rural people could
get water permanently,

Besides, there 18 a problem of drinking
water in the big citics also. 1 have
raised the issue of Kanpur metropolitan
city in this House a number ot times and
bave submitted that the Kanpur is one of
the big citics of Norh India and people
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there are facing problem of drinking
water. The people of that city pine for
drinking water. In 1982 the Central
Government had sent a team to locate
the site for constructing the Ganga
Barrage. The report was sent to the
State Governmeint in 1982-83 but no
problem has been solved uptill now. 1
would like to request the hon. Minister to
pay attention towards this serious pro-
blem of Kanpur and nstruct the Stare
Government to send the report to the
Centre soon which it has seot for rev.ew
so th.:t the work on the Ganga Barrage
Programme is started.

In the rural areas where floods occur,
it causes vast devastation 1o the crops.
You should pay attention towards water
driamnage. [ would like to request you
that & survey should be conducted of those
plices where water gets accumulated and
which causes damage to the crops of the
farmers. At such places drainage should
be provided so that farming could be
done properly and water could also be
utilised. During the rainy scason, water
gets accumulated in the villages and it
causes loss of agriculiural production. 1
would like that the hon. Minisier should
pay his attention to the problem of sub-
mersion of land in rural areas of the
country.

1 would like to make one more sub-
mussion nbout the metropolitan city of
Kanpur. Dirty water gets mixed with
clean drinking water and people of the
city are forced to drink this dirty water.
1 want thit you should pay .ttention to-
wards this problem. You arc going to
clcan Ganga. The mainstream of river
Ganga has gone four kms. away from
Kanpur. The peuple of Kannur are
supplied water from Gunga. You should,
therefore, pay attention towards this so
that people of Kanpur could get drinking
wuter. 1 wouid also like to suhmit 10 you
that the canals have become very old and
water cannot be supplied through them.
1 want that a survey of the command
area should be conducted and Govern-
ment tubewells should be drilled in the
areas which cannot be irrigated through
canal gystem. If yon do mot make such
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an arrangement, how would the farmer be
able to irrigate h's land. I would like to
subm t to you once ag.in that this prob-
lem shou!d be solved by conducting a
survev n this regard.

‘Semi-Buasha’ law s in force since
B:i:itish rule. When the rain water mixes
up with cenal water that rain water ig
consilered to be canal water and irriga~
gation tax is lev ed on the farmers. This
s a very old law. 1 have written to the
State Government many a times in this
reg.rd, but no action has been taken 8o
far. I would request you to pay attention
towa'ds ths. 1 want that rain water
should not be considered canal water and
hence tax on ihis account should not be
levied on farmers. Tax being levied by
the Goverament 1s 4 great injustice to the
farmers.  Therefore, .t should be amend-
ed accordiaglv.

1 wou d also like to submit to you that
if the problem of Ganga barrage is not
solved, it would de initely. Create diffi-
culties to the people of Kanpur. 25 years
have passed when this project was formu-
latcd, but no action has so far been taken.
I would, therefore, request you to pay
atteation towards this.

With these words, [ conclude and
support the Demands for Graats for the
Mun:stry of Water Resources.

(English)

SHRI K.S. RAO (Machilipatnam) :
Mr. Deputy Speaker, Sir, 1 rise to support
the dem.nds tor grants for the Ministry of
Water Resources.

Basically I waated to bring to the notice
of the Hon'ble Minister that constraint
of resouices need not be a problem for
this Ministry because the entire technology
involved in the construction of projects
for utilising the water resources of this
country is only indigenous. We have not
only water, but »lso the manpower and
enough number of technologists and the
required technology in this country. So,
it is only to find some resources consider-
ing it as a loan cither from any nstitution
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or from the Budget. It cin be repaid
very comfortable and very easily back by
creating ‘assets on wealth to the nation as
well as regular income for the peaple in
the country, 1If thec Government does not
find adequate resources, it can find cut
other ways. [ just wanted once again the
hon’ble Minister to hear it. When the
agriculturists are interested in getting the
groundwater, the Goveinment is only
jending morey and getting it back with
interest moy be soft loin. But when it
comes to the construction of major pro-
jects, thousunds of crores of rupees rre
being given either by the Government of
India or the Stite Government without
keeping any direct burden on the farming
commun'ty. In fact, by construction of
the major projects or m:nor projects,
every farmer is being benefited bv virtye
of increase in the value of his land which
js not otherwise being utilised a'l the time.
The value of the property is going up, and
by vittue of the project, his ability to
raise the crop and get incomc is alco
going up. I do not mean that the
Government of India must put levy on
them or burden on them in an excessive
manner, but in case they do not find
resources, 1 think, with the consent of the
farmers, they can think of taking up any
number of projects . the farmers will
share the burdcn of the cost of the pro-
ject to be rscpaid in a span - f ten to
fifteen vea-s. In sch a casc, there need
not be any difference of opinion b:(ween
the States and the Czntre. They can
always clear any number of projects pyt
forward by any State. And, when it
comes to dstribution of water in the
inter-State river<, an immediate decision is
required to be taken by the States nnd
the Union Government.

There was an uproar from the Govern-
ment of Andhra Pradesh on seversl
occasions in regard to th: clearance of
various projects, namely Telugu Gonga,
Polavaram and Ichhhampalli.

N

SHRI ILA. DORA (Srikakulam) : And
Yamsadhara also,
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SHRI K.S. RAO: That has llmdy
been cleared. The Unlon Minister had
calied the two Chief Ministers ; your Chief
Minister was reluctant to come. The
Union M:nistcr was able to coovince
them and :n the interest of the people of
the State the project bas already been
cleared and the matier is over. There is

no more discussion ip regurd to that.

The importance of Polavaram Project is
not only to cultivate 7.25 lakhs of acres of
land but also generation of 750 megawatys
of power. As is known, the cost of genera-
tion of 750 megawaits of power is more
thin Rs. 750 crores, besides 7.25 lakhs of
acres of land to be cultivated within the
cost of Rs. 500 crores. As against ths,
the proposed cost of the project 18 Rs.
1284 crores. In view of this, the Govern-
meat must jump and clear that project,

Not only that, 70 TMCFT of water can
be diverted fiom Godavari to Krishpa
which will also solve the problem of
availability of water in Krishoa for clear-
ing Telugu Ganga. There also need pot
be any dispute or m:sunderstanding bet-
ween the various States in which river
Kiishna is flowing and where the water
h1s to be shared. If a c ol thinking was
to be given by the Chief Ministers of the
three St:tes as well as the Union Minister,
this problem can be sorted out very
eas'ly without any cootr.ve;sy and the
project cleared.

In reg:ird to Ichh impalli, the problem
is bctween three States. This c.n also be
cleared in the same method. This would
also rot give any opportunity to the State
Government to criticise that the Govern-
ment of India is not taking initistive to
clear the projects. The burden will fall
on the State Government to find out re-
sources for complecting the projects at an
early date. In that case, the Central
Government can find fault with them in-
stead of their finding fault with the
Government of India. I wish the Union
Minister to take this attitude and let not
the employees of the Central Government
be found fault with.
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If the water resources are developed in
any State, it is a wealth of the nation
and pot wealth of the State concerned
alone. By constructing these projects, not
oaly assets are found, but so many other
cvils like price escalation, unemployment
foreign exchange etlc. can bs solved. This
would help create better understanding
between the States and the Centre. So
maany other things can be sorted out by
carly clearance of these projects.

I request the Union Min.sier to take
initiative evea when certain Chief Ministers
arc re uctant by virtue of their sheer ego,
becauss of which crores of prople are
made to suffer and inconvenienced. Let
not the ego of any politician hamper the
way of the welfare of the people.

In case certain Chiel M nister has made
it an issge of personnel ego let the Union
Min:ister come forwird. No ego should
coine in ther way. The Un.oo M niste:
can always take initiative unJd invoive
Chief Mun:ster and c'ear this project. It
is for you to decide in time.

SHRI N. YENKATA RATNAM : 1|
think you are referring to the ego of the

Ceantre.

SHRI K. S. RAO : It s for you to
decide which Chicf Minister has got more
ego and is spoiling the future of the
people of the State.

Sir, the question of resources also is
well known and 1 undeistand about 186
projects which huve beeo start.d in 1951,
are still on-going. It is a pathetic situa-
tion. Sir, these rcsources have to be
distributed only on remuaerative projects
and these projects should be completed 1n
time-bound way. The division of these
meagre resources in various projects is
costing the nuation very heavily, The
States should be advised that they should
not go in for new projects until the on-
going projects are completed fitst so that
the thousands of crores of rupees wh'ch
are being invested on the on-going pro-
jects give dividend at the earliest.

The other day, the Hon. Chief Minister
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of Madhya Pradesh was telling, 7,000
crores are invested on the on-going pro-
jects which are there :0 Madhya Pradesh
alone and on which 80 to 85 per cent
work has been completed and only 10 to
15 per ceat is still remuining and in case
if this 85 per cent of the 7,000 crores was
to be kept ldle for decades, the losses to
the nation must be understood by everye
one. So, Goveroment should take imme«
diate steps to rectify the situat.on.

In this context, acquisiiion of land by
the Revenue Authurity and permissi
from the Government of India in mgl:s
to clearing that land which is under
forest or whch is in the guise of the
forest ulso must be clcared early. Sir,
very peculiar circumstances are there.
Hete, 1 would like to refer to the com-
plction of the balance work of the Nizam
Sagar Left Canal. 160 acres of forest
land only are to be cleared and these 160
ac'es do not cost apything and it is not
gomng to affect the ecology of the system
and this 13 affecting Rs. 20 crores worth
of project which s not to be completed
carlier and the loss to the nation is top
much. So, I urge upoa the Hon. Minister
to think in terms of giving a free hand to
the States where the land involved iz only
a little. The Government of India cap
insist that f in case the State Govern-
men's require clearance for construction
of the projects or the digging of canals or
for other purposes which are essential, for
which people cannot wait or the project
cannot be delayed, such permission can be
given rapidly and if it is in hundred ox
thousand of acres or where the displaces
ment of the tribals is involved, then the
Government of India can take all the
de ails and then clear the projcct. Bue,
in small cises let it be cleared very
quickly and let not the State Government
be troubled or the project delayed for the
mistakes committed by the Officers. The
mis'akes committed by officers should not
come in the way of giving clearance.

Sir, the success of these projects depend
entirely on the recycling of the funds,
which is pot” being done very faat,
thousand crore project, if it is completed
in 5 years or 6 years instead of 15 years
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or 20 years, the recycling is donc very f_ast
and it is more easy, economical and divi-
dends are also more. Not ouly that, the
Government must also take into account
thousands of crores wh.ch have becn spent
by them for the floods, for the droughts ;
the same amount if it is dispersed eatlier
for construction of rrojects, if the water
resources are 1egulated. they can avoid
the floods, the havoc, not only 10 the pro-
perty but aiso to the Livesiock - nd men.
So, all these things w.ll create a better
jmpression, good economy and bring lot
of results to the peorle of this country.
So, I wish to tell ‘he tion. Muinister that
fn case some of the Stales arc to be 1igid
in regird to sharing of waler, let the
water be treated as n-tionil wealth and
fet the Government of I dia tuke it as a
national project and then collect the
revenue or certain other taxes from the
State Governments to cove: up the invaest-
ment. When they are g'ving subsidy 1n
terms of thcusinds of crores to vatious
programmes, they can also think in terms
of giving to the projcts which incre se
the means of living fo: the poor people
also.

While we certainiy have to think in
terms of a national grid, States should
also be encouraged to go  head ~ith
regional grids, connecting Cauve y and
Krishna and Golavarv and Krishn and
certain other rivers i ke taat. The hoo.
Minister should think in a pragmatic way
and he should ns al'ow any State
Government to behave in a r g.d fashion
and misuse their position theredy allowing
precious water resources (o be drained
into the sea and wasted.

{Translation)

SHRI BHISHMA DEO DUBE (Banda):
Mr. Deputy Speaker, Si1, 1 risc 10 support
the Demands foi Grants for the Minstry
of Water Resoutrces. We have been
supplied the annual Report for 1986-87.
I would like to quote from ihe first page
of the statement of bon. Prime Minister:—

{English)

“We have to make a plaa for
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using our water which cuts across
the various artificial barriers that
we have built, State boundaries,
other boundaries and see what is
best for the whole country. 1t is
ymportint that no State which has
water goes without water ; it is
equally important that those
Stutes that do not have water also
have access to water.”

{Translation)

This statement of hon. Prime Minister
would be a basis for the proposed Natio-
nal Water Policy. It has also been stated
in this Anonual Report that :—

{English)

* All rivers belong to the nation.
Water is a National asset.”’

{Transtation)

If Ntional Policy is formulated on the
basis of this principle, then those arcas
would definitely be benehited which have
remainvd deprived of irrigational facilities
so far. 1 represent an area which is a
b.ckward one. Banda is Bundelkhand
regon of U.P. 1s a bhilly area and is
covered by forests. Boring is not easy
task there «nd :t requires very deep boring.
A random survey has been undertaken
there  for  Underground water. The
report states that there is huge quuntity
of underground wuter there. If that
undergrouad water is brought h.gher,
then there would not be any lack of irni-
gation facilities. This region 18 predomi-
nantly an agricultural area and therc are
no indusiries. People depend only on
agriculture. [If irrigation facilities are
made availible to them, then the people
of thc area could be benefited. When
demands for grants of Ministry of Water
Resources were discussed last time, I bad
raised this matter and I am again raising
it that a project sponsored by U.N.D.P.
is pending for clearance before the
Central Government and this scheme was
forwarded to the Central Government by
U.P. Government Vide its letter No.
6.1/150/38.4 -81 dated 1st December,
1981. I would like to draw the attention
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of the Government towards this. This
scheme is a foreign aided scheme. This
schemee has been approved by the
Governing Body of U.N.D.P. The Irriga-
tion Department of U.P. has sent this
aloogwith its report to the Ceotral
Government. This scheme should have
been included in the Sixth Five Year Plan,
but it is very surprising that Sixth Five
Year Plan has ailready ended and now
Seventh Five Year Plan bhas also started,
and cven now th.s project has nat been
included in this Plan. This project is not
confined to Banda district alone, it is
meant for all the five districts of Vindhya
region in  Bundelkhand. Areas of
Altahabad, Varanas: and Mirzapur fall
under it. Uuder this scheme, deep boring
will be undertaken in the arca by foregn
special:ists  with the help of foregn
machinery. Some tume biuck, a survey
was uadertiken in  Bundelkhand and
Vindhya ranges, in which it was found
that there are hige reserves of under-
ground water under the rocks. If water
is brought «an the suiface through some
Underground Channel, Oxbo lake or
Artisen well and 18 made available for
irrigation purposes, we could be benefited
very much. tluge reserves of underground
water arce available in the arca ani water
from these reserves is adequite to meet
the irrigation n.eds of the area. Butl
am sorry to say that attention is not
being paid on that scheme. 1 would
request the Government that it should
grant its osppioval 1o this project on a
priority basis and get it implemented.
After completion of this Project, not only
Bundeikhand, bnt three other districts—
Varanpasi, Allahab:id and Mirzapur would
also be benefited.

In Bundelkhand 1egion and speciaily
in my district, farmers are dependent on
those rivers acd canals which come from
Mudhya Praduesh.  All the canals in my
region h.uve their source in the dams
constructed on rivers in Madhya Pradesh
and there is generally a disputs between
these two States over distribution of water.
Many disputes are pending with  the
Central Government for clearance, but
there seems to be no progress for their
clearance. Through you, Sir, I would
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like to draw attention towards Kane
multi-purpose project which has been
pending before the Central Water Com-
mission since 1982. This dispute relates
to Uitar Pradesh and Madhya Pradesh
regarding the distribution of water bet-
ween the two States. Our region had
been affected by severe diought and
famine last year. As a result, there has
been huge loss which cannot be described
in words. Only a person who has seen
the condition of drought and famine can
very well undersiund the coadition of
scvere drought and famine, As dispute
between U.P. and Madhya Pradesh has
not been solved, we are not getting ade-
quate quaatity of water and as a result of
this ulso our problem is aggravating. 1
would like to submit on the basis of the
statement of Shri Rajiv Gandhi and the
policy which 1 have referred to earlier,
that if all the water resources of the
country are nationalised, ail the disputes
would be solved automatically. When all
the wea:th and ail the rivers belong to the
nation, I fail to understand as to why

should there be a dispute between various
States.

Sir, in our country only 14 to 15 per
cent of land has been brought under irri-
gation, The water of canals does mnot
reach the t:il-end areas of the canals.
Not only this, the maintenance of canal is
in such a bad condstion that one feels
ashamed to describe it. I would like to
submit that till the water resources are
nationalised by the C-ntral Government,
it should direct the State Governments to
undertake the maintenance work of the
canals properly so that irrigation facilities
could be made avaiiable to tbe people to
the muximum extent. Land is irrigated
in our area through lift irrigation system
also, but this system is also very defective.
Big schemes of Lift irrigation have been
formulated, but as there are ravines on the
sides of the rivers, the plain area beyond
ravines is irrig.ited and thus, the area
having ravines being near the river remains
unirrigated. All the areas by the baoks
of the rivers remain unirrigated. There-
fore, the schemes of 25 cusecs capacity are
not suitable for our area. Schemes of
5-10 or 15 cuscc capacity shoyld be foge
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mulated so that the arex just ncar the
banks of the rivers, and which is very
fertite, could also be irrigated and agri-
cuttural production could increase.

1 have said earlier also regarding tube-
wells that if tube-wells are used in jarger
number then our area could be benefited
more. Smaller chik dams could be cons-
tructed there. If priority is given to ‘chak’
dams, then cven smaller areas could be
brought under irrigation.

Bundelkhar.d area falls in both the
States—M.adhya Pradesh  and Utiar
Pradesh. Thus this region 13 divided io
two States. If Bundelkhand region of
both the States s taken together, one
would find that the problems at both the
places are similar. Keeping in vicw‘ geo-
graphical situation, climatic conditions
and prcvailing problems, common schemes
could be formulated for the region. One
of our scheme is Rajghat Dam Project,
having its office in Jhansi. This Project
also finds mention in the annual report at
page 53 and 1 quote :

[English}

“‘Progress has becn slow on
account of ccnstraints of ability of
funds.”

{Translation}

In this regard I have to 8.y that if
amibitious scheme like Rajghat Project und
drought_affected area of Buadetkhand are
po taken carc of, how the progress of
that area will be poss.ble ? 'I'hcrcfore: I
request the hon. Mipister (o pay special

attention towards it.

1 would like to sauy one more thing
before I conclude. The drinking water
problem in my constituency has become
very seriocus. Patha arca, about v'vhich 1
have just mestioned is in my coaostitrency
where people pine for even a sip of .water.
There is 1o well, tank oOr canal in that
area. There are small pools of water 1n
the valleys. The ladies have to walk
several miles to bring drinking wuter.
You can yourself understand as to what
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difficulties they are facing in fetching
drinking water from far away places.

Sir, 1 will conclude with a submission.
1 would like to draw the attention of the
hon. Minister towards this problem of
drinking water and would like to request
him to soive this problem. If the hon.
Mn:ster accompanies me, | can allow him
that the people of that area will be happy
to offer something to eat but they wiil fesl
difficulty in offering drinking water. With
these words, 1 thank you for giving me an
opportunity to speak and I once again
request the hon. Minisier to look iato
UNDP Progranme and must pay atten-
tion towards the scheme foimulated for
Jhans: area.

*SHRI GOKUL SAIKIA (Lakhimpar):
Mr. Deputy Speakcer, Sir, 1 risc to express
my views on the demapds for grants per-
taiming to the Muiistry of Wuta: Resource
Development. It is a m.tier of great
regret that thousands of people in Assam
become homeless cvery year as a result of
dev stating floolds. The histor.cal city of
Kuadil Nagar where Rukmini was bora
is being destroyed by the Mighty Brahma-~
putra. The present nume of Kundil
Nagar is Sadiva, The peop.e of Sadiya
sub-division have been compellicd to mig-
rate from their notive place because of
lorge scale soil erosion in the sub-division.
I want to druw the kind attestion of the
Hoa. Minister to the fact that Majuli,
the biggest 1iiver island in the world, is
almost rumned s a rosult of soil erosion
by the river Brabmaputra. Thousands of
people from M.juli are migrating to othes
places of Assam as the river island is
being eroded year ofter year. Some of
themm are even occupying Govt. land for
their shelter.

The problem of flood in Assam are not
similar to those in other States in India.
To my mind, the problem of flood in
Assam is not only 2 natur.l calamity, bat
it is a rcgular phenomencn. In Assam,
floods occur 50 m.ny times in a year. A
soon as onec round of flood is over, the
next round begins. This is the common
feature in Assam. It is a well known to
all in Assam as to the time the fury of

*The speech was originally delivered in Assamcse.
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flood will begin and till how long they will
continue. It is not that they occur afl on
# sudden. Therefore, the flood in Assam
is & routine niatier. My submussion is
1hat both the Central Govt. and the State
Govt. should cha'k out some programmecs,
in a scieatific manper, to cooirol the
floods, so that the people of Assum are
pot harnesscd every year. Crops and
property worth crores of rypees are lost in
flood. Timely action 1n this direction can
save this huge loss of c.ups «ad property.
Joiut efforts should be made both by the
Central Govt. and the Stare Govt. in this

regard.

It is a mu.tter of great regret that the
Gerukamubh Project of the Lakhimpur
district h.s not been taken up for imple-
mentation. | do n t know that there
might be some poliic:! re.sun or ihere
may be soine boundary dispute reg.rding
this. Whatever may be the reason, the
work o! that Proj.ct has not yet been
started. If this Pr ject s implemented,
4800-MW eluctrcty cou'd have been
generated for the development of the
Btate. The estimated cos' of th's Project
is Rs. 3068 crores.

Another point 1 want to make is that is
reported in the press that a scvere easth-
quake s going to occur in and around
Dbemaj in the d.strict of Lakhimpur. If
there is such an carthquake, n that case,
the pcople of ihit arca will be atlected
very much. It s qute lkely that the
course of the rivers also may be changed.
Therefore, § r1equ.si tre }Hon'ble Minister
kindly 10 appomt ap expert tcam 10 study
the possibiity of such an caithquake, so
thut warning s go-ls may be given well in
time. The people of my district are
panicky .fter hearing the ncws of tie
earthquake. | hope and trust taat the
Hon'ble Minister will tuke necessary steps
in this 1ega:d. With these words, I con-
clude my speech. Th nk you very much
for gwing me an opporiunily to tuhe part
in ths debate.

SHR1 BIPIN PAL DAS (Tezpur):
This Ministry of Water Resouices, in my
opinipn, i a very unporiant Ministiy,
begause water is not only the source of all
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life on earth, but water resoyrces can also
be utilized for the speedier economjc
development of the country. But I have
no time to go into the quest:on of water
1esources for the whole country ; I will
confine myself on'y to the problems to
wh'ch my hon. friend Mr. S.ikia bas just
referred. Whatever he bhas said 1 shall
not repeat ; 1 will add to them.

This river Brahmaputra bas c. used
tremendous suffering to 1he people of
Assam for a long time—.ot only suffering
to the people, bui als» c.used national
loss. It is unfortunite that this very
great sou:cc of water, a notural resource,
has rema.ned unutilized for such a long
time for the benefit of the people and of
the pation,

In 1950 we had the second greatest
carthquake in Assam. After that, the
river bed came up ; and theresfter, a
series of floods and erosions have conti-
nued. We demunded that these should
be controlled by a Board with experts.
After a lo,g struggle of the people of
Assam and the Members of Parlisament
pcra. the Brahmaputra Board has come
into being. Ths law, i.c. the Act came
into being 1o 1980. The Act was passed
in 1980, but the Board was constituted in
1982. Two yea:s were tuk:n for that.
But even tuday, I am to!d that the Board
is headless—I do not know. I wanta
confirmation fiom the Ministe-. Whether
it is healless or topless, f such a Board
continues, how cun the Board function ?
I do not know ; I do ot understand. In
1982, the act was passed. Now we are
in 1987. No dcubt, that Board must
coisist of technologists, bccause the whole
queston is technical.  That 1 agree: that
1 coucede. But the wisdom grown cut of
l(:mg experic. ce of peopie resid:ing on both
sides of the river alio should be taken
into account ; and that experience should
not be thrown away., They also know
somcthing. They have gone thr ugh it.

14.59 hrs.

[SHRI N. VENKATA RATNAM in the
Chair}

If you do not mi.nd my saying it, my
own famuly, my father, my grangfather,
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my forefathers were all born on the banks
of this river. Simiarly, hundreds of
others. Their experience, their kaowledge,
their wisdom must also be taken into
accouat by the Board while discussing this
question.

1 do not claim to have any technical
knowledge ; and thercfore, 1 shali not go
into the technical question. But I know
this much, that to coatrol Bruhmaputra,
you will have to take recourse to hyde!
projects, retention dams, dredging, rivet-
ment, guide banks and so on. No single
techaique wil be able t0 control this
river, about whch the American experis
told Indira G .adhi : * Tuis is not a nver ;
This 18 a sei.” The Anericin cxperts
were inv.ited loag .go by Mrs. Gandhi to
be advised on how to coatrol this nver.
They have written a reosort aand ia that
report they have said that <hey kaow how
to tame and control a river but they bave
pot learnt the techn q te of controlling sea.
[t is not a nver; :tis sea ‘Therelo-e,
one single techoique wiil not solve the
prob.em of this river ; all poss.ble techai-
gue must be applied.

15.00 brs.

It is said that a master plan has been
prepared. Some idea has been given in
that report, but the full picture bhas not
been given as to what is this master pian.
It is not our right to know what this
master plan is or how it has been framed,
what are the proposals and what ure the
programmes ? I hope the bon. Minster
will kindiy let us know more about this
master plan. In 1972 or 1973, the then
Minister of Irrigaton Dr. Rao said that
if the Planning Commission gave him Rs.
500 crores, he would be able to control
this river. Later Shri K.C. Pant took
over and said that he waated Rs. 300
crores. Some time later somebody said
that he wanted Rs. 1000 crores. Why
talk in terms of Rs. 500 crores or Rs.
1,000 crores or Rs. 800 crores ? Whatever
is the amount i8 required, you are not
going to spend it in one year ; you are
not going to spend it in one five year plan.
po, 1 suggested at thut time that let us
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have a long term plan—twenty year plan
or twenty-five year plan—and draw up a
programmes where to start, how to begin,
how to proceed. Then it may take about
four or five plans ro complete the whole
project ; and 1 think in four or five plans
even Rs. 2000 crores will not be much.
Therefore, th: basic point is that we must
have a long term plan. But I very much
like to see whit is the master p.an drawn
up by the Boa-d ? To begin with, 1
emphasise this point to the Miaister. |
have also written 10 him on the subject.

More than floods, eros.on is causing
havoc. Floods come and go, Jestroy
crops, destioy buman dwullings and cause
sufferings to the people. But the erosion
is eating away our land ; half of the
Dibrugarh tow.a has been caten  uway.
My own viilige and about 30-35 surroun-
ding v.llges are und:r water., Another
town Palesbiri has compietely disappeared.
The river island M jute 15 being attacked.
I have pointed out two burning cases in
my coastitue . cy to the bon. Munister.
What is happening in Gamenighat and
Loh:itinukh 7 This crosion problem has
become much worse than annual floods
that come and go. Theiefore, they must
be uttacked first. It is not that our
engineers cannot stop this. I have written
1o the hon. M.nister ; I bave scen with my
own eyes how many impossible things
have been made possible by the engincers.
There were a series of erosions taking
place on the southe n point of the new
Brahmaputra bridge. When half of the
bridge was completed, engineers thought
that the project might have to be given up.
They rsised their hands 1o heiplessness.
At that time, I happened to via:t that area.
Enginecers collected around me and said,
this 18 a helpiess case ; the bridge may
have to be given up. 1 said, nothing
doing ; 0 much of moeney has already
been spent on thus project ; this project
is raising high hopes of the people of
Assam no question of giving it up ; apply
your mind and I am sure that you are
capable enough to find out a solution to
the problem. Then the r:ilway enginecers
and the local enginecrs put their heads
together and found put a beautiful solu-
tion.
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I went there the following year and saw
it myself. The whole erosion was stopped
completely and now the bridge s com-
plete. I am pot a technical expert. But
some technique might perhaps be applied
in arresting crosion at all the vulnerable
points, not all aloog the river ; as I suid,
at all vulnerable points ecosion must be
stopped by applying an appropriate
technique.

What has happcoed to Dhansiri and
Champawati Projects—two major irriga-
tion projects, irrigation-cum-power pro-
jects 7 It 18 more than 15 years now that
these projects arc lying 1dle and no pro-
gress is being madc, and majm: irrigation
projects are part of the Ministry's pro-
grammes. 1 would like to know whuat is
the reason, why these projects have not
been completed.

Then there are Dihang and Sub.ansiri
Hydcl projects. It was proposed to con-
struct two dams, one on D hang and the
other on Subansiri. But unfortua.tely
Arunachal  Pradesh  has raised some
objections. What objections 7 That a
Jarge number of people will be displaced.
1 would Lke to tell the Arunachal Pradesh
Goverament, and 1 hope that the hon.
Minister will also try to persuade them
(hat thc problems of those people can be
settled if they are re-settled properly and
compensition given to them. Ths s

one.

Secondly, If these two dams come up,
Arnnachal Pradesh alone will ecarn a
revenue of Rs. 30 crores annua!l:y. And

rojects will also geaerate power
:‘}?:hmco.x: l:e supplied to Assam, West
Bengal, the North East and also 1o
Arunachal Pradesh and Arunachal Pradesh
can develop its \ndustries. 1 hope that
the bon. Minister will succecfi 1n persuad-
ing the Arun:chal Pradesh Governmeat o
go ahead with these two dams.

Then, 1 would like to know, what has
happened to the Farakka ssuc? The
report does DOt 53y anything, except that

you have written O the Nepal Govern-

ment {for some hydrological data. Because
of this Farakka issue 18 not yet solved.

Have you got any reply ?
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What is the result of the talks you had
with the Bangla Desh Government. [
would lLike to know what is the prescat
stage of this problem.

Then what about the proposal of
Ganga-Brahmaputra canal ? There was a
proposal of our Government, to connect
Ganga and Brahmaputra, what has
happened to it 7 I see nothing in the
report and I want to know it from the
hon. Minister,

And, finally, it was proposed some
time back, some years ago, {that we would
have a National Water Gr:d, and the
report says nothing about that National
Water Grid. Have you given up the
ideas ? The National Water Grid concept
was a very good concept, and the idea
was to connect all the major rivers of this
country. It will help in navigation, and
it will also help in utilising the resources
for development all round. I would like
to know from the hon. Mipister whether
he has given up the idca or whether the
proposal is still there, and if so what are
they domg about it ?

[Translation)

SHRI BALKAV]I BAIRAGI (Mand-
saur) : Mr. Chairman, S:r, I thank you
for giving me time to speak on the
Demands for Grants of an important
Mnistry. 1 support the Demunds for
Grants of the Ministry of Water Resour-
ces.

In th.s short time I shall talk in three
parts. First part will rciate to the prob-
lems of national level, second part will
relate to State level problems and third
part will relate to the problems of my
constituency. At the outset I  would
invite the hon. Minister of Water Re-
sources to visit Chambal Dam constructed
In my constituency i.e. Mandsaur and stay
there at least for one day so that we may
discuss our problems in detail. 1 would
like to draw the attention of the House
through you and join other hon. Members
who expressed their concern that till now
we could not give All India shape to our
rivers. We could not give national
character to our water resources and they
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are still the property of particular dis-
tricts and States. In train runniog from
Jammu to Trivandium one can l':avel
ppto ary place enroutc with one railway
ticket but in case of rivers, they have
become the property of one State or the
other. Till now they could not become
our national property. Even today If we
think over 1t and as we have promised,
we declare .lI the rivers of the country as
pational property, we will be able to con-
trol the flood and drought and in addition
to it, I think about one third transporta-
tion can be done through rivers and it will
reduce the burden on our surface trans-
port to great extent. In this regard [ will
talk when 1 spesk about the State ievel
problem. In this House, we have the
representatives of different States, but the
represcntaives of Madhya Pradesh have
pecular posit.on and probably all Members
are well acquuinted w'th it. Madhya
P:adesh is the only Stite which has
common boundary with seven States. Mr.
Chairman Sir, whenever a question of a
river water. construction of dam, irriga-
tion project or uulisation of water arises,
M.adhya Pcadesh gets involved in a con-
flict or dispu e with s.mc or the other
border Sta‘es. Just now Shri Bh shma
Deo Dube was saying that Madhya
Piadesh did not agree (0 their proposal.
Mr. Cha rman, Sir, the pe \ple of Madhya
Piadesh a e modest, Saint Tulsi was
born at Banda and weo completely follow
his words. We never involve ourselves 1n
any dispute. (Interruptions) Our oosi-
tion is contrary. 1 wou!d request the
M.nis'er of Wuater Resources to open his
oflice at Bhop ! for . cert.in per od, say
for two o: five yea's so that he may
se'tle the Jdispu es of seven States from
there. Our Ch ef Min ster his t) rush to
you d iy in and day out Wc¢ . 0 not have
any confrontation wi h any S ate and we
are peace !.ving pcople but some t.me we
f.ce some difficulty m reg.«ad to the
water. You will see that :

‘Mah.rashtra, Gujaiat, Or.ssa, U.P,
Rajasthan, Bihar,

Andhra Sahit karie hain, hum par
tarha-tarha se¢ roz Prahar’
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You have to think about it
-.{Inter-uptions)... You say here and we
agree to that but we have experienced it.
That is why 1 want to muake a special
request to Shri Shankuranand
...(Interruptions) You can sec here itself
that Members from Bihar State have
surrounded me and are tormenting me.
Taking the udvantuge of this forum I
wou « like to say to Shri Shankaranand
that we have been trapped hcere like
Abhimanyu :—

‘Saptdwar ke chokravyuh main phansa
hus hai M:dhya Pradesh

Jayat: Shankaranand dijiye hum par
thoda dhayan vishesh',

We want your spec:al kindness and atien-
tion. You have so many officers. If you
open on office with a big officers at
Bhopul, he will be able to settle the dis-
putes eas:ly from there. [ want that
water should be utilised at the ecarliest.
Crores of tonnes of water are becoming
saine m the sea but we have not been
able to utilisc 1t in our fields. Every
river has to pass through Madhya Pradesh
but cvery river is against M. dhya Pradesh.

Now I would talk about my own area.
You have constructed Chambal DDuom us a
result of which 250 villuges s.pnk and 25
thous.nds people were displaced from
there. Our temples, mosques, worship
places, lields, houses, shops ctc. sank in it
and people died but inspite of all 1husg till
now, not a single drop of water hes been
given from it to our fleids which bas
caused disappointment to our new gepe-
ration. Mr. Chairman, Sir, I would
request that four to five smull schemes
formulated for that area may please be
sanctioned. These schemes arc Indergarh
(Bhanpura), Chamieshwar, Amarpura,
Patiyar, Retam (Jharda) etc, If these are
accorded sanctioned we would get water.
If you allow us to use one foot of water
out of the level of 1312 feet water in
Chambal Dam, it will irrigate $ to 7
thousand acres of land in Mandsaur dis-
trict. I would request you to pay atten-
tion towards it. It is the biggest man-
made lake in the world and we are sitting
on the shore of this lake.
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1 would like to make a submission to
you. It is the biggest dam which has
been coastructed in our disirict but we
are not getting any benefit out of it. As
against thousands of MW power in
Madhya Pradesh, only 212 MW power is
generated from Gandhi Sugar. We have
surplus power and this 212 MW power is
a small fraction of it. We thunk you and
are greatful to our Chief Minister,

1 would like to submit some minor
demuands. 1 support tne Demunds for
Grants and welcome them. 1 have already
given you un invitution. So long as you
do not «~isit the area from Kota to
Anushukti Nugar and from Asushakti
Nag.r 10 Chambal, you will not be abie
to understand our problems. 1 would
like to remiond you that when Dam was
constructed und our urea got submerged
under it, 1t was promised that roads,
schools, hospitals and canu:ls wou.d be
provided in tbat area. 1 would Lke to
request you that if a bridge betwcen
Sitamahu and Choumahalla is constructed,
we sh.all be obiged to you. It is our due
from you which we are asking. We have
to beg for it whereas it is our due from
you and you should repay 1. You psd
promised it and Dr. Katju had promised
it. We dumand that you should fulfill your

promise under Hcad §32.

Not only this, 1 would Lke to draw
your attention towards some more minor
problems. The western regon is spread
from Malwa, Nimad region to Muandsaur,
Ujjain, Ratlam, Jhabua and thmc.iwa.
There are three main rivers Mabi river,
Narmada and Chambal in that region. If
you think about these three rivers, maxi-
mum problems cap be solved. You may
ask your official as to why the clearanf:e
of Mahi river project has been kept in
abeyance. This matter is being delayed.
Officers keep on coming and going f:pm
both the places. This Mahi river project
is lying in abeyance for wunt of mcrely a
letter. Shri Rajiv Gandhi has nssure'd
that the clearance of the projects of Adi-
vasi areas will not be delayed but your
Department is not giviog clnmna_: to this
project. About 75 per cent Adivasi people
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will be benefited from it but even then it
is being kept in ubeyace The survey
work bas been completed nd the Agri-
culture Depariment has alseady spent Rs.
18 lakhs om it but it has no! yet been
cleared. You are requested kindly to
clear this project becayse Adiv.si people
wili get be..efited from :t.

In the caichment area of Ch.mbal
region the shortage of rainy water s
coutinuously increasing. We have come
Very cose to the descit of Raj.sthan.
The aver.ge avuil.bility of waier has
reduced there considerably, The:efore,
the Government shou d reconsider the
issue.  Io this regard I would like to know
a8 to whether you will include the pro~
Bramme to bring Narmada water flowing
from Puanchmari to Amar Kuntak to
Malwa area via Vindhiyachal in the 21st
Ccniury or not ? For this purpose if you
have to supply water through lifts, you
should do that and we should alsu get the
benefit of scientific development. It will
increase our power gcocration capacity
and you will ulso earn good name,

1 have drawn your attention towards
the western region of western Madhya
Pradesh. 1 support your sentiments, |
would hike to make a submuiss.on also that
if we try to lift the Narmada water near
Vindhy:chal, we can generatc 50 per cent
power by reversible turbine. Then it will
require less money arnd we will get cheap
electricity. There are countries in the
world which construct Dam at their own
expenditure and piovide water to the
farmers free of cost and on the other
hand we in India bave 10 resort to firing
then only we get water in our canals.

I would 1equest you tbat if there are
ady shortcomings our designs, we should
correct them. With these words 1 thank
you. I congratulate you and support your
Demands for Grants. 1 hope that you
will spare time ut least to visit that area
and yourself sce its problems and will
underline them.

SHRI RAJ KUMAR RAI (Ghosi):
Mr. Chairman, Sir, I am very grateful to
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you for providing me an opportunity to
express my support to the of the M nistry
Demands for Graonts of Water Resources.
1 wholeheartedly support these demands.

This Department 15 concerned with the
lives of crores ,of people of this country.
It would not be a exaggeration if we say
that this Depaitment is the most impor-
tant Department of the country. Today
entire country s affected by floods,
drought, land erosion or water logging in
one form or the other. Today what is
required is that the hou. Minister of Water
Resources should take such measures that
our vast population gets some reliet. The
Government had said long b.ck thata
national grid would be formed in the
counry. I want that hoa. M ister
should reply to this point and tell us
whether the Government has such an
intention or not 7 I am of the view, and I
think the entire House wou.d agree with
me that formation of national grid is very
essential for national iotcgiation as it
would strengthen it. We should be ab.e
to control the situation effeciively. When-
ever theie is Jdiought, Government is pot
able to do anything. Only discussions
are held, but no effective measures arc
taken to deal with drought. Ia this way
droughts come and go. Al that time
problem of water 1s not sojved. There is
water neither for drinking, por ful irrg-
tion. 1 would, therefore, request the
Central Government to i1ssue direct:ons to
the State Goveraments—thought this sub-
ject comes under the State List—that they
should take comprehensive [Me Sures in
time to deal with the problem of drought,
floods, land erosion and water logging.
My constituency cons:sis of areas from
Ghosi, Azamgarh and Bala. Theie s an
acute problem of floods, land eros on and
accumulation of water o nei;ghbouring
areas also and the Sta'e Guovernment has
pot been able o solve these pi oblems.
There is large area where farmers want to
undertake agrcultural operations, but
rain water gets accumulated in that area
and as a result thereof crops are damaged
and new sow:ng c.noot be undertaken.
The Government should make immediate
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arrangements for drainage and cleaning of
drains, Uttar Prudesh Governmen should
have undertaken this work, but we are
80rry to say that nothing is being done.
The Central Government should, there-
fore, take special notice of it and should
take the officers and staff of the Depart-
ment to task. On 6.2 82 a schemc worth
2 crores of rupees was sanctioned for our
area for cleaning the drains, but po action
was taken on it und as a result the crops
of the farmers could not be saved from
submersion and the farmers are faciog
great difficulty dJdue to it. This problem
should be solved immediately. In our
areas, Dohrighat Lift Canal Scheme is the
biggest scheme in Asia, which has been
providing irrig.tional faci.ities to Azam-
garh and Balia for quite a long tine, but
as sind has been filled i1n the pumps,
there has been less irrigation and wheat
crops in many thousand acres of land got
damaged. When I had tr.ed earhier,
orders were 1ssued to supply electricity
continuously for 15 days, but as the
pumips got choked with sand cont:nuous
suppy of electricity did not yield any
fru.tful resulis. This canal should be
cleined immediately, because hundreds of
crores of rupees have been 1nvested 1n it.
Balia and Azamgarh are fertile areas.
There are no industr.es there and people
are dependent only on agriculture, but in
the absence of irrigational facilitics, crops
are damaged and people are rendered
supportiess. Those officers and staff who
b.come carcless should be punished for
their  carelessness. The  Goveinment
should formulate a special plan so that
problems of water logg:ng, land erosion,
floods and drought may be solved.

Second point relates to protection of
land. In comparison to other siates of
the country, in U P. u very large portion
of Budget 18 being spent on protection of
tand. The plan of the Government was
to utlse cach and every drop of water
through Sharda Sah.yak Canal and by
way of protection of luni and It was
thought that no damage woold be allowed
to be done to the fields of farmers,
but we are very sorry to say that the
Department is not doing anything in this
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direction and there is a iot of corruption
in it. A large area is siluated on the
banks of river Ghaghara and a large
number of cities from Faizabad district to
Azamgarh and Deoria and upto Bihar are
situated for centuries where river waters
used to bec the means of transnort and
trade. The transposrtation of goods
through boats and ships is no more in
vogue nowadays. Ia 1973-74, a survey
was uwoadeirtaken by Government of India
which stated that if ships are operated
from Patna to Ba.haj, Dohrighat, Vurhal-
ganj and upto Faizabad, people of the
arca would get some relief, all this s
pending. I would lLke 10 draw the atten-
tion of the bon. Minister towards thus. |
bave raised ti.s matter under Rule 377
through a spcecial meotion. If more
attention 1s pawd to th.s, thea there would
be less erosion of land and people would
also get some rehiefl. 13 or 14 ycears have
passed but survey report is gathering dus.
sad no action has been taken 1o this
regard. If boats and sh.ps are operated,
then pressure on trains, buses and taxies
for commun.cauon aad transportatioa of
goods would bs seduced and cheaper
means of ransport would be available to
the people of the area. Otherwise also,
there is very shortage of trains and other
means of tiansport o our area. In this
arey, boatmen used to carry Imen aod
mateiial on thewr boats as it was their
traditionl profession and this way their
mean of livelihood. Now all this has
stopped. The Government should pay
attention towards this.

With these wo:ds, I express my thanks
to you for giving me an opporiunity to
exprcss my views on the Demands for
Grunts of this important Min:stry and |
support the Demands of this Ministry.

*SHRI M. SUBBA KLDDY (Nandyal):
Mr. Chaiiman, Sir, watct resources arc
very imporiant to us. Management of
our water rcsources deserve attention of
every one. Lord Shanker, in order to
make the entire country green hud to part
with his spouse Ganga. Whie Lord
Shankara tr:ed to solve our problems, the
presoat day Shankara who happens to be
in charge of water resources Ministry had
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not solved even a single problem during
the last two years. Not even a single
State has benefitted during his tenure. If
Shri Shankaranand personally goes to
Rayalascema, he will come to know abogt
the innumerable difficulties of the people
due to the acute scarcity of drinking
water. He will not be able to understand
the phlight of the people sitting here in
Deihi. { earnestly appeal to him to tour
the four districts of Rayalascema area in
A.P. Then I am sure, he will come to
know about the acute scarcity of water
there. It is not proper for him either to
confine to Delhi und judge the problems
of people clsewheie in the country or to
think that hon. Members who are partici-
pating n the discussion on the demands
are simply repeating the facts again and
again. Sir, in order to ecase the acute
diinking water problem, many borewells
were dug. The water 1able was about
150 feet deep then. This year the water
table huas gone further down by 5 feet. As
a result, all the bore wells have become
uscless. Not even a single well is in a
position to provide drinking water any
more unless the Govi. takes the steps to
import rigs from USA which can drill
upto 2000 to 3000 feet. 1 don’t think we
will be in a position to solve the problem.
The present rigs cannot go down to that
level. Leave alone providing water for
irrigation purposes, at least we should

ensure that people got sufficient drinking
walter.

Sir, clearing of Telugu Ganga is a very
m:nor problem. It is strange that the
clearance for Telugu Ganga has been with
beld on the pretext that it runs through
the 1eserved forest area. It is not proper.
Dr. K.L.. Rao an eminent engineer had
dreamt of linking Gunga with Cauvery
river in the South. He prepared a plan
also to link these two rivers to provide
water to the areas where there is no water.
All his labour bhas gone waste. Well, 1
am not speuking about that gigantic
Ganga-Cauvery link now. What I want
to say is that if the Govt. isnotina
position to provide funds for such gigantic
scheme, it can at least think of linking
various canuls and rivers and thus harness
our water resources for the benefit of the

*Tho speech was originally delivered in Telugu,
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people. At least such projects at States
level can be taken up. But this Govern-
ment has not taken any initiative 1n this
direction. Telugu Ganga is oae such
important project which should be execu-
ted as early as possible. Efort have not
been made to assess the waler require-
ments of ecach region and chalk out plans
accordingly. At least now the Govt.
should sturt think:iog on those lines.

Sir, wuater is essential for the very sur-
vivail of mankind. But in t his budget,
sufficient allocation has not been made
for water 1esources. 1 am sorry to say
that amount earmarked for our irrigation
projects is too meagre to achieve any
results. I am afraid, the hon. Minister
bas not tr.ei his best to get more money
for his Ministry, Sir barring those pro-
jects which were constructed dur.ng the
days of Nchru, there is hardly any project
worth mentioning wiuch has been comple-
ted during the pist tweoty years. Drink-
ing water is one of the basic needs of
maa. Population in the country s in-
creusing very rap.dly. We may not be
able to provide them w.th every thing,
but at least we can provide them water to
drink. How can the psople survive, if
there is no watsr to drink. Neither we
are able to control vur population the w.y
the Chinese have do..e, nor we could pro-
vide water to quench the thirst of people,
We are nowhere. We could succeed
neither way.

Sir, Andhra Pradesh is blcssed with
plenty of water resources. There ore seve-
ral prest.g ous projects like Itchampally
and Polavoram. Even 10% of Godavari
river are not being harnessed. I am un-
able 10 understan) the dispute about
Knshpa river waters. Why and what
for and for whose benefit is this dispute ?
Telugu Ganga is a prestigious project.
Since the Govt. is refusing clearance for
the past 2 years on the pretext that it runs
through the reserved forcst land, the
Andhra Pradesh Govt cime forward to
provide land in lieu of forest Jand so that
a beticr foiest can be developed. Yet no
clearance has been given so far. Even
du:ing the days of British it was surveyed
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and considered to be mos beneficial. It is
strange to note that ignoring its impor-
tance, the Central Govt is sti)l dragging
its feed to accord clearance. Andbra
Pradesh is suffering from the twin pro-
blems of drought and flood. Natural culas
mity in one form or the other are effecting
the State [or quite some time. Much has
beed spent for drought relicf and flood
relief. It is necessary to find out a per-
manent solution to recurring flood und
drought damages. Diverting Krishau waters
to Rayal.iseema is one such solution which
can provide relief from drought perma-
nently. There is a hitch in getting world
Baok toan for the constiuction of right
canal. Already one precious ycar has been
wasted. For the very clearance of Telugu
Gangi 1o util'se the Krishna water the
Govt. at the Centre is cre.ting hurdles by
raising the begey of reserved forest land.
There 18 no forest whatsoever in that area.
Leave alone trees, there are not even
shrubs in that area. The State Govt. have
submitted a detailed report on the subject
to the Centre. It 13 simply a waste fand
through whic: this canl s supposed to
flow. Experis had already cle ired the posi-
tion. Theo why this extraordmary delay in
clearing the project. It appears that the
Centre is withholding clearance just be-
cause the puarty which is ruling at the State
is different. Sir, to bring party politics in
such ap important issue as this, is not a
correct policy. This project serves the
needs of the people.

By counstructing the Polavaram project,
the Goedawari watcrs can be better ut:lised.
This project too has not been cleaied s0
far. Iltwchampally project is yet another
importunt project through which 3 States
can stand benefitted. Sir, it 13 a well
known fact that there is acuts power
shottage in Muharashtra and Madhya
Pradesh. By executing the lichampally
project early, en ugh power can be genera-
ted 50 48 to wipe out the shoitage of
power .0 these two States. It will also
solve the waler probem in Andhra. These
are some of very important piojects which
should be taken up for construction imme-
diately. The cost of consiruction is goins
up year after year. The estimated cost of
Polavaram Project was Rs. 1200 crores aod
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now according to the present day calcula-
tions, it may cost us Rs. 2000 crores. Had
more money been allocated in this budget,
we could have completed many projects
earlier. Since the allocation is not suffi-
cient enough, we are only allowing the
cost of construction to go up enormously.

Sir, priority h.s not been accoided to
the projects, which are most important,
The policy which is be.ng pursued is defec-
tive. Projects which are not s0 important
arc being preferied to the projects which
are very important. There is a saving in
Telogu which says that not to complete
the work which is most important in sche-
daled time and to complete early which
is none too important i8 quite wrong.
Hence fixing up priorities is quite essential.
We hear the story of Ravana, who was
in a hurry to do something which should
not have been done. He was too powerful
a king. He 1ook-away Sita to Lanka as
though he w.s in a hurry, The repurcuos-
sions are well known to every body. He
was ru.ned for doing something which he
should bhave avaoided. IHHeace we must
know whit are our prionties and which
one are to be atiempted first and which
can be taken up later as well. At present
the Govt. is doing many things which it
should not have Jone. The Govt. is rot
attemp'ing to do any thung which s of
vtmost impo:tant 10 the people. There
are many inter-state water disputes. They
need be solved urgently. Yet the Govt.
had not shown any urgency in solving

them.

There is pleny of water 1n reservoirs. It
will help in iccumualat.on of water under-
ground. When there 3 plenty of water
underground, we can very casly tap it.
The undeiground water level is getting
depleted very fust. It has alre dy gone
down by 14 feet. Aheady the watcer table
is much lower than the tubewctl level.
Hence the construction of the projects is
essential. The reservoirs will help i per-
colation of water. It will also heip in
getting more rains. It is high time to
begin constructing projects where there is
plenty of water resource. Let us take the
cigze of Punjab. Hud the Bhakra Nangal
Project was not constructed during the
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days of Nehru, one can well imagine the
condition in Punjab today. Al most all
the projects in the country which were
completed earlier are now providing water
to grow three crops inan year. In order
to meet the threat of growing population,
it is necessary to increasc the
irrigation potential in the country. Already
people have begun to feel the scarcity of
water both for cultivation and drinking.
People cannot wait any looger now. It
is better not to play with the patience of
the people any more. It is too serious a
matter and needs asn  urgent solution. It
neglected, it can create troubles to the
Govt.

Sir, the shortuge of drinking water has
become very ncute s.nce the last 4 years,
People are not getting drinking water
though they are prepired to pay Rs, 2
per pot. This is the condition today in
Rayalaseema. The hon. Minister wili
realise the d:fficulty of the people if he
visits the area once. Now, crts are being
engaged to fetch drinking water from
distant places. Diverting Krishna water to
Rayulaseem. will provide immense relief
to the people from uacute short. ge of drin-
king water. It is not proper on the part
of Karpataka to raise objection if Andhra
utilises its share of Krishna water. It js
pot good. Hon. Minister Shri Shankara-
nand hails from Karpataka. ] hope and
trust that he will prevail upon Karnataka
Govt. and solve the d'spute at once. If the
dispute is solved amicab!y and carly, the
Telugu Ganga project can  be completed
soon. Because of this dispute, even the
Tamil Nadu Govt is withholding its snare
of cost, thus jeopardising early completion.
Thus the people in MadJras are also being
deprived of drinking wa'er. Hence the
dispute should be solved in the interesis
of one and all. Not only Telugu Ganga,
other important projects in Andhra hke
Vansadhare, Polavaram etc.  should be
cleared os early possible. There is no
major obstaclc in clearing these projecits,
Hence clcarance should be accorded imme-
diately. Not only clearing the projects,
the Central Govt. should also take up
the responsibility of executing these pro-
jects. By doing so, the Govt can hope to
solve the water problem 1n the country to
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a great extent. Efforts should be made to
get more money for development of water
resources so that important projects can be
taken up and completed early. There will
no more be any shortage of water either
for drinking or for irrigation. At present
the rainfall is quite crratic in the country.
In some parts there is excess rainfall and
in some other areas it is quite scanty.
Country has suffered enough due to the
errapic rainfall. ’

Sir Polavaram is an important project.
There is no mijor obstacle to clear the
projects. At present only 10% of God_av‘ari
water is be:ng utilised and the remuioing
90% is flowing into the sea. Guodavari
water can be diveited to Kirishna for
better utilisation. [luc to the step motherly
treatment meted out to Andhra Pradesh
by the Centre, all the major projects in
the State are still awuiting the clearance
At lcast now, I hope, the Central Govt.
would accord permission to the major
projects like Polavaram and Telugu Ganga.
Thousands of unemployed labourers
would get jobs. The scarcity of
drinking water can be wiped out. Once
aga'n I repeat that it 13 not a correct
policy to withhold clearance to Telugu
Ganga on the pretext that it runs through
the reserved forest laod, Sir, influent.al
people are mercilessly felling the most pre-
cious trees like Sandalwood und teak. No
body is concerned obout it. But Telugu
Ganga, which coofers bounty on the peco-
ple, 18 being subjected to all sorts of rules
and regulations. There is no forest whate-
soever in that so called reserved forest.
The delay in according clearance is in[af-
donable. Srivardaraji sw.my project in
my constituency has been c.cared recently
by the Prime M.nister. After 20 years of
protracted ncgotiations and correspon-
dance, this project has now been clcareq.
1 am happy about it. Pcople in my consti-
tuency are extremely happy that tpe pro-
ject has been approved. Tb?re is acute
shortage of drinking water in my ared.
Life is miserablc there. In spite of a.ll
these reasons, the clearance for Varadaraja
Swamy Project was kept pending in the
name of a Tiger project which was supposed
toboa resorved forest. 1 hope and trust
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that Telugu Ganga project will not be sub-
jected to the same fate. 1 earnestly appeal
to clear the Telugu-Ganga project as early
as poasible. If it is clesred, ths Tamil
Nadu Govt. will no more drag its feet to
share the cost of coastruction. People in
Madras can hive a seigh of relief. Pending
clearance, the Tami Nudu Govt, is having
doubts about the proj.ct. Hence clearance
of Telugu-Ganga will solve all problems,
Both Andhra Pradesh and Tamil Nadu
Govts. will join bhands in completing the
project. If permssion is accorded imme-
diatzly, the project can be comp'eted in
two years and drinking waier can be taken
to doorsteps of the people 1a Madras. Sir,
our Puranas say that Shank.ura released
Ganga (0 m.ke the calire country green.
Th.s Shankara who is now presiding over
the water resousrces Munistry is requested
to release the Telugu-Ganga to save the
people. 1 hope, he will be geacrous
enough (o reiease Telugu G.anga by accor-
ding clearance to the project. 1 expect
that he wiil not hesitate any more for the
eatly clearance.

Sir, I conclude my speech thanking you
for giving me an opportun-ty to speak,

SHRI KUNWAR RAM (N wada) : Mr.
Chairman, Sir, at present a discussion 18
going on the Demands for Grants of the
Munistry of Water Res urces. Water is
mos! essential for every lvirg being and
nobody can survive without water. We .re
very happy that our Government is
mak:ng contir.uous efforts that this gift of
the nature, which is most cssential for
living beings as also for thoir development
should be made av niable at all cost. We
have set great objectives 1n our Twenty
Points Programme s0 that country may be
taken towards contir.ous development with
in a specified per.od, we may achive self
sufficiercy in the matter of all the resour-
ces and our condition m.y become sat:g-
factory and this is8 the 1eason
that we have included irrigation
at the first point. Our countiy is predonii-
nantly an sgricutturs]l count'y and most
of the people whether they are farmers,
fabourers or other persons are dependent
on agriculture or agro-industries. If there
is good crop in the villeges, the farmers,
become happy, they get g« 0d food and do
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all their works with satisfaction. If in aay
particalar year, there is not a good crop
ar crops are damaged due to any reuson
and if they receive a setback in the matter
of agricuiture, thea such a situation is
very painful for our farmers. Such a situa-
tion is atso very painful for the Govern-
meat, because people face starvation and
they migrate from the vitlages and they do
not look back to the villages till time for
pext crop arrives. The reason for it is that
our (armer is depesadent mainly on mon-
soon or rain water. Though there are
irrigationa! facilities, but these are very
negtligible. The farmer i3 not able to derive
any benefit out of them. Famine, floods
or other natural calamities cause great loss
to the farmers. Keeping in view all these
things, our Government has given top
place to irrigational facilities in Twenty
Points Programme. Secondly, when we see*
the situation of irrigation projects in our
country, we are very much pained. You
may look to any project, you would fiad
that whichever project has besn under-
taken by Government h:.s not been com-
pleted so far. On the one hand, our
Government considers irrigation an impor-
tant item and on the other hand, no pro-
ject has been completed so far. I would
like to tell the hon. Minister that the
work on the Kosi Project had started long
back but despite the work on it starting
so ecarly, it has not been completcd 80 far.
Then there is a big project named Gandak
projcct. Work on it had also started, but
it has not been completed so far. No pro-
ject has been completed so far. Though
we achieved independence forty years back,
not even 8 single project has been comple-
ted so far.

Mr. Chairman, Sir, Upper Sakari, Til-
aiya Dhagar etc. are such projects, for
which foundation stones have been laid
and of rupoes have been spent, but the
projects have not been completed. In res-
pect of Tilaiva Dhagar project, an amount
of Rs, 50 crores has been spent on coos-
truction of staff quariers alone but the
main project has not been touched at all.
Mr. Chairman, Sir now you, as well as
the Government, can understand as to
what development we can make. Our coun-
try is predominantly sn agricultural coun-
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try-The condition of our labourer is not
improving. We extend bhelp to him
throagh 20-Point Programme so that his
econom’c condition may improve. But
when his economic condition would not
improve, how would he work ? The main
base of our economy is agriculture. When
farming would not be done properly, how
could his condition improve ? You conse
truct houses for them. You say that wages
are being increased by Rs. 5 to Rs. 10,
but wherefrom he, the labourer will get
the work ? When there are no irrigational
facilities and no production in the fields,
how could all this happen ? There are cer-~
tain areas where adequate irrigational
facilities have not been provided. Just
now one of our colleagues referred to
Nalanda area in Bihar, specially the
South areas where there are not adequate
irrigational facilities.

Mr. Chairman, Sir, if there is some
rain in the areas which have been declared
drought prone areas, then it is all
right and there could be some production
of foodgrains. But if there is no rain, it
may create difficulties for the Government.
We had said even during the time of late
Prime Minister, Smt. Indira Gandhi that
if some work is going on an any irrigation
project in a drought prone area, it must
be completed first.

Mr. Chairman, Sir, there is acute
shoitage of drinking water. The Govern-
ment should make arrangement for it. We
give assurance through Five Yecar Plans
that drinking water will be provided in
every village of the country but although
the Sixth Five Year Plan has ended,
drinking water facilities have not be pro-
vided to each and every village. This is
very shamefu! thing. All the hon.
Members who have expressed their views
here have narrated the problem of drink-
ing water in their respective constituencies.
It is hoped that during the Seventh Five
Year Plan a large number of villages will
be supplied drinking water. 1 would like
to submit that even now there are many
such villages where women have to walk
down 6 to 7 miles for fetching driaking
water, It is a matter of surprise thi?
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though forty years have passed since the
country got independence, the women
have still to go to long distance to fetch
water. We have made progress in every
field. We cla m before other countries of
the world that we have made progress,
but we have not been able to supply
drinking water to all the villages of the
country.

Sir, I would like to say a few points
more. Wten the First Five Year Plan
started, we rarely heard during those days
about the problem of flo -ds, particularly
some area suffering from floods every
year. We might have heard once in ten
yearz that some area had been affected by
floo s. But we never came across the
news that a particular area was affected
from floods c=very yesr. Now we hear
every vear about the ravages of floods.
What is the reason for 1t 7 We will have
to find out the reasons, The Governmeant
has construcied dams on big rivers for
generating electricity and some other pur-
pose. 1 think it is the reason for the
recurrence of floods. Due to this, ihe
natural slope or flow of the rivers has
been obstructed by these dams in such a
way that floods occur every year. The
floods occur in Patna and Bhojpur.

Mr. Chairman, Sir, in the drought
prone areas where there is no raiafal,
floods never occi.red as canals, rivers and
rivulets did oot have water but now floods
occur there also. Survey should be
conducted there to know the damages
dope. In the areas where during the last
500 years floods never occurred, floods
have occurred in those drought prone
areas aiso. There s definitely some
defect in the planning. You will have to
pay attention towards it. During the
British rule, repsir of rivulets, poods and
wells used to be undertaken but now there
is no arrangement for their repair. As a
result thereof the people of our arca are
facing acute shortage of drinking water.
Sir, through you I would like to request
the hon. Minister that till you provide
facility for irrigation, you should at least
repair the old canals, wells etc. 30 that we
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may get some melief. If you cannot coms-
truct barrages on the Upper KXKaksi,
Tilayya Dabar, at lcast that system of
canals etc. should be restored which sus-
tained our villages and which provided us
water with which we used to meet the
needs of our area and on which our life
depended. Due to the wrong schemes
of the Goveroment, dams ,wells and canals
get dumaged. You can save them. Due
to the wrong schemes, all the roads inclu-
ding the new ones get damaged causing
natiopal loss. Have you ever examined
the figures to konow as t0 why even the
new roads get dumaged due to the floods ?
Why the roads did not get damaged pre-
viously and why the floods d:d not occur ?
Why it is happening nowadays ? You will
have to examine it because it is a national
loss. On the one hand you are prescot-
4dng these Demands and on the other band,
you are making all these schemes good
for nothing by adopling wrong planning.
With these words, I conclude. 1 am
grateful to you for alloting me some more
time to speak,

SHRI BIRBAL (Ganganagar) : Mr.
Chairman, Sir, [ rise to support the
Demands for Grants of ths Ministry of
Water Resources. There is a Gang canal
in my constituency which is 60 years old.
This canal bas been completely damaged
on th.e Punjab side. Although the capa-
city of the canal is 2750 cusecs of water,
it is carrying sometimes only 1800 cusecs,
and sometimes 1900 cusecs of water for
the last 15 years. Two to thiee years ago
a scheme of link channel was envisaged to
muke up for the water and work on «t
was also siarted. It is prosed to cons-
truct a link canal from R.D. Pucad of
Indira caoal! to Pimt Head Sadhuwali of
Gang canal. Some portion of canal
comes in Haryana. The Rajasthan
Government was (10 give Rs. 2.30 crore to
Haryana but it has released an instalment
only of negligible amount. It has not
relcased full amount. You should pay
attention to this issue and write to the
State Government so that the construction
of the link channel is completed without
delay.

Indira canal and Gang Cenal both
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emanate from Harika barrage. Till the
Qang canal on the side of Punjab is com-
pletely coosiructed, It is proposea to
release water of Gang canal into the
Indira canal and supply it from the link
channel to the farmers of the Gang canal.
I request that State Government should
be asked to do the needful and you should
get the work done at the ecarliest.

1 would like to draw your altention to
the new canais. Two canais namely
Singmukh and Naura pass through my
coastitueacy. Two tehsils, Bhadra aand
Naura, and aranagar and Shardulpur of
the Chura district are covered by these
two rivers and these can irrigate about 8
lakh acres of land. At present 200
villages of Ganganagar diustrict and the
whole Churu district are in the grip of
famine. However, the Government wants
to create permanent asscts with the funds
meant for famine relief so that the people
may get permanent source of livelihood.
This can be achieved through the canal
only. 1 would like to request the hon.
Minister to include both the canals in the
joint plan,

Now [ would like to draw your atten-
tion towaids Indira canal area. Pucca
water coures have been coanstructed for
irrigation purposes in the Iodira canal
arca. A ume schedule for coostructing
water courses was fixed and it wus decided
to hand them over to the farmers within
one and an haif year. This was the con-
dition n the agreement. But water
courses had not been coastructed for as
many as nine years and also a number of
departmcental scandals had taken place.
The States of Punjab and Haryana Pradesh
adjoin our State. The Goveroments of
those states wrote off loans granted to the
farmers in connection with the water
courses and remitted even land revenues.
This is unbelievable for the farmers of
our State. They are agitated and they
are preparing to launch a big agitation.
The Baoks have issued notices of attoch-
ment of propetty of the farmers. 1
would like 1o sbow that notice to you.
You can see how the banks have issued
notices of attachment ? You should do
something so that the farmers may get
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relief. This is a serious matter. I have
raised this matier a number of times in
the House.

There is another problem on our State.
These farmers who had got their uneven
land levelled in the first phase of Indira
Canal after 1975 and got water from the
Isdira Canal are now not g=tting water on
permanent basis. Their crops are being
forcibly harvested. 1 would request that
water should be supplied to them on
permanent bas:s,

With these words 1 coaclude. I thank
you a lot for giving me aa opporiuanity to
speak.

SHRI KALICHARAN SAKARGA-
YEN (Khaodwa) : Mr. Chairmaan, Sir, 1
express my thanks to you for providing
me an opportunity to speak. I sapport
the Demands for Grants of the Ministry
of Water Resources and through you I
want to draw the attention of the hon.
Minister towards South West districts of
Madhya Pradesh. These are the districts
through which west flowing rivers
Narmada and Tapti pass. It is ironical
that these are the districts, especially
Kbandawa, Khargaon, Dhar and Betul
which always fall victim of drought.
Drought situation prevailed in Khandwa
for 5 yeats out of 10 years. We had to
spend lakhs of rupees on relief work. It
it iromical because in Khandwa district
on southern side river Tapti flows which
divides Burbanpur Tehsil into two parts
and fow into Maharashtra. Similarly,
Narmada river flows in its northern paxt.
There I8 a large reservoir of water in it.
But it is of no use, especially to Khandwa,
Kbargaon and Dbhar,

16.00 hrs.

{SHRT VAKKOM PURUSHOTHA-
MAN in the Chair)

We have been listening for the last 20
years that a scheme has been prepared to
construct a dam on Narmada river, ca'led
Narmada Sagar Dam near Punasa. Many
aspects of the scheme were discussed there.
Narmada Nagar was also established,
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Lakhs of rupees were spent on it. Diffe-
rent kinds of research was yndertaken.
At last, our Hon. Prime Minister, Shri-
mati Indira Gandhi [aid the foundation
stone ncar Punase in Khandwa district on
23.10.1984. She blessed that its benefits
will be made available to farmers of
western part, eastern Nemar and Dbher
districts to irrigate more than 3 lakh acres
of land and the benefits of about 2000
mw electricity, which will be geacrated
from it will also be made available to the
people of the area. Theicafter this be-
came disputed. Discussions have been
carried in the name of environmeat and
forests and now the people have started
apprehending that perhaps the dam may
not be constructed. 1 belong to the area
where about 180 villages are being affec-
ted due to Narmada Sagar. 62 villages
will be totally submerged in the water.
Harsood town is also gett:ng submerged.
Despite all these, we hope that the dam
which wiil be constructed in the public
interest, will be beneficial to the entile
nation. Now the construction work of
the dam has been stalled in the name of
environment or some other thing. I want
to say that one third area of our district
is covered with forcsts. The Goveroment
of Madhya Pradesh has submitted a
detailed note about the problem of the
area. It is still under coasideration of
the Department of Eavironment. There-
fore, 1 would like to submit that the
development of this district has been
stalled for the last 20 years due to appre-
bensions connectod with this dam. Now
prompt action should be taken to soive
these problems. A lot of time has been
consumed in getting this point cleared by
the Government of Madhya Pradesh from
the Narmada tribunal that Narmada river
is their life line and they bave every right
to utilise it fully. Now that the tribunal
has given its verdict concerning Gujurat,
Maharashtra and Madhya Prudcsh. I do
not understand as to what other thing is
coming in its way. Under these circume-
stances, I would like to muke a submission
that this plan should be accorded approval
in the carliest possible time and work on
it should be started. It is our daty to
give shape to the blessings that Shrimati
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Indira Gandhi had givan at th= time of
laying the foundation stone. X appeul
that this work should be done im the
pational interest.

My second submission is that one third
area of my district comes under the plains
of Tapti. About S to 6 years back the
Chief Miaisters of Maharashtra and
Madhya Pradesh bad laid the foundation
stone for Upper Tapti Dam, which is
called the Naptha Dam also, but no work
has been undertaken oov it 50 far. This
district and adjoining Khargaoa district
remain aflected by drought all the time,
If any work for providing water resources
is to be carried out in these two districts,
then dams will have to be constructed on
these two rivers. It is especiully necessary
to construct Narmada S.gar dam,
Onkareswar dam and Maheswar dam on
river Narmada immediately, W thout
constructing thern, the water level of this
arca cannot improve and no improvement
can be effected in the present irrigation
position. Presently irrigation average n
Madhya Pradesh is less than the national
average. You will be surprised to know
that farming is dooe in about 4 to 44 lakh
hectares of land whereas irrigation 18 done
ooly in about 36,000 hectare land. Thus
irrigation is also dooe from the water of
wells. Sevceral small schemes bave been
proposed but are not being implemented.
I am surprised (0 note that whercas some
districts have been provided about 10
minor irrigation projects out of the U.S.
sid programme given t0 Madhya Pradesh,
not a single project has been provided to
my area, especially Khandwa which is a
drougbt-prona area, though all the schemos
have been placed before the Government
of Midhya Pradesh. Therefore, | want
to submit that it was pinpointed in the
survey cooducted in the year 1985 about
these schemes—~the minor schemes aod
lift  irrigation schemes-—that sanction
should be accorded 10 these schemes s0
that the problems created due to effect of
drought, shortage of drioking water and
the water level going down in villages
could be solved. 1 would like to submit
that crops of cotton, pulses, oil sceds,
groundnut, soyabean, black gram eic. are
raised in the districts of Khandwsa, Khas-



m bOGq jm‘”’

s800 otc. The main problem that is being
faced in this districs is that the water
level is going down, It is my reguest to
you that in i1he absence of percoiation
tapks, top dams or such other schemes, no
solution can be found to check the water
level going down and means of preaent
irrigation getting exhaustcd. Large quan-
tities of banana is produced in the Bur-
banpur area of district Khandwa in
Madhya Pradesh but water level of the
open drains has also gone down 125 to
150 fect below. Due to full in the water
level the above crop is also on the verge
of getting destroyed.

1 would, therefore, like to requcest the
Minister that he may come to the site of
Narmada Sagar and sec for bimself the
position prevailing there. 1 bave ulready
invited him for this, While repeating it
once again, I would like to say that he
may especially reconsider the problems of
the western districts of Madhva Pradesh
and extend his full co-operation and
assistance to solve them.

With these woids 1 support the
Demands for Grants presented,

SHRI YIAY KUMAR MISRA
(Darbhanga) : Sir, I want to express my
views on the Demands for Graots of the
Ministry of Water Resousces, Scveral of
our hon. Members have expressed their
opinions and have highlighted the irriga-
‘tion schemes of their respective states. It
is evident that development works are
going on in the field of irrigatien in all
the States Thercfore, 1 do not want to
say anything about it.

I also belong to Bihar State and irriga-
tion level has gooe far below in Bibar
Lower Bihar 1s dependent on  agriculture
even to-day. As has been said by all the
hon. Members, the work of the Irrigation
Department is very very important and
very necessary. I would like to say to the
hon. Minister that the schemes which are
sent by this Department 10 State Govern-
ments, should be finalised after discussing
them with the M. Ps. 1 do not want to
say move about the way thc money given
to States by the Contral Government is
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misutilised because everybody knows aboud
it. So far I know, when the Kosi' canal
project in the Mithila region, was started,
its estimated cost was Rs. 13 crores-and
by now Rs. 283 crores have already been
spent on it and keeping in view the pace
at which the work is being carried on and

the attention that is being paid by the State

Government towards it, I doubt if the
work will be completed even after spend-
ing Rs. 500 crores. Similarly, the work on
wes'ern Kosi Canal, which is linked with
Nepal, has also be:n running for several
years and it has not been completed.
When the question of completion comes,
the State Government replies that water
will be made available next year. There-
fore, 1 would Like to urge upon the hon.
Min ster to evaluate the work done with
the help of funds sent by Central Govern-
ment, specially in the case of Bihar. It
should also see the progress of the work.
It is unfortunate that the Irrigation De~
partment of Bihar does pot work to pro-
vide water to the farmers. Rather it works
to collect funds for your political party
and lcaders, like the Industry Department.
It is not a secret for yvou as to how the
money sent there is being looted 7 |
would, therefore, request that atteotion
should be paid towards this.

The most essential thing is that the na-
tional policy and plan framed by you are
quite good. All the rivers and rivulets
should be brought under a monitoring cell
which should be set up ut the Ceairal
level. You have the scheme for training
and you want to impart training about
the manner 1n which the water s to be
utilised. You cn impart training to the
Eagincers who are working: under you.
They need training as to how they should
do the work.

I also waat to say that a lot of money
of the Central Government has been iaves.
ted on western Kosi capal project. Apart
from this, work on Bagmati, where Cen-
tral funds have been invested, has also not
beeo completed. Adhwad: dam is situated
in the Darbhanga area. Floods can be
checked in the districts of Darbhanga,
Sitamarhi and Samastipur. But that scheme
bas also been pending with you depits
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several requests from the Government of
Bibar and work on Adhawada part 1 aod
2 has also boen stalled., If the above
work is completed, then I am fully coanfi-
dent that crores of people can be saved
from floods. The schemes of western B:har
have also been pending with you. As [
have already said. if part1 and 2 of
Adhiwalda scheme are completed, farmers
of Sitam rhi, Darbhanga etc. can be saved
from floods, 1f it 18 not being completed
for somc reason, the people of the area
may please be called for at the State
Government level and action may be taken
to remove their difficulties so that this
scheme can be c)rmpleted without delay.
Otherwise, the people of the area will face
great difficalties.

Several hon. Members have spoken
about munor arrigation. I would hke to
urge upon you to pay full aitention to-
wards hft irrigation ni Bihar. Then only it
will serve the purpose. Lift irrigition system
bas been takea up in other states. But
in B har the work dooe is not that
much as has been shown in papers. If you
ask for ths figures from the State Govern-
ment, 1t will furnish the hgures that
80 many acres of land bhas been irrigated
by lift irrigation. Butif you go to the
spot, you will come to kno v that most of
the work has been done on papers only,

I would request you to reconsider about
the tift irrigation as to how we can pro-
vide water to the adivasi beit of Bibar
through Lift irrigation, It is a good thiog
that there is a provision to get loan from
World Bank. Bihar State is lagg:ag behind
in this matter also. Therefore, 1t is your
responsibility to see as to how the State
Government is working. A huge amouant
from World Bank has been given to
Andhra Pradesh and similurly two to three
hundred crore rupees are being given to
Bihar State for the repairs of tubewells.
1 want that you should monitor the work
at your own level 30 thit the mooey 18
pot misused and it is spent on the work
for which it has been allocated. It should
be ensured that the farmer gets its bene-
fits. The scheme has been formulated with
zeal and ovr Chief Minister has also given
stress oa it. 1 would also like to say to
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you that north Bihar is facing the pro-
blem of water logging. Bihar Government
has earmarked Rs.200 crores for this puc-
pose in its plan for the current year and
you are also allociting huge amount for
this purpose. In this regard I would like
to request you to conduct & detailed sugrvey
of north Bibar ani send a team of officers
and Engineers to formulate 8 comprenen-
sive scheme to solve the problem of water
logg ng. Water logging is the problem of
entire Bihar State. Therefore, [the Ceatral
Government should take up this work at
its own level because f it is left to the
State Governmeat, the progress is not
possible. Therefore, I waat that you
should pay attention towards the problem
of water logg:ng in Bihar Stite so agricul-
tural production can be increased. The
estimated cost of Kosi Canal Project at
the time of formulation was Rs 13 crores
but till now Rs. 283 crores have been
spent oa it. The way this work is going
on, it cannot be completed. The main
problem is thit the water of this river is
full of sand which ciuses dimage to the
necar by fields. Therefore, schemes should
be formulated to clear sand of this river
so that sandy water may not damage the
fields. Silting brings much difficulty to the
farmers. Water level 18 high there and as
a result of that farmers do not cultivate
their field due to the constant fear of over-
flowing of water and thereby in uadating
theie fietds. I want that the Centre should
itse!f look after the work of all commaond
areas which were formed in 1974.75 for
irrigation purpose and efforts should be
made to make improvement in it. Sone
Canatl Project in South Bibar was formula-
ted during British regime and the State
Government had also spent huge amount
on this project. Durnpg British time it
was cleanscd once or twice a year but
after sndependence it has not beea clean-
sed. Therefore, the Centre or the State
Government should make arrangement 10
clean it so that irrigation work may ruo
smoothly. With these words I cooclude.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Mr. Chairman, Sir, 1 support the
Demands for Grants of the Ministry of
Water Resources and would like to draw
the attzntion of the hon. Minster towards
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the drought affected areas of Rajasthan.
The State faces famine every year and
Government has to spend crores of rupees
on famine relief programmes. Our Govern-
ment wants to take measuges to check
famine from that area completely and pro-
vide emrloyment to the people. The
Central Government gives such assurances
but when the question of lunds arises, it
does not implement them. [ want to tell
you that total lund in Rajasthan is 84.5
million ucres out of which 662 million
acres of land is cultivable. Out of this
cultivable land only 23 per cent iec. 12.5
millicn acres is irrigated land in which
certain parts get water once and certain
parts are provided waler twice but regular
supply of woier is not maintained there.
Somctimes water is supplied for Rabi
crops because there is only one canal from
where water for irrigation is supplied.
Thercfore, only 23 per cent agricultural
land of Rajasthan bas been brought under
irvigation. If the entire land of Rajasthan
is brought under irrigation, the vast area
of Rajasthan will not only feed India but
will be able (o supply foodgraing to the
other countries also. Our vast land is lying
uscless. Therefo:e, you should do some-
thing for it. You have completed the first
phase of Indira Gandhi canal upto Jaisal-
mer but 1ts outlay and other arrangements
have not beecns made. It requires an
amount of Rs, 1200 crores bu: Central
Government is giving Rs.50 croies every
year. Rajasthan canal outlay, minor
canal and Jift {:rigatiun on project and
supply of drinkiog water to different areas
of Rajasthan cannot be complcted even
in next 50 years. Therefore, we have been
repeatediy requesting you that the State
Government 18 not in a position to com-
plete it early. Why do not you declare it
s national project and take it in your
hand so that the long parched land of
Resjasthon may also gct water and irriga-
tion facility may be provided to the far-
mers 7 We have been saying this for the
last seven years but you have not paid
any attention towards it. Sometimes Rs.
40 crores and some times Rs. 50 crores
are given for this project which are not
sufficient. This entire money goes into the
pockets of Engineers. You also know
about the bungling of Rs. 200 ¢rores in
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the case of Rajasthan Canal Project. No
action has been taken against Executive
Engineer, Superintending Engineer efc.
whereas Junior Engineer and Assistans
Engineer have been suspended. Can these
lower cadre engineers have the coursge
to misappropriate Rs.zoo& crores 7 Bigger
Engineers have been saved and action has
been taken against the small Engineers.
You should take action against these big
officers and they should be banged but
you are giving promotion to them by
making some as Chief Engincer and the
other as Chairman. Therefore you should
take up this project in your own bhands so
that it con be completed as early as possi-
ble and particularly the western areas of
Rajasthan, where drinking water is not
available, may get benefit of it. Our
second suggestion is that Ganga and
Yamuna waters should be provided to §
districts of Rnjasthan.

SHRI1 SHYAM LAL YADAV
(Varanasi) : But where is the water in
Ganga ?

SHRI GIRDHARI LLAL VYAS : Why
are you interropting. We are not getting
water from your share, but we wont to
utilise the surplus water which goes waste
into the sea. ] would like to tell you that
36.70 million cubic metrc water of Ganga-
‘(amuna is going waste into the sea. Where
as this Ganga water canbe utilised in Alwar
and Bharatpur and Yumuna water con
be utilised in Sikar, Jbunjhunu, Nagour
and Churu districts which are drought
prone districts. These areas of Rajusthan
face famipe problem every year. Therefore,
when the water of these rivers goes waste
into the sea, why we should not make use
of it 2 We have to pay for water of the »
Yamuna Canal of Haryana which passes
by the side of Jhunjhunu district and is
also close to Bharatpur. Therefore, when
the water of Ganga and Yamun goes
waste into the sea, why this surplus water
cannot be ulilised in Rajasthan to irrigate
lend Y Our 4 to 5 districts aie drought
affected. Water, therefore, can be given
to them also. Similar is situation of
Narmada Project about which several hon,
Members have spokcn but no where they
uttered the name of Rajasthan lhou'q
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four States, namely, Maharashtra, Gujarat
Madhya Pradesh and Rajasthan have their
share in Narmada Project. Therefore, the
work of Narmada Project should also be
started immediately so that Badmer,
Sirohi, Jalour and Pal:i districts may get
water from it. It is also a desert area,
Simularly, first phase of Maht Project has
been completed from which various dis-
tzicts are getti g water but due to the non-
complition of the sccoad phase, water
could not be supplied to various other
districts. After the completion of secoad
phase some famine affected arcas such as
Dungarpu-, Udaipur etc. can get water
from it and they can also become green.
Theref ore, second phise shou'd .lso be
completed s0 that farm:r of 1thit area may
also get irrigation fac Lity. That eotire
arca is a drought affected area and it is
very important to maks waler arrangement
in that area also.

Similarly, T would like to request that
there are some big rivers like Kal,
Sindhu Parwali  etc. which flow ;n
Jhalawar and Kota districts.

Proposa!s for coastruction of dams over
these rivers wcere sent to the Centre by the
Rajasthan Government long ago, but
clearance has not been given so far. 1
request that you should c'ear those prq-
jects immediately so that the arcas like
Kota, Shalawar, Buadi wh ch are deprived
of irrigation fac.lities, could be brought
under irrigation and Rajasthin could be
fully irrigated and could enhance its food-
grain production to the extent of being
able to provide for the entire country.

Till now I have spoken in a general way
about Rajasthan, Now I come to my
own constituency. In my area, seversl
dams have been constructed but there is
always water shortage in them. If by
God's grace, there is rainfasll, then some
water is stored in the reservoirs. Othere
wise there remains water shortage. There
has been no progress so far in the deve-
lopment of command areas. Though the
Meja dam, Khari dam and the Alwar
medium project and the Kothari project
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bhave already been constructed each of
which can irrigate about 1 lakh acres of
land; mo progress has boon made in the
direction of the development of the com-
mand areas as yet. Neither the Rajasthan
Government nor the Central Government
have paid any attention to them. Hence,
I request you to arrange for the develop-
ment of the comm.nd areas of these 4
nrojects, It will increase the area of land
vader irrigation and the yield will also be
more. No dam has yet been constructed
on the Banas river wh:ch flows through
my area. This river meets Caambal in
its later course. If & dim is constructed
over this river, in the district of Bhilwara,
then & considerable portion of my consti-
tucncy wulf get irrigation fucility. I want
to submit thit the Govarnment should
take effective action in this direction so
that our farmers are bencfited.

Similarly, 1 want to subinit about
underground water as well. A survey has
been conducted and it has been found
that the water level is very low. The
Goverament shou!d formulate some
scheme to make potable water available
for irr:gation and implement it on a prio-
rity basis. Either by boring of tubewells
or by some other method, that under-
ground water should be brought ubove so
that our farmers may be bepefited. They
should get irr gition faci ities. With
these words [ support the Demnands for
Grunts of the Minstry of Water Resou:-
ces.

*SHRI G.S. BASAVARAJU (Tumkur) :
Mr. Chairman, Sir, 1 am glad to welcome
and support the demands for grants of the
Mnistry of Water Resources.

We are not in a position to utilise our
water resources (o the full extent even
after 40 years of attaining our indepen-
dence. Ia some parts of the country
there are floods and in some other parts,
we find o severe drought situation.

Dastur Committee gave its report long
ago in which it has bcen recommended to
link Ganges with Kaveri river. Of course,
the Minister i8 very kcen in setting up
such projects but some engineers and

*The spoech was originally delivered in Kannads,
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other bureaucrats are not cooperating with
the Govt. Bvery time they say that the
project is not viable. We are living in a
sputnik age today and therefore it should
not be difficult for our Govt., to link
Guanga with XKaveri. The hon. Minister
Is son of a farmer and he is very sager to
serve the farmers of our country. Sir,
M. Viswesvaraiah's dedicated service  to
the man kind is known all over the world.
We are expecting such a service from our
Govt. 1 am sure that our hon. Prime
Minister Shri Rajiv Gandhi and the
Minister for Water Resources Shri
Shank 'ranand will lead our country to a
new cra of progreas and prosperity,

The complaints regarding drought and
flood situations are coming from various
Stutes like Bihar, Asndhra Pradesh, Tamil
Nadu Karnataka and others. However,
the basic problem is only one i.e. proper
planning for the optimum wutilisation of
water resources.  'We have several policies
like economic policy, eduocation policy,
agricultural policy but strangely there is
no irrig ition poiicy. Hence 1 urge upon
the hon. Minsster to provide water facili-
ties to the farmers.

There are several inter-State disputes
regarding sharing of river water. These
disputes have to be solved to avoid
wistage of water runoning into the sea.

In Kamaiaka about 18 districts are
focing acute wuter shortage. Therefore
it bccomer very essential for the Centre
to help Karnataka (o completie the pro-
jects like Tunga Bhadra project. Upper
Krish 1a project, Hemavati project etc.

Before 1947, Karnataka was a princely
Siate. The British regime had done groeat
injustice 1o the ofd Mysore State. The
agreement of 1924 is in favour of Tamil
Nadu. My State is wmihising very littie
quantity of water from the rivers lLike
Krishra, Kuveii etc, For exampile,
Kaveri river flows Ffor about 70% of us
way in Karrataka State. But the utilisa-
tion of Kaveri water by Karnauka State is

only 12%.

Poor people do not know how to get
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the maximum benefit of water resources,
Hence the Staie Govt. and the Centre
should guide them in this regard. About
30 to 35% of river water is being misused.
During time of our Maharaja of Mysore
some engineers from Tanjavur were invited
to look into the matter of utilisation of
Kaveri water. Unfortunately they all
decided in favour of Tamil Nadu. In
fact, my constituency should also get
Kaveri water., We want at lcast 395
TMC of water from Kaveri. The rest of
the water can be taken by Tamil Nadu.

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : You are taking 395 TMC.

SHRI G.S. BASAVARAJU : No, no,
you are hiding the exact figure of water
resources.

In Tanjavur if regeneration work is
taken up about 6 lakh acres can come
under irrig:tion.

In Andhra Pradesh Telugu Ganga pro-
ject is being planned. It appears that
Telugn Ganga project is the manifesto of
the ruling party in Andhra Pradesh. Let
them to ahead with their project but at
the same time we have to util se 735 TMC
from Krishn: river. Centre should help
Kamataka to get help from World Bank
for completion of Upper Krishoa project.
Bhadra project is also very vital for my
State as several lakh a&cres canm come
ander irrigation Upper Bhadra project
can provide water to about 16 lakh acres
of land for irrigation Bachawat Committee
has given its report. However, Parliament
is supreme and it has decided (finally
keeping in view the fact of equal distriba-
tion of water resources. We do not want
to come in the way of Telugu Ganga pro-
ject but we should gct our due share.
From Telugu Ganga project about 5§ TMC
wate! is supposed to go to Madras. 1 am
afraid that this plan my not materialise
even after 15 years,

Diversification of Netravati is a must
for Karnataka State. By this, we get
sufficient water and about 5 lakh acres
would come under irrigation. Barepole
project is pendiog for a very long time,
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The Chief Minister of Karnataka has
given a hint of dropping th's project. If
this project is completed it can irrigate 23
lakh acces of land. There are many other
important projec s like Beaiti river pro-
ject, Agh:inishni river project. These
projects would help mainly Dhanwar and
Bellary districts.  In addition, bore wells
and tube wells have to be set up in all
parts of the State as the drought situation
is prevailing throughout the State. About
10 to 20 crores of rupecs have to be
sanctioned to each distr.ct of Karnatika
State for the proper utiiisation of water
resources.

Or.ce upon a time our State was giving
free eleetiicity particularly to farmers.
But the situation today s ent:rcly diffe-
rent, Today there 18 no waler in the
State neither to produce electricity nor for
irrigational purposes.

Our Prime Minister recently said about
the exc se duty concession given to Lhe
plastic tubes etc. 1 have diip irrigation
in my land. I do not find any concession
in this regard. The rates which were
existing two mooths ago are preva:ling
even today.

Mah inad: diversion is veiry important
project. From th.s we can get about 300
TMC water and at the same tume flood
can be controlied. The expenditure is
estimated to be ubout [0 thousand crores.
I request the hon. Minister to diversify the
water of Mahanidi water. In fact thus
diversification will be a boon to the States
of Andhra Pridesh :nd Karnataka.

Nothing will happen if some housing
coostrucrion or road coostruction s
stopped. Many other wotks can be
stopped for some time. But, the work
with regard to riigat on should never
stop in this country. Irrigation, clectri-
fication and education are the three very
vital fields for the progress of our country.
If these zre looked into properly we can
usher into a new era of prosperity.

Brahmaputrta Kaveri-Ganga must be
linked. There should be a pational grid
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snd then only we can maintain balance in
the matter of equi-distribution of water
resources to States.

I am sure th.t our hon. Miunister wlt
look into all the points that 1 have raised
and do his best for the optimum utilisa-
tion of water resources which are bounti-
ful in our country.

Sir, 1 thank yocu for glving me this
oppoitunity to speak and with these words
1 couc!ude my speech.

[Transiation)

SHRIMATI PRABHAWATI GUPTA
{Motihari) : Mr. Chairmoan, Sir, 1 support
the Demands for Giaunts of the Ministry
of Water Resources. Our National water
policy has been formulated kecpiog in
view the potent:al resources of water and
it is a purposeful policy. Under this
policy, co-ordination between every state
has been established and all projects have
been given equal priority,

On 30:h October 1985, a meeting of
the Water Resources Council was held
under the Charmanship of the Hon.
Prime Mimuster. It was decided here that
every Chief Minister will be consulied in
this matter. Subsequently, a committee
was formed. This commitiee held about
5 meetings. In these meetings, develop-
ment oriented concrete irrigation  projects
were finalsed and some very useful
suggestions were given. We believe thuat
whatever efforts have been made by this
Ministry are iaudable and will help in the
development of the coun'ry. In addition,
adequate irrigation facilities will be avail-
uble in the whole cuuntry and it will lead
to the greenery and prosperity of the
country. 1 appreciate the eflorts of the
hon. Ministe:.. However, no solid work
has been done so far in the sphere of our
Natiooal Water pol cy.

In my c nstituency, there are different
command nareas like the Gandak., Kosi
and Swarna Rekha. I want to ask the
hon. Minister in this conneciion as 19
whether the funds allocated for this pur-

posc arc utilsed properly ? If they ar¢
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properly utilised, then why there is the
problem of droughts and floods all over
the country 7 As soon as the month of
June begins the eastera parts of India
which includo states like West Bengal,
Bihar, Orissa, Andhra Pradesh etc. faces
serious problems. If your Department had
worked in a planned manner and in a
proper direction thea after so many years
of indepeadence we would have made
consideruble progress. It is a matter of
great concern.

In our First Five Year plan 25 large
projects were taken up but oanly one
project was completed in five years.
1 bave with me the report of the year
1987.88. The detailed position has been
given here. In 1979 80, 205 big projects
were taken up out of which only 29 have
been completed. During the Sixth plan,
246 ncw projects were taken up and only
65 werc completed. It proves thit there
are definitely certain shortcomings some-
where in the Department,

The Hon. Prime Minister and reccntly
called 1 meeting in July of the Water
Resources Council in connection with the
National Water Policy. Chairing the
meeting ho had said that the si‘uation is
quite grim. T! e projccts are never comple-
ted in time and as a resuit, there are
adverse effecis. Firstly, the farmers who
are to be benefited from them get depri-
ved of the prosperity which could have
come to them. Secondly, as more tume is
taken for the completion of these pro-
jects, cost gets escalated correspondingly.
There are schemes where the cost escala-
tion has been 290 percent. There are
many such projects where the cost escala-
tion has been more than 500 peicent as
they have not been completed within the
stipulated period. From this, we can guess
the progress which has been made by your
Ministry.

We believe and also hope that the
maoner in which our Economic Policy
and our New Education Policy have been
formulated, our pew Nationaul Wuater
Resources Policy will also be prepared
and released. The draft of the New Educa-
tion Policy bhas been considered and
approved in September, 1986. We expect
that the Ministry will look into all these
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aspects and we will benefit more if all the
projects ar¢ completed :n time. Priority
has been accorded to this work under the
Seventh Five Year Plan. The small irriga~
tion projects have been given priority and
substantial amounts have been earmarked
for this purpose. We have three kinds of
irrigation schemes. Firstly, there are the
large projects with cost of Rs.50 crores
which we call major projects. There are
some multipurpose projects which include
the Kosi, Damodar and the Gandak pro-
jects. 1 want to tell that in the First Five
Year Plan our irrigation capacity was 22.7
perceat which increased to 67 percent
by the end of the Sixth Five Year plan.
By the end of this century our irrigation
capacity will go up to 113 million hectares.
These are all encouruging achievements
and I congratulate the hoo, Minister for it.

Now 1 will like to submit about Bihar.
The Irrigation Department 1n Bihar is in
a very bad shape. We have the Gandak
Scheme. When I was the Membe:r of the
Legislative Council, we had got that
schemc approved after considerable per-
suas:oa. That project has also not been
completed within the supulated period.
Several projects in Champaran district are
yet to be compieted. In your report, you
have mentioned that the Kosi and Gandak
river projects have been completed but
actually they have not been completed.
There are 67 projects which are stil
pending. The Kosi and the G:ndak river
projects ure also incomplete. Further,
funds were allocated for irrigating areas
like Muisi, Pakridayal, Mot hari eic. under
the Gandak Scheme and canals were also
constructed but water has not yet been
supplied to these areas. One point more
that I want to subout is that you are
80:ng to grant Rs. 68 million dollars from
the World Bank to Bihar. Jal Vikas
Nigam has sunk 6000 tubewells but except
two or three hundred tubewells, none of
them are working. 1 request that you
should direct the State Governments to
set up a monitoring cell or a Control
Board to find out whether work is actually
being done or not ?

Sikhrahana is a tributary of the Burhi
Gaadak river. Its right embankment , has
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caved in and the area can be flooded any
time. Severe floods occured 4 or 5 years
back which rendered the people of Dabar.
bana homeless. I request that the hon.
Minister may iostruct the State Govern-
ment to H(t up the embankment of this
river, Ag:zin, if you look at its left em-
bankment then you will get a shiver. It
has not been completed even in 30 jyears.
When floods came due to heavy rainfall
some 5 or 6 years back, people of West
Champaran were rendered homeless. You
should pay attention in this direction also.
I would also hke to say about the
Western Kosi Canal, That area is called
Madhubani. It is a drought prone area.
Early clearance should, therefore, be given
for implementatron of the Western Kosi
Project. The Swaraorekha Project will
benefit three states, namely West Bengal,
Bihar and Orissa. Thit should be given
carly clearance for implementation.

Most of the time of the Bihar Govern-
ment is consumed in the transfers and
postings of 1ts employces. Engineers keep
on roaming in the corridors. They try to
get themseives posted 1n those places
where they can earn mooey by underband
dealings. Such a situation should be crea-
ted that all these evils as well as the
rampant corruption are rooted out. Only
then the problem of irrigation in Bihar
will be solved and the problem of drought
and floods will be tackled. The land of
Gautom Buddha and emperor Ashoka
will only then become prosperous.

With these words, I support the De-
mands for Grants.

{English}

SHRI P. KOLANDAIVELU (Gobiche-
ttipalayam) : Mr. Chairmaa, 8ir, I rise to
support the demand for Grant uunder the
control of the Ministry of Water Resour-
ces. At the same time, I want to point
out with regard to Cauvery Water Dispute
* which is pending for the last—more than
15 years. The problem has yet to be
solved by the Central Government. So
many letters have already been written by
the State Government to the Central
Government. Here, 1 would like to trace
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out the history of the river Cauvesy so
that it will be of much help to our friends
from Karnataka because, they say, actu-
ally the Tarmilnadu Government 8 using
much of the water from Cauvery. But it
is not correct. The river Cauvery aciua ly
Tises in the Brahmagiri runge of the
Weste:n Ghats in the Coorg District of
Karnataka. The river Cauvery’s tributarics
are Horangi, Hemavaihi, Shimsha, Arkavathi
& Lakshmanathirtha and Swarnarathi.
These are the main tributaries of the river
Cauvery.

SHRI H. N. NANIJE GOWDA
(Hassan) ;: What about Bhavani ?

SHRI P. KOLANDAIVELU : [ am
coming to that.

Kabini is onc of the tributaries which rises
from the Eastern slopes of the Western
Ghats 1n the North Malabar District of
Kerafa and it joins Cauvery. Whean Cauvery
comes into inside Tamilnadu limiis, 1he
Bhavani, Amuaravathi and Noyyal, all
these tibutaries join the Cauvery. Here.
1 want to mention w.th regard to the
Agreements of 1892 and 1924. Both the
Agreemients are psrmanent in nature.
After the agrecments were signed, the
Krishnaraja Sagar DDam was constructed H
after the agrdement was signed beiweon
Mysore and Madras, the Mettur Dam was
caonstructed.

As far as the irrigation point is con-
cerned, there 18 & Grand Anicut 1o Trichi
District. That was coostiucted about
2000 years ago by the King Kariga!
Cholan. It 15 in the history. Nobody
will dispute this. | think our friend Shri
Nanje Gowda will not dispute with regard
to the grund Anicut. Even from the
p{:int of view of irrigation also, I can
tell...

SHRI H.N. NANJE GOWDA : I hope
my only objection is that the 1924 Agree-
ment never satisfics...

(Interruptions)

SHRI P. KOLANDAIVELU : Even
with regard to the irrigation point of view,
as far as Tamiloadu is concerned, from
time immemorisi—centuries ago—the
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irrigation is beiog done through the
Cauvery water. The Cauvery water is
being utilised by the farmers of Tanjore
ane Trichy Districts which are the grana-
ries as far as the Tamilnadu Government
is concerned. 1f adequate water is made
available for Tamil! Nadu ,we can supply
foodgrains to the entire countsy. But we
arc unable to get water. Our dams are
actually empty and ther: is no water at
all. Even for drinking purposes there is
scarcity of water in almost afl the districts.

With regaid to development of irsiga-
tion in the Cauvery basin, prioir to 1928
when the first storage, that is, the
Krishnarajasagar Dam, was constructed 1n
Karnataka and wheo it came into opera-
tion, the tota! area 1o the basin was 19.80
Jakh acres—both major apd mipor irriga-
tion utilising 510 TMC of water by the
Tamil Nadu State. Our friend, Mr.
Basavaraju, was saying that they actually
needed 395 TMC of water. If they take
395 TMC of water, there will not be any
water at all in the Cauvery basin. 1 am
asking Mr. Basavaraju and Mr. Nanje
Gowda one question. What is the asca
they are irrigating under the Cauvery
basin 7 I was Miaister for Agriculture and
Ircigation in Tamil Nadu, and 1 know
better, When Mr. Urs was the Chief
Minsster...

(Interruptions)

SHRI H.N. NANJE GOWDA : One
clarification 1 want to give.

SHRI P. KOLANDAIVELU : You can
give the clarification at a lnter stage.

SHRI V. KRISHNA RAO (Chikbatia-
pur) : Mr. Nanje Gowda was aleo Mimister
for Irrigation in Karpataks...

(Interruptions)

SHRI1 P. KOLANDAIVELU : My basic
question is this. Not even 380 TMC of
waier, they are utilising for irrigation...

(interruptions)

SHRI BIPIN PAL DAS : Let us
appoint a Parliamentary Committes 10 g0
into this.

(luterruptions)
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SHRI P. KOLANDAIVELU : Not even
100 TMC of water, they are utilising for
irrigation. But they are demanding 395
TMC of water for irrigation,

Subsequent to the 1924 Agreement,
aetually it is the Karnataka Government
which is vielating the terms of the Agree-
ment. 1t is not the Tamil Nadu Govern-
ment which is violating the terms of the
Agreement. 1 want to puat it specifically
that the Kamataka Governmont is the
only Government which violates the terms
of the Agreemont of 1924, They are
constructing four dams in violation of (he
terms of the Agreement—they are cons-
tructing Harangi, Kalini, Hemavati and
Swarnavati...

SHRI H.N. NANJE GOWDA : Oanse
minute... ®

SHRI P. KOLANDAIVELU : I am not
yielding.

MR. CHAIRMAN : He is not yicld-
ing. I caonot allow. I will have to pro-
tect him.

SHRI P. KOLANDAIVELU : All the
four dams are beiog consiructed in viola-
tion of the terms of the Agreement of
1924. Is it not proper for the Central
Geverament (0 come to the rescue of the
Tamil Nadu Govermment in order to
safeguard the irrigational interests of the
farmers in Tamil Nadu ?

When Shrimati Indira Gandhi was the
Prime Minister, in 1970-71, the then
Chief Munister had wiitten many letters
to the then Prime Minister and at the
request of the then Prime Minister Shri-
mati Indira Gandhi, the filed suit was
withdrawn from the Supreme Court. Even
in 1971 where was President's rule in
Karogtaka, the then Prime Minister
Sbhrimati Indira Gandhi requested the
Tamil Nadu Government not to press with
regard t0 adjudication, not to press with
regard to formation of a Tribunal, That
is why we were not pleading for Tribunal.
Bat afterwards, after 1972, upto 1986-87
we have been pressing the Central
Goverament for forming a Tribuagal,
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Why has it not been done ? In one of the
newspapers 1n Tamil Nadv» on 6-4-1987, it
has been reported ; it was stated by our
hon. Minister for Irrigation, Shri
Shankaranand, it was reported in Dina-
mant paper that there is no necessity at
all to form a tribunal. The Muinister
might not have sta'‘ed like this. But
actuilly I found in tbe paper th:it our
Irrigation Minister stated that there is 0o
necessity for forming a tribunal for the
Cauvery issue. [ want to know from the
Hon. Minister whether it s true.

17.00 hrs.

The Hon. Chief Minister Mr Rama-
krishna Hegde made a wonderful state-
ment 1ecently that Tamil Nadu has to
chunge its ciop pattern and to go in for
oil seeds nstead of paddy. What a
wonderful suggestion, that too made by
Shri Ramakrishna Hegde ! He wants to
become a national leader. When he wants
to become a national leader, he says that
we have to change our crop pattern and
go in for oil seeds nstead of paddy.

SHRI H.N. NANJE GOWDA : The
K rn taka Chief Minister should not be
misiaterpreted. We are spending one
TMC of water for 12000 acres whereas
Tamil Nadu is using it for 3000 acres. So,
their crop pattern has to be changed in
the overall interest of the nation.

(Interruptions)

SHRI P. KOLANDAIVELU : We need
paddy. Why should we change our crop
patiern ?

(Interruptions)

With regard to Cauvery basin, the
Cauvery Fact Finding Committee was
appointed at the instance of the Chief
Munisters of Kerala, Karnataka and
Tamil Nadu. These three Chief Munjsters
were there in order to form the Cauvery
Fact Fioding Committce. It went Yn
detail into the question of utilisation of
water for irrigation. They have found
that there ss no surpius water at ail
But our friend Shri Nanje Gowda said the
d 1y before yesterday that about 340 TMC
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of water is going waste. It is entirely a
wrong statement, I criticize him.

SHRI H.N. NANJE GOWDA : The
other day I only said that...

MR. CHAIRMAN : As per rules, Mr.
Nanje Gowda, you can say somcthing if
only the speaker on the Floor yields. 1If
he dces not yicld, then whatever you say
will not form part of the record.

(Interruptions)**

MR. CHAIRMAN : Nothing doing.. It
will not go on record.

(Interruptions)**

MR. CHAIRMAN : 1 am not permit-
ting you.

(Interruptions)*®

SHRI P. KOLANDAIVELU : 1 would
suggest to the Hoa. Minster that this s
the high tune to form a tribunal at once.
Otherwise there will not be any water for
Tamil Nadu in order to nise paddy crops
or even for drinking purpose. I earnestly
request the hon. Min ster to form the
tribuna! immediately,

{Translation)

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Chairman, Sir, I would
hke to express wmy wvicws before the
House while supporting the Demands for
Grants pertaining to the Munisiry of
Waler Resources. The country has not
achieved the desired success 1o the matier
of irrigation which it should otherwise
bave. A total of 21 percent arca in the
whole couatiry is under irrigation while
there is no provision of irrigation 1n the
remaining 79 percent asea. Very less
irrigation facilities are available in my
ares i.c. Barmer, Jaisalmer and Shergarh.
1 would like to say about the Indira
Gandhi Canal Scheme which had been
formulated for bringing about improve-
ment in the desert areas. The foundation
stone of Iadira Gandhi Canal, which was
eatlier calied Rajasthan Canal, was laid on
31.3.58 by Shri Govind Ballabh Pant.

* Not recorded.
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When this scheme was formulated, its
cost was estimated at Rs. 66.46 crores
and this was to be completed by 1968-69.
But 29 years have elapsed, and the work
on only a 650-kilometer strecch of the
main canal bas been completed. A sum
of Rs 53011 crores has been spent on it
by the Rajasthan Government. We have
brought an aiea of 5.6 lakh hectares of
land under irrigation in the first stage and
another 0.60 lakh hectares in the second
stage. So far ns the completion of this
scheme is corcerned, it has been stated
in the Annual Report which we have just
received and in reply 0 my question that
the canal may be completed by the end
of the 8th Five Year Plan.

17 05 hrs.
{MR. DEPUTY SPEAKER {a the Chal,}

According to the estimates, it has been
worked out that iIf we spend Rs. 1200
crore more, only then we can complete
the Indira Gandhi Cansl! in the Eighth
Five Ycar Plan. We have got information
from its engir.cers that if we spend Rs.
150 crore cvery vear, only then we can
complete it in eight or ten years. But only
a sum of Rs. 250 crore bas been alloca-
ted in the pl:n for the Indira Gandbi
Canal. The. how can we complete it in
the Eighth Five Year Plan? This is an
import:nt giestion for us. The Central
Government shiould extend assistance for
this venture. It has given assistance. In
the Annual Repo:t it has been mentioned
that in 1986-87, a sum of Rs. 126 crore
had been allocated for Sutlej-Yamuna
Link Canal and o p:ovision of Rs. 694
crote has been made for the year 1987-88
by the Centrad Government. When you
can provide so much assistance for Sutlej-
Yamu:a Link Canal, you should also help
for the completion of lndira Gandhi Canal
80 that the desert areas could develop.
May 1 kpow why the Government is
adopting such an indifferent attitude ?
The then Finance Mioister and now
Defence Minister had  inaugurated the
maincanal in  Mohangarh on 21
December, 1986 and had said that the
Centra! Government was trying to obtain
the assistance of the World Bank. We
want that you should take assistance from
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the World Bank but you should also pro-
vide special assistance so that the cons-
truction of .India Gandhi Canal could be
completed by the end of the Eighth Five
Yeuar Plan. This will inereuse the produc-
tion of foodgrains and will solve perma-
nently the problem of famine which occurs
in the desert areas particularly in the
Barmer and Jaiselmer districts and where
the Government spends crores of rupees
on the famine relief. The problem of
drinking water will also be solved. There-
fore, you should give priority to it.

No amount has been spent in the
Seventh Five Year Plan in regard to the
Narmada Scheme. This scheme pertalns
to Rajasthan, Gujarat, Mahrashtia and
Madbya Pradesh. Under this scheme,
Sardar Sarovar Project was formulated
and that should also be implemented.
The exact amount which has yet not been
earmarked should be aliocated. The
Government can take lcan from the
World Bank. But it should complete it
by any means. This will ensure water in
Barmer and Jalsur distiicts and the areas
of Gujarat, Maharashtra, M:dhya Pradesh
will also get water. You should give it
priority.

Eradi Commission was appointed to
look into the sharing of waters of Ravi
Beas rivers. It has submitted its report
to the Goveronment. I would like to take
this opportunity to submit that the report
of Eradi Commission is pendiog with the
Government. A Bill in regerd to the
sharing of Ravi-Be.s waters was presented
in the House some time buck and :t had
ymode a statement at that time. It should
stick to its stand which it has taken in
this regard. According to the verdict we
are to get 8.6 million cub.c feet water for
irrigation. The water allocated to us
should not be touched. Bec:use on the
one hand there is a problem of water-
logging in Punjab and on the other, the
people of our State are longing for {ew
drops of drinking watcr. Under this
situation it becomes your duty to safe-
guard the interests of the people of
Rajasthan. Whatever the report of the
Eradi Commission, the interesis of the
people of Rajasthan should be taken care
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of. In this connection, the Prime Minister
and yaurself as well had given us assu-
rance that the interests of Rnjasthan
would be safeguarded. 1 shall avail this
opportunity to add that when the Bhakra
Beas Management Boird was constituted
under the Punj.b Reorganisation Act,
1966, it was decided that Ferozepur,
Ropar and Harike Headworks would be
transferred to the Bhakra Management
Board but dae to our weakness, the
Ferozepur, Ropar and Harike water works
are still under Punjab. This has made
cur position deploiable. The sharing of
water takes place in such a way that when
our crops wither, water is not relcased
from there ad when our crops do not
need water and are ready for harvesting,
the water is released. The result is, our
farmers suffer both ways. Their crops
:re d imaged in this way, Once we have
taken a stand through an Act m the
Parliament that these headworks would be
handed over to Bhakra Beas Management
then now why vacillating attitude 18 being
adopted. Dae to this vacillation, the Act
pessed by Parliament is not being
enforced.

Al the hon. Members, who spoke bere,
have referred to the Inter-Dispute Act
Under the Inter Dispute Act, if there is a
dispute betwee. the two states, it is refer-
red to the tribunal. Tribunal takes time
as long as 10 to 15 yeurs to dispose of
those issues as a result which a sitaation
of confrontation between the States conti-
nue. To avo:d such situation a pumber
of hon. Members have suggested that
whenever the Central Government enacts
legislation, it should assume wids powers
under it. Unless the Ccntral Government
takes over the responsibility to solve this
dispute, the problem will not be solved,
What happcens at present 18 that the
Centital Government convenes meeting
and holds conference of Chief Ministers
but due to the lack of powers, it cannot
solve the rroblem by taking unanimous
dccision and those disputes continue to
exist. Therefore, there is need that the
Central Government should thiok over it

seriously,

APNIL-S, 10

Min. of Water Resources 368

So far as the definition of small and
marginal farmers is concerned, it applies
to the whole country uniformitity. In #t
no consideration has been given to the
place, geographical situation and climate.
A farming having 1.5 hectares of jand has
becn regarded as a smal) farmer and a
farmer having land measuaring 3/4th of a
hectare has been regarded as marginal
farmer. This needs to be nmended area-
wise. The reason is that at some places
the water comes out in the wells after a
depth of 20 to 25 feet and at some plices
wate: is not available even at the depth of
150 feet. The places where the problem
is scute include the descrt areas of
Rajasthan. So there is imperative need
to change the definition. You h ive estab-
lished a Technology Mission in Barmer
and you are providing it help so that
drinking water is made avalable to that
area. The Central Water Board is helping
itin lis efforts. 1 appreciate the gesture,
In our area, drinking water can be made
availgble through the drilling machines
only. Other techniques do not prove
effective. 1 would request the Govern-
ment to take act.ve step in this directioa.
With these words 1 support the Demands
for Grants perta:aing to the Ministry of
Water Resources,

SHRI MOHD. AYUB KHAN (Jhun-
jhuou) : Mr. Deputy Speaker, [ rise 10
support the Demands for Graants pertain-
ing to the M.oistry of Water Resources.
Of all the precious things of the world,
water )8 the most precious one. A large
part of Rajosthan has been deprived of
this precious wealth for thousands of
years. The people of that state yearn for
water. There thousands of kilometers of
land is in the grp of diought where
people do not get a s'ngle drop of water.
iIf water {8 made avuilable there, high
quality of crops could be grown there
which could feed not only R.jasthan but
the whole country.

Mr. Deputy Speaker, Sir, work on the
Indira Gandhi Cuna! Project is going on
at a snal’s pace. If the Government of
India takes over that project, it can be
completed only then. Otherwise it can-
not be completed even in 60 or 70 years.
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Corruption is prevailing among the emplo-
yees there on large scale. Only one third
of the work pertaining to that project has
been completed and the rest two third
work iz yet to be completed. 1 would,
therefore, appeal that the Rajasthan
Canal Project should be taken over by the
Centre.

Sir, 1 belong to the Jhunjhunu consti-
tuency of Rajasthan and the area of
Jhunjhunu runs along Haryana's border
and it is similar to that State. About an
areea of 150 Lkilometers of Haryuna
adjoins my const‘tuency, Jhunjhunu. The
canal runs upto the border of Haryana
but the people of Jhunjhunu long for
water. This is a great injustice to the
people of that area. The Yamuna canal
has been constructed upto Loharu but that
water has not been supplied up to Jhun-
jhunu whereas Jbunjhunu comes imme-
diately after Loharu. There thce people
arc yearning for water whereas Loharu
has large guantity of water. When you
can supply wate: of Yamuna upto Loharu
sm Haryana then why it cannot be exten-
ded upto Jhunjhunu ? From there it can
alsa be supplicd upto Sikar, Jaipur,
Alwar and Bharatpur. Similarly the water
of Gaonga can also be supplied upto
Bharatpar, Jaipur, Sikar and Jhunjhunu.
But this has not been done and the people
of that area are yearning for water for
centiries.

Sir, my constituency Jhunjhunu is such
an arca where three types of persons
live. They are jawans, farmers and
busiressmen. Inspite of acute shortage of
waler —it is not available even at the
depth of as much as 150 meters—the
farmers draw water from the well to
irrigate their land. Therefore, the smali
and the marginal farmers should be
exempted from paying power charges in
the Jhupjbunu area so that they may be
able to earn their livelihood. If you
exempt the farmers from paying power
charges, they will be able to irrigate their
tand and in this way the production of
foodgrains will increase.

Mr. Deputy Speaker, Sir, some corrupt
employces are employed there. No pro-
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gress can take place in that area till they
are there. There is an Executive Engineer
in that area against whom CBI enguiry is
going on and a case has already beea
filed against him. Iospite of this, such
people are holding high position. Corrupt
officers can never develop their districts.
They canuot draw out any scheme for the
development of their districts. I hope the
hon. Minister will pay attentiop towards
this issue.

Mr. Deputy Speaker, Sir, there is acuyte
shortage of drinking water in Rajasthan.
The people of that area join army and
keep vigi! on the borders of the country
to defend it from the enemies. They shed
their blood for this cause. But their
family members have to walk as much as
10 to 15 kilometers to fetch water.
Earlier, it was proposed to supply drinking
water to Jhunjhunu from the Rajasthan
Canzl. But now we have come to know
that the proposed scheme is being capcel-
led. 1 would appeal to you that keeping
in view the difficulties that are faced by
the ormymen, farmers and traders, this
schemc should not be shelved. People of
that area can shed their blood but it is
very difficult to get water. Under these
circumstances, I would request you to
make water of this canal available for
drinking and irrigation purposes.

Mr. Deputy Speaker, Sir, while making
demand to make the water of the Indira
Gandhi Canal availabie for Jhunjhunu, I
would also like to say that 8 Wind Pro-
ject and a Solar Energy project be set up
there so that the people of those areas
may get they facilities and they may be
able to earn their livelihood without any
difficulty.

With these words, 1 conclude.

SHRI ABDUL HANNAN ANSARI
{Madhubani) : Mr. Deputy Speaker, Sir, I
would like to express my thanks to the
hon. Minister of Water Resources as he
wants to solve the biggest problem of the
country. In my view whatever amount
is allocated to this Min'stry would not be
sufficient. If we are able to solve the
problem of irrigation, then the shortage of
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foodgrains in the country as also the pro-
blem of unemploymnent in the country
would be solved to a great extent.

Today 80 perceat of our population is
engaged in the agricuitural work and they
continue to face the problems. I would
Jike to tell the situation in my area and
especially in Northern B.har. I have
stated all these things in this House many
a times and 1 have apprised the Hon.
Prime Minister also throogh several
letters that people in seven districts in
North Bihar are always affected by floods
during rainy season. It all happens be-
cause of the three main rnivers—Kost,
Kamia Balan and Adhawara group of
rivers—which keep the area submerged for
3 monts in a year.

Adhawara group of rivers have their
source in the mountains and 11 of sts
branches sub-merge 4 districts of Bihar.
The farmers of neighbouring areas, who
sow their crops repeatedly are deprived
of their crops. When attention was
drawn repeatedly in this connection, then
two years back it was told that the work
in this regard would be completed in three
phases, but no work has been started so
far. It is a matter of regret. These
smaller rivers are known by the aame of
Khirohi, Dhons, Karc and Kamla etc.

Kamla canal project has been formu-
lated on the river Kamla Balan. On my
election. I came to know that Nepal
Government has constructed a2 dam on
the main stream of the river and they open
its gate during rainy season. But when
there is need of water for irrigation, they
close the gates of the dam and do not
allow water to flow to our side. It was
replied that a decision wonld be taken
about distribution of water after holding
talks with the Nepal Government, but it is
a matter of regret that despite drawing the
attention of the Government, no concrete
steps has been taken in this regard.

Recently 1 had asked a question, in
reply to which it was aga:n repeated that
talks would be held with the Nepai
Government. I do not know whether
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talks in this coanection would be held
after 1990 or in the 2ist century. Fuli
attention should be paid towasds thia
iasue. This is an issue which gonoerns ths
lives of one millon people of the area.
who are facing the difficulties. Can we
not think aboust them ? °

The third major river is kanown as
Kosi. In 1952 late Dr. Rajendra Prasad
bad inaugurated Kosi Project and a
barrage was constructed oo it. When the
question of construction of canal arose,
the issue of Eastern and Western Canal
carne up. The construction of Hydro
clectric project was also envisaged, but
that scheme too has nb( been completied
so far. Thiough you, Sir I would ask
the hon. Minister to look into all these
things.

A sum of Rs. 500 crores was earmarked
for the construction of this project, but
now the estimated cost of the project has
gone up to Rs. 5000 crores, but even theo
this project does not seemn to be getting
completed. There are continuous irregu-
larites. Bunglows of the officers and
staff are being constructed and canal is
not being counstrucied at all. Does the
Central Government oot moaitor the
implementation of projects for which huge
amounts are allocated to the Siate
Gorernments by it ? The Ceotral Govern-
ment should &t least superwise them and
intervene to ensurc proper utilisation of
funds ? H we complete those projects, |
can say with authority that the problem
of starvation and usemployment being
faced by the people of North Bhhar would
be solved and the Centre woukd be abile to
solve the problem of npemployment.

1 hope that the hon. Minister would
pay special attention towards this. These
are the projects which have been approved
by the Central Government. In the
Kamla Project, a large qusntity of sand
has accumuplated and water could not be
supplied through it. Would you kindly
make arcangements for clearing the sapnd ?

Drawing your attention to all these
things, I support the Demands for Grants
of this Ministry.
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SHRI UTTAM RATHOD (Hingoli) :
Mr. Deputy Speaker, Sir, I rise to express
my views about the irrigation available in
India. As an agricultural country with
erratic rains ; arid and semi-arid land, the
importance of irrigation has increasad a
iot. From the beginning of our indepen-
dence, we have beon trying 1o take up
major, medium and minor projects. I do
not waot to go into all the details but I
want (0 suggest that there should be shift
of policy in our irrigation approach. It
h s been seen that we always try to tackile
the major irrigation projects. These
major irrigation projects are economic and
1 gives us irrigation facilities at cheaper
rates and also creates hydro-electric pro-
jects. But silting is the main problem
that most of the mvjor projects are facing
today. We have also scen that major and
medium projects take a very longer time
and ultimately the estimate that was pre-
pared in the beginning is doubled or
trebled 2nd In many cases it goes much
beyond the imagination. The price esca-
lation jis there and the people for whom
it is meant, the beoeficiaries, don't get the
benefit immediately, As such 1 would
suggest that minor urigation projects
should be given preference all over the
country. There are reasons why 1 say
this. We bave scen that siling problem
is the main problem as far as the major
projocis agse concerncd. You will appre-
ciate that if we have a small bandhara on
a rivalet or & streamlet or on a tributary,
we can oettainly stop the silt going from
this area to the major projects.

Secondly, these projects can be com-
pisted at an early date and the benefits
can be sccrued immediately. We have
also scon when the Tungbhadra Project
was completed, the people were reluctant
to avail of the irrigation facilities. Ulti-
mately Shri C.D. Deshmukh and Panditji
had to go there and tell them, if they do
vot utilise the water, they will be shified
and some other people who will use the
i-rigation facilities will be given the lands.
Here, the same was the casc, when the
Nizam Sagar Dam was taken up io
Hyderabad State. The cuttivators were
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initially reluctant and people tiom Andiye
came and purchased some of the lands,
and started growing sugarcane, What X
suggest if we have minor projects sub-
mergence of villages will be less and more-
over the cost also will be less and the
people will get the benefits immediately.
With drought conditions prevailing throu-
ghout the South, Maharashtra and Gyja-
rat, what we find is that there is scarcity
of fodder ; therc is scarcity of drinking
water for as well as cattle. Sir, if we
have small projects we can defipitely give
the benefit of drinking water to the people
as well as the cattle living in that area.
Sir, in this ancient country, we have seen
that in smali State like Manipur there are
projec's which are even today being
maovaged by the people thecmselves. There
is no Government :uthority. All the
repairs, major, minor and even field
channcls, are down by the beneficiaries
themselves. Same is the case in certain
districts of Nasik and Thaba in Maha-
rashtra. Sir, why not we do that ? If it
is & minor project, the beneficiaries them-
selves can look after it und settle the
grievances. There won’t be any corrup-
tion. there won't be an extra officer to
take brive and all that. So, I suggest
that this particular thing should be intro-
duced and it should be encouraged.

Sir, when Pochumpari bas Project was
taken up, I remember, a lccal Congress
MLA M:. Gadanna came all the way here
to convince the Government that before
they start Pochampabad Project, we must
sec that all the small nalas, all the small
nalas, all the small rivers are blocked so
that the silt does not come to Pochampa-
bad. Unfortunately, it could not be taken
up. But, I wish it had been done. There
are the things which I want to bring
before you.

Sir, 1 bave a small booklet which shows
25,5 million hectare was under major and
medium Project und 32.9 million hectares
was under minor projects. While the
entire potentiul under minor schemes was
used, ouly 85% of potential under the
rmajor and medium works was utilised.
Sir, why do we waste our cnergy on thess
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projects ? Therefore, 1 would say that let
us concentrate on mnor projects. Today,
I found AIDMK leader grumbling about
water. I remember when I visited South,
the Periyar River water was quietly used
by Tamil Nadu State. Subseguently, the
people of Kerala realised that they must
use this water and that is how Edduki
Project came.

Sir, in the State of Tamil Nadu, they
have got the maximum number of wells,
almost half the number of wells in India
are situated in Tamil Nadu. They do
not give water for 12 months. They
give water for about 6 or 8 months and
the water is spread on the extensive area
so that well can have water for irrigation.
We should bave first gone and taken up
the minor project, If we do that, the
problems that were raised by Hon. Lady
Member, Mrs. Gupta about the projects
fromm Bihar, would not have cropped up.
The beneficiaries also will get it soon and
the cost of production also will be
reduced.

{Translation)

DR. G.S. RAJHANS (Jhagjharpur) :
Mr. Deputy Speaker, Sir, I would like to
submit two or thiee points. I have gone
through this Report many a times from
the beginniog to end, but I did not find
anything objectionable in . I would
Like to ask oDne Or two questions to the
hoo. Minister. | want to know as to how
long would it take to finalise the water
policy 7 You have written that many con-
ferences and many meeltings have been
held and will again be held. 1 want to
know as to how long would it take to
finalise the policy 7 You have written that
the mecting which was held recently was
attended by the Hon. Prime Minister also.
I quote from the proceedings of the meet-
ing held in July, 1986. It has been men-
tiooned in it that :—

{English)

*The 1.eed for priontsation of
ongoing projects was stiessed, and
it was recommended that a review
commiittee may be set up in each

APRIL 8, 1987

Mia. of Water Resources 396

State under the chairmanship of
the Chief Minister, to draw up
priorities for the optimal alloca-
tion of limited resources.*

{Transiation)

If the work is to be done under the
chairmanship of the Chief Mpister, then
he will go by the advice of the bureau-
crats. I would like to submit that the
people’s  representatives, M.Ps. and
M.L.As. should also be involved and they
should be asked as to what are their views.
If you give me time. I can explain to you
in detail about the projects in Bihar, bot |
am afraid, you would not give me time.
I want to submit two or three points.

It 13 written n this booklet that a
major portion of work on Kos Project
has been completed. Sir, 1 would request
you that a commuttee of four or five hor.
Members of this House be constituted and
it should be sent to Bihar to ascertain the
progress of varivus projects there
which the centre invests the funds. The
original estimated cost of Kosi Project
was Rs. 13 crores, which has aow gone up
to Rs. 282 crores. If you see the situa-
tion there, you will be horrnified to see the
teality. Jron rods, cement, bricks worth
fakhs of rupees have been dumped on the
sides of the roads. 1t has not been done
recently. This situation is continuing for
many years. It would not be a suiprise
if the funds which are being wasted come
to crores of rupees. I had raised this
matter 1n the House earlier also. The
Centre is providing the funds to the Kos:
project and Nepal Government is interest-
ed in Kosi Project. The Centre and Bihar
Goverment both are involved ip it, but
we shirk our responsibility by saying that
the project has to be executed by the
State Government. The Bihar Govern.
ment says that it has assigned the work to
the ergineers. 1 have alrcady said that
loot is going on io Bihar. A saying is
widely prevalent among the people—*“L/4,
Loot divided by Four”. The funds ear-
marked for an irrigation project are
divided among four categories of people—
Engineers, contractors, bureaucrats and
local polticians”. There should be a



thorough enquiry to find out as to why the
work on Central Project is not being
done 7 Kosi Project is situated in my
constituency. A sum of Rs. 55 lakhs in
cash was recovered from the house of a
bureaucrat and 1 can say with authority
that even today if raids are conducted, a
sum of Rs. 50 to Rs. 55 lakhs in cash
should be recovered from the engineers’
residences. Though 3ll such things are
being done before our eyes, yet we keep
silent. I, therefore, request you to re-
consider this matter.

It has been said n this booklet that
work s mesely co-ordinated by the
Central Government. 1f you keep silent
by saying that the Centre merely under-
takes co-ordination of monitoring, and
engineers as well as contrators are allowed
to pocket public money, how could the
work be done then ? We are fightiog here
in Delbi for each single paisa and resour-
ces are raised with great difficulty. When
there s deficit finuncing, it brings us bad
pame und it is demanded that taxes should
not be levied, But at the same time, the
publie money is being pocketed by some
individuals. A new class of people s
comiog up, which would not allow demo-
cracy to funcuion in the country. You
should pay attenton to the things that
are going on. I would like to request
you to visit Bihar without aoy prior infor-
mation to woyone and see for yourself as
to what is being done cn the Gentrul Pro-
jects. You have written in (his Report
that work on minor irrigation has been
included in the 20-Points Programme and
that too is being monitored by the Central
Goveioment. But there too no work is
being dope. Qur area North Bihar s
very unfortunate. It has a gold mine
but that is not being exploited. The
rivers emerging from Nepal create havoc
in our region. At present we have good
relations with Nepal. 1f some arrange-
ments 8re made to construct dams etc. on
those rivers, therc can be so much gene-
mation of power from the waters that the
entire North lodia can be industrialised.
If you pay some attention towards this,
the whoie of North laodia can be indus-
trialised 8nd Wepal 100 can be transform-
ed into a new country but instead, we are
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facing destruction from these rivers at
present. Time has come when we ahould
think seriously about this aspect.

I may tell you that when May and June
come, the people of North Bihar start
shivering with the apprehension as to
what will happen to them. The rains
bring untold miscries for the low lying
areas. There is no system to intimate
the people in advance. You bave written
in this booklet that you have made
arrangements for advance intimation of
floods but in North Bihar there is no
such arrangement. The entire region
remains submerged, not oaly in October
and November but even in the month of
February also. The sick cannot move
out to the cities even for treatment. It is
a very serious but it can be controlled.
What is required is the will power. If this
will power is shown, that will not only be
beneficial for the North Bihar, the whole
of North India wiil be benefited from it.
The North Bihar as a result of this, will
produce—both industrially and agricul-
turally—so much that the coubptry’s shape
witl be changed.

DR. PRABHAT KUMAR MISHRA
(Janjgir) : My Deputy Speaker, Sir, {
support the Demands of the Ministry of
Water Resources. 75 percent of our
population is dependent on agriculture and
when we talk of agricultuore it becomes
necessary to see that the water should be
utilised purposefully and should be con-
trolled properly. That is why our
Government has given priority to irriga-
tion and development of water resources
in the 20 Point Programme. In this
connection through you, I would like to
draw the attention of the hon. Minister
that when water is in excess—be it
through rains or rivers—provision should
be made that this water is controlled be-
cause uncontrolied water becomes destruc-
tive in many ways. Firstly it goes waste
and secondly it causes soil erosion which
results in 'oss of the fezrtility of the land.
For this, as has been emphasised by the
earlier speakers, preference should be given
to small irrigation projects and it should
be ensured that water isantilised by formu-
lating low-cost, time-bound programmes.
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This will solve the problem of water level
going down becausc of which we are un-
able to utilise it fully. -We will be abie
40 maintain water tadlc properly. In this
woanection | would like to emphasise that
progragomes muost be time-bouud otherwise
shoy sesuit i escalation of cost which, as
the earlier hon. speaker has said, prevides
scope for corrupiion. It is surprising
that whemever the topic of irrigation is
dwcussed, it is taken for granted that
corraption is pert of the scheme, be 1t of
the Swate level or of the Central level. it
is said that the maximum of scope of
corruption is m the Irrigation Department.
It is a routine matter in that Department.
As regards time-bound programmes, 1
would like to sabmit that there are severa|
irrigation projects of Madhya Pradesh c.g.
Bhainasajhar, Aagarhal, Arva aod cons-
truction of left embankment of Bango
which have been lymg uadec'ded. When
we take up the maitter with the State
Goveroment it is sard that these are pend-
ing with the Centre. When we contuct,
the Centre, we are told that full details
have not been sent by the State. Due to
the absence of time-bound programmes,
all taese delays occur.

Bango dam is a very big project which
is to be completed with the help of World
Baok. Coustruction of the left embank-
mrent of the canal is also not being com-

pleted,

In the hill areas there are several water
falls. if these mre properly utilised then
not only we will be using them as hydel
rescurces, these can be used for irrigation
purposes also. We will have to establish
ovordination between irrigation, power
and soil conservation. Unl:ss it 18 done
we capaot use the water properly for

irrigation.

As regards the repair of the old irriga-
tion scherses [ submit that for the dams
constructed simce 1927 you provide Rs. 50
10 Rs. 75 per hectare for maintenance.
It is quite inadequate and wiith this
amount the repair work cannot be carried
out. The »ilt has gatbered in the oid
dams which bas reduced their capagity.
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This aspect shonid be paid special atten-
tion to.

CADA is doing very good work in the
field of irrigation. But under ¢this peo-
grammme, priority is given in the hoad aren.
At the tail ends, schemes regarding coms-
truction of roads, planiation aod other
itemns should also be taken in hand.

The seuting up of industries is resulting
i pollution of rivers nnd the depth of
the rivers is also reducing. This resuits
in shortage of water resources in summer.
This aspect should also be taken care of.

Under the irrigation schemes irrigation
tax is increased but no guarantee is given
at the time of incressing this tax that
water will reach the farmers' fiolds for
irrigation. This results in difficulty in
reoovery of wrigation tax. la spite of hike
he irrigation tax water 18 not made avail-
able to the farmers for irrigation. This
makes the fa:mers uvoable 10 pay taxes.
In Madhya Pradesh authorities have not
been able (o recover irrigation tax for the
last ten years. At the time of imposing
irrigation tax, it should be ensused that
the watcr will reach fisids. The arrears
should be writien off.

Io formulating the b:g schemes tbe pro-
biem of displucement of people comes.
They bave 10 be resetijed. Therefore, |
urge upon the Ceotral Governmeat that
it should give priority to the small irnga-
tion schemes. For example, difficultics are
coming in the way of Bango dam which
13 a big project.

Tubew:lls are permaneat source of irri-
gation. These are important for provid-
jog drinking water also. More facilities
should be provided for aioking tubewells
30 that more and more people are attrac-
ted towards this programme.

In regard to lift 'irrigation, priority
shoold be given to the hill areas where
caprl water does not reach. Water should
be made availabie through this system to
these areas,

More minor irrigation schemes should
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be provided in the Adivasi areas. 1 would |

urge that such schemes should be conside-
red for the Madhya Pradesh areas so that
the sconomical condition of the Adivasi

areas is improved.

Under the Mioor Schemes you have
provided for rectification of diesel pump
sots. I waont that those arcas which are
not covered uader CADA, they should be
brought under the ‘Recufication of Diesel
Pamp Set” Programme. For example io
Bilasputr arca Hasdcv-Maniari Comm:nod
Area does not come uander it. This area
should also be provided this facility.

Under the present scheme in Katkora
area which is an Adivasi urea of Bilaspur
district of Madhya Pradesh L\ irrigation
has been provided for the development.
I want that lift irrigation should be pro-
motad there under BEC or KFW Schemes
which are being run  with foreiga
assistance.

In the hill areas of Eastern Madhya
Pradesh assistance is provided by the
State Government for ‘rubewells. The
Central Government should provide assis-
tance for rigs so that tubswells programme
could be accelerated.

In addfiion, ground water scheme has
been formulated for the tribal arecas.
Under this programme dnlling work for
the tubewells for irrigation should be done
in the catchment area of Hasdev-Bango
Major Irr:gation Project so that the
Adivasis of this arca are benefited.

Under Nationa! Water Development
Agency's Programme an inter-linking
scheme of Mahanadi, Godavari, Krishna,
Pennar and Kaveri rivers bas been fotmu-
lated. You bhave said that 18500 million
cubic water is to reach Godavari basin
from Mahanad: b.usin. Before you do this,
kindly have a survey of the Mahaoadi
Basio area whether it has this much sur-
plus water i0 supply to Godavari. {f it
is available then a survey of the water
capacity and water utilisation of Mehanadi
Basin should be conducted aad more
water should be utilsed for Bastern
Madhya Pradesh, Wesiern region  of
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Orissa and evon Southern rogica of W.
Bengal which is kharif crop area so that
these arcas may be benefited. Aa irsiga~
tion scheme on these linse should be for-
mulated. With these words 1 conclude and
thank you. for giving me time to speak.

SHRI KXAMMODI LAL JATAV
(Morena) : Mr. Deputy Speaker, Sir, I
support the Demands presented by the
Minister of Water Resources for the year
1987-88. 1 also congratulate the Minister
of Water Resources and the Prime Minis-
ter for buffer production of foodgrains.
We were having inadequate resources of
water earlier but the Government construc-
ted Gandhi Sagar Dam, Indira S.gar Dam
Bhakra Dum, Bun Sagar Dam, Krishna
Sagar Dam etc. and made arrangements
for wrrigation by providing tubewells in
every district. These steps have helped in
enhancing the foodgrain production and
now we do not have any problem regard-
ing foodgrains. Even then some of the hon.
Members have expressed concern. I have
heard alt the hon. Members and I also
agree with their anxiety and submit certain
points  relating to my constitdency
Morena.

15 rivers flow near my constituency,
Morena but through the canal which has
been carved out of Gandhi Sagar, water
is provided for irrigation to three districts,
namely, Kota, Morena and Bhind. You
can very well imagine as to how much
water these three districts must by getting
from a canual which is just 600 km. away.
Near Morena constituency area, at least
15 rivers are flowing but in spite of this
the arca remains thirsty. Rivers are flow-
ing nearby but water for the area is com-
iog from a distance of 600 kms. How then
the arca can get water for irrigation ?
Therefore, 1 request the Minister of Water
Resources that the lift irrigation scheme
in regard to Esah villuge of Chambal
River sent by the Madhya Pradesh Govern-
meont should be sanctioned immediately so
that the farmers there are able to get water,
Similacly, lift irrigation schemes for diffe-
renat places on Sak and Seep rivers in my
area should also be formulated. Th s wilf
provide irrigation facilities to my area.

I want to make ocoe moge submission.



383 D.G., 1987-88—

[Shri Kammodi Lal Jatav)

There are at least two such Development
Blocks, Vijaypur aud Karha, near my
constituency, Morena where there is cent
percent Haurijan-Adivasi population. In
this area, not to speak of irrigation, ade-
quate arrangements for drinking water
have not been made. Therefore, tanks etc.
should be constructed so that the people
there may be able to get drinking water
_ as well as water for irrigation.

Lastly, I would submit something about
the Morena district of Chambal! area
which has been a dacoit infested region.
There are ravines 1n 400 kms which have
been formed as a result of land erosion by
the rivers. Rivers flow nearby. When 1 was
a member of the Legislative Assembly in
Madhya Pradesh I had appealed to the
State Government for developmeat of this
400 kma area. Now here also I submit
th.t Siudy Teams shouid be sent there to
find out ways and means 10 provide water
for this 400 km land which is lying uncul-
tivated. In this way a large pumber of
Harijans, the poor, edcuated youths etc.
will be getting employment snd will earn

their livelhood.

With these words [ conclude and thank
you for giving me time to speak.

*SHRI V. KRISHNA RAO (Chikaba-
Hapury: Mr. Deputy Speaker, Sir, 1|
wholeheartedly weicome the demands for
grants of the Ministry of Water Resources
for the year 1987-88. [ support the de-
mands and put forward some important
suggestions for the kind coasideration of

our hon. Mister.

We achieved our independence 40 years
ago and more than 70% of our populot:op
is engaged in agriculture. Inspite of this,
the achievement in the field of agriculture
looking to the number of people engaged
in 1t is not satisfactory. There were duys
when we were importing foodgrains. Now
we are standing oo our own legs. Achieve-
ment of self sufficiency in food grains s
not enough. We are in a position to
supply food grains to the whole world as
majority of our population is engaged in
agriculture. This can happen oaly when
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all the water resources in the country are
utilised properly.

Severe drought is prevailing in some
parts of the country. Qur hon, Prime
Munister visited out Stiate recently. He
came to Bagepalli in my constituency and
with his own eyes the miserable condition
of the people who are affected by drought.
The rain fall in Kolar district is only 16
inches a year. Many people who are
affected by the <evere drought have
alre.dy start=d migrating to ihe neigh-
bouring St.tes like Tamil Nadu and
Aundhta Pradesh. There is no water to
drink even 10 a sparrow.

Under these difficalt situations it 1s
most unfortunate 1o note that there are
imbalances in the utilisation of water
resyurces, We arc sons of the same
mother Bharath Matha. Hence there
should not be any imb.lances. Thcese days
the principle of ‘'might is right™ 1s being
practiced. Those who can speak more get
the benefit ind others wha keep q et are
neglected complete'y.

O one hand, (n Kuarnataka Siate the
percentage of irrigated land s only 21%
on the other hind in States Lke Andhra
Pradesh and Tamil Nadu 1t is 489% and
46% respectively. 1t 1s better not to com-
pare States like H.:ryana aod Punjab
where th: peicentage of irrigated land s
more than 75%. Therclore, it s h:gh time
to remove imbilances wih regard w0
ut'lisation of wter resources.

The huge :mbalance between northern
and southern States is no secret. Some
balance hus to be maintained between
northern aod sou'hern regions. Gonga
has to be linked with Kaveri. This will
enable the excess water to flow to the
Southern regions.

Ur-per Krishna project has to be com-
pleted at the eirliest. This will erable the
people of Kolar, Tumkur, Chitradurga
and Bellary districts to irrigate their lands.
About 31 lakh acres of land will come
under irrigation. Hence, I urge upon ‘he
bon. Minister to complete the Uppar
Krishna project on a top priority basis.

® The speech was originally delinered in Kannada.
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The people of Karnataka do no$ come in
the way of others. Therefore, lect the
Telugu Ganga project go ahead. Charity
begins at home. Heance lot us first utilise
Krishna water before donating it to others
where the irrigated land is more than
double when compared to our State.
Krishoa river water bhas to be utilised by
Karnataks according to the ‘B’ Scheme.

18.00 bre.

1 request the hon. Miaister not to wait
for the State Govt. to sent its plans.
Many people in my State may die without
drinking water. Hence it is not advisable
for the Ceatre to wait for the plan estima-
tion from Karnataka.

Temporary assistance should be pro-
vided to the peoplec of Kolar district
especially in Chikaballapur area where
there is scarcity of drinking water. Bore
wells have 10 be dug throughout the dis-
trict when Shri K.L. Rao was the Minis-
ter in the Centre he did a lot to his State
of Andhra Pradesh. Similarly I expect
our hon. Minister Shri Shankaranand also
to do great help for the State of
Ksrnataka aod to rescue the people from
the jaws of severe drought.

1 hope that the hon. Mioister will defi-
nitely help my Setate to rise its pe-centage
of irrigated land from 2i to 50% at least.

f urge upon the Minister to complete
the diversification of Mabapadi immedia-
tely.

Sir, | thank for giving me this oppor-
tunity and with these words, 1 couclude

my speech.

{Enghishl

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (Shrimati Sheila Dikshit) : "Mr.
Deputy Speakes, Sir, 1 propose that the
sitting of the House may be extended up
to 6.30 p.m.

MR. DEPUTY SPEAKER : I bope the
Members will acoept Rt

(Interruptions)

MR. DEPUTY SPEAKER: Mr. Banwnar)
Lal Bairwa may speak.
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(Transiation)

SHRI BANWARI LAL BAIRWA
(Tonk) : Mr. Duputy Speaker, Sir, I tise
to support the Demands for QGrants of
the Ministry of Water Rezources, I know
you will not aliow me much time to speak.
Hence I would like to put forth only
some of my points before you. First of
all, I express my gratitude to the bon.
Minister for his according sanction to
Bisalpur Dam project this yesar. Work
has started on it. Al the hon. Members
from Rajasthan huve said that Rajasthan
i8 facing severe drought this year.
Rajasthan's situation is different from that
of other parts of India. Other States can
afford their water go waste, but Rajasthan
cannot afford a drop of its water to go
waste. Therefore, you must prepare =
definite scheme in this regard. 1 would
like to sreak only this much about the
Indlia Gandhi Canal that I approve the
views expressed by our hon. Members in
this regard, I want 1o submit one or two
poiots.

First of all 1 want to submit that there
are 12 main riveis in Kota district as has
been told yesterday by one of hen.
Member and aill of them flow from
Madhya Pradesh. Large quantities of
w.ter flow in them. You should prepare
such schemes for them that the remaining
parts of Rajasthan are benefited by them.

Secondly, 1 would like to submit that
you bave fixed a uniform definition for
the small and marginal farmers of the
whole country. But I suggest that keep-
ing in view the geographical and other
factors, you may bring a minor change in
it. Rajasthan’s situation is quite different
from that of other States. In Rajasthan
S to 7 bighas of land does not carry any
meaning. It is 80 less. Becauseitis a
desert area and its fertility is also very
less. Therefore, you shou!d reconsider
vour decision. It is 30 because in other
parts 15 bighas of land is allotted, but in
Rajasthan there are areas where 78
bighas of land is allotted. Therefore,
vou should consider your decisions and
enhance land cciling for small anod margi-
nal farmers.
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Thirdly, the Government of Rajasthan
is constructing major and med:um projects
by spending crores of rupees from which
the farmers are getting benefits. On the
other band the small farmers make the
irrigation facilities available 1o themselves
by digging small wells with their own
efforts. But you are collecting tux from
them at the same ra‘e on which you are
collecting from those farmers who «re
availing of the advantage of the capais.
There is wide difference between the far-
mers who make irrigation arrangements
with their own efforts and those who
avail the advaniage of schemes run by the
Government and you should levy taxes on
them according!y. Ia the abseace of such
arrangement th= small farmer 15 getting
crushed. The hon. Minister of Welfare
is also preseat here.  She visits R :jasthan
oftenly and 1s fully aware of arrangements
prevailing there. She has sesn that the
number of big projects aie very less in
Rajasthan aand the smill furmers bave
made irrigation arrangements by digging
weils themseives. Keeping all  these
aspect in view, you should muke such
arrangemen’s which may benefit the simail
farmers. The rates of the tax shou!d not
be the same for the small farmers as is
being charged from those farmers who
are getting irtigation f.c.lities from Canuls
The small and marginal f rm:rs do not
possess much land. Thbey do oot have
much money. They do bpot earn much.
Their children cannot pursue their studies.
How can then they ma'n‘ain their fam:-
lics ? How can they repay vyour loans ?
It ts my submission that you may plcase
take appropriate decision in respect of
small and ma gnal! farmers k.eping all
these factors in view. If you provide
non-refundable money to the small far-
mers, then they can dig wells 2nd get
more and more benefits. Harijans and
Girijans will also come under this cate-
gory. Their condition is very bad in this
country, and they find it very d:fficult to
repay the money. Therefore, you may
please considcr this aspect scriously.

You have undertaken work on all the
" big rivers in the country. It is because
of this that we have been able to provide
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irrigation facilities to 70 million bectares
of land. Woe have the target of provid:ng
irrigation facilities to 113 million hectares
of tand. But with the pace we are pro-
ceeding, it will be difficult to achieve the
target. For that it is very necessary that
whatever projects we have prepared,
should be so implemented that we may
make maximum otilisatfon of them.
Otherwise, it so happens that ‘Kuchchs’
canals break the embankments and their
waters goes waste. Sometimes it spreads
on roads and sometimes it falls ia rivers
and rrvulets. The Government hzs spent
crotes of rupees on these projects. There-
fore, we should take cancrete steps to
avail full benefits from them. Lastly, 1|
want to draw the attention of the Govern-
meat towards 8 very impartant point.

As dry land, requires water, simi'arly
the people belonging to scheduled castes
«nd scheduled tribes need your sympathy
and fellow-fecling. If 1 start reading the
cntire book provided by your Ministry, it
will take a lot of time. Therefore, I want
1o say something abou: some particular
institutions. There are total aumber of
55 posts in category ‘A’ in the Ministry
of Water Resources, out of which 3 per-
sons belong to Scheduled Castes and
there is no one from Scheduled Tribes.
There are 42 posts of Gazeited Officers,
out of which 7 persons belong to Schedui-
ed Castes and no one from Scheduled
Tribes. Out of 81 posts of non-gazetted
officers, 10 persons belong to Scheduled
Castes and therc 1s no one from Schedul-
ed Tribes. As agninst 159 posts of
employees under category 'C*, 17 persons
belong to Scheduled Castes and only one
person belongs to Scheduled Tribes. In
group °‘D°, which cousists of labourcrs
etc., only 4 persons belong to Scheduled
Tribes. Similarly, there is no person
belonging to these categories in Group ‘B’
and ‘A’ in Farakka Barragc Project,
Oanga Flood Control Project, Sone River
Commission. The number of pe:sons
belonging to Scheduled Castes and
Scheduled Tribes in Mahi Corporation,
Sardar Sarovar Construction Advisory
Committee, Brahmaputra Board, Betba
River Board, Narmada Contro! Bourd is
very less. It is my submission that you
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may have sympathy towards Harijans and
tribals and should take concrete steps to
il up their backlog and safeguard their
interests, Since time is short, with these
words 1 support the Demands of Grants
of this Ministry. I also want that you
should get more funds than the Demands
you have made so that our people may
rcceive more and mora benefits.

SHRI DAL CHANDER JAIN
{Damoh) : Mr. Deputy Speaker, Sir, |
support the Demands for Grants in respect
of the Ministry of Water Resources, but
through you I want to drew the attention
of the bon. Minister towards some impor-
tant points. Out of 45 districts io
M dhya Pradesn, about 37 districts hiuve
come under the grip of drought this year
and due to drought various difficulties
have atisen. The percentage of irrigation
is far less .0 Madhya Pradesh than other
States, Therclore, first of all I waut to
put forth a demand that special pro-
g:ammes may be prepared in order (0
being Madhya Pradesh at par with other
Stites in the matter of percentage of
irrigated areas.

Sir., I want to speak about eastern
Madhya Pradesh, specially about the
schernes of Bundelkhand, Ponna and
Damob dJistricts. 1 specially want 10 draw
the attention towards the Pancham Nagar
Irrigation Scheme in Duamob district
which has been pending for several years.
When ! enquircd about this from the
Central Government. [ was told that some
information has been calied for from the
Goveron.eat of Madhya Pradesh and for
qQuite a long time, the Government of
Madhya Pradesh has not funished the
fequired information. I am of view that
our responsibility does not end after
calling for the information. If the requi-
site ipformation has not been received
from there, the Central Goverament
should make special efforts to call for the
information and special sttention should
be paid toward its implementation. The
second scheme is the Kaone Irrigation
Project in Panna district. This Project is
also stuck up in files. I request the bon.
Minister to cloar this scheme also.
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Sir, 1 also want (o say that the entire
water of all the small rivers and rivulets
goes waste. Anicut type schemes should
also be prepared for them so that the
small farmers, villages, townships, and
backward areas may avail of the benefits
of this water. It is a matter of pride
that we have hecome seif-dependent in
foodgrains. But we have not become
self-dependent in pulses and oil. We
still import pulses worth crores of rupees.
We should pay special attention towards
it. T want to say that as Madhya Pradesh
exports pulses, c¢flforts should be made
that, therc is more production of pulses
in Madhya Pradesh. It will be possible
only when its incomplete irrigation Pro-
jects are completed.

Sir, through you, I submit to the hon.
Minister to get completed th: incomplete
irrigation schemes of the eastern region
of Madhya Prudesh, specially of Buodel-
kband. I am sure that when be replies to
this, we wiil feel that attention has been
paid tow.irds the points put forth by us.

SHRI BHARAT SINGH (Outer Delhi):
Mr. Deputy Speaker, Sir, 1 support the
Demands for Grants of the Mnistry of
Water Resources. 1 want to draw your
attention speciallv towards Delhi. There
is acute shoriage of water for the growing
population of Delhi. 1If you go 10 kms.
from here to Tughlakabad, you will find
that women foim queues during night or
early in the morning to fetch water from
small water tanks dug 3 feet deep by the
side of the rouds. Earther pots are put
in que there. They arc facing gieat hard-
ship.

Similar is the cuase of rehabilitation
colonies. In the countryside, there are
two villages called Karala and Grewara.
There has been shortage of water in these
villages too. 100 million gallons of water
comes from Haryana to Haiderpur plant.
It is treated there and supplies to public
in the villages and the city. Similarly,
the second plant in Delhi has been set up
in Sahdara and the water of Ganga
teaches theie from U.P. This water is
also treated and supplied to the public,
Though this water has been available for
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lagt several years but the population is
growing day by duy. Today the popu-
Iation has increased 4 times and the water
shortage contitues to increase. 1 want
that the hon. Minister may pay attention
towards it. The water quota for Delhi
from U.P. and Haryana muay be increased.
As it is, the Government has set up tube-
wells and has also made a lot of efforts
in this regard. Pure air and pure water
sre very essential for human beings.

Delhi is the capital of India. When it
faces water shortage, we face considcrable
difficuities. The water quota from
Haryana and Delb: may be increased so
that we are able to set up one more plant
to supply water 10 the growing popula-
tion in rehabilitation colonies, villages
and flats constructed by the D.D.A.

I want to draw your attention towards
agricelture. You will find that tbe land
of Delhi is being acquired daily and land
for agriculture is gradually reducing. The
farmers require more irrigation facilitics.
For this purpose water is being supplied
from tube-wells at some places and at
some places it is supplied from ‘nullab’.
But canal water is not available to-day.
There is shortage of water in canals.
The caoal banks, whom we call ‘Patarias’
bave broken. As a result of this, water
spills over at pilaces and goes waste.
There is no rain these days and there is
shortage of fodder for cattie. Earlier,
poods were got filled with water and the
animals used 0 drink water from thesc
ponds. But this also has become difficult
these days. Therefore, there 1s a greater
need of water in Dethi so that more and
more aress are irrigated. Water has been
supplied from ‘nuliah’ to 10 to 12 villages.
There are 20 to 25 more villages and they
should also get water. You are going to
spend Rs. 12 crores this year. I want
that this scheme may be started as early
as possible s0 that means of irrigation
are increased to yield better crops of the
farmers.

You know that major portion of
Delhi’s population consists of people who
bave come from outside. They want to
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live in Delhi more confortably, We want
that more and more areas in villages are
irrigated. The water level in the tube-
wells bhas gone down these days. Why
bas it gone down ? Because flood has done
& good job and the drains bave been
cleaned. Whea there is no water in the
drains, the watec-level in the tube-wells
goes down. 3 feet high wall may be cons-
tructed on the banks of all the drains so
that the drains may remain filled with 3
feet water all the time and the level of
tube-well water does not go down ana
more and more land is hrigated. I hope
that the hon. Minisier will pay attention
towards Dehhi, its villages and the colonies.
I fear that there may not be so much
shortage of water for the increasing popo-
lation, that we may have to supply water
through ration cards. This is the appre-
bension. Therefore, I want that the hon.
Minister should pay more and more
attention. You can visit my area and see
for yourself as to how women form
queucs for water. You must pay attention
towards it.

With these words I thank you and con-
clude.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Deputy Speaker, Sir,
I thank you for giving me time to speak.
The Demands of the Ministry of Water
Resources are being discussed. These are
discuseed every year but I would like to say
to the hon. Minister that the present situa-
ton, as we observe daily, is causing great
concern and only your Department c¢an do
somethiag to ‘remove this situation,

Ours is an agricultural country and 60 to
70 per cent people of our country are engaged
in this occupntion. But today, agriculture s
becoming unprofitable. One remson for it is
that no effort is made to find oat some per-
manent solution for the problem. The
situation is worsening day by day and lakhs
of people are becoming jobless. People are
migrating to the cities and they are not taking
interest in agriculture. I want to say that
you should tske some concrete steps in this
regard and the pcople should get full beoefits
of the schemes undertaken by the Govern-
ment.
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Secondly, we face floods and drought
problems which effect 1akhs of people cvery
year. You cannot get away from these pro-
blems as long as you do oot find their
permanent solution. We have so many
rivers but we do not make proper use of
them and that is why some parts of our
ocountry face flood problem and other parts
face drought problem. In our country, a
major part of agriculture depends on raip
Gods. If our Ministiy of Water Resources
does its duty seriously, the prevailing chaos
in tbe rural areas can be removed. The
main benefit of it will be i1hat people will
take ipterest in agriculture and they will
consider it as an industry.

Now 1 want to say something about my
own constituency. There are such rivers io
our area which damage our land every year.
The per acre production of that land is 150
mound of peddy and 75 mound of wheat.
You will find that the land of about 50
villages in that area has become desert and
has 3 to 4 feet high layer of sand. The
ficlds i some villages, such as Doulatpur,
Arheet, Govindpur, Wadhuganj, Koroma,
Madhopur etc. have become sandy because
they are situated on the banks of rivers.
The Central Government should formulate a
plan to clear the sand becaus:-, farmers in
that area have become landless and they
bave become labourers.

There 18 a Muhana Dam Project for our
area which has beea pending with the
Central Water Commission for the last 11
years but it has not yet bceen cleared. Same
is the condition of Durdha-Pun Pun Project.
If you clear both these projects they will
greatly benefit the areas of Aurangabad,
Gaya, Jahanabad, Masoudi u«nd Dhanrua
and these areas can be saved from calamity
of floods and drought. Therefore, you
should clear these projects at your carliost.

With these words, I conclude.

SHR! DILEEP SINGH BHURIA
(Jhabua) : Mr, Deputy Speaker, Sir, I rise
to support the Demands for Grants of the
Ministry of Water Resources, Ours is a
agricultural country. After independence,
we have moblised our wvarious irrigation
rosoutons, as &8 result of which today owur
country has record prodaction of foodgrains.
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1 would like to say omeor two points to
the hon. Minister. We can irrigate lakhs of
acres of land in our country with our big
irrigation projects JYike Narmada Sagar
Project and Ban Ganga Project and we can
also generate power from them. But tise
cost of these projects is accelerating day by
day. The project which could have been
completed with Rs. 10 crores wifll now cost
Rs. 100 crores. The Water of our national
rivers goes waste into the sea. Why
should, therefore, we not make use of this
Water 7

You may complete the project in 10
yeurs or in 20 years but you bave o
formulate such schemes to utilise the
water which goes waste into the sea. If
such projects 21e not undertaken by you
it will be dfficult (o construct dams ©on
these rivers after 15 or 20 years. Oaur
National water is- cither being utilised by
other poople or it is going waste into the
sca. I would ask the bon. Minister as
to why the construction work of Narmada
Project is not being taken up immediately,
It would benefits a large number of people
and electricity will also be generated from
it Gujarat has a already spent Rs. 400
crores on Sarada Sarowar without the
permission of the Centre and work on it
is going on speedily. Madhya Pradesh
areas will be submerged under it. The
foundation stone of Indira Sarowar was
laid by our late Prime Mipister Shrimati
Indira Gandhi on 23rd Oct., 1984 but it
has not been given clearance till now.
Whether it is Bargi Diversion plan,
Narmada Sagar, Oakareshwar, Maheshwar,
Maan or Jobet scheme, ail rivers connec-
tod with them pass through Madhya
Pradesh but other States are benefiting
from them. Our colicagues from Gujarat
Mgharashtra and Uttar Pradesh who are
sitting here, are taking the benefits of the
water of Madbya Pradesh. Why are you
treating the peopls of Madhya Pradesh
like this ? 1 would request the hon. Minis-
ter to take up these projects immediately.
The peeple of Madhya Prodesh are poor.
The farmers of Madhya Pradesh are poor.
Therefose, you should make arrangoments
to provide water to their fields. But these
projects can oaly be taken up if you pro-
vide funds for them.
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1 would like to say one more thing
that why are you expecting heip from the
World Bank. The cost of these projects
get increased due to this aod multi natio-
nal compaaies also get themselves involved
in it. (Interrupltions) 1 am concluding in
a minpute or two. Instead of depending on
others, you should take up the works of
these projects at your own level because
these programmes  directly  relate
to the farmers and they will bring
proaperity in our cousntry. Taerefore,
instead of the World Bank, the Central
Goveroment should provide funds for
these projects in the Seventh Five Year
Plan so that these can be completed.

Similarly, these is ooe Mahi Project
which has been peading for last 10 ycars.
At that time its cost was Rs. 26 crores but
now it has increased w0 Rs, 76 crores,
The State Government has already spent
a sum of Rs, 10 crores on it. For the
projects, for which you have sanctioned
adm inistrative cost, employees have been
posted there and they are gotling their
salaries. In this way crores of rupees arc
going waste. You should complete thesc
projects 1n a planned manner.

With these words I thank you and
support the Demand for Grants.

SHRI SYED MASUDAL HOSSAIN
(Mursh:dabad) : Mr. Deputy Speaker, Sir,
the hon. Members are telling about the
difficuities of their owa areas duc to tbe
shortage of water resources. Therc are
gix rivers in Murshidabad district which
are causing heavy erosion. These arc
Ganga, Padma and Bhaijrav rivers. They
are all causing beavy crosion and they
affect about 120 kms area. Mrs. Bajpai
went there during elections and addressed
meeting at Dhermtara in Farrakha and
she knows as to what had happened 10
that area. There is heavy erosion in 120
kms area. Just below the Jangipur area,
the distance between Ganga and Bhugirath:
is loss than one km and f both rivers
merge there, the entire area upto Shanti-
pur will disappear from the map of India.
The Bhagwandayoli area which is on
upper side of the Ganga 13 adjacent to
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Bangladesh. The Murshida distiict area is
also contiguous to Bangladesh from
where this river passes. If you could not
chock this erosion it will create much
dificulty. Therefore, you should pay
attention towards it. This issue was dis-
cussed earlier also in the House. I hope
hon. State Minister Shri P. R. Das Munsi
has told you ubout the erosion problem
in my district and you might have received
an application from our State, It is not
possible for the State Government to
check erosion of as long an area as 120
kms. Therefore, 1 am repeatedly requesting
you in this regard.

1 have ulrcady sasid about Rajasthan.
Water resources ase not properly utilised
there. You should pay attention towards
the construction of canal. At present the
condition in the State is very bad.

With these words I conclude.

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir, two big
rivers flow 1n Apdhra Pradcsh. Telugu
Ganga is much in the news. The work is
going on an Telugu Gunga without your
sanction and till now Rs. 200 crores have
been speat on it by the Government of
Andhra Pradesh. Similarly if an upner
dam is also constructed by the Karnataka
Government on this river, there will be no
water for the Telugu Ganga project 8o it
is not understood as to what will happen
to the investment of Rs. 800 crores. Why
the distince between the Central and State
Governments is widening ? You should
call the State Government reprcscntatives
and find out a solution to this problem.
Otherwise they will continue their work
without your permission. | would request
you kindly get this work stopped under
the law. The Aadhra Pradesh Govrim-
ment has started the construction work of
the dam without your permission and if
Karoatana Government alsoc constiucts
dam, from where the water will come in
Krishna river for two years. 1 roquest
you to pay aticolion towards it.

1 want that as you have constituled
Authorities for big rivers such as Gapga
Authority, you should also set up Krishoa



397 D.G., 1987-88—

River Authority and Cauvery Valley
Authority on the sameo line. No Govern-
ment has the capscity to utilise 2000
TMCFT Water from Godavari. Andhra
Pradesh has no water. The Andbra
Pradesh Government is pining for water
and electricity. There is neither water
por electricity available there. Hvderabad
is facing acutie shortage of water. People
there are dying for want of water. If this
condition cont:nues, water will be distri-
buted there on ration cards and Govern-
ment of Andhra Pradesh is goiog to do
that. Such is the situation there. There-
fore, I want that thc proposed projects
in that area should be given clearance
immediaiely. 660 MW of power is gene-
rated from Inchchampalh Dum and
Hekheosakad is getiipg water from it.
Besides, water can alse be supplied to
Hyderabad from this Dam. 1000 MW of
power can be generated if a dam is cons-
tructed at Bhopalpatnam. This project
should be given clearance immediately by
you. lo this way, by constructing these
two dams, flow of water cap be controlled.
In the absence of these dams, three dis-
tricts are getting flooded every yecar. This
year floods have caused heavy d.mage
worth Rs. 1000 crores. This could have
been saved und water could have been
supplied to the drought aflected area.
Only Polwaram Segorawari water cannot
be controllied by them. Therefore, 1 want
that a plan at the oational level should be
formulated. These big rivers should be
under your contiol. Just now one of our
colieagues was telling about Pochampad
Project. He said the correct thing. 35
TMC carth was estimated by 1987 in
Pochampad Project but till now 8 TMC
exarth has come ioit. It will reduce its
life span. Earlier its lLfe span was 100
years but now it will be filled with the
earth in 25 to 50 years time. Due to
less depth, the water spills over and goes
waste in to the sea. To utilise this water,
the consiruction of high level canal and
digging of flood channels are must. The
proposal has come to the Centrul Govern-
meat and it is very essential to give clear-
ance to it at the earliest. In addition, it
is also necessary to provide adequate fund
80 that this dam can be fully utilised. It
is very necessary for the Central Govern-
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ment to provide funds for the constructions
of high level canal af the earliest. Such
assurance was given by Iste Shrimati
Indira Gandhbi in her last speech in Oct.,
1984 in a public meeting held at Jangaon.

1 would like to say one thing more.
This year, 1.75 lakh acres of land bhave
teen brougbt wunder irrigation from
Pochampad Project but due to the less
water the peddy crop has withered in that
area. When the Maharasatra Government
was requested to supply water for this
project from its dam, it refused and as a
result of that peddy crop in 1.75 lakh
acres of land withered away. With this
neither Maharashtra Government por
Andhra Government Jost sny thing. It
caused loss worth lakhs of rupees only to
the farmers.

I would like to say one thing more also.
As we bave national grid in regard to
electricity, we should form a national grid
of water also from where water can be
provided to the withering crops so that
crops may be suved. To make the use of
Krishna-Godavari water, National Goda-
vari Valley Authority and Krishna Valley
Authority shou!d be formed at pational
level. 1If apy State constructs a8 dam
without the permission of the Centie,
efforts should be made to stop them and a
law should be enacted for tbis purpose.
If a project his no water it is of no crores
use whether it is constructed with a cost of
Rs. 200 crores or Rs. 800 crores. It will
be a great loss of our national wealth.
Therefore, you should take stern action to
check such practice. Tamil Nadu may
pay or not for it but Telagu Ganga will
be completed. But if water is not there,
what can be done for that? Your per-
mission is must in such cases. If any one
starts work without your permission, you
should take sern action against that State.
You arc afraid that if you take action,
you will lose votes. That is why you do
pot take action but it will cause great loss
to the country. 13 lakh acres of land will
be brought under irrigation with Pocham-
pad Project but 15 years have passed and
only 3 lakbs acres of land could be
brought under irrgation. How and when
the rest 10 lakhs acres of land will be
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brought under irzigation 7 You bave
taken loan of Rs. 775 crores from the
World Baok io the name of modernisation
of Krishna Barrage. What does it mean 7
Some one does not have even a single glass
of water whereas the other is drinking two
glasses of water and you are spending
such a huge amouot to stabihse it, what
sort of natyral justice is this 7

With these words 1 conclude.
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MR. DBPUTY SPEAKER : The
Mmister will reply tomarrow. The House
uow stands adjourned to mect tomorrow
at §{ a.m.

18.38 bws.

The Lok Sabha then adjourned till Eleven
of the Clock an Thursday, April 9, 1987)
Chatrra 19, 1909 (Saka)
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